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 LOK  SABHA

 Thursday,  l6th  December,  954

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  ‘QUESTIONS

 Pan  INDIAN  OCEAN  SCIENCE  ASSOCIA-
 TION

 °425l.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Natural  Resources

 and  Scientific  Research  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Scheiu'ed  Congress  of  the  Pan
 Indign  Ocean’  Science  Association
 was  held  in  August  3954  in  Perth
 (Australia)  ;

 (oe)  if  30,  the  names  of  the  coun-
 tries  that  participated  in  the  Con-
 gress;  and

 (c)  the  names  of  Persons  who  Fe-
 presented  India  in  this  Congress?

 The  Minister  in  the  Ministry  vf
 Natural  Reaoartes  and  Scientific  Re-
 search  (Shr!  K.  0.  Malaviya):  (a)  Yes,
 Sir.

 (b)  Austratia,  Burma.  Ceyton,
 France,  India,  Portugal,  Madagascar,
 Malaya,  Pakistan,  and  Netherlands.

 (c)  l.  Dr.  H.  J.  Bhadha  Leader.
 2.  Dr.  F.  R.  Bharucha  Member.
 3.  Dr.  P.  K.  Gbosb  "

 4.  Shri  B.  L.  Gulatee
 5.  Dr.  §.  L.  Hora.  4

 6.  Dr.  J.  N.  Mukherjee
 7.  Dr.  N.  K.  Panikkar  roe

 8.  Dr.  L.  A.  Ramdas...
 547  L.S.D.

 w
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 Sardar  Hukam  Singh:  Did  India

 make  any  concrete  proposals  for  the
 well-being  of  the  people  and  their  pro-
 gress,  in  the  countries  around  the
 Indian  Ocean?

 Shri  K.  PD.  Malaviya:  Yes.  Many
 subjects  of  scientific  interest,  especial-
 ly  those  that  are  of  interest  to  the
 people  living  around  the  area,  were
 discussed  and  our  @ontribution  aiso
 was  substantiat  and  the  scientists  of
 Australia  and  other  countries  appre-
 ciated  the  part  played  by  us.

 Sardar  Hukam  Singh:  Did  India
 make  any  concrete  proposals?  That
 was  my  question.

 Shri  K.  D.  Malaviya:  There  were
 scientific  discussions,  and  representa-
 tives  of  ail  countries  did  make  their
 contribution  there.

 Sardar  Hukam  Singh:  Which  sub-
 jects  of  particular  ‘interest  to  the

 countries  around  the  Indian  Ocean
 were  discussed?  ’

 Shri  K.  D.  Malaviya:  Scientific  dis-
 cussions  in  different  branches  of
 science  took  place  there.  Dr.  H.  J.
 Bhabha  was  the  ieader  of  the  nerty
 and  among  the  scientists  who  repre-
 sented  us  there  were  geologists,  and
 also.  those  who  were  interested  in
 marine  fisheries,  zoologists,  and  those
 who  were  connected  with  agricultural
 sciences.  Their  contribution  was  with
 regard  to  the  subjects  in  which  they
 were  interested.

 FOREIGNERS  IN  INDIA

 °1252,  Shrt  Kriahnacharya
 Will  the  Minister  of  Home
 be  pleased  to  state:

 Joshi:
 Affaira

 {a)  the  total  number  of  foreigners
 whose  names  have  been  registered
 so  far  in  India  during  ‘1954;  and
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 (b)  the  names  of  countries  to
 which  they  belong?

 Tbe  Deputy  Mlmister  of  Mowe
 Affairs  (Shri  Datar):  (a)  and  (०).  A
 statement  showing  by  nationality  the
 total  number  of  foreigners  registe-ed
 in  India  as  on  the  3)st  December,  1953,
 is  laid  on  the  Table  of  the  House.  (See
 Appendix  V,  annexure  No.  52.)

 Information  for  the  year  954  will
 be  available  only  sometime  in  the
 middle  of  १955.

 Shr!  Krishnacharya  Joshi:  May  7
 know  how  these  figures  compsre  with
 the  figures  for  1952?

 Shrl  Datar:  I  might  point  out  to  the
 hon,  Member  that  the  figures  are
 much  less  than  those  for  1952,  In  १952,
 it  was  82,000.

 Shri  Krishnacharya  Joshi:  May  I
 knew  who  837९  exempted  from  this
 registration?

 Shx4  Datar:  Those  who  are  Com-
 monwealth  citizens  and  the  citizens  of
 the  Republic  of  Ireland.  and  then  also
 Nepalese,  Bhutanese  and  Portuguese
 and  a  few  others.

 Shri  Joachim  Alva:  Is  it  true  that
 quite  a  mumber  of  foreigners  who
 come  to  India  and  whose  arrival  is
 neteti  by  the  police,  leave  later  no
 trace  at  all  of  their  whereabouts  or
 departure?

 Shri  Datar:  The  moment  they  come,
 they  have  to  get  themselves  register-
 ed.  If  they  do  not  do  so,  they  are
 liable  to  prosecution.

 UNIVERSITY  EDUCATION  SysTEM
 91253,  Shrt  D.  0,  Sharma:  Will  the

 Minister  of  S@ucation  he  pleased
 to  state:

 (a)  whether  any  team  of  foreign
 and  Indian  educationists  is  proposed
 to  be  deputed  to  make  a_  detailed
 and  comparative  study  of  the  Uni-
 versity  Education  system  in  India,
 Europe  and  U.S.A.;  and

 (b)  #  ‘80,  the  expenditure  likely  to
 be  incurred  on  it?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  D.  0.  Sharma:  May  I!  know  if
 the  Ministry  of  Education  has  any
 scheme  under  contemplation  to  revise
 our  university  system  of  education  in
 the  light  of  experience  gained  in  other
 countries?

 Dr.  M.  M.  Das:  That  has  been  al-
 ready  done.  Our  University  Educa-
 tion  Commission  submitted  its  report
 a  few  years  back  and  the  Government
 have  accepted  that  report.

 Shri  D.  0.  Sharma:  Is  it  not  a  fact
 that  the  report  of  the  University  Edu-
 cation  Commission  was  published  50
 many  years  ago  and  that  many  new
 things  have  happened  in  the  field  of
 education  which  have  necessitated  a
 revision  of  that  report?

 Dr.  M.  M.  Das:  The  Government
 does  not  think  so.

 Sardar  A.  S.  Salgai:  May  I  know
 how  many  scholarships  have  been
 given  to  the  students  to  study  the
 foreign  languages  in  foreign  countries?

 Dr.  M.  M.  Das:  That  is  a  different
 question.  *

 Mr.  Speaker:  It  is  entirely  a  different
 question.

 Shri  0,  0.  Sharma:  May  I  know
 whether  all  the  recommendations  of
 the  University  Education  Commission,
 for  which  the  Government  does  not
 see  any  reason  to  make  any  improve-
 ment  or  revision,  have  been  accepted
 so  far?

 Dr.  M.  M.  Das:  After  the  University
 Education  Commission  submitted  its
 report,  the  Government  set  up  another
 committee,  the  University  Survey
 Committee,  and  that  committee  went
 through  the  Commission’s  report  and
 made  some  minor  modifications.
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 UNEMPLOYMENT

 #1254,  Shri  Rishang  Kelshing:  Wil)
 the  Minister  af  Education  be  pleased
 to  refer  to  the  reply  glven  to  starred
 question  No.  86  on  the  25th  August,
 954  and  state  the  progress  made  in
 the  matter  of  relieving  unemployment
 among  educated  persons  under  the
 Central  Government  Scheme  initiated
 last  year  which  envisaged  appointment
 of  80,000  teachers  in  rural  schools?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 Upto  November  30,  1954,  a  totai  num-
 ber  of  59,337  teachers  in  rurai  schools
 and  1,993  Social  Education  Workers
 in  urban  areas  were  sanctioned  for
 various  State  Governments.

 Shri  Riahang  Keishing:  How  iong
 will  it  take  to  implement  this  scheme
 fully?

 Dr.  M.  M.  Das:  This  scheme  is  for
 the  years  1953-54  and  (1954-55,  But  as
 the  scheme  began  late,  we  wil)  take

 a  little  more  time  to  complete  the  im-
 plementation.

 Shri  N.  B.  Chowdhury:  May  i  know
 whether  the  delay  that  was  caused  at
 the  beginning  of  the  implementation

 of  this  scheme  will  be  made  up  by  ex-
 tending  the  scheme  further  than  the
 previously  scheduled  time?

 Dr.  M.  M.  Das:  I  have  said  it  will  be
 extended  a  little.

 Shri  Kelappan:  In  view  of  the  ‘fact
 that  over  60,000  students  graduate
 every  year  and  over  six  or  seven  lakhs
 pass  out  of  the  secondary  _—  schools,
 what  other  proposais  have  the  Gov-
 ernment  taken  to  deal  with  the  pro-
 blem  of  unetnpioyment  among  the  edu-
 cated  classes?

 Dr.  M.  M.  Das:  In  addition  to  the
 scheme  for  relieving  unemployment
 among’  the  educated,  there  are  so
 many  other  schemes  and  attempts  are
 being  made  by  Government  to  increase
 employment  in  the  country  by  way  of
 industrial  development  and  so  many
 other  things.

 Shri  S.  N.  Das:  May  I  know  whe-
 ther  Government  is  aware  of  the
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 number  of  ‘applications  received  for
 the  appointment  of  these  unemployed
 educated  yeopie  in  various  States?

 Dr.  M.  M.  Das:  The  responsibility  of
 recruitme:it  rests  upon  the  State  Gov-
 ernments.

 Grow  Mors  Foop  CAMPAIGN  BY
 ARMY

 ©1256.  Siri  Bthhuts  Misbra:  Wiil
 the  Minister  of  Defence  be  pleased
 to  state  the  names  of  the  cereals  and
 non-cereals  produced  by  the  Army
 in  953  and  954  (till  the  3lst  Octo-
 ber)  under  the  Grow  More  _  Food
 Campaign?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithta):  The  foliowing

 cereals  and  non-cereals  were  produced
 by  the  Army  during  953  and  1954:—

 Cereals—

 Wheat,  paddy,  maize  and  a_  few
 minor  items  like  barley  and  oats.

 Non-Cereais—

 Vegetables,  fruits,  fodder,
 cane,  tobacco  and  groundnuts.

 श्री  विभूति  मिथ  :  क्‍या  मंत्री  महोदय  यह
 बताने  की  कृपा  करने  कि  फी  एकड़  कितने
 मन  की  दर  से  दावा  ह्  ?

 Sardar  MefJlthia:  The  total  quantity
 produced  is  25,696-42  tons,  and  the
 area  was  9,570°65,  acres.

 aft  विभूति  मिश्र  :  जो  पौड़ाचा१  हार्ड  रुपयों  के

 हिसाब  से  उसका  कित्ता  मुल्य  आंका  गया

 हें  ?

 Sardar  Majithia:  I  am  afraid  I  have
 not  got  the  figures  worked  out,  but  if
 he  wants,  I  can  give  him  the  different
 figures,  roughly:  wheat,  905°24  tons;
 paddy,  505'2l  tons;  maize,  l7-8  tons;
 miscellaneous  cereals,  ,062°02  tons;
 fruits,  380°32  tons:  vegetables,  6.24
 tons  and  miscellaneous  non—cereals,
 6.60  '32  tons.

 शी  wee  gaa:  अब  जब  कि  दंश  में  लाश
 किस् थी ति  सुधर  गई  हैँ  क्‍या  में  जान  सकता  हूं  कि  हस
 आन्दोलन  को  अभी  भी  फौजों  दाश  आगे  बढ़ाया

 sugar-
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 जा  रहा  हैं  या  इसको  समाप्त  करने  का  विचार

 कया  जा  रहा  हैं  ?

 सरदार  मजीठिया  :  अभी  भी  जारी  हैं  ।

 Shrimati  Ha  Palchoudhury:  Under
 this  campaign,  did  the  Army  distri-
 bute  any  better  quality  seeds  to  the
 rural  areas  at  all?

 Sardar  MaJlthia:  This  was  the
 quantity  produced.  The  rural  areas
 do  not  come  in  because  we  disposed
 of  these  articles  in  consultation  with
 the  civil  supplies  officers  in  the  local
 markets.

 BaSTBRN  MERCANTILE  CORPORATION
 LTpD.

 #1258,  Shri  Sarangadhar  Das:  Will
 the  Minister  of  Home  _  Affairs  be
 pleased  to  refer  to  the  discussion  held
 on  the  3lst  March,  4953  on  the  De-
 mands  for  Grants  relating  to  the
 Ministry  of  Home  Affairs  and  state:

 (a)  whether  the  inquiry  instituted
 by  Government  into  the  alleged
 black-marketing  of  the  licence  issued
 to  the  Eastern  Mercantile  Corpora-
 tion  Ltd.,  Cuttack  for  the  import  of
 cycles  for  internal  consumption  of
 Orissa  State  has  since  been  comple-
 ted;

 (b)  if  so,  the  results  thereof;  and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  what  is  the  pre-
 sent  position?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 (b)  The  investigation  did  not  make
 out  any  case  for  Government's  inter-
 ference.

 (c)  Does  not  arise.

 Shri  Sarangadhar  Das:  May  I  know
 if  this  enquiry  was  in  regard  to  im-
 port  licence  No.  002626/5i/CCI  issued
 hy  the  Chief  Controller  of  Imports?

 Shr!  Datar:
 question

 I  did  not  follow  that

 Mr.  Speaker:  He  gave  some  licence
 Number  and  wants  to  know  whether
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 the  enauiry  was  with  reference  to  that
 particular  licence.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  Will  my  _  hon.
 friend  kindly  repeat  the  question?

 Shri  Sarangadhar  Das:  May  I  know
 if  this  enquiry  was  with  regard  to  the
 import  licence  No.  002626/5l/CCI
 issued  by  the  Chief  Controller  of  Im-
 ports?

 Dr.  Katju:  I  cannot  give  the  exact
 details  about  it  nor  say  whether  it  was
 in  relation  to  this  particular  licence
 or  any  other  licence.

 Shrl  Sarangadhar  Das:  May  |  knew
 if  the  effices  and  premises  of  Shri
 Vijayanancia  Patnaik  ang  a  few  others
 of  Kalinga  Tubes  Limited  and  the
 Pearl  Cycle  Stores  were  searched  in
 this  connection  and  when  the  legality
 of  the  search  was  challenged,  the
 High  Court  gave  a  ruling  that  the
 search  was  legal?

 Dr.  Katju:  {  think  so;  my  hon.  friend
 knows  more  about  it  than  myself.

 Shri  Sarangachar  Das:  May  I  know
 if  any  documents  or  other  materials
 which  the  police  were  looking  for,
 were  found  in  these  premises  and  offi-
 ces?

 Dr.  Katju:  The  police  discover  many
 documents  which  they  want  but  it  is
 mere  than  what  J]  can  say  as  to  which
 of  the  documents  they  want.

 CLass  IV  GOVERNMBNT  EMPLOYEES

 #1259,  Shri  Gidwani:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state  :

 (8)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  Re-
 solution  passed  at  a  meeting  of  Class
 IV  Government  Employees  held  in
 New  Delhi  on  the  24th  October,  3984
 urging  the  Government  of  India  to.
 promote  them  to  clerical  grade;

 (b)  whether  Government  have  con-
 sidered  the  same;  and

 (c)  if  so,  the  decision  thereon?
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 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 {b)  and  (¢).  There  is  no  affinity
 between  the  work  of  a  Class  IV
 employee  and  that  of  a  clerk.  Promo-
 tion  from  a  lower  to  an  upper  grade
 ‘which  must  be  based  on  the  nature

 of  work  in  the  former  grade  is,  there-
 fore,  not  possible  in  this  case.  Gov-
 ernment  are,  however,  considering
 what  other  opportimities  can  be
 afforded  to  educationally  qualified
 Grade  iV  employees  for  appointment
 to  the  clerical  grade.

 Sbri  Gidwani:  Is  it  not  a  fact  that
 some  of  these  employees  in  the  vari-
 ous  Ministries  had  been  promoted  as
 clerks?

 Sbri  Datar:  It  would  not  be  a  case
 of  promotion.  If  they  are  actually
 qualified,  class  IV  servants  are  ap-
 pointed  as  clerks.

 Shri  Gidwani:  What  is  the  difficulty
 in  promoting  these  people  as  clerks  if
 they  are  qualified?

 Shri  Datar:  The  difficulty  is  this.
 There  could  be  no  natura}  promotion
 from  class  IV  to  class  III.  The  nature
 of  the  work  is  entirely  different:  one
 is  clerical  and  the  other  is  menial.

 Pandit  D.  N.  Tiwary:  May  I  know
 the  number  of  graduates  and  matricu-
 lates  who  are  working  in  this  grade
 and  who  are  fit  for  promotion  to  cleri-
 cal  jabs”

 Shri  Datar;  That  is  a  very  large
 question.  This  question  relates  to
 class  IV  only.

 ANDAMANS
 *I262.  Shri  Keshavaiengar:  Will

 the  Minister  of  Home  Affalrs  be
 pleased  to  state:

 (a)  whether  a  representation  by
 way  of  a  scheme  to  help  the  suff-
 erers  of  the  Japanese  occupation  has

 been  received  from  the  Chief  Com-
 missioner  of  Andamans  or  from  the
 people  of  Andamans;  and

 (b)  if  so,  whether  Government
 have  taken  any  decision  in  regard
 te  this  scheme?
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 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).  An
 official  proposal  for  giant  of  relief  to
 such  of  the  inhabitant:  of  the  Anda-
 mans  as  were  in  the  Islands  during
 the  Japanese  occupation  and  are  in
 actual  need  of  economic  rehabilitation
 has  been  received  and  is  under  active
 consideration.

 Sbri  Keshavaiengar:  May  I  know  if
 the  Government  is  aware  of  the  num-
 ber  of  such  sufferers?  What  is  the
 approximate  extent  and  nature  of  the
 help  that  they  would  get?

 Shri  Datar;  The  exact  number  of
 such  persons  is  not  before  me.  But
 the  proposal  is  to  set  apart  Rs.  7  lakhs
 for  giving  loans  or  grants  to  these
 persons  for  the  purpose  of  the  restora=
 tion  of  the  damaged  economy  and  for.
 rehabilitation  of  the  individuals  affect.

 ed  by  the  Japanese  occupation.

 Shri  Keshavaiengar:  May  I  know
 if  the  hon.  Minister  will  be  pleased  to
 give  top  priority  for  the  consideration
 of  this  matter  personally  at  the  time
 of  his  intended  visit  to  these  islands
 after  this  Session?

 Shri  Datar:  Government  are  giving
 full  consideration  to  this  question  and
 the  proposal  is  now  under  very  active
 consideration.

 Shri  Bhagwat  Jha  Azad:  May  I  know
 if  the  Government  had  made  any
 assessment  of  the  loss  suffered  either
 by  the  individuals  or  by  the  Govern-
 ment  during  and  after  the  Japanese
 occupation  of  the  isl  ands?

 Shri  Datar:  Government  have  tried
 to  ilnd  out  what  the  exact  figure  is.
 This  sum  of  Rs.  7  lukhs  has  been  ten-
 tatively  fixed  and  this  question  reiates
 to  the  individuals  who  have  sufiered
 by  thé  Japanese  uccupation.

 NATIONAL  INCOME  COMMITTEE
 *1263.  Sbri  Morarka:  Will  the

 Minister  of  Finance  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Nationa)  Income  Committee  could
 not  make  any  use  cf  the  data  col-
 lected  by.  the  National  Sample  Sur-
 vey  as  they  are  neither  adequate  nor
 sufficiently  reliable?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  8.  &.
 Bhagat):  No,  Sir.  Some  data  collected
 by  the  National  Sample  Survey  have
 bee:s  used  by  the  Nationo)}  Income
 Committee.

 Shri  Morarka:  May  I  know  whether
 the  National  Income  Committee  has
 expressed  any  opinion  about.  the
 quality  of  the  data  collected  in  the
 subsequent  rounds?

 Shrl  8.  R.  Bhagat:  No,  Sir.  The
 National  Income  Committee  could  not
 make  extezisive  use  of  the  data  cotlect-
 ed  in  the  first  round  because  they
 were  not  found  suitable  for  them.  The
 National  Income  Committee  take  into
 account  the  whole  economy  but  this
 data  is  concerned  only  with  the  rural
 sector.  Therefore,  they  did  not  make
 any  extensive  use  of  it.  But  the  Com-
 mittee  is  going  to  make  more  exten-
 sive  use  of  this  data  in  the  prepara-
 tion  of  national  income  estimates  for
 1952-53.

 Shri  Morarka:  May  I  know  whether
 the  National  income  Committee  has
 pointed  out  in  which  respect  this  data
 is  not  found  reliable?

 Shri  R.  Bhagat:  The  estimate  of
 the  national  income  is  worked  out  by
 the  National  Income  Committee.  It
 has  been  obtained  partly  through  pro-
 duct  approach  and  partly  through
 income  approach.  The  materials
 Published  in  the  first  round  of  the
 National  Sample  Survey  were  not  con-
 sidered  sound  and  reliable  by  the
 National  Income  Committee  because
 they  concerned  mainly  the  rural
 sector.  For  this  reason  the  Committee
 thought  it  proper  not  to  make  exten-
 sive  use  of  the  National  Sample  Sur-
 vey.

 "Shrl  Morarka:  What  is  the  annual
 amount  spent  on  the  National  Sampte
 Survey  for  collecting  this  data?

 Shri  B.  R.  Bhagat:  I  want  specific
 notice  for  that.

 Dr.  Suresh  Chandra:  May  I  know
 why  the  National  Sample  Survey  fs
 continuing  this  research  when  the
 data  collected  by  it  is  considered  un-
 reliable  by  the  Government?
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 Shri  B.  R.  Bhagat:  There  is  confu-
 sion  in  the  hon.  Members’  mind.  The
 result  of  the  first  round  was  not  con-
 sidered  reliable  because  of  the  cer-
 tain  reasons  which  were  given.  They
 wanted  data  for  the  whole  economy
 but  this  data  concerned  only  part  of
 the  economy.  Now  they  are  already
 in  their  eighth  round  and  they  have
 perfected  the  organisation  and  _  the
 methods.  The  National  income  Com-
 mittee  is  golng  to  make  extensive
 use  of  this  data  for  the  Preparation  of
 the  national  income  estimate  for  i95:'-
 53.

 UNiversiTy  EDUCATION  25  SSION

 ©1264,  Shri  8,  N.  Das:  Will  the
 Minister  «f  Cducation  be  pleased  to

 state:

 (a)  whether  the  Central  Govern-
 ment  have  recently  suggested  to  the
 various  State  Governments  to  give
 effect  to  the  recommendations  of  the
 University  Education  Commission
 with  a  view  to  giving  preponderance
 to  teachers  on  Senates  and  Syndi-
 cates;

 (b)  whether  they  have  also  asked
 them  to  follow  Delhi  University’s
 method  of  appointing  a  Vice-chan-
 cellor  in  the  Universities  in  their
 respective  States;  and

 (c)  what  are  their  reactions  to  the
 suggestions?

 The  Pariiamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  It  has  been  suggested  to  the  State
 Governments  that  the  question  of  the
 reconstitution  of  the  various  universitv
 bodies  to  give  a  preponderance  to
 teachers  on  the  Senates  and  a  majority
 on  the  Syndicates  be  considered  by
 them.

 (9)  Yes.

 (c)  The  State  Governments  have
 not  been  asked  to  give  their  reactions
 to  these  suggestions  but  to  consider
 them.

 Shri  8.  N.  Das:  While  making  this
 suggestion  to  the  various  State  Gov-
 ernments,  may  I  know’  whether  the
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 opinions  of  the  different  universities
 were  taken  on  this  point,  and  if  so,
 what  were  the  opinions  expressed  by
 them?

 Dr.  M.  M.  Das:  The  University  Edu-
 cation  Commission  travelled  all  over
 the  country.  They  visited  all  the
 universities  and  after  consulting  them,
 they  came  to  certain  conclusions.
 Therefore,  the  question  of  consulting
 them  again  does  not  arise.

 Shri  S.  N.  Das:  May  I  know  whe-
 ther  on  this  specific  point  their  opin-
 ions  were  taken  or  not?

 Dr,  M.  M.  Das:  On  this  specific  point
 the  recommendation  has  been  made
 by  the  University  Commission.  And
 the  Commission  before  it  made  the
 recommendation  had  travelled  all  over
 the  country  and  consulted  all  the  Uni-
 versities.

 Shri  T.  S.  A.  Chettlar:  Since  the
 State  Governments  have  to  introduce
 legislation  to  amend  the  Universities
 Act  if  this  change  is  to  72  brought
 about,  may  I  know  how  many  State
 Covernments  are  agreeable  to  amend
 their  Acts?

 Dr.  M.  M.  Das:  As  the  hon,  Mem-
 ber  knows,  we  have  no  constitutional
 authority  to  issue  any  directions  in
 this  matter.  We  have  only  given  some
 advice  or  suggestions  to  the  -  State
 Governments,  and  it  is  up  to  the  State
 Governments  to  accept  them  or  not.

 Skri  T.  S.  A.  Chettiar:  My  questioz:
 has  not  been  understood.  How  many
 State  Governments  have  agreed  lo  in-
 troduce  legislation?

 Dr.  M.  M.  Das:  i  have  said  in  the
 answer  that  we  have  not  asked  for  any
 reply  from  the  State  Governments.
 We  have  asked  them  only  to  consider
 this,

 AMBRICAN  Missions
 *1269,  Panél¢  0.  N.  Tiwary:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  American  Mis-
 sions  started  in  the  country  since  In
 dependence;  and
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 (b)  the  names  of  the  places  where
 they  are  located?

 The  DePuty  Minister  of  Home
 Affairs  (Sbri  Dafar):  (a)  and  (०).  The
 total  mumber  of  ‘new’  missions  or
 branches  started  in  India  since  947
 is  55.  It  is  not,  however,  known  as  to
 how  many  of  them  are  American  mié-
 sions.  This  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  any  permission,  previous  to
 their  coming  to  India  or  settling  their
 missions  bere,  is  taken  from  Govern-
 ment  and  whether  any  condition  is
 put  on  them?

 Shri  Datar:  General  permission  is
 taken  and  certain  conditions  are  laid
 down  as  to  the  nature  of  the  work
 that  they  have  to  carry  on.

 Pandit  D.  N.  Tiwary:  What  are  those
 conditions,  may  I  know?

 Shri  Datar:  The  condition  is  that
 they  are  not  to  mix  in  politics  and
 should  carry  on  the  work  for  which
 permission  is  given.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  Government  is  aware  of  the
 undesirable  activities  carried  on  in  the
 realm  of  politics  and  society?

 Shri  Datar:  Government  have  re-
 celved  some  complaints  and  are  look-
 ing  into  them.

 Shri  T.  N.  Singh:  Since  the  hon,
 Minister  has  not  been  abie  to  inform
 us  as  to  the  places  where  the  missions
 are  situated,  may  I  know  whether  the
 figure  of  fifty-five  missions  mentioned
 in  the  answer  is  an  accurate  figure?

 Shri  Datar:  This  figure  was  sperialiy
 called  for  from  the  State  Governments.
 There  was  a  question  asked  by  an
 hon.  Member  of  this  House  and  on  the
 strength  of  it  we  called  for  informa-
 tion,  and  this  Is  the  information  that
 we  have  received  from  al]  the  State
 Governments.
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 Stock  EXCHANGES

 "27l.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Fimamce  be  pleased  to
 state  the  policy  of  Government  to-
 wards  the  regulation  of  stock-ex-
 changes  in  India?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C,  Shah):  A  Bill
 for  the  Regulation  of  Contracts’  in
 Securities  has  already  been  drafted.
 Government  propose  to  introduce  it  !n
 Parliament  as  soon  as  possible.  The
 policy  underlying  the  Bil]  is  to  con-
 trol  the  working  of  Stock  Exchanges
 by  assuming  powers  to  regulate  their
 constitution  and  trading  methods  and
 Practices,  with  the  object  of  prevent-
 ing  undesirable  transactions  in  securj-
 ties.

 Dr.  J.  N.  Parekh:  Does  the  Govern-
 ment  think  that  the  stock-exchanges
 as  at  present  are  not  functioning  pro-
 perly?

 Shri  M.  6,  Shah:  There  are  certain
 defective  methods  there,  and  as  a
 matter  of  fact  under  the  Constitution
 this  is  a  Central  subject  and  we  want
 to  have  a  Bill  to  control  all  the  stock-
 exchanges  in  the  country.

 Dr.  J.  N.  Parekh:  May  I  know  whe-
 ther  it  is  proposed  to  use  the  machinery
 relating  to  forward  markets  for  this.
 or  will  there  be  a  new  machinery?

 Shri  M.  C.  Shah:  There  will  be  pro-
 vision  for  a  new  machinery  in  this  Bill.
 There  is  that  Company  Organisation
 in  the  Finance  Ministry  (Economic
 Affairs)  and  for  the  time  being  this
 administration  will  be  taken  over  by

 that  Department,  and  later  on  we
 propose  to  have  Councils  wherein  we
 will  associate  representatives  of  the
 industry  and  trade  also  in  the  adminis-
 tratlon  of  this  work.

 REPLACEMENT  07  NAVAL  SHIPS
 #1273,  Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (ay  whether  Government  propose  to
 replace  the  present  ships  of  Indian
 Navy  by  better  and  new  ones;  and
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 (b)  if  so,  the  number  of  new  ships
 that  Government  propose  to  buy  for
 this  purpose?

 The  Deputy  Minister  of  Defence
 (Shri  Satlsh  Chandra):  (a)  ‘Yes,
 gradually.

 (b)  It  will  not  be  in  public  interest
 to  disclose  the  information,

 Dr.  Ram  Suhhag  Singh:  May  I  know
 whether  it  would  be  in  the  public
 interest  to  disclose  the  amount  of
 money  that  is  likely  to  be  spent  on
 this  account?

 Shri  Satish  Chandra:  This  replace-
 ment  programme  will  be  spread  over
 many  years  and  the  expenditure  will
 depend  upon  the  cost  of  the  ships
 available.  It  will  vary  from  year  to
 year,  The  cost  of  a  ship  will  depend
 upon  the  cost  of  construction  and  cost
 of  materials  in  foreign  countries  in  a
 particular  year,

 Dr.  Ram  Subhag  Singh:  Is  it  true
 that  some  of  these  ships  which  are
 likely  to  be  purchased  are  to  be  built
 in  India  also?

 Shri  Satish  Chandra:  Yes,  Sir;  some
 of  the  ships  will  be  built  in  India.  Jn
 fact,  an  order  for  a  ship  has  already
 been  placed  on  the  Ship-building  Yard
 at  Visakhapatnam.  Construction  of
 another  ship  will  probably  be  entrust-
 ed  to  them  soon,  and  smaller  vessels
 will  also  be  built  in  India  by  private
 companies.

 Dr.  Ram  Subhag  Singh:  Do  Govern-
 ment  propose  to  have  a  Naval  Con-
 struction  Department  at  Nava)  Hea3-
 quarters?

 Shri  Satish  Chandra:  Yes,  Sir.  The
 idea  is  to  have  a  Naval  Constructors
 Branch  in  the  Naval  Headquarters
 with  a  view  to  assist  in  drawing  up
 the  specifications,  etc.  for  building  «af
 new  ships  in  India  and  abroad.

 Shri  Kaaliwal:  May  I  know  when
 the  new  ship  “Nigeria”  will  he  put  Into
 commission?

 Shrl  Sattsh  Chandra:
 about  two  years.

 Tt  will  be
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 NATIONAL  BOARD  OF  AUDIO-VISUAL
 EDUCATION

 1274.  Shri  K.  C.  Sodhia:  Will  the
 Mizxister  of  Education  be  pleased  to

 state:

 fa)  when  the  last  meeting  of  the
 National  Board  for  Audio-Visual  Edu-
 cation  was  held;

 (b)  the  names  of  the  States  which
 have  formed  such  Boards  in  pursuance
 of  the  National  Board’s  recommenda-
 tion;

 (c)  the  approved  subjects  on  which
 films  were  to  be  prepared  and  the
 total  numher  of  films  produced  upto-
 date  under  this  scheme;  and

 (d)  the  total  cost  incurred  on  these
 films  and  the  use  that  is  being  made
 of  them?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  May  6th  and  7th,  2953.

 (0)  The  following  States  have  so
 far  formed  Audio-Visual  Education
 Boards:

 qd)  Ajmer;  (2)  Andhra;  (3)
 Bihar:  (4)  Coorg;  (5)  Hyderabad;  (6)
 Madras;  (7)  Manipur;  (8)  Uttar  Pra-
 desh.

 (c)  A  list  of  the  approved  subjects
 on  which  films  were  to  be  prepared  is

 attached.  [See  Appendix  V,  annexure
 No.  53.)

 None  of  the  propused  films  has  been
 produced  so  far.

 (d)  Does  not  arise.

 Shri  K.  C.  Sodhla:  Are  Government
 aware  that  films  for  children  are  alsu
 being  produced  by  the’  Broadcasting
 Ministry?

 Dr.  M.  M.  Das:  Yes.  Sir,  we  are
 fully  aware  of  that.  Moreover,  these
 films  proposed  by  th¢  Education  Minis-
 try—proposed  by  the  Board—will  be
 produced  by  that  Ministry.

 Shri  K.  C.  Sodhla:  Is  the  produc-
 tion  of  these  films  a  matter  for  the
 Edu:ration  Ministry  or  for  the  Broad-
 casting  Ministry?
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 Dr.  M.  M.  Das:  The  hon.  Member
 may  kindly  understand  that  the  Edu-
 cation  Ministry  has  no  machinery  at
 its  disposal  to  produce  films.  It  is
 the  Information  and_  Broadcasting
 Ministry  which  has  got  the  requisite
 machinery.

 Shri  K.  C.  So@hia:  Have  they  pro-
 duced  any  films  up  till  now?

 Dr.  M.  M.  Das:  In  the  answer  I  have
 already  said  that  no  Alms  have  been
 producd  up  ti!l  now,  because  of  paucity
 of  proper  men.

 Shrimaf:  Ila  Palchoudhury:  May  I
 know  if  the  children’s  films  that  are
 going  to  be  produced—as  we  see  in
 the  papers  today—are  going  to  be
 under  this  scheme?

 Dr.  M.  M.  Das:  Yes,  Sir,  a  few
 children’s  entertainment  films  —  will
 also  be  produced  under  this  scheme.

 SoLaR  Ensrcy  Resgarck  (UNESCO
 EXPERT)

 #1295,  Shri  R.  S.  Diwan:  Will  the
 Minister  of  Natura]  MKesSources  and
 Scientific  Research  be  pleased  to  state
 whether  the  services  of  an  expert  of
 the  UNESCO  have  been  engaged  at
 the  National  Physical  Laboratory  for
 Solar  Energy  Research?

 The  Minlster  in  the  Ministry  of
 Natural  Resources  and  Scientific  Re-
 search  (Shri  K.  D.  Malavtya):  No,  Sir.
 But  I  may  be  allowed  to  add  that  one
 Mr.  A.  L.  Gardner,  UNESCO  expert  on
 translation  in  the  Documentation
 Centre  of  the  Laboratory  has  bcen
 taking  interest  in  harnessing  solar
 energy  and  he  _  735  designed  a
 mechanism  on  the  top  of  his  roof  »y
 arranging  a  number  of  flat  mirrors
 which  concentrate  solar  energy  at  9
 point,  and  this  has  interested  some  of
 our  experts.  So  we  have  encouraged
 him  to  design  a  solar  energy  harness-
 ing  mechanism  |  our  Saboratory.

 Shri  R.  S.  Diwan:  May  I  know  if
 this  particular  gentleman  is  an  ordi-
 nary  arts  graduate  and  is  a  transta-
 tion  expert  and  knows  nothing  of
 science.  and  the  experiment  which  he
 undertook  was  a  failure?
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 Shri  K.  0.  Malaviya:  I  will  not  call
 that  experiment  a  failure.  I  have  been
 impressed  by  that  experiment.  Many
 of  our  scientists  are  impressed  by  the
 work  that  he  has  put  in.

 NATIONAL  PLAN  LOAN  BoNDSs

 °227%.  Shri  Viswamatha  Reddy:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  inordinate  delay  is  being  caused
 in  the  issue  of  National  Plan  Loan
 Bonds:  and

 (b)  if  so,  what  steps  are  proposed
 to  be  taken  to  expedite  the  issue  of
 these  bonds?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  €.  Shah):  (a)
 and  (b),  As  I  stated  in  reply  to  Shri
 Matthen’s  Starred  Question  No.  4429
 on  the  28th  September,  i954,  there
 was  some  delay  at  a  few  places,  parti-
 cularly  at  Madras,  in  the  initial  stages.
 Scrips  have  now  been  issued  in  res-
 pect  of  all  loan  applications,  number-
 ing  over  90,000,  except  for  about  .400
 applications  which  are  under  scrutiny
 for  certain  irregularities,

 Shri  Viswanatha  Reddy:  May  I  know
 whether  there  is  any  particular  diffi-
 culty  in  prescribing  that  the  authority
 that  takes  the  money  towards  this
 loan  is  also  authorised  to  issue  the
 bonds?

 Shri  M.  0.  Shah:  That  is  ail  manag-
 ed  by  the  Reserve  Bank.  In  order  to
 avoid  delays.  the  Reserve  Bank's
 branches  have  been  given  powers,  with-
 out  confirmation  about  payment  from
 the  Accountant  General.  These  pay-
 ments  are  made  in  the  Treasuries  or
 Sub-treasuries.  Then,  they  go  to  the
 Accountant  General.  After  verifica-
 tien  by  the  Accountant  General,  these
 scrips  are  issued,  Orders  have  been
 issued  that  they  may  not  wait  for
 verification  by  the  Accountant  General.
 So,  that  delay  is  being  done  away  with.

 Shri  T.  N.  Singh:  Has  the  delay  that
 has  occurred  in  the  past  been  due  to
 any  difficulty  in  the  procedure  or  due
 to  the  Reserve  Bank  and  the  Imperial!
 Bank  being  short-banded?
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 Shri  M.  C.  Shah:  Because  of  this
 procedure,  there  was  some  detay.  So
 far  as  Madras  was  concerned,  there
 was  difficulty  about  accomodating
 the  staff.  They  had  just  then  changed
 the  place.  They  got  a  very  good  place.
 Therefore  all  those  applications  were
 disposed  of  very  early.  First,  in  the
 initial  stages,  there  was  delay  with
 regard  to  procedure.

 AGRICULTURAL  TRAINING  FOR  Ex~SERVICR-
 MEN

 91279,  Shri  Randaman  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  starred
 question  No.  708  on  the  770  Novem-
 ber,  4954  and  state:

 (a)  the  names  of  the  places  in  the
 States  where  basic  agricultural  train-
 ing  courses  are  conducted  for  ez-
 servicemen;

 {b)  the  duration  of  each  course;

 (c)  the  maximum  number  of  ex-
 servicemen  that  can  be  taken  in  such
 institutes;  and

 (d)  the  measures  that  Government
 have  adopted  or  propose  to  adopt  to
 ensure  that  more  persons  join  such
 courses?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  A  Statement  is
 laid  on  the  Table  of  the  House.  (See
 Appendix  V,  annexure  No.  54.)

 (b)  The  duration  of  each  course  is
 one  year,

 (c)  The  maximum  number  of  ex-
 servicemen  that  can  be  taken  is  25
 per  cent.  of  the  total  number  of  seats
 available  in  each  institute.  I  shouid
 like  to  add  here  that  it  is  expected  to
 train  2,250  ex-servicemen  in  the
 course  of  the  next  two  years.

 (d)  Wide  publicity  has  been  given
 to  the  training  scheme  through  Press,
 Radio,  District  Soldiers’,  Sailors’  and
 Airmen’s’  Boards,  Recruiting  Offices
 and  Regimental  Centres,  These
 measures  will  be  repeated  periodically.

 Shri  M.  L.  Dwivedi:  The  hon.  Mem-
 ber  does  not  understand  English.
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 at  रमन  सिह  :  हिन्दी  में  समझाने  की

 कृपा  कर  |

 Mr.  Speaker:  Let  the  hon.  Member
 place  his  difficulties  before  the  Chair.
 The  Chair  has  been  accommodating
 those  Members  who  do  not  know

 English.  Will  the  hon.  Minister  oblige
 the  hon.  Member?

 Sardar  Majithia:  J  shall  make  an
 attempt  with  your  help.

 ()  एक  स्टेटमेन्ट  लोक  सभा  की  टेबल  १२

 रख  दिया  गया  हैं  ।

 (बी)  कोर्स  एक  साल  का  हैं  ।

 (पी)  टोटल  नम्बर  आफ  सीटू  'कितनी  हैं  उन

 की  २४  फीसदी  एक्स सर्विस मेन  के  लिये  रिजर्व
 की  गई  हैं  ।  ख्यात  (किया  जाता  हैं  कि  अगले

 बो  साला  मेँ  २२५०  एक्स-सार्षसमेन  ट्रेन  किये
 जायेंगे  |

 (A)  cheated  ta  के  थू  रियो  के  थी
 'डिस्ट्रिक्ट  सॉत्जर्स,  सेलर्स  एंड  एअर मेन्स

 बोर्ड एस,  पीरक्रगीटिग  आफिसेज  आर  रेजिमेंटल

 सेक्टर्स  की  मार्फत  होती  हैं  7  ऑर  यह  दुबली  111
 जायेगी  ऑर  उस  के  बाद  भी  दोहरा  जायेगी  t

 श्री  रावत  सिह  :  जन  राज्यों  में.  यह

 सहकार  समितियां  नहीं  बनाई  गई  हैँ  वहां  के

 आदिवासियों  को  पवन  तरीकों  से  लभ

 पहुंचाया  जा  रहा  हैं  ?

 सरदार  मजीठिया  :  जहां  यह  सकल  नहीं  हैं

 वहां  तो  उन  को  कोई  मदद  नहीं  की  जा  सकती

 हैं  क्योंकि  पढ़ाई  तो  वहीं  पर  हो  सकती  हैं  जहां
 पर  सकल  होते  हैं  a

 क्रि  रन वमन  पीसी:  जब  संविधान  की  सूची  २
 के  पेंटगान  ४  के  अनुसार  राज्यों  के  अन्दर  यह

 सहकार  समितियां  ऑर  आदिवासी  सलाहकार
 कॉपी सल  बनाने  के  आद॑श  हैं  ता  वह  क्‍यों  नहीं

 बनाई  गई  ?

 Mr.  Speaker:  Why  are  these  Ad-
 visory  Boards  not  formed  in  spite  of
 the  provision  to  that  effect  in  the
 Constitution?  I  think  the  question  is
 what  I  have  stated.
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 Dr.  Ram  Subhag  Singh:  He  is  asking
 a  supplementary  question  on  Question
 297  and  not  on  3279.

 Mr,  Speaker:  The  present  point  is
 not  whether  the  supplementary  as  put
 by  the  hon.  Member,  is  or  is  not  with-
 in  the  scope  of  the  original  question
 but  whether  it  is  properly  conveyed
 to  the  Minister  concerned.  If  it  is,  it
 will  be  for  the  Minister  to  say  that  it
 is  out  of  the  scope  of  the  present  ques-
 tion.

 I  will  go  to  the  next  question.

 feat  भाषाओं  का  स्थल

 *+१२८२.  शी  भक्त  बहान :  क्‍या  रखा

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 आजकल  विदेशी  भाषाओं  के  स्कूल  में  कितने

 विद्यार्थी  पढ़  रहे  हैं  ?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  348  as  on  Ist
 December,  ‘1954.

 श्री  भवत  वर्शन  :  क्‍या  माननीय  मंत्री  यह
 बताने  की  कृपा  करके  पक  यह  व्यक्ति  किन
 किन  भाषाओं  में  शिक्षा  पा  रह॑  हैं,  विशेषकर
 चीनी  र  तिब्बती  भाषा  में  'कितने  व्यक्ति
 शिक्षा  था  रहे  हैं  ?

 श्री  सतीश  चने  :  इस  वक्‍त  जो  भाषायें  पढ़ाई
 जा  रही  हैं  वे  यह  हैँ  :  फ्रेंच,  जर्मन,  रशियन,
 चाइनीज,  पीर्शवन,  अधिक,  जापानीज,  बीज
 आर  तिब्बती  |

 श्री  भक्त  वर्शन  :  में  ने  ह  जानना  चाहा  था

 फक  दिखती  ऑर  चीनी  भाषाओं  में  आज  कल
 कितने  छात्र  शिक्षा  पा  हहे  हैं  ?

 श्री  सतीश  चना :  :  तीन  अलग  अलग  तरह  के

 कोलेज  हैं  :  प्री ली मनरी,  'एढवान्स्ड  जार

 इंटरप्रेटशीशप  ।  मालूम  नहीं  कि  माननीय  सदस्य
 कस  केदार  में  जानना  थाहते  हैं  ।  अगर  वह
 मर  पास  जायें  तो  क्वेंटिन  अबर  के  बाद  में  उन
 को  बतला  दूंगा  |



 १55  Oral  Answers

 श्री  भक्त  वर्शन  ;  में  यह  जानना  थाहता  हूं
 फक  मत  विदेशी  भाषाओं  की  शिक्षा  देने  के  लिये

 छात्रों  को  छात्रवृत्ति  या  अन्य  प्रकार?  के  कोई
 प्रोत्साहन  दनो  की  व्यवस्था  की  गईं  हें  ?

 श्री  सतीश  चन :.  :  जब  शवर्नमेन्ट  के  आफिस से

 को  मिनिस्ट्री  स्पॉन्सर  करती  हैं  तब  उन

 कॉन्डिडंट्स  की  फीस  उस  मिनिस्ट्री  की  साफ

 से  ve  रुपया  महीना  के  हिसाब  से  इस  स्थल  को

 मिलती  हें  ।

 विभाजन  से  पूर्ण  का  फौजी  सामान

 *१२८३.  श्री  एम०  कर  त्रिवेदी  :

 क्या  रक्षा  मंत्री  २३  फरवरी,  १९५४  को

 दिये  गये  तारांकित  प्रश्न  संख्या  २५९  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा

 करेंगे  कि;

 (क)  क्या  तब  से  सरकार  का  पाकिस्तान

 सरकार  के  साथ  विभाजन  से  पूर्व  के  फौजी

 सामान  के  विनिमय  के  विषय  में  कोई  पत्र-

 व्यवहार  हुआ  हैं;  और

 (ख)  यदि  हां,  तो  यह  पत्र  व्यवहार
 छह  किस  स्थिति  में  हे  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  and  (०).  No.

 श्री  एम०  एल०  केवी:  में  यह  जानना  चाहता

 हूं  पीक  यह  जो  डिफेन्स  के  इक्विपमेन्ट:स  वगेरह
 पाकिस्तान  में  रह  गये  थे  उन  का  समझता  कब
 तक  हो  जायेगा  या  क्‍या  इस  सिलसिले  में  कोई
 कार्यवाही  चल  रहीं  हैं  ?

 श्री  त्यागी  :  इस  वक्त  समझौते  की  कोई
 कार्यवाही  नहीं  छल  रही  हैं  चूँकि  बहुत  बढ़ी
 बड़  सवालों  पर  दोनों  मुल्कों  में  बात  चीत  चल
 रही  थी  इसलिये  इस  सवाल  को  आगे  नहीं
 बढ़ाया  गया  हैँ,  लेकिन  मुझे  उम्मीद  हें  |कि  जब
 सब  मसले  तय  होंगे  तो  यह  मामल!  भी  तय  हो
 जायेगा  3

 शी  एयर  एल०  किच वी  :  क्‍या  में  जान  सकता

 हंपी  जो  सामान  हमारा  पाकिस्तान  में

 36  DECEMBER  954  Oral  Answers  I5§52

 आउटर  डींग  पड़ा  हुआ  हैं  उस  का  कल  मलय
 अन्दाजन  कितना  होगा  ?

 श्री त्यागी:  उस  के मूल्य  का  अन्दाज़ा  इस
 वक्‍त  नहीं  हो  सकता  हैं,  लेकिन  पाकिस्तान  का

 भी  कुछ  सामान  हमार  यहां  पड़ा  हें  ऑर  हमास

 वहां  पढ़ा  हैं  ।

 क्रि  एम०  Tao  दोषी  :  किस  का  सामान

 ज्यादा  हैं,  भारत  का  या  पाकिस्तान  का  ?

 श्री  त्यागी  :  मेरा  खयाल  हैं  कि  रुपया  तो  हमार
 ज्यादा  होगा  पाकिस्तान  माँ  जो  कि  यहां  आना

 चाहिये  ऑर  सामान  शायद  पाक  तान  का  ज्यादा

 होगा  ।

 NATIONAL  LABORATORIES

 #1284,  Sardar  Hukam  Singh:  Wil}
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  all  the  proposed  Na-
 tional  Laboratories  have  been  set  up
 and  have  begun  working  by  now;  and

 (०)  whether  the  research  and  in-
 vestigation  in  these  laboratories  have
 led  to  any  industrial  product  being
 put  in  the  market  for’  sale  during
 i954?

 The  Minister  in  the  Ministry  of
 Natural  Resources  and  Scientific  Re-
 search  (Shri  K.  D.  Malaviya):  (a)  and
 (b).  A  statement  giving  the  required
 information  is  laid  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  55.)

 Sardar  Hukam  Singh:  Part  (b)  of
 the  aquestion  is  whether  the  research
 and  investigation  in  these  laboratories
 have  led  to  any  industrial  product  be-
 ing  put  in  the  market  for  sale  during
 1954.  The  statement  given  tv  me
 divides  them  under  four  categories:
 processes  under  production,  processes
 for  which  production  arrangements  are
 complete,  processes  for  production  of
 which  licences  have  been  negotiated,
 and  processes  for  which  licenses  are
 under  negotiation.  But  I  have  not  got
 the  answer  to  the  question  in  (b)  as
 to  whether  any  processes  have  been
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 put  on  the  market  for  sale.  Could  I
 know  Just  now  whether  there  are  any
 Processes  that  have  been  completed  in
 954  and  have  been  put  for  sale  in
 the  market?

 Shri  K.  D.  Malaviya:  So  far  as  our
 processes  are  concerned,  we  have  put
 these  under  production,  Beyond  that
 the  Council  of  Scientific  and  Industrial
 Research  or  our  Ministry  does  not  sup-
 ply  any  information  because  it  is  for
 the  industrialists  to  answer  the  ques-
 tion  whether  it  is  being  sold  or  not
 being  sold.

 Sardar  Hukam  Singh:  Whether  it  is
 sold  or  not  is  a  different  question.  I!
 want  to  know  if  our  laboratories  have
 put  certain  proresses  or  given  them
 over  or  leased  them  out  to  private
 firms  for  sale  in  the  market,  and  what
 those  processes  arc.

 Shri  K.  0.  Malaviya;:  We  have
 enumeraivd  a  list  of  processes  which
 have  been  given  out  to  private  indus-
 trialists  and  which  are  being  negotiat-
 ed.  Now  it  is  for  them  to  say  whe-
 ther  those  products  are  being  sold  in
 the  market  or  not.  We  have  given
 it  out  to  them,  and  the  hon.  Member
 can  use  the  word  “sold  out”.

 Sardar  Hukam  Singh:  What  are  the
 principal  terms  on  which  the  labora-
 tories  lease  out  these  processes  to
 private  firms?  Do  they  get  any  com-
 mission  or  a  share  out  of  the  profit?
 What  are  the  principal  terms  on  which
 these  are  Jeased  out?

 Shri  K.  D.  Malaviya:  The  object  of
 the  Council  of  Scientific  and  Industrial
 Research  is  not  to  earn  money  by  sel-
 ling  these  processes.  We_  want  to
 encourage  private  industrialists  to
 make  use  of  the  results  of  our  re-
 search,  and  usually  we  charge  a  nomi-
 Nal  royalty.

 Shri  Ramachandra  Reddi:  Are  these
 laboratories  fully  eguipped  and  man-
 ned  by  experts?

 Shri  K.  D.  Malaviya:  Yes,  Sir.

 Shri  C.  R.  Narasimhan:  With  refer-
 ence  to  part  (a)  of  the  question,  did
 the  Egerton  Committee  recommend
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 astronomical  research,  and  has  it  been
 considered?

 Shri  K.  0.  Malaviya:  I  wil)  require
 notice  to  answer  that  specific  question.

 HariJAN  STUDENTS  IN  THE  PUNJAB
 *I285,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Central  Govern-
 ment  have  given  any  grant  to  the
 Punjab  Government  or  the’  Harijan
 Sewak  Sangh  for  Secondary  Educa-
 tion  of  the  Harijan  students  so  far;
 and

 (b)  if  so,  how  much?
 The  Deputy  Minister  of  Home  Affairs

 (Shri  Daftar):  (a)  and  (b).  Attention
 is  invited  to  the  reply  given  to  Shri
 Keshavaiengar’s  Unstarred  Question
 No.  640  on  the  8th  December.  1954,  in
 which  it  was  stated  that  the  grant
 given  from  the  Centre  to  State  Gov-
 ernments  for  the  eradication  of  Un-
 touchability  Is  mainly  intended  to  be
 utilised  for  intensive  propaganda  and
 to  supplement  the  efforts  of  the  State
 Governments”  and  that  it  is  for  the
 State  Governments  to  allot  funds  for
 the  various  schemes  which  thcy  pro-
 pose  to  undertake  and  also  to  seiect
 non-official  organisations  for  the  execu-
 tion  of  such  schemes.

 Shri  D.  C.  Sharma:  How  much
 money  was  given  to  the  Punjab  Gov-
 ernment  for  the  purpose  referred  to
 by  the  hon.  Minister?

 Shri  Datar:  Rs.  1,39,000,  has  been
 given  to  them.

 Shri  D.  C.  Sharma:  What  is  the  pro-
 portion  of  the  money  given  to  the  Pun-
 jab  Government  as  compared  with  the
 other  States,  and  was  that  money  allot-
 ted  taking  into  account  the  number

 of  Harijans  in  that  State?

 Shri  Datar:  That  is  exactly  the  cone.
 sideration  which  is  taken  into  account.
 The  number  of  Harijans  in  the  State
 as  also.  the  requirements  and  the
 schemes  submitted  by  the  State  Gov-
 ernments  are  all  taken  into  account
 and  then  ceilings  are  fixed  for  the
 States.
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 Shri  D.  com  Sharma:  May  ]  know,

 Mr,  Speaker:  We  will  go  to  the  next
 question.

 NATIONAL  ‘CADET.  ‘CorPs

 #1287.  Shri  Krishnacharya  Joshi;
 Will  the  Minister  of  Defence  be
 pleased  to  state  how  many  girls  have

 joined  National  Cadet  Corps  during
 1953?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  i86  in  the

 newly-raised  units  and  26  to  fill  up
 annual  vacancies  in  existlng  units.

 Shri  Krishnacharya  Joshi:  May  {I
 know  the  figures  State-wise?

 Shri  Satish  Chandra:  The  State-wise
 Agures  for  186  newly  recruited  are:—
 Bihar:  2  officers  and  60  raclets;  Madhya
 Pradesh:  |  officer  and  30  cadets;  Aimer:
 ]  officer  and  30  cadets;  Tripura:  7
 officer  and  30  cadets;  Rajasthan:  l
 officer  and  30  cadets.

 Shrimati  Sushama  Sen:  Is  the  same
 kind  of  physical  exercises  given  to  the
 girls  as  to  the  boys  in  the  Cadet  Corps?

 Shri  Satish  Chandra:  Almost  the
 same  type  of  drill  is  done  by  both,
 and  in  the  case  of  giris  arms  training
 has  also  been  introduced  from  this
 year.  For  the  information  of  the  lady
 Member  I  may  say  that  by  the  end  of
 this  year  we  shall  have  more  than
 5,000  girl  cadets.  The  teachers  are
 being  trained  at  present.

 Shrimati  Ifa  Paichoudhury  rose—

 Mr.  Speaker:  Next  question.

 en  से  चलने  वालो  चुकी!

 "Race.  eft  विकृति  सीआ:  क्या

 प्राकृतिक  संसाधन  ओर  देहानी  गवेषणा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क  )  किन  किन  राज्यों  भें  और  उनके
 किन  किन  क्षेत्रों  में  हवा  से  चलने  वाली

 जालिमों  का  चलाया  जाना  सम्भव  पाया

 गया  हैं  ;  और
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 (@)  क्या  इन  विकृतियों  के  लिये  आव-

 श्यक  सामान  इस  देश  में  उपलब्ध  हैं  ?

 प्राथमिक  संसाधन  और  बे शामिक  लबेदा

 मंत्रालय  में  मंत्री  on  to  wo  मालवीय)  :

 (क)  (W)  दक्षिण  पशिचम  गज़ स्थान

 (२)  साँगष्ट्र  के  कुछ  इलाके

 (३२)  बेलगाम  ऑर  धारवाड़  जिले  बम्ब
 में

 (४)  नागरकोइल  जर  कद  कमजोर
 बावन को?  कोचीन  में

 (५)  कोइम्बटोर  मद्रास  में।  र

 (६५)  उड़ीसा  में  ग्रो पाल पुर  के  पास  ।

 (ह)  जी  नहीं  ।  लेकन  इस  बात  की  कोशिश

 हो  रही  हैं  कक  एसी  कमलों  में  अपने  दश  के  ही
 सामान  से  बनाने  का  यत्न  क्रिया  जाये  |

 श्री  दीक्षित  मिश्र  :  क्‍या  में  पूछ  सकता  दूं
 कक  जहां  यह  मिलें  लगानी  ठीक  समझी  जाती  हैं
 वहां  २४  घंटों  में  "कितनी  फिजी  पैदा  हो  सकती

 ee

 क्रि  wo  eto  मालवीय  :  इस  तरह  की  कोई

 सूचना  नहीं  दी  जा  सकती  |  क्योकि  हलाके  प्रवाद
 की  तेजी  अगर  काफी  नहीं  होगी  तो  बिजली  नहीं
 मिल  सकती  हैं  या  पानी  नीचे  सेक्टर  नहीं
 निकाला  जा  सकता  हैं  इसलिये  यह  सब  हवा
 के  प्रवाह  की  गोश्त  पर  निर्धारित  करता  हैं
 अगर  हवा  का  प्रवाह  काफी  नहीं  होगा  ता  क
 मी  बिजली  नहीं  मिलेगी  ।

 श्री  बिभूति  सिंध :  क्या  हस  सम्बन्ध में  कोई
 एक्सपेरीमेंट  किये  गये  हैं  ऑर  दीव  हां  तो

 उनका  कया  नतीजा  निकला  हैं  ?

 af  do  vio  मालवीय  :  मुनासिब  अनुसन्धान

 हो  रहे  हैं  |  विविध  शेषों  में  हवा  का  प्रवाह  नापा

 जा  रहा  हैं  |  हमार  विशषज्ञों  द्वारा  राजस्थान  में

 एक  जगह  जहां  सके  कमल  लगायी  जा  चुकी  हैँ

 अनुसन्धान  हो  रहा  हैं  7  इस  बात  का  पता  लगाने

 की  कोशिश  हो  रही  हैँ  फक  साल  में  कितने

 महीनों  में  हवा  का  काँसा  प्रवाह  होगा  ।  इस  बात

 का  पता  लगने  के  बाद  ही  कोई  चीज़  निधारित
 की  जा  सकती  हैं  ।
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 Naticnal,  Incomy  COMMITTEE

 *1290,  Shri  Morarka:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  Government  have
 considered  the  suggestion  of  the  Na-
 tional  Income  Committee  that  the
 National  Sampie  Survey  should  be
 planned  and  operated  under  the  guid-
 ance  of  a  strong  Technical  Commit-
 tee  which  should  include  competent
 economists;  and

 (०)  if  so,  with  what  results?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  Cc  Shah):  (a)
 and  (b).  The  recommendation  is  yet
 under  consideration.

 Shri  Morarka:  The  report  was  sub-
 mitted  in  February,  954  and  we  are
 now  in  December,  1954.  How  long
 would  it  take  the  Government  to  con-
 sider  this  report?

 Shri  M.  C.  Shah:  I  -think  they  are
 considering  it  already.  Some  action
 has  been  taken,  and  I  think  the  deci-
 sion  will  be  taken  very  soon,  and  work-
 ing  parties  are  going  to  be  set  up.
 The  matter  was  discussed  in  August
 with  the  Statistical  Adviser  to  the
 Cabinet  and  thereafter  it  was  decided
 that  there  ought  to  be  working  parties
 under  the  Central  Statistical  Organisa-
 tion,  and  those  working  parties  wil!
 be  set  up  soon.

 Shri  Morarka:  May  I  know’  what
 action  has  been  taken  so  far?

 Shri  M.  C.  Shah:  As  I  stated,  the
 matter  was  discussed  with  the  Statlsti-
 cal  Adviser  to  the  Cabinet  on  30th
 August,  954  and  according  to  his  ad-
 vice,  we  are  just  going  to  set  up  work-
 ing  parties  to  consider  such  recom-
 mendations  of  the  National  Income
 Committee  as  were  found  difficult  of
 implementation  by  the  Ministry  con-
 cerned,  including  the  recommendation
 in  respect  of  the  National  Sample
 Survey.

 Shri  Morarka:  May  I  know  whether
 Government  has  considered  it  desir-
 able  to  make  use  of  the  Research  Pro-
 gramme  Committee  of  the  Planning
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 Commission  for  the  purpese  of  guiding
 the  National  Sample  Survey?

 Shri  M.  C.  Shah:  Yes.

 अखिल  भारतीय  शु निका ही  सिक्का  सम्मेलन

 +१२९१.  क्रि  एस०  एन०  खास:  क्‍या

 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 क्या  सरकार  ने  हाल  ही  में  सौराष्ट्र  में  हुये
 मिल  भारतीय  बुनियादी  शिक्षा  सम्मेलन

 द्वारा  की  गई  सिफारिशों  और  सुझावों  तथा

 उस  के  द्वारा  स्वीकृत  संकल्पों  पर  ध्यान-

 सुबक  विचार  किया  है  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 Government  have  not  received  any
 recommendations  or  suggestions  or
 resolutions  from  the  organisers  of  the
 Conference.

 श्री  एस०  एम०  वास  :  क्‍या  मेँ  जान  सकता

 हूं  फक  इस  तरह  के  महत्वपूर्ण  सम्मेलनों  में

 सरकार  अपने  पर्यवेक्षक  भेजती  हैं,  ऑर  अगर  एसा

 हैं,  तो  इस  सम्मेलन  में  सरकार  का  कोई  वर्यवेत्ञक
 गया  था  ?

 Dr.  M.  M.  Das:  One  of  the  officers
 was  sent  to  attend  this  conference.

 at  एस०  एन०  बास :  क्‍या  उस  अफसर  ने

 वहां  से  वापस  आ  कर  वहां  के  प्रस्तावों,  सुझावों
 के  सम्बन्ध  में  सरकार  को  अपनी  (िषोर्ट  दी  हैं  ?

 Dr.  M.  M.  Das:  The  hon.  Member
 may  kindly  consider  that  Goverrunent
 cannot  take  any  action  unless  they  re-
 ceive  some  kind  of  official  communica-
 tion  or  resolution  or  suggestions  from
 the  Conference.

 श्री  एस०  एन०  बास  :  कया  शिक्षा  मंत्रालय  मेँ

 इस  तरह  की  कोई  व्यवस्था  हैं  फक  एसे  महत्वपूर्ण
 सम्मेलनों  के  प्रस्तवों  प२  वहां  से  प्रस्ताव  मंत्रालय
 में  आने  के  पूर्व  सरकार  वुद्द  विचार  कर॑  और  उन
 पर  अमल  करर  ?

 ७०  yoo  Gly  3  Lact

 :  (७)  UDge)  Pe  Abas  itehyy

 poseeny  ्  cS  saxcttte  fan  6)  >
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 [The  Minister  of  Education  and  Na-
 tural  Resources  atg@  Scientific  Re-
 search  (Maulana  Asad):  It  is  difficult
 for  the  Government  to  take  steps  in
 any  matter  unless  it  is  put  before
 them  formally  and  in  a  _  responsible
 manner.  }

 NAVAL  DoOCcKYARD,  BOMBAY

 *i293.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
 State:

 (a)  the  estimated  cost  of  the  work
 of  and  development  of  the  Naval
 Dockyard,  Bombay;  and

 (0)  whether  the  work  has  started?

 The  Deputy  Minister  of
 (Shri  Satish  Chandra):
 crores.

 Defence
 (a)  Rs.  24

 (b)  Work  is  likely  to  be  commenc-
 ed  at  an  early  date.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether’  the  contract  for  taking  up
 this  work  has  been  given,  and  if  so,
 to  whom?

 Shrt  Satish  Chandra:  The  contract
 for  a  part  of  the  first  phase  of  the  pro-
 gramme  has  been  given  to  Messrs  Hind
 Construction,  Limited.

 Fovmory  SCHOOL;  KHARAGPUR

 +1294,  Shri  K.  0.  Sedhia:  Wi!l  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Foundry  School
 proposed  to  be  opened  at  Kharagpur
 for  the  training  of  foundry  foremen
 and  supervisors  has  been  started;

 (b)  if  not,  the  time  by  which  it  is
 likely  to  start;

 (c)  whether  it  witli  be  wholly  =  a
 Government  institution;
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 (d)  if  so,  its  capital  and  recurring
 charges,  ar:

 (९)  the  total  estimated  intake  of
 trainees  and  the  manner  of  their
 selection  for  admission?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  No.  Short  term  Refresher  Courses
 have,  however.  been  started  =  since
 March,  ‘1954.  for  the  benefit  of
 Foundrymen.

 (0)  July,  1956.

 (c)  Yes.  It  will  be  an  integral  part
 of  the  activities  of  the  Indian  Institute
 of  Technology,  Kharagpur.

 (d)  Approximately  Rs.  5  lakhs  for
 Buildings.  Rs.  0  lakhs  for  cquipment
 and  Rs.  75,000  per  annum  recurring
 charges.

 (e)  (i)  Post  Graduate  Course  0

 (ii)  Diploma  Course  20

 (iii)  Refreshér  Course  Minimum  5
 Maximum  i8

 The  selection  will  be  made  by  Com-
 mittees  of  the  Institute  from  amongst
 Persons  seconded  by  the  Industry  in
 the  case  of  Refresher  Courses  and
 from  amongst  all  candidates  including
 direct  applicants  for  other  courses.

 Shri  K.  on  Sodhia:  What  are  the
 qualifications  for  these  direct  recruits?

 Dr.  M.  M.  Das:  Post-graduate  courses
 of  one  year’s  duration  will  be  open  to
 graduates  in  mechanical  engineering  oa:
 metallurgy,  with  one  year's  practical
 experience,  or  science  graduates  with
 three  years’  practical  experience  in
 foundry  trade.  The  diploma  course  in
 foundry  practice  will  be  open  to  dip-
 lomaholders  in  mechanical  engineering
 or  intermediate  science,  with  one
 year's  foundry  practical  experience.

 Shri  K.  C.  Sedhia:  Will  any  arran8e-
 ment  be  made  for  the  employment  of
 these  direct  recruits?

 Dr.  M.  M.  Das:  That  depends  upon
 our  vacant  posts,  If  there  is  any
 vacant  post.  recruitment  wi}l  be  made:
 if  not,  no  recruitment  will  be  mace.
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 GLASS  BLOWING  EXPERT
 *1295,  Shri  R.  S.  Diwan:  Will  the

 Minister  of  Natumal  Resources  and
 Sclentifie  Research  be  pleased  to
 state  the  number  of’  persons  who
 have  been  trained  in  the  National
 Physical  Laboratory,  New  Delhi  ०५
 the  Glass  Blowing  Expert  since  _  his
 appointment?

 The  Minister  in  the  Ministry  of
 Natural  Resources  and_  Sclentific  Re-
 search  (Shri  K.  D.  Malaviya):  Eleven
 workers,  including  glass  blowers,
 mechanics  and  apprentices,  have  so
 far  been  trained  by  the  Glass  Techno-
 logist.

 Shri  R.  8,  Diwan;  May  J  know  whe
 ther  there  is  any  effort  on  the  part  of
 Government  to  find  experts  in  glass
 technology  in  Calcutta  or  Bombsy?

 Shri  K.  D.  Malaviya:  This  gentle-
 man.  Mr.  Franz  Kiss  is  reported  to  be
 a  glass  technologist  of  special  ability,
 and  he  is  here  to  give  training  to  our
 people.  I  do  not  think  we  have  in  our
 country  a  glass  expert  of  such  ability.

 Shri  R.  S.  Diwan:  lave  our  Govern-
 went  tried  to  send  any  Indian  expert
 to  foreign  cnuntries  tu  get  perfect
 knowledge  in  this,  as  the  Tata  Re-
 search  Institute  of  Bombay  have  done?

 Shri  K.  BD,  Malaviya:  |  do  not  know
 anything  about  the  effort  of  the  Tata
 Research  Institute.  Surely,  our  people
 must  have  made  efforts.  and  they  have
 chosen  the  best  expert  for  us.

 CANTEEN  STORES  DEPARTMENT

 Gidwani;  Will  the
 Defence  be  pleased  to

 71296.  Shri
 Minister  of
 state:

 (a)  whether  the  employees  of  the
 Canteen  Stcres  Department  (India)
 are  entitled  to  free  medical  aid  and
 Sratuity  ete,  and

 (b)  which  other  categories  of  Civil
 employees  of  the  Defence  Services  are
 entitled  to  this  ald?

 The  Deputy  Minister  of  DeYence
 (Sardar  Majithla):  (a)  The  Depart-
 ment  has  medical  officers  at  stationa
 547  L.S.D.

 6  DECEMBER  954  Oral  Answers  1562,

 where:  its  depots  are  located  for  render-
 ing  free  medical  advice/consultation.

 (b)  Ali:  categories  of  civilinn  person-
 nel  paid  from  the  Defence  Services
 Estimates  are  entitled  to  such  aid.  The
 employees  of  the  Canteen  Stores  De-
 partment,  however,  arc  not  paid  from
 these  Estimates  and  are  not  Goverii-
 ment  servants.

 Shri  Gidwani:  May  I  know  whether
 the  Canteen  Stores  Department  em-
 ployees  are  considered  on  a  par  with
 the  other  civilian  employees,  and  if  so,
 whether  they  are  on  a  permanent
 cadre?

 Sardar  Majithia:  As  I  said,  this  is  a
 registered  concern.  The  Canteen  Stores
 Department  is  a  registered  concern,
 and  a  commercial  voncern  too,

 Sbri  Gidwani:  Will  not  Government
 consider’  the  question  of  making  them
 permanent,  so  that  they  may  have
 security  of  service,  as  the  Department
 is  Now  a  Perying  and  aiso  a  permanent
 concern?

 Sardar  Majithla:  That  question  is
 under  the  consideration  of  Govwerr:
 ment.  at  the  moment.

 Shri  Bhagwat  Jha  Azad:  In  view  of
 the  fact  that  the  employees  of  this
 concern  are  getting  free  medical  aid.
 and  are  under  the  Defence  Ministry,
 may  I  know  what  are  the  reasons  for
 not  giving  them  the  permanent  status
 of  a  government  employee?

 Sardar  Majithia:  I  have  already
 repjied  to  that  part  of  the  question.
 This  is  a  registered  concern.  and  it
 is  not,  in  that  way,  under  the  Defence
 Department.  although  it  is  true  that
 I  along  with  the  Secretary  and  other
 members  are  on  the  Board  of  Contro).

 बन  सहकारी  समितियां

 $१२६७,  श्री  कन वमन  सिंह  :  क्‍या  गृह-कार्य  मंत्री
 यह  बताने  की  कृपा  करने  कि  :

 (क)  आदिवासियों  के  आर्थिक  कल्याण  के

 पिलाये  किन  किन  राज्यों  में  वन  सहकारी
 समितियां  बनाई  गईं  हैं  ,
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 (@)  हन  सहकारी  समितियां  से  ऑ्वाएियाँ
 का  कहां  तक  लाभ  प्राप्त  द्वारा  हैँ  ;  आर

 (ग)  क्या  िन्धय  प्रदेश  सरकार  ने  एसी
 सा मात यां  बनाई  हैं  या  बनाने  का  विदा)  करती

 हैं?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  to  (c).  The  consti-
 tution  of  local  cooperative......

 श्री  रन वृ मन  सिह  :  पसन्दी  में  जवाब  दीजिये  ।

 Shri  Datar:  With  your  ineulgence,
 &  shall  try  in  Hindi.

 Mi.  Speaker:  He  may  read  the
 answer  ut  English  and  then  give  the
 substance  in  Hindi.

 Shri  Datar:  (a)  to  (c).  The  consti-
 tubon  of  locul  cooperative  societies
 in  any  sphere  is  entirely  a  matter  for
 the  State  Governments.  Government
 of  India  arc  not,  therefore,  aware  «७६
 the  States  in  whcih  Forest  Co-operative
 Socicties  have  been  constituted  except
 that  the  Government  of  Bombay  in-
 Cludvd  this  year  in  their  schemes  for
 Central  grant  under  article  275  (1)  of
 the  Conslitation,  a  scheme  for  giving
 financial  assistance  to  Forest
 Labourers’  Societies.  These  Societies
 were  started  in  Bombay  onlv  m

 October  1953,  It  is,  therefore,  yet  too
 early  to  say  whether  the  Adivasis
 have  been  benelted  through  these
 Societies,  and  if  so,  to  what  extent.

 Now,  I  shall  try  to  answer  in  Hindi.

 Mr.  Speaker;  The  hon.  Minister,
 Shri  K.  D.  Malaviya  will  answer  in
 Hindi.

 मार्क तिक  संसाधन  आर  थॉैक्नीनक  गवेषणा

 मंत्रालय  में  मंत्री  (भी  do  ho  मालवीय):  (=)  से

 (ग)।  कसी भी क्र  में  इन  सहकारी  समितियों
 का  संगठन  कना  स्ट  गवर्नमेंट ों  का  काम  हैं  |

 इससे  भारत  सरकार  को  यह  सूचना  नहीं  हें
 फक  किन  राज्यों  में  ये  जंगताती  सहकारी
 सीमित यां  बनायी  गयी  हें  t  हां,  कथबर्ट  की

 सरकार  न  इस  साल  अपनी  योजनाओं  में  एक
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 aan  जंगलों  में  काम  करने  वाले  श्रमिकों  की
 सामौतरयां  को  आर्थिक  सहायता  बने  की  शामिल

 कर  ली  हैं,  जिस  क॑  फलते  केन्द्रीय  सरकार
 संविधान  की  धारा  २७९  (९)  की  मौत  के

 अनुसार  अनुदान  दगी 1  ये  समितियां  बनाई  में

 अक्टूबर  सन्‌  ए९1/३  में  चलायी  गयी  ait

 इसलिये  आदिवासियों  ने  इनसे  अभी  तक
 कितना  लाभ  उठाया  हैं  यह  कहना  काल  अब
 वक्‍त  हैं  ऑर  यह  भी  नहीं  माल्‌स  हैं  कि  किस

 हद  तक  इन  समितियां  का  संगठन  हो  चुका
 हें  1

 श्री  रन वमन  सिह  :  जन  राज्यों  में  अभी  तक
 ये  समितियां  नहीं  बनायी  गयी  हें  उन  राज्यों

 क॑  आदिवासियों  को  किन  कित  तरीकों  से  लाभ

 पहुंचाया  जाता  हैं  ?

 Mr.  Speaker:  In  places  where  these
 societies  have  not  been  created,  how
 are  the  Adivasis  helped?

 Shri  Datar:  If  there  are  no  societies
 at  all,  then  other  methods  are  adopted,
 and  गा  certain  cases,  Government
 themselves  make  loans  and  grants.

 श्री  कोण  झप  मालवीय :  जहां  सहकारी
 समितियों  का  संगठन  नहीं  हुआ  हे  वहां
 वा न्द्रीय  सरकार  स्वयं  प्रत्यक्ष  रूप  से  सहायता
 कर  सकती  हैं  r

 श्री  रन वमन  पीसी:  वह  कान  कॉन  से  राज्य  &
 जहां  यह  सीमीत्तयां  अभी  तक  नहीं  बनी  हैं  ny

 श्री  विचार  :  नोट्स  की  जरूरत  हैं  ।

 श्री  भक्त  दर्शन :  चूंकि  प्लानिंग  कमीशन  ने

 इन  बन  श्रमिक  संघों  को  बन-उद्योग  के  जलीय

 बुत  महत्वपूर्ण  बत्तलाया  हैं.  क्‍या  में!  जान
 सकता  &  पक  जिस  तरीके  से  कि  बम्ब  राज्य

 में  यह  सामीक्त्यां  बड़ी  सफल  रही  हैं  उसको
 दखते  R  उत्तर  प्रदश  ऑर  दूसर  राज्यों.  की
 सरकारों  को  इस  बार॑  में  कोई  सलाह  दी  जा  रही
 हैँ  ?

 श्री  ree:  core  गवर्नमेंट  कुमार  वियात  कर

 रही हैं।
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 WRITTEN  ANSWERS  TO  QUESTIONS

 भारत  झाँझ  चीन  के  बीच  छात्रों  का  आव्ञान-प्रवान

 |  श्री  एम०  रु  त्रिवेदी  :
 १२५०:

 "श्री  नवल  प्रभाकर

 क्या  शिक्षा  मंत्री  यह  -तानें  की  कृपा

 करेंगे  कि  :

 (क)  भारत  और  चीन  के  बीच  छात्रों

 के  आदान-प्रदान  के  लिये  हुये  क़रार  के  फल-

 स्वरूप  कितने  विद्यार्थी  भारत  से  चीन  गये

 और  चीन  से  भारत  आये  ;

 (@)  इन  दोनों  देदो  के  बीच  विदा-

 जियों  के  आदान-वरदान  के  विषय  में  क्‍या

 शर्ते  हैं;  और

 (ग)  दिदयाथियों  को.  नामनिर्देशित

 करने  और  उन  को  चीन  भेजने  के  लिये  कया

 कसौटी  रखी  गई  है  ?

 The  Minister  of  Education  and
 Natural  Resources  anc  Scientific  Re-
 search  (Maulana  Asad):  (a)  to  (c).  A
 statement  giving  the  relevant  infor-
 mation  is  laid  on  the  Table  of  the
 House.  |See  Appendix  V,  annexure
 No.  56.]

 RUSSIAN  STUDENTS

 *1255.  Tb.  Lakshman  Singh  Charak:
 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  number  of  Russian  _  stu-
 dents  studying;  in  various  Universi-
 ties  of  India;  and

 (b)  what  are  the  rules  and  regu-
 lations  they  have  to  observe  during
 their  stay  in  India?

 The  Minister  of  Education  and
 Natural  Resources  and  Sclentific  Re-
 search  (Maulana  Azad):  (a)  None.  as
 far  as  the  Government  of  india  are
 aware.

 (b)  Does  not  arise.

 NATIONAL  CHEMICAL  LABORATORY

 91257,  Shel  N.  Mukerjee:  Wil
 the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased
 to  state:

 {a)  the  number  of  research  works
 undertaken  in  the  Natienal  Chemical
 “waboratory  which  have  been  abhan-
 done:d  before  reaching  any  final
 results;  and

 (b)  the  reasons  therefor?

 The  Minister  In  the  Ministry  of
 Natural  Resources  and  Scientific  Re-
 search  (Shri  K.  BD.  Malaviya):  (a)
 and  (b).  A  statement  giving  the  re-
 quired  information  is  laid  on  the
 Table  of  the  House.  [See  Appendix  V,
 annexure  No.  57.]

 TECHNICAL  EDUCATION

 #1260,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  students  under-
 going  technical  education  in  the  in-
 stitutions  which  are  controlled  by
 the  Central  Government  during  the
 academic  year  ‘1953-54;  and

 (b)  the  total  number  of  students
 who  were  awarded  scholarships  for
 university  and  technical  education
 during  the  same  period?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  26035,

 (b)  .284  in  Central  Government
 controjled  institutions.

 INDIAN  INSTITUTE  OF  SCIENCE,  BANGALORE

 *26l.  Shri  Bahadur  Singh:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  scheme  to  de-
 velop  the  Indian  Institute  of  Science,
 Bangalore  has  been  fuliy  executed:
 and

 (b)  whether  the  Institute  is  doing
 any  advanced  work  in  aero-nautical
 engineering  during  these  days?
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 The  Minister  of  Education  and
 Natural  Resources  and  Scientlfic  Re-
 search  (Maulana  Agad):  (a)  The
 acheme  is  nearing  completion,

 (b)  Yes.

 NATIONAL  VOLUNTEER  FORCE

 #4265,  Shri  BrohmoChoudhury:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 {a)  the  steps  taken  by  Govern-
 ment  to  establish  a  Territorial  Army
 and  National  Volunteer  force  Units
 in  Assam;

 (b)  whether  the  Units  wilt  be  as-
 sociated  with  (i)  Community  Pro-
 jects  and  Nationa)  Extension  Blocks,
 <ii)  Protection  works  against  foods
 and  (iit)  fire  fighting  in  rural  areas;
 and

 (c)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Defence
 (Sardar  Mafjithla):  (a)  Some  units  of
 the  Territerial  Army  are  located  in
 Assam.

 One  Auxiliary  Territorial  Force
 camp  was  held  at  Silchar  in  January
 954  and  about  430  persons  were  given
 elementary  military  training  for  a
 period  of  one  week.  Training  under
 the  Nations)  Volunteer  Force  scheme
 has  not  Yet  commenced.

 (७)  and  (c).  The  Territorial  Army
 has  been  ccnstituled  as  a  second  line
 of  defence  to  the  regular  Army  and  its
 units  can  be  embodied  for  service
 when  required.  The  Territorial  Amny
 personnel  generally  have  other  whole-
 ime  occupatiens.  It  is.  therefore,  not
 considered  desirable  to  embody  them
 for  Community  Projects,  ete.  Details
 of  she  scheme  of  National  Volunteer
 Force  have  not  yet  been  —  finalised.
 Under  (this  scheme  it  is  proposed  to
 give  elementary  military  training  in
 camps  for  30  days.  These  camps  will.
 95  far  as  possible,  be  in  Com:nunity
 Project  Areas.

 SOCIAL  AND  RuRAL  Us.irt

 *1266.  Shri  Ganpatl  Ram:  Will  the
 Minister  of  Education  be  pleasé¢d  to
 atate  :

 (a)  whether  social  workers  for  so-
 cial  and  rural  uplift  have  been  train-
 ed  by  Government;  and

 (0)  if  so,  their  total  number  and
 the  nature  of  training  imparted  to
 them?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  and  (b).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 as  soon  as  collected.

 TECHNICAL  SCHOOLS

 *1267,  Shri  है,  N.  S.  Deo:  Will  the
 Minister  of  Education  be  pleased  to
 lay  a  statement  on  the  Table  of  the
 House  showing:

 (a)  the  names  of  the  a  technical
 schools  under  the  Ministry  and  the
 places,  State-wise.  where  those  are
 located;  and

 (b)  the  number  of  new  _  technical
 high  schools  proposed  te  be  opened
 and  the  places  where  they  are  to  be
 located?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Ayad:)  (a)  There
 is  one  Technical  Higher  Secondary
 Schoo]  which  forms  part  of  the  Delhi
 Potytechnic,  Delhi.

 (b)  It  is  proposed  to  provide  for
 200  technical  courses  in  some  of  the
 500  Hiigh  Schools  to  be  converted  into
 Multi-purpose  schools  under  the
 Ministry  Scheme  for  the  reconstruc-
 tion  of  Secondary  Education.  The
 selectlon  of  such  schools  wilt  be  made
 by  the  State  Governments.

 ANDHRA  STATE  ELECTIONS

 .  Shri  C.  R.  Chowdary:
 1268.  of  Shri  Muhana  Rao:

 Will  the  Minister  of  Law’  be
 pleased  tu  state  the  estimated  ex-
 penditure  on  the  February-March
 955  Elections  in  the  Andhra  State?
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 The  Minister  in  the  Ministry  of  Law
 (Shri  Pataskar):  The  expenditure  on
 the  forthcoming  general  clections  to
 the  Andhra  Legislative  Assembly  is
 estimated  at  Rs.  30  Jakhs  approxi.
 mately.

 ComMUNICATIONS  LIN  ANDAMANS

 1270,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 State:

 (a)  the  progress  achieved  so  far  in
 (i)  connecting  the  existing  roads  from
 Port  Blair  with  the  South  Andaman
 Islands  and  (li)  increasing  the  num-
 ber  of  ships  from  the  mainland  to  the
 different  parts  of  Andaman  Islands;
 and

 (b}  whether  it  is  a  fact  that  the
 displaced  persons  settled  in  the  Rangot
 area  are  not  getting  facilities  to  export
 their  products  for  sale  in  Port  Blair
 and  other  places?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  (i)  A  state-
 ment  containing  the  necessary  infor-
 mation  is  placed  on  the  Table  of  the
 House.  {See  Appendix  V,  annexure
 No.  58.}

 di}  Only  the  S.S.  “Maharaja”  is
 running  regularly  on  the  mainland/
 Andamans  service.  Timber  cargo  sur-
 plus  to  the  carrying  capacity  of  SS.
 “Maharaja”  is  being  lifted  on  vessels
 nominated  by  the  Indian  Coastat  Con-
 ference,  as  and  when  necessary.

 (०)  Settlers  are  producing  paddy
 anci  vegetables  which  are  just  suff!-

 ‘cient  to  meet  their  requirements  and
 have  at  present  no  surplus  to  export.
 However,  a  vessel  is  likely  to  be  pur-

 «chased  in  the  near  future  to  improve
 inter-island.  communication.

 INDO-U.  S.  TECHNICAL  CO-OPERATION
 AGREEMENT

 1272.  De.  Satyawadi:  Wil!  the
 Minister  of  Finance  be  pleased  ०
 refer  to  the  reply  given  to  starred
 question  No.  939  on  the  i5th  Sep-
 tember,  3954  and  state:

 (a)  whether  the  report  in  pursuance
 of  the  Indo-U.S.  Technical  Co-opera-
 tion  Agreement  signed  in  1952,  has

 ‘been  prepared;  and

 (b)  if  so,  whether  a  copy  of  this
 report  will  be  laicl  on  the  Table  of
 the  House?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 and  (b).  The  report  has  not  yet  heen
 prepared.  Copies  of  the  Report  will
 be  laid  on  the  Table  of  the  House
 when  it  is  ready.

 Ciassiciai  LITERATURE  (TRANSIATION)

 १276,  Mulla  Abdullabhal:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  to  the  supplemen-
 tary  question  raised  on  starred  ques-
 tion  No.  805  on  the  5th  April,  954
 and  state  whether’  the  proposal  to
 translate  Indian  Classical  literature  in
 foreign  languages  has  materialised?

 The  Minister  of  Education  and
 Natural  Resourees  and  Sclentific  Re-
 search  (Mauifina  Asad):  Yes.

 TRAINING  ABROAD

 *1278,  Shri  Madhao  Reddi:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  an  offer  for  the  train-
 ing  of  Indian  apprentices  in  various
 Industries  has  been  received  from  the
 Government  of  Austria;

 (b)  if  so,  the  conditions  attached  to
 the  offer;  and

 (c)  whether  any  decision  has  been
 taken  in  this  matter?

 The  Minister  of  Education  and
 Natural  Resources  and  Sclentifie  Re-
 search  (Mavilaua  Arad):  (a)  to  (c).
 A  statement  giving  the  information  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  V.  annexure  No.  59.J

 प्रलाद  Notartts  Act,  1982
 °1280.  Shri  T.  B.  Vittal  Rao:  Will

 the  Minister  of  Home  Affalrs  be
 Pleased  to  state:

 (a)  the  reasons  for  the  delay  in
 enforcing  the  Notaries  Act,  1952,
 though  the  same  was  finally  passed
 during  August,  ‘1952;
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 (b)  whether  Government  propose  to
 enforce  the  same  in  the  near  future;
 and

 (९)  if  so,  when?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  Govern-
 ment  did  not  consider  it  advisable  to
 bring  the  Act  into  force  until  the
 rules  under  section  5  of  the  Act  had
 been  finalised  in  consultation  with
 State  Governments,  High  Courts  and
 Bar  Associations.  This  cConsultation
 has  taken  some  time.

 (b)  and  (८).  Yes.  The  Act  will  be
 brought  into  force  as  soon  as  the

 rules,  forms  of  application  ete.,  which
 are  under  {iInalisation,  are  ready  for
 publication.

 InpDo-U.S.  AGREEMENT

 #1281,  Shri  Magan  La?  Bagdi:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  how  many  experts  under  the
 recent  Indo-U.S.  Agreement  for  Rail-
 way  Rehabilitation  Programme  will
 ४९  sent  to  India;  and

 (b)  when  they
 arrive?

 are  expected  to

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shti  M.  C.  Shah):  (a)
 Onty  one.  Sir.

 (b)  A  name  has  9९९0  suggested  by
 the  United  States  Technical  Co-
 operation  Mission.  The  matter  is
 under  considcration.

 INDIAN  STUDENTS  IN  RUSSIA

 #1286.  Th.  Lakshman  Singh  Charak:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  number  of  Indian  students
 studying  in  Russia;

 (b)  whether  any  conditions  are  im-
 posed  upon  them  by  the  Russian
 authorities;  and

 (९)  what  are  the  subjects  of  their
 study?

 The  Minister  of  Education  and
 Natural  Resources  an@  Scientific  Re-
 search  (Maulana  Azad):  (a)  Nenc.

 (b)  and  (७),  Do  not  arise.

 ORDNANCE  FAcToriis

 *1289,  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  orders  for  manufac-
 ture  of  barrels  have  been  withdrawn
 from  Ordnance  factories;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  ९४)  No.

 (७)  Does  not  arise.

 CERTIFICATBS  OF  APPROVAL
 ¥1292.  Shrl  R,  N.  5.  Deo:  Will  the

 Minister  of  Natura?  Resources  and
 Scientific  Research  be  pleased  to
 state:

 (a)  the  number  of  applications  for
 review  under  Rule  57  of  the  Mineral
 Concession  Rules,  2949,  against  the
 orders  of  the  Government  of  Orissa
 refusing  to  grant  Certificates  of
 Approval,  which  were  received  by  the
 Union  Government  in  the  years  9%5l-
 2,  195253,  95354  and  1954-55  res-
 pectively;

 (b)  the  number  of  applications  dis-
 posed  of  and  the  number  still  pend-
 ing;  and

 {c)  the  number  of  applications
 granted  and  the  number  rejected?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Aza@):  (a)  to  oy
 है  stafumen(  giving  the  information
 requircd  is  laid  on  the  Table  of  the
 House.  |See  Appendix  V,  annexure
 No.  G0.}

 WELFARE  OF  SCHEDULED  Cas  is  ric.  IN
 MADHYA  PRADESR

 ¥1298.  Muila  Abdullabhai:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Government  of
 Madhya  Pradesh  have  sent  any  parti-
 cular  scheme  to  the  Government  of
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 India  during  ‘1954-55  for  the  uplift  of
 Scheduled  Castes  etc,  under  the  Five
 Year  Plan  in  Madhya  Pradesh;  and

 (b)  if  se,  its  outline  and  economic
 aspects?

 The  Deputy  Minister  of  Home
 Affairs  (Shrl  Datar):  (9)  and  (b).  A
 statement  showing  the  details  of  the
 schemes  for  Madhya  Pradesh  approv-
 ed  by  the  Government  of  India  for
 954.55  is  laid  en  the  Table  of  the
 House.  |See  Appendix  V,  annexure
 No.  61.)

 YOGA  ASHRAMS

 #9299,  Shri  S.  €.  Samanta:  Wil!  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  starred
 q@ucstio::  No.  54  on  the  30th  Novem-
 ber.  i954  and  state  the  results  of  the
 rescarch  work  done  by  Kaivalaya-
 dhana  Shreeman  Madhava  Yoga
 Mandir  Samiti,  Poona?

 The  Minister  of  Education  §  and
 Natural  Resources  ané  Scientific  Re-
 search  (Maulana  Aad):  A  statement

 is  laid  on  the  Table  of  the  House.
 {See  Appendix  V,  annexure  No.  62)

 ECONOMIC  COMMISSION  FOR  ASIA  AND
 Far  East

 *1300.  Shri  Magan  Lai  Bagdl:  Wit!
 the  Minister  of  Natural  Resources  and
 Scientific  Research  bc  pleased  to
 state:

 (a)  whether  any  Indian  dejegation
 Participated  in  E.C.A.F.E’s  (Regional)
 Sub-Committee  mecting  on  mineral
 resource:  held  recently;  and

 (b)  if  so,  the  decisions  taken  at  that
 meeting?

 The  Minister  in  the  Ministry  of
 Natural  Resources  and  Scientific  Re-
 search  (Shri  K.  0.  Malaviya):  (a)  Yes,
 Sir.

 (b)  No  decisions  were  taken  at  the
 meeting.  A  statement  giving  impor-
 tant  recommendations  made  by  the
 Sub.Committee  is,  however.  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  ४,  annexure  No.  63.7

 SURVEY  TRAINING  SCHOOL

 *30l.  Sardar  Hukam  Singh:  Win
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  number  of  the  Centra)
 and  State  Government  Officers  trained
 during  954  so  far  in  the  Survey
 Training  School  at  Dehra  Dun;  and

 (b)  whether  any’  neighbouring
 countries  deputed  any  of  their  Officers
 for  training  in  this  Institution  during
 the  year  1954?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Eight
 Officers  of  the  Central  Government
 and  eight  Offcers  deputcd  by  the
 State  Governments  were  trained
 during  1954.

 (b)  No.  Sir.  But  five  Oilficers  whe
 were  dcputed  in  3953  completed  thcir
 training  in  1954,

 DIAMONDS

 *1302.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Natural  Resources  and
 Sclentific  Research  be  pleased  to  state:

 (a)  the  total  quantity  of  diamonds
 obtained  frum  diamond  mines  in  Inclia
 during  the  year  1953-54  so  far;

 (b)  the  total  amount  of  royalty  re-
 ecived  from  these  mines  during  1953-
 54  so  far;  and

 (c)  whether  any  other  kind  of  tax
 is  levied  on  such  diamonds?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (9)  Figures
 of  production  of  minerals  are  collected
 for  calendar  years.  Total  output  of
 diamonds  in  India  during  calendar
 year  19533  was  2,207  Carats.  Informa-
 lion  regarding  3954  is  mot  yet  due.

 (७)  Rs.  1,00,780.

 (c)  Yes,  Sir.



 CURRENCY  NeTES

 *3303,  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Finance’  9८
 Pleased  to  state:

 (a)  the  fota!  value  OF  currency
 065  of  various  denominations  print-
 ed  at  the  Currency  Notes  Press,  Nasik,
 in  1953;  and

 (b)  the  total  value  of  the  currency
 notes  printed  for  foreign  countries
 during  the  same  period?

 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.  C.
 Guba):  (a)  The  total  face  value  of
 Indian  Currency  and  Bank  uotes  of
 various  denominations  printed  at  the
 Currency  Note  Press  at  Nasik  Road
 in  83  is  Rs.  66.8730  lakhs,

 (b)  The  total  value  of  the  currency
 Notes  printed  for  foreign  countries  in
 953  is  Rs,  220.35  lakhs.

 NATIONAL  INC@ME  COMMITTEE

 41304,  Shri  Morarka:  Will  f  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the
 various  recommendations  made  by  the
 National  Income  Committee  in  its
 final  report  for  improving  the  collec-
 tion  of  statistical  data  by  evolving  a
 uniform  procedure;  and

 (b)  if  so,  whS&t  action  Government
 have  taken  in  this  direction  50  far
 and  what  further  action  Government
 propose  to  take  to  make  _  statistics
 more  reliable?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  0.  Shah):  (a)
 Yes.  Sir.  According  to  its  terms  of
 reference,  the  National  Income  Com-
 Mittee  has  inade  a  number  of  recom-
 mendations  on  improvement  of  quality
 and  coverage  of  the  available  data
 and  colle:tion  of  additional  data,

 (b)  The  recommendations  were
 -onsiderel  by  the  Committee  of
 Departme:ta!  Statisticiins  and  later
 by  the  Joint  Conference  of  Central
 and  State  Statisticians.  These  recom-
 mendations  are  now  in  three  stages
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 of  implementation.  For  some,  eftec-
 tive  steps  are  already  being  taken  to
 insplement  ther;  in  respect  of  others
 preliminary  action  has  either  been
 initiated  or  proposed  after  due  exami-
 nation;  and  the  rest  are  still  under
 examination  by  the  concerned  Minis-
 tries  and  the  Central  Statistical
 Organisation.

 Nationa,  Caner  Corrs

 ¥1305.  Th.  Lakshman  Singh  Charak:
 Will  the  Minister  of  Defence  be  pleas-
 ed  te  state:

 (a)  whether  the  N.C-.C.  cadets  are
 given  any  concessions  while  appear-
 ing  for  the  Joint  Services  Wing
 Examination  held  by  the  U.P.S.C.;
 and

 (b)  if  50,  what  are  these  conces-
 sions?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  No.

 (b)  Does  not  arise.

 RuRAL  UNIVERSS‘TeS

 *1307,,  Shri  Randaman  Singh:  Wi!I
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  any  proposal  to  set  up
 a  Committee  to  examine  the  possi-
 bilities  of  setting  up  Rural  Universi-
 ties  is  under  the  consideration  of
 Gover:iment;

 (b)  if  so,  whether  ary  decision  has
 been  taken  in  this  regard;  and

 (c)  if  not,  by’  what  time  a  decision
 is  expected  to  be  arrived  at?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  to  (८).
 Attention  is  invited  to  the  reply  given
 to  Starred  Question  No.  109  in  the
 Isok  Sabha  by  Shri  Rishang  Keishing
 on  l7th  November,  1954,  The  terms
 of  reference  of  the  Committee  men-
 tioned  therein  include  mainly  the
 recommendation  of  a  possible  pattern
 for  Rural  Universities.
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 भाग  प्लव  राजयों  में  सीमा  शुल्क

 oY,  श्री  एस०  एच  दिवेंदर  :  क्‍या

 राज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  किन  किन  भाग  'ख'  राज्यों  में

 अब  भी  सीमा  शुल्क,  किया  जाता  है  ;

 (ख)  इन  राज्यों  को  सोमा  शुल्क  से,

 उस  पर  होने  वाले  व्यय  को  पूरा  करने  के  वाद,

 कितनी  बारीक  ह... (1:  होती  है  ;

 (ग)  सोमा  शुल्क  को  अवधि  से  पूर्व
 समाप्त  करने  की  योजना  “को  कार्यान्वित

 करने  में  क्‍या  प्रगति  हुई  है  और  इन  राज्यों

 में (इसके  कम  तक  समाप्त  हो  जानें  की  आशा

 है;

 (घ)  क्‍या  सोमा  शुल्क  के  बन्द  हो  जाने

 के  फलस्वरूप  केन्द्रीय  सरकार  को  किसी

 राज्य  के  लिये  कुछ  आतंक  या  मनावतत्तक

 अनुदान  देता  पड़ेगा;  और

 (8)  यदि  हां,  तो  इन  अनुदानों  को

 राशि  क्‍या  है  और  भुगतान  कब  किया

 जायेगा  ?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  The
 States  which  are  at  present  levying
 internal  customs  dutics  und  the  net
 revenue  from  these  duties  as  budgeted
 by  them  for  1954.55  are  as  follows:

 itveerabad  Rs.  64  lakhs,
 Rajasthan  Rs.  3h3  lakhs.

 Madhya  Bharat  Rs.  74  lakhs.

 Saurashtra  Rs.  @  lakhs.

 (०)  The  State  Governments  con-
 cerned  have  been  taking  steps  to  re-
 duce  or  abolish  the  internal  customs
 duties  wherever  possible  and  have,  in
 consultation  with  the  Central  Govern-
 ment,  decided  that  the  duties  should
 be  completely  abolished  with  effcct
 from  the  lst  Apri!,  i955.

 (d)  and  (e).  It  is  expected  that  the
 Rajasthan  and  Madhya  Bharat  Gov-
 ernments  wil}  require  some  assistance
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 from  the  Centre  for  meeting  the  loss
 caused  by  the  complete  abolition  of
 the  internal  customs  duties  frum  the
 Ist  April,  1955.  The  nature  and  extent
 of  the  assistance  to  be  given  to  these
 States  are  stil]  under  consideration.

 GBNBRAL  CULTURAL  SCHOLARSHIPS
 SCHEMB

 805.  Shri  90.  C.  Sharma:  Wi)]  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  to  the  starred  ques-
 tion  No.  5  asked  on  the  20th
 September.  954  and  state  the  amount
 spent  so  far  on  the  foreign  students
 who  are  availing  themselves  of  the
 educational]  facilities  in  India  under
 the  General  Cultural  Scholarships
 Scheme  during  the  year  ‘1954-55?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  Rs.  536,458.

 UNB8MPLOYMENT

 206
 Dr.  Ram  Subhag  Singh:

 faa  Shri  Ram  Dass:
 Will  thé  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  the  scheme  initiated
 by  the  Government.  of  India  in
 August  953  to  relieve  unemployment
 has  been  taken  advantage  of  by  all
 the  States;

 (b)  if  not,  the  names  of  the  States
 who  have  not  yet  participated  in  the
 scheme;

 (c)  the  total  numbers  of  rural
 school  teachers  and  social  education
 workers  who  have  _  so  far  been
 appointed  in  different  States  under
 that  scheme;

 (d)  whether  any  technical  or
 vocational  schools  have  also.  been
 opened  under  the  scheme;  and

 (e)  if  so,  their  number  and  the
 names  of  the  places  where  they  have
 been  opened?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Most  of
 the  States  are  participating  .{n  the
 scheme.
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 (8)  Andaman  and  Nicobar  {Islands
 are  not  interested.  Proposals  from
 Delhi,  Himachal  Pradesh  and  Jammu
 and  Kashmir  are  at  dijYerent  stages
 of  processing.

 (९)  59,337  teachers  and  1,993  social
 education  workers  have  been  sanc-
 tioned  upto  30th  November,  1954,  The
 information  regarding  the  number  of
 teachers  and  workers  actually  appoint-
 ed  in  each  State  has  not  yet  been
 made  available  by  all  the  States.

 (d)  No.

 (e)  Does  not  arise.

 NATIONAL  DRAMA  FESTEVAL

 807  Shri  Dabhi:
 Shri  L,  Jogeswar  Singh:

 Will  the  Minister  of  Education  be
 Pleased  to  state  the  names,  i  the
 languages  and  the  authors  of  the  plays
 that  are  propesed  to  be  _  staged  in

 Delhi  during  the  National  Drama
 Festival  which  is  being  held  by  the
 Delhi  Natya  Sangh  under  the  auspices
 of  the  Sangeet  Natak  Akadami?

 The  Minister  of  Education  and
 Natural  Kesources  and  Scientific  Re-
 search  (Maulana  Agad):  The  _  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Rep  Fort  Museum

 808.  Shri  Bahadur  Singh:  Wili  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  average  number  of  visitors
 fe  the  Red  Fort  Museum  i  every
 month;  and

 (b)  what  was  the  gate  money
 collected  during  the  months  of
 September,  October  and  November,
 1954?

 The  Minister  of  Education  and
 Natural  Resources  an@  Scientific  Re-
 search  (Maulana  Agad):  (a)  36,551.

 ©)
 Manth  Gate  fees  cuilected

 i  Rs.  As.  Ps.
 Seprember,  1954.  38i8—  6—  0
 October,  1954.  5075=-I4—  ०
 November  1954.  561312  0

 FOREIGN  INVESTMENTS
 809.  Pandit  Munishwar  Dats

 Upadbyay:  Will  the  Minister  of
 Finance  be  pleased  to  state:

 (a)  the  totul  amount  of  capital  in-
 vested  in  foreign  banking  and  _  in-
 surance  concerns  in  India  in  the  years
 1947,  950  and  1954;  and

 (b)  the  total  number  of  such  =  con-
 cerns  in  4947  and  their  number  at
 present?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 Government  have  no  information  re-
 garding  the  total  amount  ef  capital
 invested  in  foreign  banking  and  insur-
 ance  companies’  in  1947,  950  and
 1954,  The  Reserve  Bank  is  at  present
 conducting  a  Census  of  India’s  foreign
 assets  and  liabilities  which  when  com-
 pleted  will  show  the  position  upto  the
 end  of  1953.

 (b)  the  number  of  foreign  banixs
 wurking  in  India  at  the  close  of  347
 and  in  October  1954  was  15  and  14,
 respectively.  In  addition,  at  the  end
 of  1947,  there  was  one  scheduled  bank
 working  in  India,  which  was  incorpo-

 rated  in  Pakistan,  azd  in  October,
 1954,  two  banks’  incorporated  in
 Pakistan  were  working  in  India.  The
 number  of  foreign  imsurance  com-
 Panies  registered  under  the  Insurance
 Act.  1938,  was  0  on  the  l5th  Novem.
 ber,  947  and  304  on  the  l5th  Noven-
 ber,  1954,

 LUMINOUS  OBJECT  SIGHTED  OVER
 CALCUTTA

 810.  Dr.  Ram  Subhag  Singh:  Wiil
 the  Minister  of  Natural  Resources  and
 Sclentific  Research  be  pieased’_  to
 state:

 (a)  whether  it  is  a  fact  that  a
 bright  luminous  object  with  8  long
 tail  was  seen  in  the  sky  over  Calcutta
 on  the  3ist  October,  954  from  the
 control  tower  of  Dum  Dum  Airport;

 (b)  whether  the  identity  of  the
 object  has  been  found  out;  and
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 (e)  whether  such  objects  were  seen
 in  some  other  parts  of  the  cou7itry
 during  October,  1954?

 The  Minister  of  Kducation  and
 Natural  Resources  and’  Scientific  Re-
 search  (Maufana  Azad):  (a)  Gov-
 ernment  have  no  information  on  the
 subject  apert  from  the  reports  shat
 appeared  in  the  Press.

 (०)  Does  sot  arise.

 (c)  Yes,  Sir.  Some  objects  were
 reported  in  the:  Press  to  have  been
 sighted  at  Bombay  on  7th  and  70
 October,  ‘1954,

 DistricT  Census  HAND-BOOKS

 $11.  Shri  R.  N.  S.  Deo:  Will  the
 Minister  of  Home  Affaira  be  pleased
 to  state:

 (a)  whether  all  the  395  District
 Census  Hand-books  which  were  in  the
 Press.  as  mentioned  in  Census  of
 India,  1951,  Vol.  I,  Part  ]-A—Re-
 port,  have  since  been  published;

 (b)  if  not,  the  number  and  names
 of  Districts,  State-wise,  for  which  the
 District  Census  Hand-books  remain
 to  be  published;  and

 (c)  the  reasons  for  the  delay?
 The  Deputy  Minister  of  Home

 Affairs  (Shri  Dadar):  (a)  No.
 (b)  A  statement  showing  names  of

 the  Districts  for  which  the  Census
 ftland-books  are  still  tu  be  published

 is  attached.  [See  Appendix  V,  an-
 nexure  No.  64.)

 (c)  The  District  Census  Hand-books
 are  State  publications.  They  involve
 very  heavy  printing  work  of  a  com
 plicated  nature.  The  State  presses  arc
 overworked  and  are  no{  able  to  make
 much  headway.  The  State  Govern-
 ments  concerned  are  being  requested
 to  expedite  the  printing  and  to  engage
 private  presses,  where  possible.

 SSYTLEMENT  IN  ANDAMANS

 8i2.  Sbri  S.  C.  Samanta:  Will  the
 Minister  of  Home  Affairs  be  pleased
 {o  state:

 (a)  how  many  displaced  persons
 have  been  settled  in  the  Rangot  area

 in  the  Andaman  and  Nicobar  Islands
 to  date;

 (b)  how  many  families  are  expect-
 ed  to  go  there  for  settlement  in  the
 near  future;

 (c)  whether  any  drinking  water
 arrangement  has  been  made  for
 them;

 (d)  what  sort  of  articies  they  are
 producing  there  at  present;

 (९)  whether  the  quantity  of  rice
 produced  by  them  there  was  suffi.
 cient  to  meet  their  requirements  last
 year;  and

 (f)  if  not,  how  the  deficit  was
 met?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  2,07l  displaced
 Persons  have  been  seitled  in  the
 Rangot  Valley  and  other  adjacent
 areas  in  the  Middle  Andaman.

 (h)  Five  hundred  families  including
 35@  displarcd  families  are  expected
 tu  be  settled  in  areas,  other  than
 Rangot  area  of  the  Andamans  during
 1955.

 (c)-Drinking  water  is  available
 from  fresh  water  streams.  Some  pucca
 wells  have  alse  been  constructed.

 (d)  Vhe  settlers  are  growing  paddy
 and  vegetables.

 (९)  and  (f).  Seiticrs  taken  during
 953  produced  sufficient  rice  for  their
 requirements.  Settlers  taken  during
 the  current  year  have  yet  to  harvest
 their  crops.

 PoLIcr  ATROCITIES

 813.  Shri  Dasaratba  Deb:  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  during  Septem-
 ber,  4954  that  there  had  occurred  8
 case  of  a  serious  Police  atrocity  in
 Dnome  Chara  area  of  Kailasahar
 Division  in  Tripura  State;

 (b)  if  so,  the  facts  of  the  case:  and

 (c)  the  steps  taken  so  far  to  in-
 vestigate  the  matter?
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 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 CANTEEN  STores  DEPARTMENT

 ‘814.  Shri  Gidwani:  Wiil  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  there  has  been  any
 change  recently  in  the  pay  scales  of
 the  employees  of  the  Canteen  Stores
 Department  (India);  and

 (b)  if  So.  the  net  increase  in  ex-
 penditure  in  a  year  as  a  result  of  this
 revision  or  change?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (0)  Approximatety  Rs.  42,000  in  a
 year.

 INTEREST-FREB  LOANS

 816,  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  the  total  amount  00  interest-
 free  loans  given  by  Government
 during  954¢  so  far;

 (b)  the  special  purposes  for  which
 these  loans  have  been  given;  and

 (ce)  the  total  amount  of  loans  asked
 for  by  the  various  State  Governments
 during  the  same  period?

 he  Minister  of  Kevenue  and  Civil
 Expenditure  (Shri  M.  ©.  Shah):  (a)

 and  (b).  Interest-free  Loans  _  sanc-
 tioned  during  the  current  financial
 year  upto  the  ist  @ectober,  1954,
 amount  tae  about  Rs.  207  lakhs.  ‘The
 main  items  are:

 (i)  Leans  to  State  Governmen‘s
 for  development  of  handloom
 industiry--Rs,  389  lakhs.

 (ii)  Loans  for  colonisation  in  the
 Andamans—Rs.  22  lukhs.

 (iii)  Loans  for  development  of
 village  industries—Rs.  4  lakhs.

 div)  Loans  to  educational  insti-
 tutions  for  construction  of
 hostels—Rs.  2  lakhs.
 Totat—Rs.  207  lakhs.

 (c)  The  question  presumably  relates
 to  interest-free  loans.  The  _  total
 amount  asked  for  by  the  State  Gov-
 ernments  during  this  period  was
 about  Rs.  96  Inkhs.

 GRANT  TO  DRAMATIC  INSTITUTIONS  IN
 ASSAM

 $17.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  grant  has  been
 made  to  any  Dramatic  Institution  of
 Assam  during  the  current  fnancia!
 year;

 (b)  if  so.  its  name.

 (c)  whether  similar  grant  has  been
 made  to  any  Institution  ef  Music  in
 Assam  during  the  same  period;  and

 (d)  if  so.  its  name?

 The  Minister  of  KEducation  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  No.  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 (d}  Does  not  arise.

 अफीम

 cle.  श्री  बो०  to  शास्त्री :  क्या

 बित  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आजकल  किन-किम  राज्यों  में
 अफ़ीम  की  खेती  होती  हैँ;  और

 (ख)  १९५४  में  किन-किन  राज्यों

 में  इस  की  खेती  पर  रोक  लगायी  गयी  थी  :

 The  Minister  of  Kevenue  and
 Defence  Expenditure  (Shri  A.  C.
 Guha):  (a)  Poppy  is  at  present  culti-
 vated  in  the  States  of  Madhya  Bharat,
 Rajasthan.  Uttar  Pradesh  and  to  a
 small  extent  in  Jammu  and  Kashmir,
 for  the  extraction  of  opium:  in  Tehri
 Garhwal  and  Debra  Dun  districts  of
 the  Uttar  Pradesh  cultivation  for  pur-
 poses  of  the  production  of  seed  is  also
 allowed;  and  in  the  States  of  the
 Punjab  and  PEPSU_  exclusively  for
 production  of  seed
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 (b)  Poppy  cultivation  has  been
 banned  in  the  State  of  Himachal
 Pradesh  with  etlect  from  the  Ist
 October,  1954.

 CHa  CLay  ORE

 819.  Shri  Deozgam:  Will  the  Minis-
 ter  of  Natura)  Resources  and  Scienti-
 fic  Rese@rch  be  pieased  to  state:

 (a)  the  quantity  of  China  clay  ore
 (Kaolin)  produced  in  the  country
 annualiy;  and

 (b)  how  the  quality  of  indigenous
 China  clay  compares  with  that  of
 other  countries?

 The  Minister  in  the  Ministry  of
 Natural  Resources  and  Scientific  Re-
 search  (Shri  K.  D.  Malaviya):  (a)  and
 (b).  A  statement  giving  the  required
 information  is  laid  on  the  Table  of
 the  House.  [See  Appendix  V,  an-
 nexure  No.  65.]
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 National  Drama  Festival.  ‘1579.

 1570.

 538-—4u,

 1569.

 Sammelan.

 1575.

 (316)
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 DAS,  SHRI  §.  N.—
 Question  by—

 Akhil  Bhartiya  Buniadi  Shiksha

 Sammelan.  (  अखिल  भारतीय

 बुनियादी  शिक्षा  सम्मेलन)
 1558-59.

 University  Education  Commission.
 1540-41,

 Question  (Supplementary)  by—
 Unemployment.  1533.

 DAS,  SHRI  SARANGADHAR—
 Question  by—

 Eastern  Mercantile
 Ltd.,  ‘1536-36.

 DASARATHA  DEB,  SHRI-—
 Question  by—

 Police  atrocities.  1582-83.

 DEHRA  DUN—
 Question  re—

 Survey  Training  School.  ‘1574,

 DELEGATION—
 Question  re—

 Economic  Commission  for  Asia
 and  Far  East.  1573,

 DEO,  SHRI  R.  N.  S.—
 Question  by—

 Certificates  of  Approval.  ‘1572.
 District  Census  Hand-books.  1581.
 Technical  schools.  1568.

 DEOGAM,  SHRI—
 Question  by—

 China  clay  ore.  ‘1585-86.

 DIAMONDS—
 Question  re—

 Diamonds.  ‘1574,

 DISPLACED  PERSON(S)—
 Question  re—

 Settlement  in  Andamans.  1581-82.

 DIWAN,  SHRI  R.  S.—
 Question  by—

 Glass  blowing  expert.  1561.
 Solar  Energy  Research  (UNESCO

 Expert).  1546-47,

 DOCK  YARD—
 Question  re—

 Naval  —-—,  Bombay.  1559.

 DRAMA—~—
 Question  re—

 National  Festival.  ‘1579.

 Corporation

 DRAMATIC  INSTITUTION(S)—-
 Question  re—

 Grant  to  in  Assam.  ‘1584.

 DWIVEDI,  SHRI  M.  L.—
 Question  by-—

 Bhag  ‘kha’  rajyon  men  seema
 shulk  (भाग  ख'  राज्यों  में  सीमा

 शुल्क)
 ‘1577-78.

 Bhurat  aur  Cheen  ke  bich.chhatroa

 ka  adan-pradan  {area  att  ी
 के  बीच  छात्रों  का  झा दान  प्रदान)

 ‘1565,
 Vibhajan  se  poorv  ka  fauji  saman

 (विभाजन  से  पूर्व  का  फिजो  सामान)
 1551-52.

 Question  (Supplementary)  by—
 Agricultural  training  for  ex-ser-

 vicemen.  1548.

 E

 EASTERN  MERCANTILE  CORPORA-
 TION  LTD.,  CUTTACK—
 Question  re—

 Eastern  Mercantile  Corporation
 Ltd.  1535-36.

 ECONOMIC  COMMISSION  FOR  ASIA
 AND  FAR  EAST—
 Question  re—

 Economic  Commission  for  Asia  and
 Far  East.  1573.

 EDUCATION—
 Question  re—

 Akhil  Bhartiya  Buniadi  Shiksha

 Sammelan  (भ्रस्विठ  =  भारतीय

 बुनियादी  छिना  सम्मेलन)  1558-59.
 National  Board  of  Audio-Visual

 —.  ‘1545-46.
 University  Commission.  ‘1540-

 4i.
 University  system.  1681-32.

 EDUCATION,  TECHNICAL—
 Question  re—

 Technical  education.  1566.

 ELECTION(S)—
 Question  re—

 Andhra  State  ——.  2568-69.
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 EMPLOY  EE(S)—
 Question  re—

 Canteen  Stores  Department.  1561-
 62,  1583,

 See  also  “Government  Employee(s)”.

 EXPENDITURE—
 Question  re—

 Andbra  State  elections.  1568-69,
 Foandry  School,  Kharagpur.  1559-

 60.
 General  Cultural

 Scheme.  ‘1578.
 Naval  Dockyard,  Bombay.  ‘1559,

 EXPERT  (S)—
 Question  re—

 Glass  blowing  —-.  1561,
 Indo-U.S,  Agreement.  1571.
 Solar  Energy  Research  (UNESCO

 —).  ‘1546-47.
 EX-SERVICEMEN—

 Question  re—
 Agricultural  training  for  ——.

 ‘1548-49.

 Scholarship

 F
 FILMS—

 Question  re—
 National  Board  of  Audio-Visual

 Education.  ‘1545-46.
 FOODGRAINS—

 Question  re--
 Grow  More  Food  Campaign  by

 Army.  ‘1534-35.

 FOREIGN  COUNTRY  (IES)—
 Question  re—

 Currency  notes.  1575.
 Pan  Indian  Ocean  Science  Assocla-

 tion.  ‘1529-30.

 FOREIGN  LANGUAGE(S)—
 Question  re—

 Videshi  Bhashaon  ka  school

 (खिंदेशी  महापौरों  का  स्कूल)  1550-51,

 FOREIGNERS—
 Question  re—

 in  Iadia.  1830-31.

 FOREST  CO-OPERATIVE  SOCIETY
 (IES)—
 Question  re—~

 Van  sahkari  samitian  (वैन  सहकारी

 पति  मियां)  +1562--64,
 अकन्‍«कबनन---

 FOUNDRY  SCHOOL,  KHARAGPUR—
 Question  re—

 Foundry  School,  Kharagpur.  1559-
 60.

 G

 GANPATI  RAM,  SHRI--
 Question  by—

 Social  and  rural  uplift.  1568,

 GATE-MONEY—
 Question  re—

 Read  Fort  Museum.  1579-80.

 GENERAL  CULTURAL  SCHOLAR-
 SHIPS  SCHEME—
 Question  re—

 General  Cultural
 Scheme.  1578.

 GIDWANI,  SHRI—
 Question  by—

 Cantecn  Stores  Department.  56l-
 62,  1583.

 Class  IV  Government  employees.
 153637.

 GIRL(S)—
 Question  re—

 National  Cadet  Corps.  ‘1555.
 GLASS  BLOWER(S)—

 Question  re—
 Glass  blowing  expert.  1561,

 GOVERNMENT  EMPLOYEE(S)—
 Question  re--

 Class  IV  —-—.  1536-37,
 See  also  “Employee(s)”.

 GRANT(S)—
 Question  re—

 to  dramatic  irstitutions  in
 Assam.  ‘1584.

 Harijan  students  in  the  Punjab.
 1554-55.

 GROW  MORE  FOOD  CAMPAIGN—
 Question  re—

 by  Army.  ‘1534-35.

 GURUPADASWAMY,  SHRI  M.  S—
 Question  by—

 Interest-free  loans.  ‘1583-84.

 H

 HARIJAN(S)—
 Question  re—

 students  in  the  Punjab.  1554-
 55.

 Scholarships



 HUKAM  SINGH,  SARDAR—
 Question  by—

 National  laboratories,  1552-54.
 Pan  Indian  Ocean  Science  Associa-

 tion.  1529-30.
 Survey  Training  School.

 I

 1574.

 IMPORT  (S)—
 Question  re—

 Eastern  Mercantile
 T.td.  ‘1535-36.

 INCOME—
 Question  re—

 National  Committee.
 40.

 INDIAN  INSTITUTE  OF  SCIENCE,
 BANGALORE—
 Question  re—

 Indian  Institute  of
 Bangalore.  ‘1566-67,

 INDO-U.S.  Agreement—
 Question  re—

 Indo-U.S.  Agreement.  1571.

 INDO-U.S.  TECHNICAL  CO-OPERA-
 TION  AGREEMENT—
 Question  re—

 Indo-US.  Technical  Co-operation
 Agreement.  1569-70.

 INDUSTRY  (IES)
 Question  re—

 Training  abroad.
 INSURANCE

 FOREIGN—
 Question  re—

 Foreign  investments.

 Corporation

 i538—

 Science,

 1570.

 COMPANIES,

 1580.

 INVESTMENT(S)—
 Question  re—

 Foreign  ——.  1580.

 J
 JOINT  SERVICES  WING  EXAMINA-

 TION—
 Question  re—

 Nationa]  Cadet  Corps.  1576.

 JOSHI,  SHRI  KRISHNACHARYA—
 Question  by—

 Currency  notes.  1575.
 Foreigners  in  India,  1530-31.
 National  Cadet  Corps.  1555.

 INDEX  TO  DEBATES.  PART  I,  i86TH  DECEMBER. 954

 K
 KAIVALAYADHAM  SHREEMAN

 MADHAVA  YOGA  MANDIR
 SAMITI,  POONA—
 Question  re—

 ‘Yoga  Ashrams’.  1573.

 KASLIWAL,  SHRI—
 Question  (Supplementary)  by—

 Replacement  of  naval  ships.  ‘1544,

 KELAPPAN,  SHRI—
 Question  (Supplementary)  by-=

 Unemployment.  1533.

 KESHAVAIENGAR,  SHRI—
 Question  by—

 Andamans.

 KHARAGPUR—
 Question  re—

 Foundry  School,  —=—.

 L
 LABORATORY  (IES)—

 Question  re—
 National  Chemica]  —~—.
 National  ——.  ‘1552-54.

 LANGUAGE(S)—
 Question  re—

 Classical  \iterature
 1570.

 1537-38.

 1559-60.

 1566.

 (translation),

 See  also  “Foreign  Language(s)”.

 LICENCE  S)
 Question  re—

 Eastern  Mercantile  Corporation
 Ltd.  ‘1535-36.

 LOAN  (S)—
 Question  re—

 National  Plan  Bonds.  ‘1547-
 48.

 LOAN(S),  INTEREST  FREE—
 Question  re—

 Interest-free  loans,
 LUMINOUS  OBJECT—

 Question  re—
 sighted  over  Caleutta.  ‘1580-

 81,

 ‘1583-84.

 M
 MADHYA  PRADESH—

 Question  re—
 Welfare  of  Scheduled  Castes  etc.

 in  ——.  1572-73.

 (319)
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 MEDICAL  AID—
 Question  re—

 Canteen  Stores  Department.  1561-
 62.

 MILITARY  EQUIPMENT  (न--
 Question  re—

 Vibhajan  se  poory  ka  fauji  saman

 (ख़ेमाज़न  से  पूष  का  फौजी  सामोद)
 1551-52.

 MINE(S)—
 Question  re—

 Diamonds.  ‘1574,

 MISHRA,  SHRI  BIBHUTI—
 Question  by—

 Grow  More  Food  Campaign  by
 Army.  1534-35.

 Hava  se  chalne  welt  chakiar.  (  हवा
 से  चलने  वाली  चक्कियां)  ‘1855-56.

 MISSION(S)—
 Question  re—-

 American  ——.  ‘1541-42,

 MORARKA,  SHRI—
 Question  by—

 National  Income  Committee.  538-
 40,  ‘1557-58,  ‘1575-76.

 MUKERSJEE,  SHRI  H.  N.—-
 Question  by—

 Natioria!  Chemical  Laboratory.
 1566.

 Ordnance  factories.  ‘1572.

 N

 NARASIMHAN,  SHRI  C.  R.~
 Question  (Supplementary)  by—

 National  laboratories,  ‘1559-54.

 NATIONAL  BOARD  OF  AUDIO-
 VISUAL  EBDUCATION—
 Question  re—

 National  Board  of  Audio-Visual
 Education.  1545-46,

 NATIONAL  CADET  CORPS--
 Question  re—

 National  Cadet  Corps.  ‘1555,  1576.

 NATIONAL  CHEMICAL  LABORA-
 TORY—
 Question  re—

 National  Chemical
 1566.

 Laboratory.
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 NATIONAL  DRAMA  FESTIVAL--
 Question  re—

 National  Drama  Festival.  1579,

 NATIONAL  INCOME  COMMITTEE—
 Question  re—

 National  Income  Committee.  1538-
 40,  1557-58,  ‘1575-76.

 NATIONAL  PHYSICAL  LABORA-
 TORY—
 Question  re—

 Solar  Energy  Research  (UNESCO
 Expert).  1546-47.

 NATIONAL  PLAN  LOAN  BONDS—
 Question  re—

 National  Plan  Loan  Bonds.  ‘1547-
 48,

 NATIONAL  SAMPLE  SURVEY—
 Question  re—

 National  Income  Committee.  1538-
 40,  1557-58.

 NATIONAL  VOLUNTEER  FORCE—
 Question  re—

 National  Voluntecr  Force.  ‘1567.
 NAVY—

 Question  re—
 Naval  Dockyard,  Bombay.  ‘1559.
 Replacement  of  naval  ships.  ‘1543-

 44.

 NAYAR,  SHRI  V.  P.—
 Question  by—

 Technical  education.  ‘1566,

 NOTARIR#S  ACT,  3952—
 Question  re—

 Notaries  Act,  1952.  1570-71.

 re)
 OFFICER  (S)—

 Question  re—
 Survey  Training  School.  3574.

 OPIUM—
 Question  re—

 Afihim  (अभी मे).  ‘1584-85.

 ORDNANCE  FACTORY(IES)—
 Question  re—

 Ordnance  factories.  1572.

 ORISSA—
 Question  re—

 Certificates  of  Approval.  1572.
 Eastern  Mercantile  Corporation

 Ltd.  1535-36.



 cs
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 PAKISTAN—
 Question  re—

 Vibhajan  se  poorv  ka  fauji  saman

 (विभाजन  से  पूर्व  का  फौजी  सामान)
 1551-52.

 PALCHOUDHURY,  SHRIMATI  ILA—
 Question  (Supplementary)  by—

 Grow  More  Food  Campaign  by
 Army.  ‘1535.

 National  Board  of  Audio-Visual
 Education.  ‘1546.

 PAN  INDIAN  OCEAN  SCIENCE
 ASSOCIATION—.
 Question  7e—

 Pan  Indian  Ocean  Science  Associa-
 tion.  1529-30.

 PAREKH,  DR.  J.  N—
 Question  by—

 1543,

 POLICE  ATROCITIES—
 Question  7ve—

 Police  atrocities.

 Stock  exchanges.

 1582-83.

 POPPY  CULTIVATION—
 Question  re—

 Afihim  (  ध्रफोम)  ‘1584-85,

 PRABHAKAR,  SHRI  NAVAL—
 Question  by—

 Bharat  aur  Cheen  ke  bich  chhatron
 ka  adan-pradan  =  (भारत  शौर

 चीन  के  बीच  छात्रों  का  श्रमदान-प्रदान)
 ‘1565.

 PRODUCTION—
 Question  re—-

 China  clay  ore.
 Diamonds.  ‘1574,
 Grow  More  Food  Campaign  by

 Army.  ‘1534-35.

 ‘1585-86.

 PUBLICATION—
 Question  re—

 District  Census  Hand-books.  ‘1581.

 PUNJAB—
 Question  re—

 Harijan  students  in  the  —-—.  ‘1554-
 55.
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 R
 RAILWAY  REHABILITATION  PRO-

 GRAMME—
 Question  re—

 Indo-U.S.  Agreement.  1571,

 RAM  DASS,  SHRI—
 Question  by—

 Unemployment.  ‘1578-79.

 RAM  SUBHAG  SINGH,  DR.—
 Question  by—

 Luminous  object  sighted  over
 Calcutta.  1580-81.

 Naval  Dockyard,  Bombay.  1559.
 Replacement  of  naval  ships.  ‘1543-

 44,
 Unemployment.  1578-79.

 RANDAMAN  SINGH,  SHRI—
 Question  by—

 Agricultural]  training  for  ez-
 servicemen.  ‘1548-49.

 Rural  universities.  1576.
 Van  sahkari  samitian  (वन

 सह  री  समितियां)  1562--64.

 RANGOT  VALLEY  (ANDAMANS)—
 Question  re--

 Settiement  in  Andamans.

 RAO,  SHRI  MOHANA—
 Question  by-—

 Andhra  Strte  elections.

 ‘1581-82

 ‘1568-69.

 RAO,  SHRI  T.  B.  VIT'TAL—
 Question  by—

 Notaries  Aci,  ‘1952.  1570-71.

 RECOMMENDATION  (S)—
 Question  7९---

 National
 ‘1575-76.

 University  Education  Commission.
 ‘1540-41,

 RECRUITMENT—
 Question  re—

 Foundry
 1559-60.

 RED  FORT  MUSEUM—
 Question  re—

 Red  Fort  Museum.

 Income  Committee.

 School,  Kharagpur.

 ‘1579-80.

 REDDI,  SHRI  MADHAO—
 Question  by—

 Training  abroad.  1570.
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 REDDI,  SHRI  RAMACHANDRA—
 Question  (Supplementary)  by—

 National  laboratories.  1553.

 REDDI,  SHRI  VISHWANATHA—

 Question  by—
 National  Plan  Loan

 ‘1547-48,
 Bonds.

 REHABILITATION—
 Question  re—

 Andamans,  1537-38,
 Scttlement  in  Andamans.  ‘1581-82.

 RESEARCH—

 Question  re—
 National  Chemical  Laboratory.

 ‘1566.
 National  laboratories.  1552-54,
 Solar  Energy  (UNESCO

 Expert).  1546-47,

 RISHANG  KEISHING,  SHRI—

 Question  by—
 Unemployment.  1533.34,

 ROAD(S)—
 Question  re—

 Communications  in  Andamans.
 1569.

 RURAL  UNIVERSITIES—
 Question  re—

 Rural  universities.  ‘1576,

 RURAL  UPLIFT—
 Question  re—

 Social  and  हद  1568.

 RUSSIA—

 Question  re—
 Indian  students  in  1571-72.
 Russian  students.  ‘1565.

 5

 SAIGAL,  SARDAR  A.  S.—
 Question  (Supplementary)  by—

 University  education  system.  1532.

 SAMANTA,  SHRI  S.,  C.-—

 Question  by—
 Communications  in  Andamans.

 ‘1569.
 Settlement  in  Andamans.  1581-82,
 Yoga  Ashrams.  1573.

 SANGEET  NATAK  AKADAMI—
 Question  re—

 National  Drama  Festival.  1579.

 SATYAWADI,  DR.—
 Question  by—

 Indo-U.S.  Technical  Co-operation
 Agreement.  1569-70.

 SCHEDULED  CASTES —
 Question  re—

 Welfare  of  etc.,  in  Madhya
 Pradesh,  1572-73,

 SCHOLARSHIP(S)—
 Question  re—

 General  Cultural  Scheme.
 1578.

 Technical  education.  1566.

 SCHOOL(S)—
 Question  re—

 Technical  —-—.  1568.
 Unemployment.  1533-34.

 SCHOOL  OF  FOREIGN  LANGU-
 AGES—
 Question  re—

 Videshi  bhashaon  ka  schoel

 (विदेशी  भाषाओं  का  स्कूल)  550-5I.

 SEN,  SHRIMATI  SUSHAMA—
 Question  (Suppiementary)  by—

 National  Cadet  Corps.  1555.

 SHARMA,  SHRI  0.  C.—
 Question  by—

 Diamonds,  1574.
 General  Cultural

 Scheme.  ‘1578.
 Harijan  students  in  the  Punjab

 1554-55.
 University  education  system.  53l-

 32.

 Scholarships

 SHASTRI,  SHRI  B.  D.—
 Question  by—

 Afthim  (sant)

 SHIP(S)—

 1584-85.

 Question  re—
 Communications  in  Andamans.

 1569.

 Replacement  of  naval  ———.  1543-
 44.
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 SINGH,  SHRI  L!  JOGESWAR—
 Question  by--

 National  Drama  Festivat.
 SINGH,  SHRI''T.’N.—

 Question  (Supplementary)  by—
 American  Missions.  1542.

 4579,

 National  Plan  Loan  Bonds.  ‘1547.

 SOCIAL  W@®RKER(S)—
 Question  re=-~  ‘

 Social  and  rural  uplift’  56B

 SODHIA,  SHRI  K.  C.--
 Question  by—

 Foundry  School,  Kharagpur.  ‘1559-
 60

 National  Board-  of  |  Addio-Vistral
 Education.  ‘1545-46  :

 SOLAR  ENERGY  RESEARCH—
 Question  ‘re —

 (UNESCO  Expert).
 STATE(S)—

 question  re—

 Afthim  (अफीम)  ‘1584-85.

 Bhag  cena?  rajyon  men  seema  shulk

 (भाग  पख  राज्यों  में  सीसा  शुभ)
 ‘1577-78.

 Hara  se

 ‘1546-47.

 chalne  wali  chakian

 (हवा  में  चलने  वाली  चमक  कया]
 ‘1555-56

 Interest-free  loans.  ‘1583-84.
 National  Board  of  Audio-Visual

 Education.  ‘1545-46,
 National  Cadet  Corps.  ‘1555.
 Unempioyment.  ‘1570-78.
 University  Education  Commission,

 1540-41).
 Van  Sahkkari  Samitian  (वन

 सागरी  समितियां)  ‘1562-64.

 STOCK  EXCHANGES—
 Question  re—

 Stock  exchanges.
 STUDENT  (S)—

 ‘1543.

 Question  re—
 Bharat  aur  Cheen  ke  bich  chhutron

 ka  adan-pradan  (भारत  ओर

 लोन  क॑  सोच  छात्रों  का  प्रदान-प्रदान)
 ‘1565.

 General  Cultural  Scholarships
 Scheme.  1578,

 ।

 Rom
 TUDENT(S)—coniif
 Question  re—contd.

 Harijan  in  the  Punjab.  155¢
 94.

 Indian  ——  -in  Russia,
 Russian  1565  oe
 Technical  education.

 TT  a

 1571-92.

 1566,  ,,
 SURESH  CHANDRA,  *BR.—ab  /

 Question  (Supplementary)  by—
 National  Income  Committee.  1539.

 SURVEY  TRAINING  SCHOOL,
 DEHRA  DUN—
 Question  re—

 Survey  ‘Training  Schook.

 T

 1574,  .J

 _TEAGHER(S)y-  ,  '
 Question  re—

 Unempioyment.  4533  34,  ‘1578-79

 University  Eduéation  Comniggion ‘1540-41

 TECHNICA],  SCHOOL(S)—
 Question  re—

 Technical  schools..

 oy

 el
 1568,

 TERRITORIAL  ARMY—
 Question  re—

 National  Volunteer  Force.

 TIWARY,  PANDIT  D.  N.—
 Question  by—

 American  Missions.  ‘1541-42.
 Question  (Supplementary)  by—

 Class  IV  Government  employees.

 ‘1567.

 ‘1537.

 TRAINING—
 Question  re—

 Agricultural  for  ex-service-
 men.  1548-49.

 Giass  blowing  expert.  1561,
 abroad.  ‘1570.

 TRIPATHI,  SHRI  छू.  P.—
 Question  by—

 Grant  to  dramatic  institutions  in
 Assam.  ‘1584.

 TRIPURA—
 Question  re—

 Police  atrocities.  ‘1582-83.
 U  ४

 UNEMPLOYMENT—
 Question  re—

 Unemployment  ‘1533-34,  ‘1578-79

 ,  323



 REPUBLICS—
 See  “Russia”.

 UNITED  NATIONS  EDUCATIONAL,
 SCIENTIFIC  AND  CULTURAL
 ORGANISATION

 Question  re—
 Solar  Energy  Research  (——

 Expert).  ‘1546-47.

 UNIVERSITY  (IES)

 Question  re—
 Rurat  —-.  ‘1576.

 UNIVERSITY  EDUCATION  COM-
 MISSION—
 Question  re—

 University  Education  Commission.
 1540-41.

 UNIVERSITY
 SYSTEM—
 Question  re—

 University
 1531-82.

 EDUCATION

 education  system.

 DATT—
 Question  by—

 Foreign  investments.  1580.
 ५

 VILLAGE(S)—
 Question  re—

 Unemployment.  1533-34.

 VINDHYA  PRADESH—
 Question  re—

 Van  sahkari  samitian  (  वन  सहकारी

 नीतियां  )  1562-64.

 Ww

 WIND  MILL(S)—
 Question  re—

 Hava  se  chaine  wali  chakian

 (हवा  से  चलने  थाली  चक्की4)
 ‘1555-56.

 Y
 ‘YOGA  ASHRAMS’—~

 Question  re—
 Yoga  Ashrams.  1573.



 (५)

 tudian  Tariff  (Third  8  ‘asodment)  Bill—  Columens.
 Motion  to  consider—Adopted  +  ee  3832०  67

 ‘Shri  Kanango  2832—36,  2861-67
 Shri  V.P.  Nayar  :  हा  2836—43
 Shri  Tulsidas  fs  2843—46
 Dr.  Lanka  Sundaram  मन  Ss  2846—50
 Shri  Jhunjhunwala  Hl  .  285c—52
 Shri  A.  M.  Thomas  :  2852—57
 Shri  Kasiliwal  .  2857-59
 Shri  V.  8.  Gandhi.  aa  2859—6i

 ‘Clauses  i  and  2  Mig  .  ?  +  2867-68
 Motion  to  pass—Adopted_.  ir  i  a  2868—74

 Shri  Kanungo  ‘  .  .  .  2868—69
 Dr  Lanka  Sundaram  “e  डर  2859

 a  Shri  T,  T.-Krishnamachari  -  3869-74
 Apdustrial  Disputes  (Amendment)  न-  t6  consider—Adopted  —  2875—29Co Shri  KhandubhaiDesai  2875—76,  2897--2903

 Shri  Amjad  हा  cl  2876—78
 Shri  Bimlaprosad  Chaliha  .  2878—80
 Shri  Punnoose  s  +  "ae  a  ny  a  2887-84
 Shri  B.S.  Mutthy  288  5—=86 Shri  Velayudhan  2  +  288688
 Shri  Keshavalengar  "i  2888

 ए  Shri  P.  CG  Bose  .  +  ?  2888--89 Shri  K.P.  Tripathi  .  .  3889  --93 Shri  5.  ९,  Ramaswamy  .  ‘  t  :  3893-96 Th.  Jugel  Kishore  Sinha  .  .  .  ‘  +  289697
 Clauses  5  to  3  .  .  .  292¢—02 Motion  to  pass—Adopred  ड़  2992 Shri  Khandu  bhai  Desai.  A  +  ‘  :  दर  2952 No.  24—Wadnesday,  757  Desember,  79565

 Motions  for  adjournment —
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 LOK  SABHA
 Thursday,  l6th  December,  1954.

 Phe  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Sveaker  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 32  Noo
 DEATH  OF  SHRI  JWALA  PRASAD

 SRIVASTAVA
 Mr.  Speaker:  I  cegret  to  inform  the

 House  of  the  passing  away  at  the  age
 of  65  of  Shri  Jwala  Prased  Srivastava
 who  was  a  member  of  the  Constituent
 Assembly  of  India  (Legislative)  and
 of  the  Provisional  Parliament.  He
 passed  away  in  Lucknow  on  the  2500
 December,  1954.  Shri  Jwala  Prasad
 was  Minister  for  Education  and  Fin-
 ance  and  Industries,  Government  of
 Uttar  Pradesh,  from  3293)  to  936  and
 1837  respectively.  He  was  also  Meme
 ber  for  Civil  Defence  end  Food  in  the
 Viceroy’s  Executive  Council.

 I  am  sure  the  House  will  join  me  in
 conveying  .our  condolences  to  his
 family.

 The  House  may  stand  in  silence  for
 a  minute  to  express  its  sorrow.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  GAPORTANCE

 Latia  Crarce  on  SatyacRam  IN
 ImPHaL,  Manipur

 Sbrt  M.S,  Garugadaswamy  (My-
 aore):  Under  Rule  2i5,  I  beg  to  cal?
 the  attention  of  the  Minister  of  Home
 577  LSD
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 Affairs  to  the  following  matter  of  ur-
 gent  public  importance  and  I  request
 that  he  may  make  a  statement  there-
 on:

 “The  situation  arising  out  of
 police  lathicbarge  and  bztstal
 attack  ontbe  peaceful  satyagrohis
 in  Imphal,  Manipur  State,  on  De-
 cember  l4th  and  5th  causing  ser-
 jous  injury  to  many  satvagrahis
 and  grave  insult  to  many  wom
 who  participated  in  the  move-
 ment.”

 The  Prime  Miniter  and  Minister  of
 External  Affairs  and  Defence  (Shri
 Jawahbarlai  Nebro):  My  colleague,  the
 Home  _  Minister,  is  occupied  in  the
 Rajya  Sabha  at  the  moment,  and  he
 has  asked  me  to  say  that  he  will  in-
 quire  immediately  into  this  matter  and
 bring  such  facts  as  are  available  to  him
 to  thenotice  ofthe  House.  Apparent-
 ly,  these  incidentsrelateto  what  took
 Place  yesterday  and  the  day  before.
 One  thing  I  should  just  like  to  men-
 tion,  i.e.  the  background;  whatis  hap-
 pening  in  Manipur  is  what  is  call  the
 satyagraho—some  people  sitting  in
 fcont  of  the  houses  of  the  advisers  and
 the  advisers’  office  trying  to  prevent
 ingress  and  egtess,  preventing  them
 from  going  in  or  coming  out  of  their
 houses  or  going  in  and  coming  out
 of  the  advisers’  office,  because
 they  want  the  Advisers’  Coun-
 cil  to.  be  discontinued—dis-
 misged—and  an  Assembly  ४0०
 be  formed.  These  are  their  demands,
 whicb  may  be  right  or  wrong.  But
 what  is  daily  occurring  is  the  preven-
 tion  of  the  going  in  and  coming  out  of
 their  offices  and  of  their  houses,  Nor-
 mally—not  for  the  last  two  days—
 we  have  seen  that  they  have  some-
 times  to  be  removed  to  make  a  pas-
 sage  way  for  the  advisers  to  go.  That
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 {Shri  Jawaharlal  Nebru)
 fs  what  we  have  found  about  the  pree
 vious  days;  this  happens  abnost  daily,
 but  as  regards  the  last  two  days,  if
 you  will  permit,  we  shal)  get  the  facts
 and  piace*  them  before  the  House.

 TELIVGITATION  COMMAUSSION
 (AMENDMENT)  BILL

 The  Minister  in  the  Ministry  of  Law
 «Suri  Pataskar):  I  bex  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Delimitation  Cocunission
 Act,  952

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro.
 duce  a  Bill  further  to  amend  the
 Delimitation  Commission  Act,
 1952."

 The  motion  was  adopted.
 Shr]  Pstasimr.  I  introduced  the

 Bill.

 RESOLUTION  RE.  REPORT  OF
 RAILWAY  CONVENTION  COM-

 MITTEE—ontd.
 Mr.  Speaker:  The  House  will  mow

 resu;ne  further  discussion  on  the  Be-
 solution  re:  recommendations  of  the
 Railway  Convention  Committee,  1954,
 moved  by  the  Minister  of  Railways  on
 the  १350  Decernber  1954.  Of  the  6
 hours  allotted  for  this  Resolution,  4
 hours  and  35  minutes  have  alreacy
 been  availed  of  yesterday  and  )  hour
 and  25  minutes  now  remain.  This
 foeans  that  this  Resolution  wil]  be  dis-
 posed  of  by  about  1-30  or  -35  p.m.

 Thereafier,  the  House  will  take  up
 Supplementary  Demands  for  Grants
 including  the  Appropriation  Bill  for
 which  5  hours  have  been  allotted.

 According  to  our  usual]  convention,
 tbe  voting  on  the  Resolution  will  take
 piace  at  2-30  p.m.
 {Me.  Depcry  SpeskeEa  in  the  Chair.)
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 Convention  Committee

 Shrl  Velayudban  (Quilon  cum  Ma-
 velikkara-Resex  ved-—Scb.  Castes):
 Yesterday  I  bad  just  begun  to  57००४
 yn  the  Resolution  om  Ue  recoramen-
 datiéns  of  the  Convention  Committee
 and  than  the  House  rose  for  the  day.

 You,  Sir,  being  the  C&rirman  of
 the  Railway  Convention  Oborunittee,
 know  very  well  that  the  separation  of
 railway  fipance  from  general  Grance
 began  in  1924.  After  the  3924  con
 vention,  it  was  a  feature  every  five
 years  %©  decide  how  the  finances  bet.
 ween  the  railways  and  the  general
 Tevenues  should  be  adjusted.  I  went
 through  the  report  carefully  aad  I  was
 sorry  to  find  that  even  though  the
 Report  gave  certain  information,  the
 House  was  not  given  the  benefit  of
 taking  into  account  the  various  memo-
 randum  and  reviews  submitted  both
 by  the  Financia)  Commissioner  of
 Railways  ang  the  Railway  Board.  If
 these  reports,  which  were  submitted
 periodically  to  the  Convention  Oom-
 mittee,  bad  been  before  the  Members,
 we  should  have  been  able  to  assess
 the  various  implications  that  were
 responsible  for  the  Convention  Com-
 mittee  arriving  at  certain  conclusions.

 Looking  into  the  antecedents  megard-
 fag  separation  of  ratiwav  finance  from
 general  finance,  there  might  have  been
 a  Justification  at  that  time  for  a  divi-
 sion  between  the  two,  but  later  on  tbls
 convention  has  continued  and  it  is
 even  now  being  continued,  I  thought
 that  a  revotufionary  change  would  be
 suggested  by  the  Committee,  even
 though  it  sat  for  only  some  time.  I
 must  tell  jou  that  it  is  my  frm  belief
 that  railway  finance  and  general  finan-
 ce  should  be  integrated  as  soon  as
 possible.  As  I  said  yesterday,  ]  re-
 member  that  i  950  when  we  had  a
 discussion  on  the  railway  budget  I  had
 occasion  to  suggest  the  same  thing,
 that  the  raitwry  finance  or  the  rail-
 way  departmem,  unlike  as  is  being
 administered  todav,  should  be  integra-
 ted  with  general  finance  as  a  whole.
 The  separatiag,  avhich  is  still  contie

 *Laid  on  the  Table  ie  reply  to  Short  Notice  question  No.  10,  dated  the
 3400  December,  1954,  See  Part  I  of  Debates—Col.  Nos.  966  to  1969.
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 nuing,  was  responsible  for  a  lot  of
 confusion  not  only  in  the  mind  of  the
 ublic  but  in  the  mind  of  the  Gogern-
 ment

 It  was  not  posible  for  the  Canven-
 tian  Committee,  even  thougi  it  went
 5900  the  detaiis  of  the  financial  aspect
 of  the  railway  undertaking,  to  suggest
 any  revolutionary  change  or  deviiation
 ven  from  the  elementary  principles
 of  the  accounting  system  that  was
 followed  by  the  railways.  It  was  a
 persistent  demand  in  this  House  as
 well  as  among  tbe  public  that  the  ac-
 counting  system  followed  by  tbe  rail-
 ways  as  a  whale  would  have  to  be
 cuapged  completely  so  that  a  new  ac-
 <ounting  system  based  on  a  com-
 mereis]  aspect  could  be  _  intro-
 duced  as  a  result  of  which  908
 Dublic  might  be  able  to  know
 the  variovs  aspects  of  the  railway
 undectaking  in  detail  The  present
 accounting  system  and  the  allocation
 70०९5  also  are  not  able  t  be  under-
 stood  properly  by  the  public  as  well
 as  by  the  common  man.  Even  these
 rules  of  allocation  of  expenditure  are
 Bot  before  the  House  so  that  we  may
 also  make  use  of  it  when  we  make
 certain  observations.

 Sir,  the  Committee  has  given  a  de-
 cision  that  the  present  rate  of  dividend
 that  is  given  to  the  general  revenues
 will  have  to  be  continued  for  another
 झ  years.  Of  course,  this  was  what  we
 expected  even  when  this  Resolution
 was  brought  before  this  House  seve-
 Tal  months  before.  But,  we  thought
 tbe  Committee  will  view  the  whole
 Report  from  a  wider  perspective.
 Unfortunately  that  was  not  done.  The
 Committee  had  an  opyortunity  or  a
 chance  to  go  into  the  detaiis  of  this
 great  national  undertaking  whicb  is
 being  run  more  or  less  on  a  commercial
 basis  by  the  Goverment.  At  tbe
 same  time  one  thing  the  Government
 was  not  able  to  decide  and  tbat  is
 whether  ‘the  railway  undertaking
 should  be  run  purely  as  a  soaal  uti-
 lity  concern  or  as  a  cammercial  coB-
 cer,  As  the  Report  says,  a  balanosd
 view  was  taken  by  the  Govern-
 ment,  but  at  the  same  time,  it
 is  my  humble  submisaion  that  the
 railway  undertaking,  even  though
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 it  is  run  as  a  commetctal  undertakims,
 abould  be  taken  entirely  as  a  social
 utility  concern  in  the  situation  io
 whic’  we  are  living  today.  Sir,  not
 only  in  India,  but  in  ofher  comp.
 tries  where  the  programme  af  a  wel-
 fare  State  is  in  vogue,  the  railways
 are  treated  as  a  socis]  utility  con-
 gern  and  they  are  not  taken  as  a  kind
 Qf  milch  cow  to  be  used  by  the
 general  @nance.

 When  we  go  into  the  practice  now
 followed  by  the  Government  as  far  as
 zai)ways  are  concemed  it  can  be  very
 clearly  seen,  the  Government  wants
 the  general  revenues  to  taxe  as  much
 finance  from  the  railway  famds  for  its
 own  purposes  as  possible,  That  is  why
 teere  is  always  factuation,  of
 course,  imterest  on  loaps  issued  will
 be  quite  essential  but  then  it  should
 bave  been  the  responsibility  or  lock
 out  ofthe  Government  to  see  that  it
 is  not  only  particular  in  taking  reve-
 hues  from  tbe  railway  funds  but  at
 the  same  time  from  other  sources.  If
 the  railways  bad  been  mm  on  a  com.
 mercial  basis  and  not  on  a  socia]  uti-
 lity  basis,  we  could  have  bag  great
 opportunities  for  developing  tbe  rail-
 ways  85  8  whole  in  the  country,

 As  the  Report  says,  even  according
 to  the  Five  Year  Plan  we  have  only
 &  scheme  for  developing  the  इ़ं1 फर्क
 by  1500  miles.  When  considered  with
 the  development  that  Is  required  in
 the  country,  4  think,  Sir,  these  600
 miles  are  a  very  short  and  scanty
 mlileage..  I  must  say,  when  the  de
 mands  from  a))  States  are  coming  that
 the  railways  sbould  be  extended,  cer-
 tainly  the  Government  should  ‘have
 seen  to  it  that  instead  of  filling  the
 coffers  of  the  general  revenues
 vith  the  revenues  accruing
 from  the  railways,  that  money
 should  have  been  used  for
 developing  the  railway  lines  all  over
 India.  We  have  got  at  present  8009६
 35,000  miles  of  railways  in  india  and
 it  is  a  creditable  thing  when  compareu
 to  hina.  It  Is  sai@  that  ia  China
 there  are  only  about  11,600  miles  of
 rajiways,

 Dr.  _ ढंडडिज्ज्ट्शड
 miles.

 (Medak):  16,000,



 3035  Resoiution  re:

 Sbri  Velayudbas:
 than  you.

 Mr.  Deputy-Speaker:  How  many
 thousand  miles  Hon.  Member  850
 once  belonged  to  this  Party  and  there-
 fore,  he  tows.

 Shri  Velayudhan;  I  have  seen  It.
 Shri  Naembiar

 wants  to  know
 than  him

 Sari  Veisyodhen:  There  is  no  need
 of  any  dispute  over  this  matter.  I  was
 very  anxious  to  Know  about  this  par-
 ticular  question  and  I  had  a  d#cus-
 slon  with  the  officer  from  the  Govem-
 ment  of  India  deputed  to  China  to
 study  the  railway  conditions.  He  has
 submitted  a  very  good  report.  I  had
 a  long  @iscussion  with  him  and  then
 I  understocd  that  the  tota)]  mileage  of
 Tailways  in  China  is  today  about
 i,000  miles  At  the  same  time,  in
 India  we  have  got  about  35,000  miles,
 whicb  is  a  very  creditable  thing  What
 I  bave  to  say  here  is  that  the  progress
 which  we  are  making  in  India  deman-
 ds  that  we  must  spread  the  railways
 throughout  the  length  and  breadth  of
 the  country  and  this  could  have  been
 possible  in  a  better  way  if  the  Govern.
 ment  had  utilised  the  railway  flnance
 entirely  for  the  weifare,  rehabilitatio:
 as  wel)  as  develofmnent  of  the  rail-
 ways.  Of  course,  the  welfare  of  the
 railway  employees  and  workers  {s  also
 there

 I  know  better

 (Mayuram):  He
 who  tows  better

 Then  Sir,  about  another  point  which
 I  wanted  to  mention  here  is  that,  ac-
 cording  to  the  Financiat  Commissios-
 er’s  Report  in  1949,  he  has  very  well
 stated  there,  that:

 “Considering  the  relative  re-
 quirements  of  the  railways....
 and  reserve  a  stm  amountine:  to
 Rs.  72  crores  for  discharging  their
 obligations  for  rehabilitation  etc.”

 That  wasthereportthat  was  submit-
 ted  in  1949,  But,  in  2954,  the  review
 submitted  by  the  Financiat  Com-
 missioner  as  well  as  the  Railway  Board
 says  that  there  will  be  a  shortfall  of
 Rs.  3  crores  after  taking  the  4  per
 «cent  dividend  by  the  Government.
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 Looked  at  from.  this  point  of  view
 the  future  of  our  railways  is  not  very
 happy.  It  is  not  very  happy  because
 thé  only  alternative  we  could  find  is
 to  raise  the  tariff  which  also  ls  7ecom-
 mended  by  the  Renort  here.  Sir,
 whenever  there  is  a_  shortage  or  a
 crisis  in  tbe  general  fnancia]  situa-
 tion,  immediately  the  Goverasment
 turns  to  the  railways  for  Ailing  the
 gap.  That  was  the  precise  polley  of
 the  Government  for  the  last  7  years.
 This  was  ever  witnessed  in  the  Budg-
 et  that  was  presented  in  1949,  2950  as
 weil  as  in  1951.  It  was  clear-
 ly  stated  there  and  it  could  also
 have  been  seen  from  the  bud-
 get  provision  that  the  Govern-
 ment  depended  more  on  the  railways
 than  on  any  other  resources  to  fil]  the
 gap.  Now,  bow  can  this  Five  Year
 Plan  work  out  properly  {s  this  pre-
 sent  rate  Is  cortinued?  My  own  sub-
 mission  here  is.

 My.  Deputy-Speaker:  The  hon.
 Member  has  no  more  time  at  his  dis-
 Posal.

 Shri  Velayadhan:  Only  one  more
 point  I  have  to  state  here  regarding
 the  weifare  of  the  employees  because
 the  Government  is  taking  this  4  per
 cent.  divi¢.end.  My  own  contention  is
 that  the  Government  should  not  use
 the  railways  as  a  milch  cow,  taking
 all  the  reserves,  with  the  result  that
 the  railways  cannot  be  mm  as  a  9o¢ial
 utility  concern.  My  own  submission
 to  the  Railway  Minister  is  that  in  a
 Welfare  State  the  railways  shouid  be
 Fun  33  a  social  utility  concern.  If  it
 Goes  at  this  rate,  I  do  aot  think  for
 another  20  years  you  wil]  be  able  to
 make  the  railways  a_  socia)  utility
 concern.

 Shrimati  ‘Tarkeshwari  Sina  (Patna
 East):  Sir,  it  is  really  gratifying  to
 find  that  the  Railway  Convention
 Committee  which  was  appointed  dur-
 ing  the  end  of  the  last  Budget  Ses-
 sion  has  found  no  justification  for
 making  any  substantial  departure
 from  the  terms  and  conventions  pre-
 vailing  before.  The  modifications  sug-
 gested  by  the  Convention  Committee’s
 Report  are  very  modest  in  nature  and
 they  are  only  intended  to  afford  a
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 flexibllity  of  allocation  of  funds  during
 this  development  phase  of  the  Plan
 Period.

 The  peimary  purpose  of  the  Conven-
 tion  is  to  secure  a  definite  contribw-
 tion  from  the  railways  to  the  general
 finance  and  this  has  been  done  by  the
 allocation  of  surplus  on  a  commercial
 basis  betweén  general  fiance  and  the
 Railway  Reserve.  A  uniform  §  divi-
 dend  of  4  per  cent  on  the  capital  at
 charge  of  the  railways  has  brougit
 stability  and  continuity  in  the  whole
 atmosphere.  That  means  the  interest
 on  the  joan  capital  of  the  railways
 Jeaves  a  net  contribution  of  an  ave
 rage  of  Rs.  7°  crores  per  annwn.  It
 is  by  any  fair  criterion  a  good  con-
 tribution  as  it  has  the  virtue  of  obtain-
 ing  a  fair  return  for  the  general  fin-
 ance,  while  the  necessity  of  a  reserve
 for  rehabilitation  has  also  not  been
 overlooked.

 The  terms  of  the  Convention,  Sir,
 for  the  next  five  years  are  based  on
 the  appreciation  of  the  present  need
 of  the  development  expenditure  and
 Also  the  relief  that  is  to  be  granted
 to  the  Railway  Finance  because  of  the
 heavy  expenditure  in  the  future.
 Hence,  the  fresh  convention  suggests
 two  very  important  modifications.  We
 all  know  tbat  so  far  as  over-capitalisa-
 tion  on  the  Railways  is  concerned,  it
 has  proved  a  heavy  strain  on  the
 structure  of  the  railway  finance.  But
 now  under  the  new  Convention,  pay-
 ment  of  amount  of  the  over-capltali-
 satioo  will  be  made  at  a  lower  rate,—
 the  rate
 borrowing  rate  of  the  Union  Govern-
 ment  from  the  commercial  depart-
 ment:—the  rate  being  nearly  3(१7  per
 cent.  This  concession  will  secure  ३
 saving  of  Rs.  l  crore,  because  the
 tentative  estimate  of  over-capltaiisa-
 tion  being  Rs.  00  crores,

 Another  modificatian,  and  a  very
 important  modification  indeed.  is  that
 whlch  helps  the  soh:tioo  of  the  pro
 blem  of  reserves  for  outlay  on  expan.
 sion  schemes.  A  moratorium  bas  to
 be  declared  on  the  loan  capital
 advanced  for  the  comstruction  of  new
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 lines  ete.  and  the  rate  of  interest  tbat
 is  to  be  cbarged  has  been  fixed  at  a
 lower  point  of  tbe  prevailing  borrow.
 ing  rate,  and  it  has  been  fixed  at  that
 rate  for  the  period  of  construction,  up
 to  the  time  when  these  newly  con-
 structed  lines  are  opened  for  trafitc
 purposes.  The  arrears  of  the  dividend
 are  to  be  paid  after  this  period  of
 Nearly  five  years,  in  addition  to  the
 current  liability  that  wil]  be  paid  by
 the  railways  Here  we  can  gee  that
 this  will  mean  a  saving  of  nearly
 Rs.  2  crores,  on  the  azsumption  that
 the  investment  would  be  approxi-
 mately  Rs.  80  crores  on  the  construc-
 tion  of  abovt  1,500,  miles  in  the  Second
 Five  Year.  The  conservative  estimate
 of  the  Railwey  Board,  I  am  not  ready
 to  accept,  because  it  #  too  conserva-
 tive  and  it  does  not  necessarily  indicate
 the  magnitude  of  the  expansion  plan
 that  we  are  going  to  undertake  during
 the  next  Five  Year  Plan.  Sut  the
 Board’s  estimates  are  very  helpfu)
 because  they  indicate  a  quantum  of
 relief  available  to  the  railways  on  a
 lower  estimate.  These  c6ncessions,  Sir,
 have  perhaps  diverted  attention  from
 a  very  important  point  indeed  and
 that  is  the  appropriation  of  the
 Depreciation  Reserve  Fund.  The  pre
 vailing  rules  of  allocation  require  an
 unduly  siagble  deflation  of  Reserve
 Fund  in  view  of  the  obligations  to
 charge  the  full  and  actual  cost  of  re-
 placement  or  renewal  of  the  existing
 assets  of  tbe  Fund.  But  the  magnitude
 of  the  quantum  of  rehabilitation  can-
 not  be  overleoked  here,  because  even
 at  the  end  of  tbe  first  Five  Year  Plan.
 nearly  40  per  cent.  of  the  locomotives,
 nearly  50  per  cent.  of  the  passenger
 coaches  and  nearly  35  per  cent.  of  tbe
 wagons  wil]  remain  over-aged  and  will
 require  rehabilitation  and  _  replace-
 ment.  Therefore  the  emergency  alloca-
 tion  of  Reserve  Fund  bas  rightly  been
 raised  to  Rs.  35  crores  from  Rs.  30
 crores.  But  here  its  direct  Impact  an
 the  two  reserve  funds  cannot  he
 migeed.

 With  a  marginal  relief  in  the  pay-
 ment  of  dividend,  the  net  surplus  to
 be  left  over  for  the  :eserve  ॥  be
 reduced  appreciably  by  the  extra
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 [Sbrimati  TarSeshwari  Sinha)
 allocation  of  Rs.  5  crores  to  the
 Depreciation  Fund.  Still  in  the  present
 contingency  -the  Committee  could  not
 have  provided  for  any  other  ways
 rather  than  this  and  we  have  to  face
 this  fact  that  the  Revenue  Reserve
 Fund  which  bad  to  go  without  any
 appropriations  whatsoever  since  the
 last  two  years  will  be  froz  at  the
 jevel  of  Rs.  38  crores,  representin;
 balance  on  3lst  March  1955.  Many  hoo
 fiends  have  expressed  their  mis
 appreberssion  because  ot  this  reduction
 of  Revenue  Reserve  Fund.  But  I  co
 vot  think  this  result  shouid  be  received
 with  any  feeling  of  concern,  because
 appropriation  to  this  Reserve  Fund  can
 wait  till  there  is  a  clear  certainty  of
 no  defaults  in  the  payment  of  the
 dividend  in  the  coming  years.  I  am
 certain  that  we  shall  be  able  to  secure
 it  in  the  near  future  in  @  vety  sub.
 stantial  way.  And  I  do  not  think  there
 will  be  any  cause  to  invoke  tbis
 reserve  during  the  coming  years
 which  bas  been  specificaliy  set  up  aa
 an  insurance  for  this  pucpose

 In  the  five  years  endizg  March  955
 appropriations  to  the  Developrsent
 Fund  from  the  net  surplus  will  be
 approximately  Rs.  35°50  crores,  but  I
 think  that  the  pressure  on  tbe  ex-
 penditure  with  regard  ty  the  staf,  with
 regard  to  development  and  construc-
 tion  and  also  repiacement  of  tbe  old
 lines,  old  wagons,  and  coaches,  etc.,
 wiil  be  great.  That  is  why  I  think  that
 the  aggregate  will  come  up  to  nearly
 R:.  44  crores.  Though  the  aPpropria-
 tions  to  the  Development  Fund  has
 been  provided  at  Rs.  35°59  crores,  i
 think  this  figure  will  have  to  be  pushed
 up  to  Rs.  44  crores,  because  the  rate
 of  expenditure  wil}  be  much  bigher
 in  tbe  future.  Up  till  now  they  have
 Deen  below  the  legitimate  expecta.
 tions  of  the  country,  therefore  the
 expenditure  outlay  on  the  develop.
 ment  schemes  also  wil  have  to  be
 pushed  ५9  from  Rs.  8°5  crores  tc
 eomething  like,  I  think,  Rs.  24  crores
 pet  year.  ‘It  involves  an  mevitabie
 ‘gvesdra&  upon  the  exchequer,  whith
 the  Commitee  has  righity  recommend.
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 ed  and  which  bas  been  a  vety  im-
 portant  recommendation  of  the  Con-
 vention  Committee’.  Lastly  it  is  very
 gratifying  to  note  that  the  Report  have
 been  largely  based  on  the  ruture  ex-
 pansion  programme  of  the  railways
 and  the  Committee  bas  not  overlooked
 the  Important  aspects  that  we  are
 going  to  face  in  the  Second  Five  Year
 Pian.  While  added  impetus  will  be
 given  to  the  development  of  the  rail-
 ways,  the  accumulation  of  left-out  re-
 habllitation  work  will  require  priority
 rather  than  the  construction  of  new
 works  or  new  lines,  because  they
 require  more  urgent  solution  than  the
 construction  of  new  lines.  Therefore,
 the  better  thing  will  be  to  give  priority
 to  those  things  that  have  been  left
 over.  Replacements  of  the  outmoded
 lines,  wagons  etc.  will  have  to  be  giv
 a  .gteater  priority  than  the  construc-
 tion  of  the  new  works.  Therefore,  these
 arrears  that  the  railways  are  liable  to
 incur  can  very  well  be  taken  over  to
 tbe  next  Five  Year  Plan.  There  is  no
 need  for  putting  additional  financial
 burden  now  on  the  shoulders  of  the
 railways  because  they  will  be  already
 works,  with  the  construction  of  new
 lines,  etc.  Because  of  the  heavy  pro-
 gramme  for  the  increase  of  transport
 facilities  in  the  country,  I  do  not  thick
 it  is  desirable  to  put  any  additionat
 burdens  on  the  railways  at  present.
 Therefore,  in  my  opinion,  these  arrears
 must  be  cleared  in  the  initial  stages
 of  the  next  Five  Year  Plan  and  not
 during  the  first  Five  Year  Pian.

 Lastly,  2  would  like  to  congratulate
 the  Committee  on  the  fact  that  they
 have  really  brought  a  solution  to  this
 problem  by  providing  some  private
 relief  to  the  railways.  That  is  really  a
 great  boon  ttiat  bas  been  provided  by
 this  Committee  But,  I  do  not  agree
 with  the  view,  that  with  all  these
 burdens  that  the  rallways  will  have  to
 undergo,  the  railways  wi)  be  able  to
 undertake  these  new  responsibillties’
 witb  the  reliefs  that  they  are  now
 receiving  To  facilitate  expansion  of
 the  transport  capacity  of  the  country
 and  to  provide  a  reasonable  guarantee:
 agdinst  the  iiusdequate  transport  ts
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 one  of  the  most  important  ways  for
 achieving  progress  in  the  Pian.  Atd
 T  do  not  think  this  wili  be  achieved
 by  the  finances  of  the  railways.  The
 general  revenue  will  certainly  have  to
 come  to  the  rescue  of  the  railways
 and  unless  and  until  the  gemeral
 Tevenues  give,  from  time  to  time,  a
 good  contribution  for  the  works  that
 the  railways  have  to  undestake  in  the
 future,  I  do  not  think  it  is  within  the
 capacity  of  the  railway  finances  to
 undertake  ali  these  heavy  responsibili-
 ties.  Therefore,  I  would  request  the
 Raiiway  Minister  to  keep  this  fact  lo
 mind  and  to  base  ati  their  develop-
 ment  programmes  on  the  assumption
 that  they  will  be  entitled  to  have
 quite  a  big  contribution,  from  time  to
 time,  from  the  general  revenues,  and
 the  Finance  Ministry  should  give  this
 assurance  to  the  railways  Before  they
 get  this  assutance,  I  do  not  think  it  is
 desirabie  to  plao  for  the  programmes
 for  which  they  may  find,  in  future,
 difficulties  in  regard  to  finances.

 श्री  कैटूनथुनवाष्मा  (भागलपुर  मध्य)  :  काटी
 स्पीकर  महोदय,  यह  सर्वे  'कायेस  की  जां  बात
 हें,  यह बढ़ी  महत्व  की  हें  । कल  जब  इसके  क्त पर
 बहस  हो  रही  थी  तो  आपने  डा०  लंका  सुन्दरम
 से  यह  चश्म  बार  र  पूछा  "के  आपकी  क्या  यब
 हैं  ?  यह  पब्लिक  यूटिलिटी  किसान  हैँ  या
 कर्माशंयत  किसान  हें  ?  यह  ठीक  हें  पक पब्लिक
 यूटिलिटी  किसान  जोर  कर्माशय्त  कन् सरन  ई
 दह  की  किसान  होती  हैँ  परन्तु,  यह  बात  मैरी
 समक्ष  में  नहीं  आई  जोर  अभी  दक  मेँ  समझ
 नहीं  पाया  दूं  और  आपके  द्वारा  में  रसे  मिनिस्टर
 साहब'  से  व्रार्यसगा  करूंगा  कि  यह  हम  को  यह
 बात  सरकारें  कि  दाब्लिक  यूटिलिटी  किसान
 जर  कर्मा्शयत  किसान  जहाँ  तक  उसके  हिसाब
 रखने  का  _ताल्लुक  हैं.  एससी  क्या  भेद  होना
 चाहिये  ।  क्या  पब्लिक  एनटीटी  किसान  का
 पसाव  इस  तरही  रखना  चाहिये  फ्क्  बाहर  से
 करे  मालूम  हो  कि  हिसाब  बढत  अच्छा हें,  हम
 पिन  प्रति  पिन  तरक्की  कर  रहे  हैँ  ऑर  ह्म
 फायदा  कर  रहे  है  परन्तु  भीतर  से  यव  1: क  जाये
 ॉ  यह  हिसाब  ठीक  नहीं  हें  बेंस  उसमें  या
 हैं  सेठ  सु्तसीकास  ने  कहा  कि  रेलवे  के  औ
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 फायनांस  &  यह  बढ़त  ही  आयर  कॉफ्टिलाइज्ड  द्
 मये  हैँ  ऑर  जब  उन  को  जर  दर  कोप्टलाइच
 करना  अच्छा  नहीं  हैं  ।  इम  लांगो  को  यह  उचित
 2  पक  अब  सॉँस  कर्मार्शयशत  कन्सर्ट  से  उम्मीद
 की  जाती  हें  फक  जब  कोई  चीज  मेँ  बहुत  घाटा
 हो  जाये  या  खाकर  कॉप्टलाइज्ह  कोई  चीज  हा
 जाये  तो  उसका  जौ  मूलधन  हैँ  उसको  हम  लांग
 घटा  दंत  हैँ  र  तब  उसके  आगे  ैहवीडौड  या
 इटॉबस्ट  ने  का  सवाल  चलता  हें  t  जो  लोग
 उसमें  रुपया  लगाये  हैं शेयर  होल्डर्स  हँ  उन
 को  फकिसया  (मिलना  चाहिये  जींस  अभी  तक  तो
 हमारी  एक  करोड़  रुपये  की  कम्पनी  थी,  घाटा
 होते  होते  अब  उस  कम्पनी  की  हालत  एसी  हो
 गयी  हें  हम  ज्यीद्‌  उसकी  अच्छी  तरह  से  जांच
 करके  कुख्  जाये  तो  उसकी  कीमत  पचास  लाख
 से  अधिक  नहीं  हैं,  तो  उस  घोड़े  को  अभी  भी
 कायों  चलता  फक  यह  चीज  करोड़  रुपये  की  हैं
 जोर  उस  करोड़  रुपये  के  'हिसाब  से  उन  शेयर
 होल्डरों  को  यीद  हम  डबीडीड  दत  ले  जायेंगे
 तता  कम  से  कम  यह  हिसाब  रखने  की  नीत
 ठीक  नहीं  हैंतो  बंसी  कि  2  ने  शुरू  में  कहा
 फक  क्‍या  पब्लिक  यूटिलिटी  किसान  का  यह
 ध्येय  हें  फक  हिसाब  इस  सरद  से  रक्खा  जाये  फक
 लांगो  को  दिखावें  फक  हम  बहुत  फायदा  कर
 रहे  हैं.  ऑर  भीतर  उसके  घपला  होता.  जाये  और
 कसनी  ही  चीजें  मां  चिसकदत  बेकार  हैँ  उन  मेँ
 बेकार  का  चर्चा  होता  दाये  जार  उसके  बाद  मी
 मालूम  न  पह  |  के  उसकों  साफ  साफ  पोशाक  क॑
 सामने  रख  दे  फक  भाई  हमार  यहां  अतन्त  पाया
 हुआ  |  यंह  ठीक  &  पक  यह  चर्बा लक  यूटिलिटी
 'किसान  हैँ  ऑर  बालक  यूटिलिटी  किसान  का
 अर्थ  मेँ  यह  सम भत्ता  दूं  कि  जहां  पर  जो  चीज
 पबलिक  यूटिलिटी  की  हें,  खास  कर  यह
 ट्रांसपोर्ट  का  ही  मतला  हें  हम  कि  इस  समय

 बहुत  ही  महत्व  का  हैं  ऑर  दश  की  शादी  र्
 नीद  से  इसका  गहरा  तालुक  हें,  यह  बढत
 महत्व  की  चीज  हें  लोकन  साथ  ही  उसको  यह
 बतला  ईना  चाहिये  फक  हां  इसमें  इतना  घाटा
 हैं,  चाहे  जनरल  रं दे न्यूज़  करे  हों  था  रेलवे  के
 रंवेन्यूज  सेह  -  आज  उक  हम  इतना  घाटा  इस

 काम  में  वूं  च्प्के्हे  ऑरइतमीरकम हम  अब  a
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 [a  अुनम्च्ज़ञवाता]
 सिक  यूटिलिटी  के  काम  में  ला  चुके  हँ।  यह
 me  et  समझा  सकता  &  कि  ठीक  हें  कि  हम
 तना  पब्लिक  युटी/लिटी  के  काम  में  लगायें,  पर
 इक़बाल  मेरी  समझ  में  नहीं  आती  शक  हम
 [सका  हिसाब  एक  गोल  मटोल  तरीके  से  रक्ख,

 बाहर  तो  हम  फंसा  'खिलायें  कि  यह  तरक्की  कर
 रहा  हैं  हसन  हकीकत  में  भीतर  इसमें  a
 होता  जाये,  यह  चीज  नहीं  होनी  चाहिये  फैजल
 देव  एयर  कारपोरेशन  के  नेशनलाइजेशन  की
 बातचीत  चल  रही  भरी  उस  समय  भी  माँ  ने  यह
 बालकनी  थी  पक  यह  ठीक  हैं  कि  एयर
 झारपोरंशन  के  काम  को  हम  लोगों  को  किस
 तरह  से  चलाना  चाहिये  ऑर  चलाने  में  यह  ध्यान
 खनता  चाहिये  फक  पिछली  यूटिलिटी  की  यह
 चीज  हें,  'परन्तु  कि  वाली  यूटीलिटी  की  य्
 चीज  हैं  तो  यह  किसी  की  बाँधी  तो  नहीं  हो
 जानी  चाहिये  कि  जो  भी  इसमें  नायाब  नाजाय
 सिर  पर  खर्च  हो  उसका  हिसाव  मेँ  दिखला  दिया
 जाय  कि  भाई  क्‍या  किया  जाय  यह  at  पालिका

 यूटिलिटी  किसान  की  चीज  हैं,  इसमें  घाटा  हो
 गया  ता  यह  ो  पब्लिक  में  ठसा  मया,  एंसारवीया
 माय  नहीं  होता  चाहिये  ऑर  फंसा  दृष्टिकोण
 अपनाता  कला  होगा  ।  अभी  इडियन  एयर
 कारणेरसन  के  सम्बन्ध  मेँ  ख़बर  के  कागज  मेँ
 कल  निकला  था  उससे  मालूम  होता  हें  कि  तीस
 हास  रूपया  फ्रेट  में  लोगों  मे  कम  चार्ज  करके
 बाया  कर  दिया,  ला  या  कम  फ्रेट  लिये  ही  पये
 चीज  टरथर से  उधर  भेज  दी  गयी  ऑर  इस  तरह
 से  तीस  लाख  का चाटा  हो  मया  i  अब  यह  चीज
 लोगोँ  को  बाहर  मालूम  हो  सकी,  लोग  इस  बात
 कौ  चलेंगे  फर  यह  खयाल  करेंगे  [कि  भाएँ  यह
 रत  पिछली  यूटिलिटी  किसान  हैं,  इसमें  तो
 घाटा  होता  ही  हैँ  1  मेरा  आप  लोगों  से  यह  कहना
 हैं  कक  यह  'ठीक  हैं  ।  हम  को  कम  से  कम  यह
 मालूम  होता  चाहिये  शक  यह  पोलक  सीटीबीटी
 किसान  हैं  ny  रेलवे  'किसान  हें,  ट्ृम्सपोटशन'  हैं
 इसमें  अभी  त्  गवर्नमैंट  ने  याह  'बनकर  बवेन्यूज
 सेही  चाहे  जलवे  के  रेवेन्यू  से  हो  उसमें  इतना.
 रुपया  अपनी  तरफ  से  लगा  दिया  ऑर  इतना
 रुपया  घाटी  की  तरह  से  हाला.  गया,  इतना  रुपया
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 'सर्ब सड़ी  के  र  से  हम  ने  ड  (दिया,  इस  किस्म
 का  रिसाव  रखना  चाहिये  ऑर  इस  तरह  से
 इसमें  भी  देसी  ही  निगरानी  आर  निगाह  रखनी
 चाहिये  जेसे  फक  ऑर  दूसरी  कर्मारशयत  किसान
 में  रखनी  होती  हैं  जॉ  जहां  हम  दो  बैसे  बचा
 सको  ो  कोई  कारण  नहीं  पक  रेलवे  में  हम  उस
 दो  फंसे  को  न  बचाव,  यहां  पर  हम'  यह  ख्याल
 करी  कि  यह  तो  पिछली  यूटीलिटी  क्लीन  हें,
 यी लये  दो  फंसे  ज्यादा  सर्च  हो  गये  ो  चो  जाने
 दीजिये  i  यह  गलत  हैं  ऑर  पिछली  युटि/लिटी
 किसान  के  नाम  से  वक्त  सी  घपले  की  चीजों
 इसमें  हो  जाती  हैं  ऑर  हिसाब  रखने  में  भी
 गोलमाल  होता  हैं  i  एस्टीमेट  कमेटी  में  कई  भा।
 यह  सब  प्रश्न  उठा  थे  ऑर  जो  काइनी शवल
 'एंडवाइवर थे  उनसे  मेँ  ने  एक  बार  पूछा  था  कि
 भाई  यह  जो  हिसाव  रखने  का  तरीका  हैं  ठीक
 नहीं  हैं  बचाव  मिला  पोलक  युटि/लिटी  किसान
 का  रिसाव  हैं  जॉ  कमर्शियल  किसान  का  इसमें
 क्या  भेद  हैं  ।  उन्होंने  कुछ सर्चा  अधिक
 दिखलाया  था,  में  ने  कहा  फक  यह  खर्चा  इसमें
 नहीं  होता  चाहिये  था,  उन्होंने  कहा  था  कि
 यह  रिसाव  पब्लिक  यूटिलिटी  कसन  का  हैं,
 इसीलिये  थ्  अघिक  खर्चा  भी  इसमें  दिखला
 दिया  छाता  हैं  तो  बंसी  मेँ  ने  कच्चा  में  ते
 मिनिस्टर  साहब  से  यह  पूछना  दंगा  कि
 पिछली  यूटिलिटी  किसान  मेँ  कोर्ड  एसी  शत
 भी  हो  सकती  हैँ,  क्या  कोई  एसी  चीज  भी  होनी
 चाहिये,  क्‍या  फँसा  कोई  भीतर  ध्येय  हें  कि  जहाँ
 पब्लिक  युटि/लिटी  किसान  चलायी  जाय  तो
 उसमें  र्स,  भी  कर्मार्शयत  किसान  से  अधिक
 हो  ?  हम  यह  सदस्य  सकते  हैं  कि  पोलक
 यूटिलिटी  किसान  को  कुछ  रकम  सयासी  के
 तौर  पर  द॑  दी  जाय  !  अगर  बरस  के  अन्त  मेँ
 रिसाव  करने  पर  यह  मालूम  हो  कि  हम  दस
 लाख  का  नुकसान  हुआ  हैं  तो  हम  यह  कर
 सकते  &  फक  चौक  यह  एक  पिछली  थुदिलिटी
 किसी  हें  इसीलिये  इसको  इलावा  रुपया
 सीसी  कॉतार  पर  दिया  जाय  !  परन्तु..  एक
 पिछली  यूटिलिटी  किसान  मेँ  रिसाव  रखने  में
 सार  एक  कर्मार्शयत  फर्म  में  रिसाव  रखने  में
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 फर्क  हदो  यह  मेरी  समझ  में  नहीं  आता  1  यह  मड  F  viens  यूटिलिटी  किसान  की  कोई  बात  नहीं
 समझना  चाहेगा  L  तो  बेवा  कल  हमार  श्री!
 दुल सी पास  जी  ने  कहा  था  एक  कमेटी  क्यों  न
 जिठायी  जाय  जा  है)  यह  जांच  करं  फक  रेलवे  का
 असेट  क्या  हैँ  और  उसकी  क्या  कीमत  हूँ  आर
 दत्त  कीमत  को  लगाकर  al  ain  कॉपी टला-
 एक्शन  हूँ  उसको  घटा  कर  पौब्तक  को  बठलाया
 बाय  कि  आज  तक  रेलवे  ने  इतना  नुकसान  कर
 दिया  ऑर  आयन्दा  असेट  की  यश
 कीम  हैं  ऑर  इस  कीमत  के  ऊपर  हम
 हियीडंड  दंगे  -  यह  डिविडेंड  आप  इनर
 वेन्यू  को  दिया  ककसी  को  द॑  |  _म  तो  जनरल
 वेन्यू  में  ऑर  रेलवे  में  कोई  फर्क  नहीं  समझते
 क्या  आखिर  दोनों  में  पैसा  तो  पब्लिक  का
 ही  हैं  ।  दोनों  एक  ही  चीज  हैँ,  चाहे  ऐसे  को
 इधर  राखिये  या  उधर  रखते  -  यह  जनरल  रकेन्यू
 में  जाना  चाहिये  जोर  यह  रेलवे  में  जाना  चाहिये
 इस  तरह  का  हिसाब  रखने  से  घपला  होता  हें
 जर  पब्लिक  की  समझ  में  चीज  ठीक  सरद  से
 नहीं  आती  हें  !  मेरी  समझ  में  यह  ठीक  नहीं
 हैं  y  माँ  इतना  ही  कहना  चाहता.  दूं  कक  अगर
 इसकी  पौर्तिक  यूटिलिटी  किसान  कह  कर  ह...
 समझा  जाय  शक  इसमें  अगर  करप्शन  होता
 हैं  को  यह  ो  पुस्तक  यूटिलिटी  कंसर्न  में  हसीं
 ही  हैं  ठीक  नहीं  हैं  i  यह  कहना  फक  यह  पब्लिक
 यूटिलिटी  किसान  का  हिसाव  हें  इसलिये  इसमें
 क्  चीजें  ध्यान  में  नहीं  रखी  जाती  ठीक  नहीं
 होंगा  |  जिस  तरह  से  एक  कर्मार्शय्ल  फर्म  का
 पसाव  ट्राली  रखा  जाता  हैँ  उसी  तरह  से
 उसका  हिसाब  ी  त्सा  जाना  चाहिये  जोर  अगर
 घाटा  हो  को  हम  पीडी  कहे  सकते  हैँ  कि  इतना
 चाटा  हुआ  हैं  ऑर  गवर्नमेंट  उसको  सबासड्टी  बती
 हें  सीक  यह  चीज़  बहुत  आवश्यक  हें  ।

 कम  हमार  श्री  लंका  सुन्दरम  कह  रहे  थे  तक
 ऐंचती  से  बम्बई  का  प्रेट  उस  फ्रेट  से  कम  हैँ  जा
 कक  अहमदाबाद  का  हें,  यद्यापि  बम्ब  का
 कालेज  ज्यादा  हें  -  इससे  यह  यह  हनएरटस
 रैन कास  रहे  थ॑  कि  चौक  यह  पब्लिक  यटेलिटी
 किसान  हैं  इसलिये  बस्ती  का  भाषा  कम  हैं
 और  जहमदाबाव  का  स्वाद  दें  -  तौसन  इसमें

 हैं  ।  यह  बी  तो  'कर्मीरयल  किसान  में  मी
 मामली  हैं  |  जहां  ५९  हमा  ज्यादा  म्त़्ल  जाता
 2  वहां  पर  हम  ज्यादा  बागान  कम  खर्च  में  भेज
 सकते  हैं  यार  इसलिये  किराया  भी  कम  ह:
 सकते  हैँ  |  लोकन  अगर  CAR  माल  अहमदाबाद
 को  कम  वाला  हें  ऑर  वहां  माल  भेजने  में
 कठिनाई  होती  हैं  ऑर  अधिक  र्व्स  होता  हैँ  तो
 उसका  किया  ज्यादा  होगा  यह  सोचता  कि
 इसीलिये  ज्यादा  किराया  चार्ज  किया  जाना  हैं
 कक  यह  पब्लिक  यूटिलिटी  किसान  हें  गलत
 होगा  ।  यह  चीज़  मेरी  समझ  में  नहीं  आयी  7
 इसलिये  माँ  मिनिस्टर  सदय  से  थे  ची
 समझना  चाहेगा  ny

 Mr.  Deputy-Speaker:  Hon  Mem-
 bers  will  take  five  minutes.  I  shall
 call  three  hon  Members.

 Shri  Viswanatha  Geddy  (Chittoor):
 I  wili  “confine  myself  only  to  two
 points.  The  recommendations  of  the
 Convention  Committee  flow  from
 two  basic  assumtions  that  have  been
 made  by  the  Committee.  Ome  is  that
 tbe  railway  undertaking  is  neither  a
 public  utility  coneero  nor  a  purely
 commercial  concern  but  a  sort  of  an
 industry  partaicing  the  two.  Tbe
 second  is  that  the  railway  finances
 should  provide  adequate  return  to  the
 general  revenues.  That  seems  to  be
 the  main  consideration  for  tbe  various
 conclusions  that  have  been  arrived  at
 by  the  Committee.  In  the  words  of
 the  Committee  itself,  the  assumption
 is:

 “A  balance  has  to  be  struck  be-
 tween  these  two  aspects.  There
 fore,  treating  it  as  both  a  public
 utility  and  Commercial  concern
 the  Committee  adressed  them-
 selves  to  the  natwe  and  quan-
 tum  of  contritubJon.”

 From  this  assumption  flows  the
 conclusion  that  the  railway  finances
 should  provide  four  per  cent  to  the
 general  revenues.  It  has  been  admit-
 ted  by  the  Committee  itself  tbat  fhe
 rate  of  borrowing  of  capital  in  the
 market  is  muck  less  than  four  ber

 .
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 (Shri  Viswanatha  Reddy]
 cent.  The  present  rate  is  put  pro-
 bably  at  3:25  per  cent.  At  the  time
 when  the  railway  revenues  were  Se-
 parated  from  the  general  revenues,
 the  rate  of  borrowing  would  have
 been  much  lesa.  I  would  put  it  that
 the  rate  of  borrowing  in  2924  when
 this  separation  took  place,  must  have
 been  of  the  order  of  2:5  per  cent.  with
 the  result  that  we  find  that  the  rail-
 way  @nances  are  tremendously  burn-
 ed  with  jaterest  to  provide  adequate
 return  to  the  general  revenues.  The
 interest  is  four  per  cent.  Therefore,
 it  is  not  possibie  for  the  Railway  Ad-
 ministration  to  build  up  sufftcient
 funds  for  the  purpose  of  coostructing
 mew  iines  or  provide  more  amenities
 to  the  traveliing  public  or  to  give
 same  relief  by  way  of  reduction  im
 tbe  rate  and  freight  structure  in  the
 Indian  railways.

 Mr.  Deputy-Spesker:  It  is  Rs.  7
 efrores  a  year  when  the  income  Is
 about  Rs.  300  crores.

 Shri  Viswanath:  @eddy:  That  Is  al)
 right.  What  I  was  polnting,  out  was
 that  there  {s  no  provision  for  ac¢re-
 tions  to  the  Development  Fund  which
 bas  got  to  bear  the  burden  of  these
 construction  activities  in  the  next
 five  years  whereas  {t  is  provided  that
 the  rate  of  withdrawal  will  be  of  the
 order‘of  at  least  Rs.  3  crores  which
 is  the  minimum.  In  addition,  this
 Fimd  has  certain  other  duties  to  per
 fortn,  Therefore,  it  has  come  to  the
 conclusion  that  fhe  Railway  Adminis-
 ttation  will  not  at  all  be  encouraged
 to  undertake  any  risks  in  the  matter
 of  expansion  or  censtPuction  of  new
 lines  or  giving  such  other  reliefs  that
 are  so  aecessary  to  develop  the  eco-
 nomy  of  ovr  country  today.  I  would
 presentiy  refer  to  more  details.  My
 submission  Is  that  the  rate  of  dividend
 that  has  been  given  to  the  general  re-
 venues  must  be  substantially  reduced
 If  we  are  really  interested  in  seeing
 that  the  railways  are  the  7९8)  hend-
 maids  to  the  econo:my  of  ovr  country.

 With  regatd  to  the  Developmen?
 ¥ymd,  I  have  already  said  that  the
 Rafway  Administration  itself
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 bes  admitted  that  during  the
 next  five”  years  there  wiil
 be  very  little  left  over  by  way
 of  secretion  to  the  Development
 Fund.

 In  addition  to  this  it  is  providea
 that  a  minimum  of  Rs.  3  crores  whi
 be  withdrawn  every  year  for  the  pur-
 pose  of  amenities  to  passengers  and
 tor  providing  additional  facilities  im
 goods  sheds  and  several  other  items.
 I  suggest  that  the  money  saved  by
 reducing  the  ercentage  contribution
 to  general  revenues  must  be  canal's-
 ed  into  the  Development  Fund  so  that
 the  railway  administration  may  have
 some  elbow  room  to  think  of  increas-
 Ing  the  mileage  of  the  Railways  in
 this  country.

 Again,  the  Committee  has  discus-
 sed  about  the  criterion  to  be  fixed  for
 remunerative  railwry  lines.  They
 have  admitted  that  it  is  only  an  aca-
 demic  discussion  by  putting  the  &gure
 at  5  per  cent.  return  in  view  of  their
 earjier  recommendation  that  the
 whole  amount  on  development  of  rsil
 Ways  will  at  first  be  charged  to  the
 ह... द  account  and  then  a  morato-
 rium  will  be  given  for  a  period  of  five
 yéuis  on  this  capital.  In  spite  of  it
 the  figure  of  5  per  cent.  that  has  been
 fixed  as  a  criterion  puts  a  burden  on
 the  railway  administration,  and  the
 people  in  charge  of  trying  to  think  of
 new  lines  and  opentng  up  new  60९83
 for  commecting  the  raitways  will  always
 be  Setsered  by  the  feeiing  that  unless
 they  show  a  return  of  5  per  cent.  they
 will  be  looked  down  wp0n  and  there
 will  be  a  lot  of  criticism  from  the
 public  Therefore  the  fixetion  of  this
 criterion  also  acts  as  a  fetter  In  the
 development  of  railwaya,

 Secondly,  the  idea  that  the  railways
 are  neither  a  public  utiiity  concera
 nor  a  purely  commercial)  concern  does
 not  seem  to  bebove  much  towards  our
 spirit  of  natsuallsm.  Becavse  it  is
 about  time  that  we  think  really  in
 tetms  of  developing  eerisusly  our
 economy,  Thovgh  we  are  makin¥
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 efforts  in  other  directions  towarda  thi¢
 obgective,  in  the  matter  of  develog
 ment  of  railways  there  is  a  lot  to  be
 desired.  Therefore,  i  most  bumbly
 submit  to  the:  House  it  is  time  that
 our  {deas  in  regard  to  railway  under
 takings  are  about  changed  radically  at
 this  juncture,  The  railway  ad-
 qiinistration  has  at  present  no  reliable
 basis  of  assessing  the  productivity,  the
 Temunerativeness  or  otherwise  of  a
 particular  railway.  They  may  have
 tentative  figures.  They  may  arrive
 at  very  rough  conclusions.  But  those
 conclusions  are  always  belied  by  subse~-
 quent  facts.  When  the  position  is
 such,  it  is  very  difficult  to  fetter  the
 tailway  administration  with  an  addi.
 tional  burden  that  the  Development
 Fund  shall  not  be  incrensed  during  the
 course  of  tbese  five  years  but  the
 taitway  a@mmistration  will  have  to  be
 content  witb  the  funds  that  are  avail-
 able  at  present.  Therefore,  I  thimk
 in  general  I  should  say  that  the  re
 commendations  of  the  Convention
 Committee  will  not  help  at  al!  in  the
 development  of  the  railways  in  spite
 of  the  fact  that  a  very  rosy  picture  is
 sought  to  be  drawn  from  the  canclu-
 sions  of  the  Committee  by  some  hon.
 Members  of  this  House.

 As  regerds  the  revision  of  the
 freigbts  and  rates  structure  it  {s  very
 diffcult  for  us  to  understand  bow  it
 would  be  possible  at  ail  during  the
 svexzt  period  of  five  years.  In.  the
 course  of  the  Report  the  Conventiscn
 Committee  has  observed  that  the
 railway  administration  has  express)
 the  view  in  its  memorandum  to  the
 Convention  Committee  that  it  is  not
 possible  to  meet  ev  the  eristing
 commitments  to  the  various  fumds
 that  have  been  formulated  unless  the
 rates  structure  {is  revised  and  the
 rates  are  Increased.  When  that  is  the
 opinion  of  the  ralway  administration,
 Tt  do  not  know  how  it  is  possible  at  all
 during  the  next  five  years  to  think  of
 even  a  slight  reduction  in  the  freihts
 structure.  Tberefare  my  only  sueg-
 gestion  Is  that  the  percentage  contrf-
 bution  to  the  general  revenues  should
 be  reduced  tb  23  per  cent.  and  the
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 amount  thus  saved  must  be  put  in  the
 Development  Fund  so  that  there  may
 be  enough  scope  fer  the  admimistra-
 tion  to  think  of  developmental  activi-
 ties,

 Mr,  Deputy-Speaieer:  Shri  B.  K.  Das
 Five  minutes  A  the  points  have
 been  touched  here  and  there.

 Shri  : 2  K.  Das  (Contai):  At  the  out-
 set  I  desire  to  dispel  one  doubt  that
 the  hon.  Member  Shr]  Misra  expres-
 sed,  that  the  Convention  Comnrnittee
 had  been  misdirected  by  the  Railway
 Board.  I  want  to  point  out  that  ail
 the  information  that  this  Committee
 wanted  has  been  supplied  and  all  the
 subjects  that  this  Committee  wanted
 to  discuss  have  been  clearly  put  down
 here  in  this  Report  I  do  not  kmow
 what  the  hon.  Member  meant  by  mis
 Girection.  Apparently  he  thougmt  tnat
 the  Committee  had  not  got  enough
 material  or  information  or  they  got.
 misinforination  from  the  Rafway
 Board  so  that  the  Committee  had  not
 the  opportunity  of  arriving  at  any
 clear  decision.

 Regarding  the  point  raised  about
 utility  concern  and  commercial  con-
 cern  I  do  not  want  to  go  into  the  mat-
 ter.  TI  only  want  to  point  out  that  our
 State  is  a  welfare  State.  This  is  &
 public  utility  concern  as  a  whole,  and
 if  the  State  bas  to  find  Gnance  for
 pubtic  welfare  it  must  lock  to  the  de-
 partments  rim  by  the  State,  and  the
 railway  is  one  department  from  which
 some  revenue  can  be  eapected.  From
 that  polnt  of  view  the  State  wants
 that  this  industriai  or  commerciat

 _concern  should  be  run  in  such  a  wey
 as  to  render  some  he®  to  the  generat
 revenues  and  also  have  seif-sufficien-
 ह्  within  its  own  economy.  &  the
 tailways  are  looked  at  from  this  point
 of  view  we  shall  be  able  to  have  &
 proper  perspective  of  railway  finances
 and  their  cosmection  witb  tbe
 general  finances.

 Another  point  was  raised  by  Dr.
 Lanka  Sundaram  that  this  Committee
 bad  not  enougb  technical  competence
 to  gO  Into  the  matter,  ९4  this  धल्ित्त-
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 <al  com@etence  caunot  be  expected
 from  a  conunittee  like  this,  composed
 of  Members  of  this  House,  I  do  not
 know  whether  the  hon.  Member  meant
 that  another  committee  outside  the
 Members  of  this  House  which  might
 890०९  been  technical  in  its  nature,  con-
 Sistlng  of  technical  experts,  might
 Ihave  gone  into  this  question  of  rail-
 way  finagce  and  general  france.  But

 80  far  as  the  Convention  Committee
 is  concerned,  it  is  a  committee  of
 the  House  and  the  Committee  wok
 whatever  view  it  was  within  its  com-
 petence  to  take  of  the  railway  finance
 and  bag  given  its  opinion.  It  is  for

 the  House  to  accept  it  or  reject  it.

 About  over.capitallsation  Dr.  Ianka
 Sundaram  pointed  out  and  Shri  H.  N.
 Mukerjee  also  pointed  out  that  there
 has  been  about  Rs.  400  crores  of  over-
 capitalisation.  The  Committee  has
 Pointed  out  that  the  Railway  Board
 should  go  into  the  matter  in  more
 details  and  also  assess  what  amount
 has  been  over-capitalised.  For  the

 present  it  has  taken  that  it  is  Rs.  00
 crores  asid  on  that  basis  it  bas  laid
 down  that  there  may  be  only  an  in-
 terest  charged  on  that  amount.

 3  pm.

 I  think  this  is  a  great  relief  that
 Saas  been  given  to  the  railways.

 Several  proposals  were  made  for
 reducing  the  rate  of  dividend.  The  last
 speaker  said  that  it  ought  to  be  2°5
 per  cent.  There  have  been  other  pro-
 posais  also.  ]  beg  to  point  out  that  Sor
 the  ३85६  26  years,  from  924  onwards,
 till  1950.  payment  to  the  general
 finances  bas  been  nearly  536  per
 eent  of  the  capital  at  charge.  The
 present  reduction  to  4  per  cent.  can-
 not  be  said  to  be  too  much  as
 dividend.  On  the  whole,  the  Con-
 vention  Committee  has  taken  a
 balanced  view  as  bas  been  pointed
 out  by  the  hon,  Railway
 Minister.  I  beg  to  point  cut
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 further,  that  whatever  point  ७६
 view  we  may  take,  whether
 a  pessimistic  or  an  optimistic  view,
 we  should  assess  the  present  position
 and  see  what  wil  be  the  position  of
 the  railway  finances  for  the  next
 five  years.  85  far  as  can  be
 judged  from  the  present.  trend  of
 rallway  finances  and  its  future  de-
 velopment  progtarame  and  other
 facts,  it  is  not  too  much  to  expect
 that  the  railways  would  be  able  in
 the  present  circumstances  to  pay.  We
 find  that  there  is  a  programme  of
 development  of  the  railways,  which
 will  require  nearly  Rs.  85  crores,  as
 has  been  given  in  this  Report.  It  has
 been  pointed  out  that  the  general
 fnances  may  lend  that  money  as  a
 loan  capital  to  the  railways  and
 that  development  work  may  be  done
 out  of  that  fund.  On  that  sur  of  Rs.
 85  crores,—or  it  may  be  raised  to
 Rs.  00  crures—the  railways  will
 have  to  pay  only  interest  charges.
 From  the  recommendations  of  the
 Committee  we  find  that  nowhere  the
 Committee  has  not  been  able  to
 give  whatever  concession  is  possible.
 The  Convention  Committee  of  949
 recommended  that  there  should  be  a
 4  per  cent  dividend  snd_  several
 other  things.  This  Committee  bas
 gene  firrtber  and  given  concessions
 90  that  the  railways  may  be  able
 to  pay  their  own  way.  4  think
 en  the  whole  the  Committee  has
 taken  a  balanced  view  in  its  recom-
 mendations  and  I  commend  to  the
 Howse  the  acceptance  of  these  recom-
 mendatioas.

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B,  Sbastei):
 I  am  thankful  to  the  Members  of
 the  House  for  having  expressed  their
 views  very,  frankly,  and  for  the
 useful  suggestions  they  have  offered.
 While  heating  the  speeches  made
 especially  yesterday,  I  fett  that  Tf
 should  have  been  on  the  other  side
 so  that  I  could  have  also  _  pressed
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 about  the  railways  getting  some
 More  concessions,  in  order  to  be  able
 to  develop  the  raitways  rapidly,  I
 regret  I  am  deprived  of  that  privilege
 just  at  present,  May  I,  with  your
 permission,  say  a  few  words  about
 the  appointment  of  the  Convention
 Committee?

 Mr.  Deputy-Spetker:  May  I  sug-
 gest  that  in  future,  to  avoid  any
 embarrassment  for  the  Railway
 Minister,  the  Finance  Minister  may
 introduce  this  Resolution  .and  the
 Railway  Minister  may  press  the  claim
 of  the  Railways  for  something  more.

 Shri  L.  B.  Shaste}:  Unfortunately,
 both  of  us  are  placed  in  an  awke-
 ward  position:  the  Chairman  of  the
 Committee  and  myself.  I  expected  @
 speech  from  you,  Sir.  As  you  are
 in  the  Chair,  you  could  not  do  so  and
 I  am  also  not  in  a_  position  to  say
 much  more  than  what  I  have  said
 now.

 Shri  Namblar:  He  was  tbe  Chair-
 man  and  he  jis-the  Chairman  now.

 507  Le  8,  Shastri:  This  Com-
 mittee  was  appointed  by  the  Gov-
 erament  in  consonance  with  the
 letter  and  spirit  of  the  I949  Conven-
 tion.  The  Resolution  clearly  says  that
 it  would  be  a  Parliamentary  Com-
 mittee.  The  appointment  of  an  ex-
 pert  committee  was  never  contem-
 plated.  Personally,  १  do  not  think  that
 it  is  necessary  to  appoint  such  an
 expert  committe:  for  deciding  the
 main  issue  of  the  rate  of  dividend  to
 the  general  revenues.  I  do  not  there-
 by  deny  the  usefulness  of  the  ap-
 pointment  of  an  expert  committee  in
 order  to  review  in  a  comprehensive
 way  the  working  of  the  railways.
 But,  I  do  not  think  that  hon.  Mem-
 bers  would  desire  the  appointment
 of  such  committees  after  every  five
 years.  If  an  expert  committee  is
 appointed  after  every  five  years,
 they  take  about  a  year  or  so
 to  go  into  the  working  of  the  Rail-
 way  Administration,  and  I  am  very
 doubtful  of  the  useful  contribution
 that  they  would  be  abie  to  make.  %
 have  also  a  fear  that  it  might
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 create  a  great  confusion  in  the
 working  of  the  Railway  Administra-
 tion  itself.  We  will  be  losing  the
 self-confidence  which  is  absolutely
 essential  in  the  runoing  of  such  a  big
 undertaking.  But,  as  I  said  just  pow,
 I  shouid  not  deny  that  we  should  ap-.
 point  such  committees.  Infact,  the
 House  will  recall]  that  in  1947,  an  ex-
 pert  committee  was  appointed  and  it
 submitted  its  report.  That  committee
 was  presided  over  by  Dr.  Hirday
 Nath  Kunzru.  This  matter  was  rais-
 ed  in  the  Committee  itself,  and  if  I
 do  not  betray  any  secret,  the  Chair-
 man  of  the  Committee  himself  made
 that  suggestion.  I  felt  that  it  was  not.
 necessary  to  appoint  that  Committee
 immediately.  That  matter  bas  deen.
 under  our  consideration  for  some
 time.  We  have  asked  the  railways
 to  report  on  their  working  in  res-
 pect  of  various  fmportant  matters.
 We  have  so  far  not  received  their
 reports.  We  expect  to  get  them  very
 goon.  After  we  have  gone  into  those
 reports,  it  will  be  the  proper  time
 to  decide  whether  we  should  ap-
 point  an  expert  committee  to  go  into-
 the  matter  in  a  comprehensive  way.

 I  was  somewhat  surprised  to  hear
 Members  criticising  the  Committee:
 for  having  completed  their  work
 soon.  When  there  is  some  delay,  there
 is  criticism,  and  rightly  too.  But,  it
 is  strange  that  some  Members  should
 also  be  critical  of  the  early  comple-
 tion  of  a  particular  piece  of  work.

 Mr.  Deputy-Speaker.  They  rush  to
 the  conclusion  that  there  is  proper
 enquiry  if  the  Committee  took  a
 year;  the  longer  the  time,  the  greater
 the  experience.

 Strl  L.  8,  Shastri:  Fortunately,
 you  were  the  Chairman.

 Shri  Sinbaxzp  Singh  (Gorakhpur
 Dist?  -South):  The  complaint  was
 not  about  the  early  compietion  but
 about  the  hasty  completion  of  the
 work.

 Shri  L.  8  Ghastri:  I  personaliy
 would  have  used  a  strong  word;  but
 l  do  not  want  to.  It  is  very  unfair
 on  the  part  08  any  Member  to  sug-
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 gest  that  a  Parliamentary  Com-
 anittee  will  come  to  a  hasty  con-
 clusion  on  important  matters  which
 are  referred  to  them  for  giving  their
 nal  opinion.  The  House  is  condemn-
 ing  a  Committee  which  was  ap-
 #ointed  by  the  House  itself,  consist-
 ing  of  the  Members  of  this  House,
 and  those  who  worked  on  that  Com-
 mittee  fully  realised  their  responsi-
 Dility.  It  was  not  necessary  to  hold
 half  %  doven  sittings  of  the  Com-

 :mittee.  It  was  not  at  all  necessary
 for  the  Members  to  sit  down  for
 ३0४75  and  hours,  whether  the  work
 Yequired  it  or  not.  So,  it  is  quite
 incorrect  to  suggest  that  this  Com-
 wnittee  dealt  with  the  matter  in  a
 Superficial  way  and  did  not  pay
 ‘proper  attention  to  the  problems
 referred  to  them.

 Dr,  Jalsoorya:  May  I  ask  for  some
 information?  They  met  on  Ist
 October  and  asked  for  certain  in-
 formation,  and  then  they  met  on  the
 2th.  3300  and  ‘15th  November.  When
 did  they  get  the  information  re-
 quired?

 Sbri  L.  B.  Shastri:  The  required
 information  they  were  given—l  can-
 not  give  you  the  date—in  about  two
 ~weeks  or  three  weeks.  Because  the
 “data  was  to  be  supplied  by  the
 Railway  Boerd—and  perhaps  Mem-
 bers  will  remember  that  I  had
 announced  the  formation  of  this
 Committee  in  my  budget  speecb—
 the  Rajiway  Board  was  preparing
 the  necessary  material  for  this  Com-
 mittee.

 ह...  B.  छू,  Das:  Tbe  papers  were
 supplied  long  before  ist  October,
 before  the  first  meeting  of  the  Com-
 mittee.

 Dr.  Jatsogrya:  No.  They  asked  for
 information  on  the  Ist  October.

 Sbri  8.  K.  Das:  As  a  member  of
 the  Committee,  I  can  say  that  much
 ‘formation  was  supplied  before  the
 first  meeting  itself.
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 Mr,  Deputy-Speaber:  On  the
 strengtb  of  which  some  other  ques-
 tions  were  added  to  the  list  of  ques-
 tions  on  the  subjects.  The  previous
 Convention  Report  of  924  and  con-
 nected  papers,  the  3929  Convention
 papets,  resolutions  and  some  other
 papers  had  already  been  sent  to  the
 Committee  even  before  ist  October.
 They  met  on  Ist  October  and  for-
 mulated  a  number  of  additional
 points  to  be  looked  into,  and  then,
 before  the  Committee  met  again  in
 November,  towards  the  end  of
 November,  there  were  merely  two
 months  and  in  between  some  other
 memoranda  relating  to  those  ques-
 tions  were  supplied  and  had  to  be
 studied,  and  the  Committee  had  a
 full  fortnight  before  it  for  this  study
 and  to  come  to  conclusions.

 Dr.  Jaisoorya:  I  nly
 information.

 asked  for

 Shri  Sinhamzn  Singk:  The  Com-
 mittee  was  appointed  on  the  ३2४४
 May,  ‘1954.  Its  sittimgs  took  place
 on  the  Ist  October  and  then  on  l2th,
 338  and  l5th  November.  Since  then
 we  have  no  report  as  to  what  the
 Committee  was  doing.

 Mr.  Depauty-Speaker:  Should  there
 be  a  diary  as  to  how  many  hours
 they  spent  in  the  night  and  how
 many  hours  in  the  day?

 Shri  L,  8,  Sheatri:  It  means  every
 Member  of  this  House  should  have
 been  put  on  the  Committee.  Perhaps
 Mr.  Stntdzsan  Singh  would  have
 realised  how  this  Committee  work-
 ed  only  if  he  had  been  put  on  that
 Committee.  He  has  been  told  very
 clearly  that  before  the  Ist  October
 the  Railway  Board  had  supplied  the
 necessary  material,  memoranda  on
 all  points  to  éhe  Members.  They  got
 time  to  go  through  them,  to.  study
 them  and  then  they  came  and  sat
 and  they  held  three  sittings.  There
 were  Members  on  the  Committee
 like  Mr.  Nambiar  who  would  never
 have  been  pleased  if  there  had  been
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 any  deficiencies  shown  on  the  part
 of  the  Railway  Boerd,  and  it  js
 strange  that  tbe  Members  of  the
 Congress  Party—they  will  excuse
 my  saying  so—who  should  have
 known  better  should  criticise  this
 matter  in  this  way.

 The  other  thing  which  the  Mem-
 bers  Rave  to  realise  is  that  this
 Committee  had  to  work  within  the
 terms  of  their  reference.  It  was  not
 expected  from  this  Committee  to  R0
 into  every  aspect  of  the  Railway
 Administration.  There  is  no  time,
 otherwise  I  would  have’  read  the
 terms  of  reference,  and  perhaps  the
 hon.  Members  would  very  well
 realise  whether  they  could  finish
 their  work  within  the  prescribed
 time  or  not.

 I  may  also  say  that  the  main
 point  to  be  decided  was  about  the
 rate  of  dividend  to  be  paid  to  the
 Zeneral  revenues,  and  I  can  only  say
 that  the  Committee  have  very  careful-
 ly  gone  into  that  matter,  and  then  they
 have  reached  certain  conclusions,
 May  I  also  say  that  in  the  matter  o¢
 fixing  the  rate  of  dividend,  the  whip
 hand  was  that  of  the  Finance  Minis-
 ter.  I  could  not  compel  him  ४७
 accept  a}}  that  I  had  wanted,  but
 I  must  thank  him  really  that  he  has
 tried  to  go  as  far  as  his  purse  would
 permit.

 The  main  conclusions  of  the  Com-
 mittee  which  will  telp  the  railways
 in  their  further  expansion  and  in
 their  carrying  out  other  works.  I
 shall  enumerate  very  briefly:  There
 are  three  main  things,  One  is:  an
 the  element  of  over-capitalisation
 the  railways  shall  pay  dividend  at  a
 rate  equivalent  to  the  average  rate
 of  interest  chargeable  to  commercia!
 departments.  The  second  is:  the
 ‘dividend  on  the  capital-at-charge  on
 new  lines  should  be  computed  at  a
 lesser  rate,  ¢.e,  the  average  rate  of
 interest  chargeable  to  commercial
 departments,  and  a  mofratoriuxc
 should  be  granted  in  respect  of  the
 dividend  payable  on  the  capital
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 investment  on  the  new  lines  dumpg
 the  @eriod  of  construction  and  up  to
 the  end  of  the  fifth  year  of  their
 opening  for  ‘éraffic,  the  deferred
 amount  being  repaid  from  the  eixth
 year  onwards  in  addition  to  the  car-
 rent  dividend  out  of  the  net  income
 on  the  new  lines.  And  the  third  is
 that  the  Development  Fund  will]  be
 used  to  finance  the  entire  expendi-
 ture  on  all  unremunerative  operat-
 ing  improvement  works  costing  more
 than  Rs.  3  lakbs.  The  cost  of  con-
 structing  quarters  for  Class  IM  staff
 will  also  come  out  of  this  fund.  and
 as  and  when  necessary,  the  Finance
 Miaistry  will  advance  loans  for  re-
 plinisbing  our  Development  Fund
 and  the  interest  payable  on  these

 loans  will,  of  course,  be  less  than  the
 dividend  payable  on  the  regular
 capital-at-charge.

 The  potzt  is  that  some  of  these
 proposals  will  help  to  errest  further
 over-capitalisation,  the  need  for  which
 was  clearly  suggested  by  the  3949
 Convention  Committee  also.  I  have
 agreed  to  these  preposals  as  I  do  feel
 that  some  of  them  are  directed  to-
 wards  that  end.

 Shri  Tulsidas  bas  made  a  number
 ef  Points,  but  I  cansot  go  into  all  of
 them  for  want  of  time.  As  regards
 bis  suggestion  about  block  capital  etc.,
 they  were  fully  thrashed  out  in  the
 Committee,  and  I  am  sorry  they  were
 not  accepted.  So,  I  do  not  want  to  go
 into  them  again,  and  I  leave  the
 matter  at  that.  I  shall,  however,  say
 a  few  words  on  the  other  points  refer-
 red  to  by  him.

 He  has  stated  that  the  accounts  of
 the  railways  are  not  kept  in  a  proper
 commercial  manner,  and  he  has  fur-
 ther  stated  that  all  capital  expendi-
 ture  is  debited  to  the  capitel-at-
 charge  even  though  they  do  not  eara
 anything.  If  be  will  permit  me  to  say
 so,  he  has  not  been  quite  correct  in
 making  that  statement.  The  account-
 ing  system  obtaining  on  the  railways
 is  as  perfect  as  it  can  be,  and  the
 firancial  structure  bas  been  improved
 from  time  to  time  to  arrest  the  over-
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 capitalisation  of  the  undertaking.
 Thus,  since  946  when  the  Betterment
 Fund  was  instituted,  and  more
 particularly  since  949  when  the
 Development  Fund  was  _  instituted,
 unremunerative  expenditure  of  a
 capital  nature  has  not  Seen  charged
 to  capite),

 He  has  also  stated  that  contribution
 to  the  Depreciation  Fund  should  be  at
 the  rate  of  Rs.  42  to  Rs.  45  crores  a
 year  instead  of  Rs.  35  crores  as
 recommended  by  the  Committee.

 He  wil]  remember  that  this  propo-
 ३8]  was  not  accepted  by  the  Committee
 But  may  I  say  that  his  assumption
 seems  to  be  that  depreciation  should
 be  calculated  on  an  average  of  about
 five  per  cent.  of  the  capital  cost?  JI
 may  tell  him  that  whee  an  attempt
 was  made  in  the  pre-war  years  wo
 assess  the  rate  of  depreciation  of
 railway  assets,  the  average  rate  was
 adopted  at  I/80th  of  the  capital-at-
 charge.  Ttus  really  gives  a  rate  of  :7
 per  cent.  I  am  sure  that  Shri  Tulsidas
 will  agree  that  on  this  basis  the  in-
 crease  of  Rs.  5  croges  proposed  by  the
 Committee  is  quite  adequate.

 Shri  Talsi&s  (Mehsana  West):
 May  I  point  out  that  I  was  only
 referring  to  the  basis  on  which  in-
 comectax  allowance  is  given  for  the
 Depreciation  Fund.

 Shri  L,  B.  Shaafti:  [  shall  gay  a  few
 words  on  that  later.

 About  Shri  Tulsidas’s  expression  of
 an  apprehension  that  a_  situation
 would  arise  in  the  next  five  years
 when  fares  and  freights  will  have  to
 be  increased,  I  can  say  only  this,  that
 3t  is  only  to  avoid  that  contingency
 that  the  Convention  Committee  has
 recommended  that  general  finance
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 should  advance  loans  for  develop
 mental  work,  when  no.  surpius  is
 available.  If  the  question  of  revision
 of  fures  and  freights  arises,  it  will
 arise  only  when  the  railway  earnings
 fai]  to  cover  al]  the  increases  in.  rail-
 way  expenditure,  that  have  taken
 Place  in  the  past,  or  are  still  taking
 place;  and  it  will  be  too  early  to
 make  any  categorical  assurance
 about  this  at  this  stage

 Dr.  Lanka  Sundaram  said  some-
 thing  about  the  rationalisation  of
 freights,  on  the  principle  of  one  rate
 for  one  industry  everywhere  in  the
 country.  If  he  considers  that  the
 basis  of  charge  for  a  particular  com-
 modity  should  be  the  same_  through-
 out  the  conutry,  the  basis,  how-
 ever,  being  such  that  the  rate
 progresses  with  distance,  it  may
 be  stated  that  that  is  exactly  the  basis
 of  freights  as  is  now  adopted  by  us.
 While  this  is  the  genera]  basis,  as  मै
 have  said  just  now,  in  a  few  cases,
 where  there  is  commercial  justifica-
 tion,  and  special  rates  can  be  quoted
 without  impinging  upon  the  statutory
 provisions  in  regard  to  undue  prefer-
 ence  and  basic  unreasonableness  of
 freights,  special  station  rates  are  also
 quoted.  As:  far  as  is  known,  this  also
 is  exactly  the  basis  followed  general-
 ly  in  other  countries.

 Dr.  Lanka  Sundaram  in_  this
 connection  referred  to  certein  rates
 and  distances  for  coal  transport  from
 Asansol  to  Bombay.  Baroda  and
 Ahmedabad.  As  far  as  I  cowid  gather
 the  point  he  made  was  that  the  rates
 to  Bombay—a  longer  distance—were
 less  than  the  rates  to  Baroda  and
 Ahmedabad  involving  shorter  haulage.
 Factually,  the  position  is  not  as  stated
 by  the  hon.  Member.  The  rates  and
 mileages  are  as  follows.

 Rate  for  coal  from  Asansol]  to  Bombay
 Rate  for  coal  from  Asanse}  to  Baroda
 Rate  for  coal  from  Asansol  to  Ahmedabad  97

 Miles  Rate
 228  ,  Rs.  20--7--9  per  ton
 482  Rs.  20-32—0  per  ton

 Rs.  20  —9  per  ton

 Of  course,  for  the  longer  distance,
 it  has  to  bear  a  higher  freight.

 Shri  H.  N.  Mukerjee  made  a  num-
 ber  of  points.

 I  can  speak  only  up  to  1-30,  p.m.?
 Mr.  Oepaty-Speaker:  As  long  as

 the  hon.  Minister  thinks  is  necessary
 to  answer.  Certainly,  the  House  should
 bear  with  him.
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 Shri  Nambiar:  Certainly,  let  him
 enswer  fully.  We  want  a  good  railway
 to  run.

 557  L.  B.  Shastri:  The  first  point
 he  made  was  that  there  should  not  be
 any  fixed  rate  of  dividend,  and  he
 said  that  it  should  vary  with  the  size
 of  the  railway  surplus  and  the  re-
 quirements  of  the  railways  for  feed-
 ing  their  funds.  He,  therefore,  sug-
 gested  that  we  should  not  be  pinned
 down  to  the  rate  of  four  per  cent.  The
 Members  would  recall  that  the  object
 of  this  separation  of  railway  fmance
 from  general  finance  was  to  relieve
 the  General  Budget  from  the  fuctua-
 tions  caused  by  the  incorporation
 therein  of  railway  finance,  and  to
 confer  a  certain  flexibility  in  the  ad-
 ministration  of  railway  finance.  Teere~
 fore,  it  was  decided  in  the  last
 Convention  Committee,  and  it  bas
 been  endorsed  by  this  Committee,  that
 a  fixed  dividend  would  be  helpful
 both  to  the  general  finances  as  well
 as  to  the  railway  finances.

 The  second  point  which  he  made
 was  that  the  contribution  to  be  made
 should  not  be  such  as  would  hamper
 the  Development  Fund  of  the  Rail-
 ways.  In  this  connection,  he  referred
 to  the  dilemma  that  while  on  the  one
 hand  the  General  Revenues  cequire
 more  funds  for  financing  the  second
 Five  Year  Plan,  on  the  other  hand
 the  Railways  require  more  funds  for
 their  expansion.  This  dilemma,  I
 Might  say,  is  not  unrealistic,  as  was
 suggested  by  Shri  H.  N.  Mukerjee
 and  a  balance  has  to  be  achieved  bet-
 ween  the  relative  needs  of  the  Rail-
 ways  and  the  Genera]  Revenues  That
 is  what  the  Report  of  the  Committee
 seeks  to  achieve.  In  this  context,  it
 shoulst  not  be  forgotten  that  the  deve-
 lopment  of  the  Railways  is  a  part  of
 the  second  Five  Year  Plan,  and  the
 increase  in  prosperity  resulting  from
 the  implementation  of  the  Plan  is  also
 Hkely  to  benefit  the  Railways.

 Shri  H.  N.  Mukerijee  also  contended,
 and  ofher  Members  teo  who  have
 moved  amendments,  that  more  funds
 should  be  allocated  for  expenditure
 on  passenger  amenities  and  labour
 welfare.  and  that  assurance  should  be
 577  LSD
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 given  that  the  safety  measures  would
 not  be  négiected  on  any  grounds
 whatsoever.  I  can  assure  hon.  Mem-
 bers  that  the  provision  of  amenities
 to  users  of  ‘railway  transport,  and
 railway  labour  is  nearest  to  my  heart.
 But  it  will  be  appreciated  that  the
 total  available  resources  are  limited.
 Ap  allocation  bas  to  be  made  on  the
 basis  of  assessment  of  the  relative
 priorities.  The  Railway  Ministry  is
 also  fully  conscious  of  its  obligations
 in  regard  to  the  provision  of  safety
 measures,  and  these  will  receive  the
 highest  priority  in  the  allocation  of
 funds.

 Shri  H.  N.  Mukerjee  also  enquired
 why  it  was  necessary  to  charge  ex-
 penditure  on  the  building  of  staf
 quariers  for  class  III  employees  to
 the  Development  Fund,  when,  per-
 haps,  he  said,  expenditure  on  inani-
 mate  objects  like  locomotives  and
 buildings  for  housing  them  was
 charged  to  capital.  I  personally  think
 that  Shri  H.  N.  Mukerjee  has  missed
 the  point.  We  are  already  spending
 for  class  IV  quarters  out  of  the  De-
 velopment  Fund,  and  I  personaily
 think  that  it  would  be  in  the  interests
 of  the  class  UI  employees  to  have
 made  this  provision,  because  it  might
 be  poSsible  to  build  more  quarters  for
 class  ITI  employees,  if  we  provide
 funds  from  the  Development  Fund.

 Shri  H.  N.  Mukerjee  wanted  a
 categorical  assurance  that  the  fares
 and  freights  would  not  be  raised.  It
 is  not  possible  for  me  to  give  any
 such  assurance.  But  I  might  repeat
 that  it  has  been  agreed  to  that  a  loan
 will  be  obtained  from  general  finance
 to  feed  the  Development  Fund,  if
 necessary,  and  the  question  of  general
 increase  will  thus  only  arise  if  the
 general  situation  in  the  Raliways
 demanded  it.  I  might  also  say  that
 my  general  desire  is  not  to  increase
 the  burden  on  the  third  class  passea-
 gers,  but  I  cannot  say  the  same  thing
 for  those  who  travel  in  higher  classes
 and  air-conditioned  coaches.  But,  I
 am  afraid,  Shri  Mukerjee  pleaded  for
 them  aiso.
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 Sint  Nambiar:  Give  concesaion  to
 intez-cless  passengers  also,  though  not
 for  second-class  or  first-class  or  air-
 conditioned  class  passengers.

 Shri  L.  8.  Sbast¥i:  But  Shrl  Muker.
 jee  did  not  make  any  diatimctign
 between  inter,  second  or  air-condi-
 tioned  class.  All  were  put  in  the  same
 category,  because  he  said  that  no  fares
 should  be  raised

 Regerding  freights  also,  I  cannot
 give  any  categorical  essuraoce  that
 they  will  not  be  raised.  We  ehould
 have  the  freedom  to  look  into  that
 matter  and  if  the  Railway  Board  con-
 sider  it  necessary  to  reduce  freights  in
 any  direction,  they  wil]  do  so,  but  if
 foey  find  it  aecessary  to  raise  the
 fteights  in  other  directions,  they
 should  have  the  freedom  to  do  that
 also.

 श्री  विभूति  मख  (सारन  व  उत्पादन)  :  जब
 ह रु० मन से # मन  से  ४  बॉर ९  Fo  मन  पल्ले  का  भाव
 आ  गया आर उस  का वृ्म बराबर रगर  रहा  हैँ
 ो  रसल  का  भाड़ा  भी  घटना  चाहियें  |

 Shri  L.  8:  Shastri:  As  regards  the
 other  points  raised  by  Shri  Mukerjee,
 that  the  railways  should  develop  the
 transport  industry  in  the  country  by
 utilising  idle  engineering  capacity,
 reduce  import  of  stores.  effect  econe-
 my  in  the  fuel  bill  and  save  money  by
 reduction  in  the  stores  balances,  and
 undertake  the  electrification  of  rail-
 ways,  I  would  only  say  that  these  are
 general  issues  not  entirely  related  to
 the  separation  convention.  I  wou3d,
 however,  mention  that  before  the
 railways  place  any  orders  abroad,  it
 is  ensured  that  indigenous  capacity
 is  utilised  to  the  maximum.  Fuel
 economy  is  constantly  under  review
 and  a  machinery  has  been  set  up  on
 the  railways  for  this  purpose  Rail-
 ways  are  also  alive  to  the  need  for
 modernisation.

 Shrl  Vidyalankar  wanted  to  know
 if  it  was  the  intention  of  the  Com-
 mittee  by  their  recommendation  No.
 8  to  increase  the  rent  on  quarters  of
 class  IJ]  staff,  well,  the  Committee
 have  only  referred  to  the  observations
 made  in  the  audit  .report--which  the
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 railways  have  not  90  far  been  able  to
 comply  with.  And  I  wonder  if  they
 will  be  able  to  comply  with  it  in
 future  alsa  But  anyhow,  this  issue  ia
 not  strictly  relevant  to  the  delisern-
 tions  on  the  convention,  and  the  House
 is  aware  that  in  the  matter  of  realisa-
 tion  of  rent,  Railways  broadly  follow
 the  policy  laid  down  by  the  Govern=
 ment  of  India  for  their  staff.  He  and
 Sbr!  Raghavachari  also  raised  the
 point  that  increase  of  the  standard  of
 temunerativeness  from  4:25  per  ¢ent.
 to  5  per  cent.  would  fetter  the  deve-
 lopment  of  the  railways.

 Mr,  Deputy-Spesker:  It  is  surpris-
 ing  that  not  one  of  the  hon.  Membezs
 who  raised  al]  these  points  is  here.,..

 An  How.  Member:  One  is  il).

 Mr.  DepuSpeaker:  Except  Sbri
 Tuisidas.

 Shr]  Nambiar:  Their  resresentatives
 are  here.

 Shri  L.  8,  Shastri:  Therefore,  I
 shai)  not  deal  with  those  points.

 The  Dilndter  of  Commerce  (Shri
 @armarkar):  That  is  very  good.

 Mr,  ह)  They  have
 only  the  right  to  speak,  not  the  obii-
 gation  to  hear.

 Sbri  LE.  8,  Sbastr:  But  I  would
 only  like  to  say  that  the  raising  of  the
 standard  of  remunerativeness  would
 strengthen  the  financial  position  of
 the  railways.  It  wil]  not  hamper  deve-
 lopment  because  expenditure  on  as-
 sets,  the  return  from  which  does  not
 come  upto  the  standard  but  the
 creation  of  which  is  desirable.  will
 have  to  be  found  from  the  Develop-
 ment  Fund.

 Lastly,  about  the  question  —  rais-
 ed  by  Shri  प्र.  8,  Gandhi  that  tbe
 next  Committee  will  have  to  examine
 whether  the  needs  of  general  finance
 will  have  over-riding  considgration
 and  whether  railways  should  be
 treated  शी  a  commercial  concern  or  a
 public  utility  concern,  in  90  far  as
 this  Convention  Committee  ls  concern-
 ed,  the  whole  basis  of  the  separation
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 convention  is  to  give  the  maximum
 possible  freedora  for  the  runaing  of
 the  railways,  and  this  can  only  be
 secured  if  a  reasonable  but  definite
 Teturn  is  assured  to  general  fiziance.
 This  does  not  mean  that  the  require-
 ments  of  general  finance  have  an  Over
 riding  consideration.  As  Shri  प्र.  8.
 Gandhi  has  himself  stated,  even  a
 pwblic  ucility  concern  has  ©  =  pay  in-
 come-teax  As  stich,  there  can  be  no
 doubt  that  the  railwaya  however  they
 may  be  classed,  should  make  a  rea-
 sonable  contribution  to  genera)
 Snance.  The  Canvention  Committee
 have  recommended  a  formula  for
 this  contribution  which,  while  not  re-
 tarding  the  development  of  the  rail-
 ways,  will  also  meet  the  needs  of  the
 genera]  finance.  i  hope  the  House
 will  agree  with  me  if  I  say  that  while
 considering  such  important  matters,
 an  overall  picture  of  the  financial]  re-
 sources  of  the  country  should  be  kept
 in  view  before  taking  decisions  affect.
 ing  one  sector  of  the  Goverament  or
 another.  Railways  have  to  work  even
 ata  lose  to  provide  for  certain  mini-
 mum  amenities  and  facilities  to  the
 using  public  and  develop  and  expand
 in  the  general  interest,  but  the  rail-
 ways  have  their  own  responsibility
 to  pay  to  the  general  revenues  who
 are  the  investors  and,  therefore,  I
 have  always  felt  that,  circumstances
 permitting,  they  should  not  shirk
 their  responsibility.  I  know  there  are
 railways  in  other  countries  which
 are  running  at  a_  loss,  but  placed
 85  we  are,  we  must  make  an  earnest
 effort  to  run  the  railways  on  sound
 economic  lines  and,  as  far  as  pos-
 sible,  make  therm  profitable  in  order  to
 heip  not  079  general  Snance  but  also
 the  railways  in  respect  of  their  grow-
 ing  needs.

 I  have  already  said  that  I  have
 ny  sympathies  with  those  members
 who  have  said  that  the  amount  to  be
 provided  for  amenities  should  be
 raised.  We  are  going  to  spend  about
 Rs.  5  crores  in  the  next  Five  Year
 Plan  period.  I  have  every  hope  that
 we  will  have  met  the  substantial
 needs  of  the  travelling  public  by
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 then.  I  may  aiso  make  it  clear  that
 the  funds  to  be  provided  for,  amené-
 ties  for  goods  sheds  etc.  wil)  certainty
 be  provided  for,  but  naturally,  mast
 of  the  money  wii]  have  to  be  spent  on
 Passenger  amenities.

 Personally,  I  think  that  the  mast
 important  thing  is  new  constructtiom
 and  we  should  be  able  to  find  as
 much  money  as  possible  for  that  Dur
 pose.  Hence,  we  have  to  draw  up  our
 amenity  schemes  aud  programmes  in
 conformity  with  our  urgent  needs.  I
 would,  therefore,  suggest  that  the
 allotment  made  so  far  for  amenitt~
 etc.  should  not  be  cangidered  as  very
 inadequate;  and  then  these  allot-
 ments  cen  also  be  altered  if  the  Rait-
 way  Ministry  consider  it  necessary,

 I  will  again  only  say  thm  3
 clearly  visualise  the  need  for  the  de-
 velopment  and  expansion  of  the  raf
 ways  and  I  have  no  doubt  that  we
 have  to  go  ahead—and  I  am  sore,
 we  will  Let  me,  Sir,  at  the  end  thank
 you,  not  as  the  Deputy-Speaker  pre
 siding  over  here,  but  as  the  Chatrmap
 of  that  Committee,  and  the  Mem-
 bers  of  that  Committee,  for  having
 produced  a  very  valuable  Report  and
 for  having  submitted  it  within  the
 prescribed  time

 Mr.  Deputy-Spesker:  I  wil]  put  af
 the  amendments  to  the  vote  of  the
 House  before  putting  the  Resolution
 itself  to  the  vote  of  the  House.

 Dr.  Lanka  Sundaram  is  not  hee
 to  withdraw  his  amendment  The
 question  is:

 That  for  the  original  resolution,
 the  following  be  substituted:

 “That  this  House  having  exa-
 mined  the  recommendations  con-
 tained  in  the  Report  of  the  Cam-
 mittee  appointed  to  .  review
 the  rate  of  dividend  at  present
 payable  by  the  Railway  Under-
 taking  to  Genera)  Revenues  as
 well  as  other  ancillary  matters
 in  connection  with  the  separa-
 tion  of  Railway  Finance  from
 General  Finance,  which  was  pre-
 sented  to  Parliament  on  80-11-54,
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 “recommends  that  a  firther  in-
 vestigation  be  made  into  the
 meanber  in  which  depreciation  is
 sought  to  be  charged  by  the
 Railways  and  also  recommends
 the  rationalisation  of  freights  on

 _tbe  principle  of  one  rate  for  one
 industry  everywhere  in  the  coun-
 try.”

 The  motion  wast  negatived.
 Mr.  Depaty-Speaker:  The  question

 is:
 That  in  the  origina)  resolution,  the

 following  be  added  at  the  end:
 “with  the  modifications:—

 (a)  that  the  present  rate  of  divi-
 dend  in  Recommendation  No.  2
 being  too  exorbitant,  only  3%  per
 cent.  dividend  need  be  Paid  for
 the  next  five  years;  and

 (b)  that  in  Recommendation
 No.  7,  it  is  necessary  to  हम
 a  minimum  of  rupees  four  crores
 instead  of  rupees  three  crores  for
 expanding  the  scope  of  amenities
 to  include,  ‘all  users  of  Railway
 transport’.”

 The  motion  was  negatived.
 Mr,  Depaty-Speaker:  ‘The  question

 183
 That  in  the  original  resolution,  the

 following  be  added  at  the  end:
 “with  the  modifications:—

 (a)  that  the  rate  of  dividend  at
 present  payable  by  the  Railway
 Undertsking  to  the  Genera]  Reve-
 nues  be  reduced  to  338  per  cent.
 of  the  capital  at  charge  and  the
 minor  adjustments  suggested  Yy
 the  Committee  in  the  calculation
 of  the  capital  at  charge  and  ar-
 viving  at  the  total  of  the  dividend
 payable  to  Government  be  not  ac-
 cepted;  and

 (b)  that  instead  of  rupees  three
 etores,  a  minimum  of  rupees  five
 erores  be  earmarked  per  annum
 on  the  account  of  the  develop-
 ment  fund.”

 The  motion  was  negatived
 *Moved  with  the  recommendation  of  the  President.

 Demands  for  3068
 Supplementory

 Grants  for  1954-55

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  thid  House  approves  the
 recommendations  contained  in
 the  Report  of  the  Committee  ap-
 pointed  to  review  the  rate  of
 dividend  at  present  payable  by
 the  Railway  Undeztaking  to  Gene—
 tal  Revenues  as  well  as  other  an-
 cillary  matters  in  connection  with
 the  separation  of  Railway  Finance

 ‘from  Genera)  Finance,  which  was
 presented  to  Parliament  on
 30-11-1954.”

 The  motion  was  adopted.

 DEMANDS*  FORSUPPLEMENTARY
 GRANTS.  FOR  १994-55

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  Supplementary  De-
 mands  for  Grants  for  1954-55.  A  num-
 ber  of  cut  motions  have  been  tabled.
 Hon.  Members  are  already  aware  that
 with  respect  to  the  scope  of  the  cut
 motions  regarding  Supplementary
 Demands —I  can  briefly  state--that  no
 question  of  policy  can  be  allowed  to
 be  raised,  in  case  of  those  matters
 which  had  already  been  discussed
 during  the  Budget  Session  and  which
 policy  was  approved  during  the  Bud-
 get  Session.  Therefore,  the  question
 of  policy  can  be  raised  only  with  res-
 pect  to  matters  whicb  are  new  ser-
 vices,  which  were  not  provided  for
 and  dealt  with  during  the  last  Bud-
 get  Session.

 Then,  as  a  matter  of  policy  an
 economy  cut  must  state  exactly  the
 amount  by  which  economy  is  sought
 to  be  effected;  it  must  de  im  rupees,
 annas  and  pies,  even  to  the  details  as
 far  as  possible.

 The  third  one  ls  drawing  attention
 to  a  particular  manner  in  which  any
 particular  service  bas  been  rendered;
 that  is  about  one  single  grievance  or
 one  single  matter.

 I  have  gone  through  the  cut  motions
 and  I  find  that  some  of  them  are  out
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 of  order.  Let  me  see  what  cut
 motions  are  sought  to  be  moved  and
 then  with  cespect  to  such  of  them  as
 I  find  not  in  order,  I  wiil  state  to  the
 House.

 Now,  I  would  like  to  have  the  gene-
 ral  sense  of  the  House  regarding  the
 Pptocedure  that  we  may  adopt.  Hon
 Members  who  have  tabied  cut  motions
 will  kindly  pass  on  to  the  officer  at
 the  Table  the  numbers  of  the  cut
 motions  and  the  Damands  with  respect
 to  which  those  cut  motioas  are  tabled.
 Then  they  may  be  treated  as  moved.

 We  have  5  hours  allotted  for  the  en-
 tire  discussion.  As  I  stated  already
 the  total  amount  of  excess  demand  is
 only  Rs  28  crores  of  which  Rs.  3
 crores  to  Rs.  4  crores  is  from  the  reve-
 70९  and  the  balance  from  the  capital
 account.  The  amount  of  revenue  is
 witn  respect  to  Pondicberry  and  those
 otner  French  possessions.  Therefore,
 if  it  is  the  general  desire  of  the  Howse
 that  any  hon.  Member  may  have  one
 chance  and  may  refer  to  all  the  De.
 mands  and  ail]  the  cut  motions  once
 for  ail,  many  hon.  Members  may  have
 an  opportunity  to  speak.  I  shall  put
 the  cut  motions  and  the  D-mends
 separately  to  the  vote  of  the  House.
 Discusajon  can  take  place  with  eespect
 to  all  the  Demands  and  all  the  cut
 Motions  together.  When  an  hon.
 Member  gets  up  he  may  say  what  al)
 be  has  to  say  with  respec?  to  any  of
 these  Demands.

 Shri  Damedara  Menon  (Kozhi-
 kode):  These  Demands  relate  to
 separate  Ministries  and  therefore,  the
 Ministers  must  be  present  here  all  the
 time.

 Mz.  Depoty-Speaker:  They  will  be
 present  here  and  one  after  the  other
 they  will  reply.

 Shrimati  Renu  Chakravartty  (Besir-
 bat):  If  it  is  not  difficult  for  them;  it  is
 not  difficult  fer  us.

 Mr.  Deputy-Spesker:  The  only  soint
 is,  there  are  some  Demands  which
 are  not  vety  material.  One  hon.  Mem-
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 छ्ह्  may  be  interested  in  ०56  Demand
 and  be  may  take  one  or  two  bours
 over  that  in  which  case  what  I  have
 to  do  is  to  ask  bon.  Members  to  sug-
 gest  to  me  what  amount  of  time  wiil
 have  to  be  allowed  to  each  of  the  De-
 mands.  In  that  case  I  can  take  De-
 mand  after  Demand  I  can  do  a0  if
 there  is  any  particular  agreement
 between  bon.  Members.

 The  Minister  of  Commerce  ‘(Shri
 @armarkar):  That  is  good,  Sir.  The
 Demand  for  Commesve  Ministry  does
 not  seem  to  be  vexy  material.

 Shri  A.  M,  Thomas  (Emnskujam):
 That  is  the  most  material  Demand.

 Mr.  Depnty.Speaker.  In  future.  tbe
 previous  day,  I  think  bon  Members
 who  have  tabled  cut  motions  may
 meet  in  the  Speaker’s  roam  and  de.
 cide  the  grocedure  that  has  to  be  adop-
 ted.  Off  band  if  I  ask  hom  Members
 now  bow  much  time  can  be  aliowed
 for  a  particular  Demand,  I  do  not
 know  if  the  group  leaders  will  get  into
 the  lobby  or  talk  among  themselves
 and  suggest  to  me  what  time  may  be
 allowed  to  each  Demao?  For  the
 present,  in  view  of  the  fact  that  there
 is  not  much  and  the  amount  that
 bas  been  earmarked  is  for  a  particular
 purpose,  bon.  Members  may  speak  09
 ali  the  Demands  together.  Let  us
 follow  the  other  practice  next  year.

 This  wiik  only  inconvenience  the  hon.
 Ministers.

 Siri  Kacmachar.  It  is  better  to
 lake  up  one  by  one.  If  there  is  the
 Commerce  Minister  to  reply  that  may
 be  taken  up  I  am  here  for  Commerce.
 Otherwise  I  yill  have  to  sit  up  the
 whole  day;  of  course  l,  will  an}y  be
 foo  happy  to  sit  up  the  whole  day.

 Sart  8,  M.  Themas:  The  points
 raised  in  each  Demand  may  be  ans
 wered  by  the  particular  Mizister.

 Mr,  Oepoty-Speaker:  Therefore,  I
 expect  ai]  Ministers  to  be  present  here
 ail  the  time  Far  the  present,  in  view
 of  the  fact  that  out  of  the  Rs.i8  crores,
 much  of  it  ia  capital  expenditure,
 then  Rs.  2  crores  relate  to  only  ene
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 Gingle  item—that  is  taking  gosses-
 sion  of  the  erstwhile  French  pés-
 sexssions—I  believe  the  majority  of
 the  House  ig  of  the  same  opi-
 १300  that  bon.  Memhers  c&n  have  one
 chance  to  speak  on  al]  the  Demands
 end  all  the  cut  motions.  All]  hon.
 Ministers  will  kindly  be  present  for
 edjust  among  themselves  and  arrange
 to  come  here  and  reply  one  after  the
 other.

 Several  Hoa.  Members:  Yes.
 Mr.  Depnty-Speaker:  Hon  Members

 50889  kindiy  pass  On  chits  Vtegarding
 fhe  cut  motions  which  they  wold
 like  to  be  formally  treated  as  moved.
 In  the  meanwhile  I  will]  cell  bon.
 Members  one  after  the  other  to  speak.
 The  time  .  allowed  is  5  minutes  for
 each  ban.  Member.  [et  me  first  piece
 all  the  Demands  before  the  House.

 Denaanv  No.  2—IxvUsTRigs

 Mr,  Oceguty-Speaker,  Motion  is:

 “Theat  a  supQlementary  aum
 not  exceeding  Rs.  +2,00.000  छ+
 granted  to  the  President  to  de-
 fray  the  charges  whieh  wil)  come
 in  course  of  payment  during  the
 year  ending  the  38  day  of
 March,  ‘1956,  in  respect  of  'Indus-
 tries.”

 Demtarn  No.  24A.—Frexca  EstaBtish
 Manrs  oe  Int

 Mr.  Deputy-Speaker:  Motion  is:

 “That  a  supplementary  sum
 oot  exceeding  Rs,  61,623,000  be
 grante@g  to  the  President  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  2lst  day  of
 March,  1955,  in  respect  of  Frencb
 Establishments  in  India’.

 Deum  No.  39.—~<rep7va-weaIB  70
 Srares

 Mr.  Depoty-Speakor.  Motion  3a:
 “That  a  Gupplementary  sum

 not  excmmimg  Ba  32,00,000  be
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 granted  to  the  President  to  de
 fray  the  charges  which  wil)  come
 in  course  of  payment  during  the
 year  ending  the  lst  day  cf
 March,  १955,  én  respect  af  ‘Grants
 in-aid  to  States’.”

 Deamand  No,  43—Mnosrry  or  ‘Foo
 AND  AGRICOLTURE

 Mr.  Deputy-Spedker:  Motion  fe:

 “That  a  supplementary  sun
 mot  exceeding  Rs.  1,00,906°  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lIst  day  cf
 March  1955,  in  respect  of  ‘Minia-
 tzy  of  Foog  and  Agriculture’.”

 Demanp  No.  59—Mormrry  or  inroe-
 MATION  AWD  BROADCASTING

 Mr,  Oepaty-Speaker:  Motion  is:
 “That  a  supplementary  sum

 not  exceeding  Rs.  1,000  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 yepr  ending  the  3last  day  of
 March,  ‘1955,  in  respect  of  “Minis-
 try  of  Information  and  Broadcaat-
 tng’.

 Deawanpd  No.  @l—Momsray  oF
 Troanarion  ap  Powrr

 Me.  Ocpaty-Sp-aker,  Motion  is:

 “That  a  supplementary  sum
 not  exceeding  Rs.  4,50,000  be
 granteg  to  the  President  to  de-
 fray  the  charges  which  will  corse
 in  course  of  payment  during  the
 year  ending  the  ‘Bist.  dey  of
 March,  1955,  in  respett  of  ‘Minis
 try  of  Irrigation  and  Power”

 Drazaro  No,  63.—MoLtTirvmPoar  ‘Rrven
 Scams

 Mr,  Depnty-Speaker:  Motion  ts:

 "That  a  supplementary  sum
 not  emveding  Rs.  30,00,000  vce
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 granted  to  the  President  to  de-
 fray  the  chargea  whick  wil]  come
 im  course  of  payment  during  te
 year  ending  the  3tst  assy  of
 March,  1955,  in  ceaspect  of  ‘Multi-
 @urpase  River  Schemes’.”

 DetanD  4  3No.  64.—Mmca..Ansous
 DePaevaeyts  ano  ExPEMvITURE  ONDER
 THE  Maustay  or  IABIGATION  8४7  PoWER

 Mr.  Ocepety-Speaxer:  Motion  is:
 “That  a  supplementary  sum

 not  exceeding  Rs.  6,84,000  be
 granteg’  to  the  President  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  af
 March,  1955,  in  respect  of  Mis-
 cellaneous  Devartments  and  Ex-
 penditure  under  the  Ministry  cf
 Irrigation  and  Power’.”

 Dreaxd  No.  85.—Munsray  or  Rema.
 SILITATION

 Mr,  Depaty-Speaker:  Motion  is:
 “That  a  supplementary  suo

 not  exceeding  Rs.  1,21,000  be
 granted  to  the  President  to  de-
 fray  the  charges  wbicb  will  come
 In  course  of  payMent  during  the
 year  eacing  the  3lst  day  of
 March,  1955,  In  respect  of  'कह रेए16-.
 try  of  Rebabilitatfon’.”
 Drasawp  No.  86.—ExrannircRs  हम

 DrseLAcED  PERSONS
 Mz,  Deputy-Speaker:  Motion  fa:

 “That  a  supplersentary  sum
 not  eucteding  Rs.  82,42,000  be
 granted  ४०  the  President  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  5151  day  of
 March,  1955,  im  respect  of  ‘EX.
 panditure  on  Disdlaced  Persons.”

 Deeanrnd  No,  00—Cormavunicstiows
 (aecLupane  National  HiacBways)
 Mr.  Depoty-Spesker:  Motion  is:

 “That  a  supplementary  sum
 not  emeding  Rs.  36,00,000  कै
 हैं?  9962  to  the  President  to  d-
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 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of
 March,  ‘1955,  in  respect  of  ‘Com-
 muuications  (including  National
 ह 2
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 AND  AGRICULTURE
 Mr.  BDeputy-Speaker;  Motion  is:

 “Chat  a  supplementary  sum
 not  exceeding  Rs.  11,39,83,606  be
 granted  to  the  President  to  de-
 fray  the  char€es  which  will  come
 in  course  of  payroeot  during  the
 year  ending  the  3lIst  day  of
 March,  ‘1955,  in  respect  uf  ‘Oiber
 Capital  Outlay of  the  Ministry  of
 Feod  and  Agricuiture’.”

 Dewand  No.  83.—Carttar  Outiay  of
 vue  Mrinwray  or  REvaBILSfATION

 Mr.  Depaty.Spesker:  Motion  is:
 Tosxt  a  supplemestary  sum

 not  exceeding  Rs.  6,80,00,000  be
 Granted  to  the  President  to.  de-
 fray  the  cbatges  wbicb  wiil  come
 in  course  of  payment  during  the
 year  ending  the  3830  day  of
 March.  1955,  in  cespect  of  ‘Capi-
 tal  Qutlay  of  the  Mmistry  of
 Rehabilitation’.”
 Ghrimati  Bena  Chakravarty:  Sir,

 I  wifl  &y  to  speak  on  one  or  twc
 most  impartent  Demands  whict
 make  up  the  buik  of  the  Supplement.
 ary  Grants.  Tbe  most  importan

 thing  as  you  yourself  have  pointed
 owt  ts  the  amount  which  bas  to  te
 granted  for  the  taking  over  of  Frenct
 estahlishments  in  India

 Tt  is  a  tribute  we  pay  as  we  discus
 this  Demand  for  the  8558  time  in  thi:
 House,  to  those  who  have  fought  8८
 fong  and  so  hard  and  suffered  suct
 great  tribulations  ail  these  yaars  fm
 berating  that  last  piece  of  iand~

 not  the  last,  but  I  hope  it  will  be  i
 precursor  to  the  lest  bits  of  foreip
 possessions  in  India.

 We  have  been  asked  syerinlly  ti
 vote  on  auch  Giings  as  the  elections
 administration  of  fustice  and  th
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 Police.  Although  Pondicherry  has
 been  taken  over,  aa  yet,  the  full
 integtatiso  of  Pondicherry  with  the
 rest  of  the  country  bas  not  been
 brought  about.  Not  oniy  it  hag  not
 been  brought  about,  but  certain  very
 undemocratic  practices  are  being
 followed  in  Pondicherry  which  is  go-
 ing  to  make  it  more  dificult  for
 finally  integrating  it  and  giving  the
 people  of  Pondicherry  the  sarne
 amount  of  civil  liberty  as  in  India—
 at  least  that  much  which  Is  necessary
 for  the  growth  of  democratic  उई 161
 tions  which  have  been  श्री  s0
 Jong  by  the  French  imperiailsts,

 For  instance,  I  would  like  to  point
 out  what  has  been  pointed  out  again
 and  again  by  the  leaders  of  the
 French  itberation  movement  in  Pondi-
 cherry,  that,  although  we  are  asked
 to  vote  an  amount  of  Ra.  25,000
 for  elections,  up  till  now  no  sich
 elections  have  taken  place,  decause,  in
 general  the  municipal  cammuDnes
 which  were  appointed  by  the  French
 administration  at  the  time  -of  their
 departure  have  more  or  less  carried
 on  till  now  with  one  or  two  additions
 nominated  by  the  Chief  Commissio-
 ner.  %
 [Panprr  TBaxor  Das  Baaroava  in  the

 Chair]
 Thus  the  Municipal  Commission

 has  been  formed  from  members  of
 the  5  municipal  cammunes  who
 were  elected  in  948  and  whose  term
 was  to  expire  on  the  23मत  October,
 i954.  These  municlpal  communes
 consisted  of  people  who  consistently
 collaborated  witb  the  French  im-
 periailsta  and  actuaily  they  perpet-
 Tated  acts  of  repression  of  the  worst
 type  upon  those  who  were  fighting
 for  the  liberation  of  Pondicherry,
 Mahe  and  other  French  po%sesslons.
 These  people  who  were  elected  in
 3948  and  whose  term  of  office  was  to
 finish  in  October,  1954,  have  contfnu-
 e?.  Not  only  that,  though  it  wes  in
 4948  that  they  were  elected  by  an
 election  which  was  a  fake  one.  We
 remember,  at  that  time  Dr.  Raj
 XMumar  who  went  there  to  see  how
 the  elections:  were  conducted  bad
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 epoxen  in  very  stringent  terms  as  to
 what  type  of  a  farce  it  was  and  how
 it  was  a  big  fraud  perpetrated  upon
 the  people  of  Pondicherry.  Not  only
 that  but  several  of  these  municipal

 councillors  are  guilty.  of  embezzle-
 ment  of  public  funds.  Such  people
 who  have  beep  playing  ducks  and
 drakes  with  public  money  are  358
 being  continued  in  office.  There  has
 been  no  fresh  election  on  the  basia
 of  adult  franchise  and  there  is  no
 commitment  either  on  the  part  of
 the  Gevernment,  that  within  aix
 months,  or  a  very  abort  period  of
 time,  elections  will  be  beld  on  the
 basis  of  adult  franchise,  es  was  done
 in  India  These  communes  bad  been
 arbitratily  nominated;  to  these  we
 find  that  one  or  two  nominations
 have  been  made  by  the  Chief  Com-
 missioner  from  a  single  party,  whose
 past  record  bas  been  a  record  of  col-
 laboration  with  the  French  imperia-
 lists  This  fs  what  the  people  of
 Pondicherry  are  opposed  to.

 Then  again  there  Is  a  widespread
 Tumour  that  the  old  Governor’s
 Councii  ia  going  to  be  revived  under
 the  name  of  an  Advisory  Couxncil
 Here  too  it  3s  only  natural  that  the
 various  other  parties  existing  in  Pon-
 dicherry  have  made  represeptations
 that  there  is  every  likelfhood  that
 this  too  will  beccme  a  one-party
 Council,  a  party  with  a  shady  past.
 Therefore,  before  agreefng  to  thfs
 demand,  we  have  to  make  a  demand
 that  elections  should  be  held  as  early
 as  possible.  Already  a  month  is  past
 and  yet  nothing  has  been  stated  as
 to  when  and  how  the  elections  on  the
 basis  of  adult  franchise  wiil  take
 place.  Therefore,  this  is  the  first
 point  tnat  we  wish  to  make.

 The  second  point  which  we  want
 to  make  is  this  The  history  of
 Pondicherry  has  been  a  ldistory  in
 which  the  liberation  movetrent  was
 sought  to  be  crushed  by  the  Frenct
 with  their  machinery  of  police  back-
 ed  by  gonda  gangs,  who  uptili  onw
 the  other  day  were  carrying  on  the
 most  outrageous  attacks  on  the
 people  in  every  conceivable  form



 of  antisocial  acts.  Now  what  is
 happening  today?  Today  we  are  being
 asked  to  vote  a  grant  for  thia  police,
 The  हिरई  thing  we  want  to  know  &
 what  bas  been  done  by  tbs  Goverp-
 ment  to  screen  this  police?  Are  we
 golng  to  give  money  to  maintain  tbe
 same  police  force  brought  up  in  the
 traditions  of  the  French  imperialists,
 who  actually  were  corrupt  to  the  core,
 who  brutally  attacked  the  patriotic
 people  and  who  actually  acted  as  the
 second  line  to  the  goondss  to  perpe-
 trate  acts  of  repression  on  the  people?
 Some  of  the  officers  and  also  rani
 deserve  to  be  summarily  dismissed  or
 their  record  of  blatant  acts  of  cor-
 ruption  and  oppression  upon  the
 people.  Has  there  been  any  resbuffi-
 ing  of  the  police  force?  We  want  to
 Enow  that.  This  was  a  police  force
 which  bad  specialised  in  organtaed
 bribery,  and  connivance  with  the
 French  oppressors.  Are  we  जे राड।
 going  to  maintain  that  same  force  in
 order  to  crush  the  people  of  Pondi-
 cherry  even  after  liberation?

 I  would  like  to  mention  here  the
 case  of  a  particular  Deputy  Superin-
 tendent  of  Poiice,'  Palaniappa,  who
 was  in  charge  of  the  border  protectson
 of  Pondicherry,  who  committed  many
 Tepressive  acts  against  the  liberation
 fighters.  Every  section  of  ४0९
 liberation  fighters:  protested  several
 times  against  the  high-handedness  of
 this  police  officer.  The  Joint  Action
 Committee  on  the  2th  August  sent
 a  memorandum  to  the  inspector-
 General  of  Police  there  saying  that
 this  official  should  be  removed,  Ev
 though  at  that  time  the  Chief  Com-
 missioner  agreed  to  the  transfer  not
 only  has  he  been  kept,  but  he  is  now
 being  made  the  Deputy  Superintes-
 dent  of  Police.  That  is  the  reason
 why  we  feel  so  strongiy  when  we  are
 asked  to  vote  for  this  grant.

 A  new  situation  has  come  about  in
 Pondicherry.  Are  we  now  going  w
 weed  out  those  who  have  acted  in  an
 anti-national  way,  those  who  have
 actually  tried  to  crush  in  every  pos
 eible  way  the  liberation  movement  of
 the  people,  these  who  have  been
 band  in  ६076९  with  the  French  im-
 perlelist#:and  have  p<Tyxfreted  ‘the
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 worst  repressfon  on  the  छभ्ण़्ी2,  or
 are  we  without  the  least  qmurmus,
 going  to  condone  such  acts?

 I  would  like  to  mention  here  about
 the  general  administration  in  Pondi-
 cherry.  We  receive  inforrsation  that
 public  meetings  are  stili  baoned  in
 Pondicherry.  Sir,  the  freedom  strug-
 gle  in  Pondicherry  bas  been  perfectiy
 peaceful.  It  is  one  of  the  biggest
 examples  in  history  where  such  a
 big  movement  was  carried  out,  in
 spite  of  the  wogst  provocations,  in  a
 perfectly  peeceful  way.  Yet  today,
 when  their  brethern  on  the  other
 side  are  allowed  to  hold  public  meet-
 ings,  when  there  is  perfect  peece
 everywhere,  even  today,  the  Cbdief
 Commissioner  bans  public  meetings  in
 Pondicherry.  For  instance  when  the
 gteat  and  glorious  celebrations  were
 organised  on  the  lst  of  November,  it
 was  benned  at  first.  It  was  a  rally  of
 two  Iakhs  of  people,  the  like  of  which
 Pondicherr#  had  never  seen  before.
 By  the  strength  of  the  mobilisation
 that  baz  virtualty  became  impotent  on
 that  occasion  but  even  today  that  ban
 is  there.  We  do-not  want  to  make
 Pondicherry  a  Part  C  State,  a  back
 ward  State  which  needs  constant  sur-
 velllance  of  the  Centre,  which  means,
 of  course,  not  positive  help,  but  de-
 traction  of  the  self-government  which
 other  parts  of  India  enjoy.  The  people
 of  Pondicherry  have  shown  by  their
 initiative,  by  their  p@+  record,  that
 they  can  be  depended  upon  cs

 “have  self.government,  and  are  in  fact
 superior  in  may  respects  to  people
 in  other  parts  of  Indla.

 We  are,  again,  asked  to  vote  fox
 some  jails  and  convict  settlements
 This  point  was  raised  during  Question
 Hour  a  few  days  ago,  though  the
 question  was  not  allowed  to  de  deve
 loped.  During  the  struagie  for  libera
 tion  there  were  hundreds  of  peopte  who.
 were  thrown  into  jaiis.  The  French
 Police  and  judiciary  were  notorious
 for  concocting  cases  of  theft,  murder,
 so  on  and  so  forth  against  political
 leaders,  and  they  were  summarily  c'on-
 victed  on  those  grounds.  Everybody
 knew,  and  everybody  knows,  that  they were  convicted  for  their  pollticar
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 ideologies  and  political  actions,  accord-
 ing  to  the  wbims  and  fancies  of  French
 imperialists.  Some  of  these  freedom
 Aghters  who  were  convicted  as  early
 as  i947  are  still  in  jail.  There  are
 hundreds  of  political  leaders  againat
 whom  charges  for  various  crimes  are
 still  pending.  There  are  twenty
 volunteers  kept  in  Pondicherry  jail  for
 leading  a  huge  demonstration  on  tiie
 $th  August.  They  were  convicted  to
 terms  ranging  from  three  to  six
 months.  I  would  like  to  know  from
 the  Treasury  Benches  as  to  whether
 we  are  asked  to  vote  for  the  continu.
 ance  of  these  jails  and  convict  settle-
 ments  established  under  the  French
 rule  where  these  freedom  Sghters  have
 been  interned).  Are  we  making  these
 grants  im  order  to  keep  in  chains  our

 own  comrades  who  have  fought  such  a
 Siorious  battle  to  come  back  to  tbe  foid
 of  Indian  family?  Similarly  there  are
 liberatian  volunteers  in  Karaial  jalla
 and  there  are  others  agaiast  whom
 warrants  are  pepding.  We  should
 like  to  be  satisfed  on  these  points
 before  we  are  asked  to  vote  tbese
 Srants,

 We  wish  to  be  properly  apprised  of
 the  situation.  The  points  that  we  have
 raised  have  been  agitating  our  mind.
 Certainly  this  is  a  glorious  occasion  on
 wbich  we  are  bringing  back  a  part  of
 our  own  family,  a  patt  of  our  own
 soll  back  again  to  India  and  we  wel-
 come  this  demand  provided  we  know
 that  what  we  are  doing  is  for  the  good
 of  the  people  of  these  territories,
 bringing  them  back  again  to  a  new
 Ufe,  to  freedom  and  civil  Hberties  side
 by  side  with  their  Indian  brethem.

 3  है ०...  लका

 586  A.  M.  Thomas;  ]  join  with
 the  how.  lady  Member  who  has  just
 Preceded  me  in  consTemating  the
 people  of  our  country  in  the  former
 Frenoh  settlements,  and  I  would  like
 fo  associate  myself  with  the  lady
 Member  in  paying  a  tribute  to  the
 people  of  those  establishmantse.  |
 would  also  like  to  pay  a_  tribute  to
 the  great  French  nation  for  the  wis-
 fom  that  they  have  displayed  in
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 frensferring  the  foreiga  esieblish~
 mants  that  they  had  in  Indie  to  the
 Indian  Government,

 Shri  Nambiar  (Mayuram):  Bela-
 ted  wisdom,

 Sbr]  A.  M.  Thamas:  It  may  be
 belated  but  all  the  same  we  have  to
 Tecognise  that  they  were  wise  al-
 though  late.  I  think  and  I  ‘hope  that
 the  only  other  remaining  power—the
 Portuguese--will  follow  suit  ere  long
 and  realise  that  it  is  better  to  give
 away  tliose  establishments  gracefuily
 rather  than  stick  on  to  those  estab-
 lighmente.

 I  would  have  offered  some  more
 remarks  about  this  demand,  have  it
 not  been  for  another  demand  to  speak
 about,  which  so  to  say,  is  closely  re-
 lated  to  the  economy  of  my  State.
 That  is  demand  No.  2  coming  under
 the  Supplementary  Demand  for  Com-
 merce  and  Industry.  It  is  stated  in  the
 mete  attached  to  this  demand  that  in
 view  of  the  ectual  or  threetened  dec-
 tine  im  the  export  trade  of  several
 commodities,  Export  Councils  are
 contam  plated  to  be  set  up  and  among
 the  articles  for  which  Export  Councils
 are  contemplated  to  be  set  up.  we
 ind  tobacco,  shellac,  peppers,  cashew-
 nut,  mica  and  engtieering  goods  and
 Plestics,  art  sik  and  sporta  goods,
 which  contribute  subtaptially  to  the
 countzy’s  export  earnings.  I  wish  to
 confine  my  remaris  to  two  of  she
 imoportapt  articles  contained  in  the
 tist,  namely,  pepper  and  cashewnut.
 The  Spices  Enquiry  Committe
 was  conttituted  by  the  Central
 Government  to  enuire  into  the
 Problems  of  these  producta-—
 eepper,  cashewnuts  and  some  other
 eash  crope  such  as  lemon-grass  oll,
 @inger  and  others—end  it  has  sub-
 mitted  a  report  in  October,  1938.  I
 am  glad  to  note  that  some  of  the  re-
 commendatians  of  that  committee  ere
 being  implemented  by  the  appro-
 Priate  Ministries,  namely,  the  Food
 and  Agriculture  Miniktry  as  wel)  as
 the  Commerce  and  Isdustry  Minisiry.
 I  find  that  from  the  pettern  of  Ex-
 port  Councils  that  are  sought  to  be
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 <onstituted,  the  pattern  ig,  on  the
 fare  of  it,  different  from  the  one  re-
 e@pgmmended  in  the.  report  of  the  Spi-
 ees  Enquiry  Committee.  I  shali  juet
 fead  a  few  lines  fram  page  35  of  that
 Seport:

 “It  is  recommended
 Cenitral  Government  should  set
 up  8  special  Export-Promotion
 Agency  in  New  York  and  another
 in  London  with  the  sole  object
 of  expanding  India’s  trade  in
 Pepper  and  other  spices  by  Oo

 that  the

 Operating  with  Similar  agencies
 already  functioning  at  present.
 The  ExportPromotion  Agency
 which  has  its  head-quarters  in
 New  York  should  be  entrusted
 with  the  work  in  U.S.A.,  Canada
 and  other  Amexzican  markets
 while  its  counterpart  in  Wondon
 shculd  be  asked  to  take  over
 publicity  and  sales  promotion
 work  in  the  U.K.  and  other

 Europeans  markets.”

 I  would  like  to  know  from  the  hon.
 Minister  whether  the  Export  Coun-
 cils  that  are  contemplated  to  be  set
 up  are  in  lieu  of  this  recommendatian
 of  in  substitution  of  this  recommen-
 dation,  or,  whether  it  is  independent
 of  the  recommendation  contained  in
 the  report  of  the  Spices  Enquiry
 Committee.  According  to  the  note
 that  has  been  supplied  to  us,  the
 Councils  will  be  registered  under  the
 Indian  Companies  Act  and  it  is  alzo
 stated  that  the  Counrils  wi}]  he  fin~
 800९१  partly  by  way  of  grants-in-aid
 from  the  Government  of  India  and
 partly  by  contributions  from  the  in-
 @ustry  and  trade,  and  also,  it  is  pro-
 posed  to  obtain  as  much  contribution

 88  possible  from  the  industry  and
 trade  and  ultimately  to  leave  the
 Councils  to  be  solely  Gnanced  by  the
 industry  and  trade.  According  to
 me,  the  pattern  is  different  from  the
 pattern  that  is  contemplated  in  the
 report  of  the  Spices  Enquity  Cam-
 mittee.  Though  it  is  better  late  than
 never,  I  should  state  that  the  Centra)
 Government  has  been  hitherto  very
 negligent  in  the  matter  of  the  promo
 tion  of  these  @@Morts,  and  it  ह  left
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 the  matter  to  develop  for  itself  as  cir-
 cumstances  also  develop.  The  pre-
 war  price  of  pepper  ranged  between
 Rs.  60  and  85  per  candy  of  six  hun-
 dredweights  or  about  Ms.  3.0  to  4  per
 hundredweight.  The  maximum  price
 that  was  fetched  in  September,  1951,
 was  Rs.  4,200  per  candy.  [It  earned
 for  India  38  million  dolars  in  4950
 —the  highest  next  to  jute.  It  gave
 the  central  revenues  a  third  of  its
 value  in  export  duty.  But,  all  the
 same,  not  @  single  pie  was  spent  in
 improving  or  consolidating  the  pepper
 market  or  improving  the  relations
 between  the  sellers  and  buyem
 Indian  pepper  enjoys  a  premium  for
 ite  quality  among  black  pepper  We
 undisputedly  held  tbe  monopoly  in  the
 world  markets  for  all  these  years.
 The  export  duty  collected  from  gepper
 in  2950-5l  exceedeg  the  total  gro
 value  of  the  _पट्टा  we  have  exported
 this  year.  That  is  why  I  said  in  spite
 of  the  fect  that  such  latge  amounts
 have  gone  to  the  Central  exchequer,
 nothing  has  been  done  towards  the
 promotion  of  export  of  this  commo-
 dity  or  for  stabUising  the  market.

 An  important  aspect  of  production
 4s  market,—the  price  that  the  produ-
 eer  gets.  At  present,  there  is  abeo-
 lutely’  no  relationship  between  the
 person  who  produces  pepper  in  North
 Malabar  or  in  South  Travancore  and
 the  person  who  exports  it—it  may  be
 oe  Chamanial  Parekh  or  Pate)  in
 Bombay.  There  is  absolutely  ao  re-
 lation  between  these  two  sets  of
 people.  The  person  who  exports  this
 commodity  does  not  know  where  the
 pepper  grows;  perhaps  he  _  thinks
 that  it  grows  either  op  coconut  or
 on  arecanut!  That  is  the  real  situa-
 tion.  But,  all  the  same,  the  exporter
 gets  more  than  ten  to  fifteen  ‘mes,
 on  certain  occasions,  of  what  the  9०७
 producer  gets.  This  vicious  feature
 of  this  trade  has  to  be  stopped  and
 the  earlier  it  is  done,  the  better.

 The  res]  problem  is  that  the  ex-
 Porter  who  has  no  Mterest  in  the  pra
 duce  exespt  the  potential  value  of  the
 produce,  gets  ali  the  plums,  while  the
 producer  gets  all  the  thoras.  That  is
 fhe  rea]  situation.  The  exporter  if  I

 *
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 {(Sbri  A.  M.  Thomas]
 may  use  a  strong  expression—in  this
 chain,  is  the  villain  of  the  piece.  So,
 here  is  a  case  for  development  of  co-
 operative  marketing  at  aii  levels.
 The  market  on  co-operative  lines  has
 to  be  developed  on  the  village  level),
 next  on  the  district  level.  and  thirdly
 on  the  State  level.  I  would  say  that
 there  must  be  an  effort  to  do  away
 with  this  abuse.  There  must  be  a
 State  Trading  Corporation  at  the  apex
 to  promote  an  assured  and  economic
 price  to  primary  producers.  This
 method  only  will  increase  our  export
 wealth  and  at  the  same  time  create
 contented  producers.  I  would  very
 seriously  suggest  that  the  Govern-
 ment’s  mind  should  work  on  _  these
 lines  in  order  that  they  may  succeed
 in  the  object  with  which  these  Ex-
 port  Councils  are  sought  to  be  set  up.

 I  have  got  certain  other  suggestions
 such  as  the  imperative  necessity  of
 t'educing  the  export  duty  on  pepper
 80  ag  to  make  India  equal  with  other
 Producers  in  this  respect.  We  must
 allot  a  larger  fund  and  invite  the  co-
 operation  of  trade  associations  in
 America  aad  other  countries  for  a
 joint  campaig®.  We  sbould  aiso  orga-
 nise  ware-housing  facilities  for  pepper
 at  the  terminal  markets  for  auction—
 just  the  same  kind  of  thing  as  for
 tea.

 I  wish  to  draw  the  attention  of  ®e
 Ministry  of  Commerce  and  Industry
 to  the  suggestion  which  was  put  far-
 ward  by  Shri  T.  T.  Krisbnamacbari
 himself,  the  Minister  of  Commerce
 and  Industry,  to  set  up  a  fumigating
 plant  at  the  exporting  points  so  tbat
 the  quality  of  the  product  may  be
 assured.  I  understand  that  nothing
 in  that  direction  has  been  done.  I
 would  also  invite  the  attention  of  the
 Government  to  the  many  valuable
 recommendations  that  the  Spices  En-
 quiry  Committee  had  made.  They
 have  emphasised  the  necessity  of
 agricultural  research  and  also  em-
 phasised  the  necessity  of  a  proper  and
 Statistically  based  crop  estimation  so
 that  the  speculative  element  may
 pe  taken  of.  They  have  also  im-
 pressed  the  necessity  of  having
 uniformity  _in  grading  stendards
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 धत  the  necessity  of  exploring
 new  markets.  I  do  not  want
 ~o  take  up  the  time  of  the  House  by
 Narrating  the  various  recommenda-
 tions  that  have  been  made  by  that
 Committee.  They  are  there  and  7
 should  think  that  they  are  engaging
 the  attention  of  the  Government  at
 the  Centre.

 The  next  point  on  whieh  I  want
 to  take  one  or  two  minutes  is  the
 question  of  cashew.  Here,  I  must
 admit  that  India’s  position  confnues
 to  be  a  little  better  although  there
 is.a  temporary  decline  in  prices.  The
 United  States,  as  we  all  know,  is  a
 major  importer  of  Indian  cashew  and
 their  estimate  ranges  between  82  and
 94  per  cent.  of  the  cashew  exported.
 In  this  also,  I  should  think  that  al-
 though  we  are  not  self-sufficient  in
 the  supply  of  raw  nuts,  the  fact  re-
 mains  that  the  primary  producer  of
 Taw  nuts  does  oot  get  the  proper  price.
 The  local  processors  are  being  ex-
 ploited  by  the  importers  in  Bombay
 or  Calcutta  and  the  processors  them-
 selves  exploit  the  local  producers.
 That  8  what  is  actually  taking  place
 now.  It  might  also  be  seen  that  the
 prices  of  this  commodity,  apart  from
 world  factors,  ranged  very  widely  in
 one  season  and  in  our  State  there  are
 instances  where  several  banks  had
 crashed  because  of  the  sudden  fall  iz
 cashew  price  because  it  is  an  article
 which  is  pawned  or  pledged  with
 several  mofussil  banks.  I  think  that
 the  industry  as  it  now  exists  is  not
 well  organised.  It  has  to  depend  too
 heavijy  on  export  market  and  for  the
 raw  nuts  it  depends  on  imports  which
 is  too  costly  for  both  the  intersal  and
 external  buyers  and  for  many
 foreign  countries  to  buy.  These
 aspects  have  to  be  examined  and
 remedial  measures  will  have  to
 be  teken.  With  regard  to  cas-
 hew,  the  main  problem  is  to  attain
 self-sufficiency  in  the  matter  of  the
 supply  of  raw  materials.  We  have
 got,  I  think,  thousands  of  acres  lying
 fallow  and  especially  the  sort  of  de-
 Bert  regions  we  Gnd  in  the  coastal
 regions—regions  represented  by  my
 hon.  friend,  ह-2. 5 ह  Punpoose,--have  got



 4  s0i),  I  told,  suitable  for  cashew
 cultivation  though  they  are  unfit  for
 any  other  cultivation,  Such  arees
 must  be  found  out  and  we  must  at-
 tain  self-sufficiency.  It  is  not  at  ail
 difficult  if  we  devote  a  little  sacre  at-
 tention,  to  attain  self-sufficiency  in  the
 matter  of  supply  of  raw  prQduct.  We
 must  have  overall.  research  in  im-
 portant  production  areas  fer  this
 Product.

 The  next  stage  will  be  the  atage
 that  I  have  recommended  with  fre-
 gard  to  pepper;  in  the  matter  of  mar-
 keting  of  this  commodity  also.  We
 Must  have  an  organisation  at  village
 level,  at  district  level  and  at  State-
 Jevel.  There  must  be  an  apex  orga-
 pdisation  also.  Then  only  the  prodgucer
 will  be  essured  of  a  reasonable  price
 for  the  product.  With  regard  to  this
 product  also,  I  find  that  the  Spices
 Enquiry  Committee  has  taken  a  iot
 of  trouble  and  made  suitable  recom-
 mendations  which,  I  think,  will  be
 seriously  considered  by  the.  Govern-
 ment  and  I  hope  that  these  would  not
 be  allowed  to  lie  over  just  like  the
 recommendations  with  regard  to  the
 other  committees  that  are  being  con-
 stituted  by  the  Central  Government.
 I  understand  that  this  report  was
 submitted  in  1953.  All  the  game  I  am
 very  glad  to  note  that  with  regard
 to  the  recommendations  of  this  Cor-
 Ilttee,  that  sort  of  inattention  which
 is  generally  bestowed  on  the  recom-
 mendations  of  committees  constituted
 by  the  Central  Government  ६8  aot

 here.  I  wish  to  repeat  the  one  swg-
 gestion  that  I  made  in  April  952  when
 I  spoke  in  this  House  relating  to  the
 Products  from  the  west  coast.  I  do
 not  know  why  the  Spices  Enquiry
 Committee  did  not  recommend  such
 a  course.  I  suggested  that  we  must
 have  a  Spices  Board  which  will  de-
 vote  its  attention  to  the  problems  of
 spices  such  as  pepper,  cardamom,
 ginger,  lemon  grass  oil  and  other
 things.  Without  such  an  _  organisa-
 gion.  we  may  not  be  able  even  to  im-
 Plement  the  recommendations  that
 were  made  by  the  Spices  Enquiry
 Committee.
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 I  have  no  time  to  speak  on  the  other
 Demands,  but  al]  the  eame  I  wish  to
 pay  a  tribute  to  the  Food  and  Agri-
 culture  Ministry  for  the  way  in  which
 the  sugar  problem  was  tackled  this
 year,  In  previous  year.it  was  not
 tackled  properly  or  satisfactorily.  This
 year  it  has  been  seen  well  in  advance
 and  such  steps  which  deserve  the  gra-
 titude  of  the  consumer  in  the  coun-
 try  had  been  taken  by  the  Food  and
 Agriculture  Ministry  in  the  handling
 of  the  sugar  situation.  I  support  the
 Demands  that  have  been  moved.

 Shri  ‘Gistwant  (Tbana):  The  post  of
 an  Industrial  Adviser  has  been  creat-
 ed  to  advise  the
 granting  loans  to  private  industrial-
 ists  for  opening  industries  in  various
 townshivs  built  by  the  Government.
 In  the  current  year  a  sum  of  about
 Rs.  3  crores  was  provided  in  the
 Budget.  Out  of  that  sum,  a  sum  of
 Rs.  75  lakhs  was  to  be  spent  during
 this  year  and  225  lakhs  next  year.  I
 60  not  know  how  much  money  has
 actually  been  spent.  This  year,  prac-
 tically,  has  come  to  an  end;  we  are  in
 December.  I  understand  that  the
 whole  amount  should  be  spent  by  the
 3ist  of  March,  but  so  far,  not  even
 one-fourth  of  the  money  bas  been
 spent.  I  am  aware  that  invitations
 had  been  sent  to  a  number  of  indus-
 trialists  to  come  and  start  industries.
 Many  of  them  are  unwilling  to  do
 so  because  the  terms  of  the  loan  are
 not  sufficiently  attractive.  In  view  of
 the  shortness  of  time,  I  would  suggest
 that  the  terms  of  the  loan  should  be
 made  very  liberal.  Instead  of  the
 period  of  seven  years,  within  which
 the  loan  is  repayable,  the  period
 should  be  twenty  years.

 Mr.  Chatrman;  May  I  just  «nquire;
 on  which  cut  motion  is  the  hon.  Mem-
 ber  speaking?

 Stri  Gtdwan!:  I  am  speaking  on  De-
 mand  No.  88.

 Sbrl  Damodzra  Menon:  Should  we
 move  the  cut  motions  formaky?

 Mr.  ChiSrman:  Such  of  thosé.  mo-
 tions  as  have  been  given  nbfire  of
 will  be  treated  as  moved.  Hon,  Mem-
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 €Mr.  Chairmag)
 Der  was  Oefhans  not  here  when  fhe
 hon  Deputy-Speaker  submitted  for
 the  consideration  of  the  House  that  the
 hon.  MemBers  should  speak  on  all  the
 motions  which  are  to  be  moved  here
 at  one  time.  They  will  not  get  an-
 other  opportunity,

 Shri  _धिितयादी बाक,  Menon:  If  I  move
 two  cut  motions  on  different’  De-
 mands,  I  can  speak  on  both  of  them
 together?

 Mr.  Cbairmap:  Hos.  Member  must
 have  given  notice  of  the  cut  motions.
 On  all  tbe  motions  on  which  the  hon.
 Biember  wishes  to  speak,  he  should
 speak  all  at  once.

 Buri  Oameotara  Mena:  About
 admissbility  the  Deputy-Speaker  ex-
 Pressed  some  doubts.

 Mr,  Chatyman:  I  am  watching  that,
 Therefore  I  am  esking  the  bon.  Mem-
 ber  on  what  cut  motion  he  is  speak-
 ing,  only  to  find  out  if  it  &  admis
 sible.  I  undersiand  he  is  speaking  on
 Demand  No.  85,  Cut  Motion  No.  %,
 Creation  of  certain  additional  posts
 and  additional  expenditure  on  con-
 tingencies.  Yes,  he  may  go  om

 Sbri  Gidwani:  And  the  interest
 should  not  be  charged  for  the  डीड
 five  years.  Power  should  te  made
 available  at  cheap  rate.  Assistance
 should  he  given  to  industrialists  in
 procuring  machimery.  And  so  far  as
 the  displaced  persons  are  concerned,
 as  in  the  case  of  purchasing  evacuee
 Nouses  or  government  constructed
 houses;  where  they  can  pooi  their
 compensation  amount  and  _  purchase
 those  houses,  similarly  in  the  case  of
 starting  industries  that  concession
 should  be  given  to  them  so  that  they
 also  could  take  part  in  starting  indus-
 tries.  All  those  claimants,  whether
 with  big  or  small  claims,  should  be
 given  facilities  to  get  the  full  amount
 of  the  interim  compensation  up  to
 Rs  56,900  as  has  been  done,  as  I  said,
 in  the  case  of  purchase  of  houses
 whether  evacuee  or  government  con-
 structed.  These  concessions  will  go  a
 Jong  way  in  helping  non-displaced
 persons  88४  well  as  displaced  persons
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 to  stert  indastries  in  these  camps  oF
 few  townships.  Otherwise  I  am
 efraid,  theugh  the  emount  has  been
 @anctioned  by  the  Government,  it  कित
 wot  be  ufilised.  I  would  therefore
 eege  upon  the  Government  to  take  a
 sympathetic  view  of  the  whole  matter
 and  net  to  look  at  it  from  a  narrow,
 fegalistie  point  of  view  or  only  from
 a  commercial  point  of  view.  These
 industries  are  going  to  he  started  in
 the  camps  with  a  view  to  give  employ~
 ment  to  the  displaced  persons,  and  it

 for  fibat  purpose  that  this  amount
 of  about  Rs.  3  crores  has  been  eaf-
 marked.  Every  effort  should  there-
 fore  be  made  to  see  that  industries
 are  started  early,  handicaps  are  re-
 moved,  and  every  sort  of  concession
 ts  given  to  displaced  as  well  as  to
 non-displaced  persons  to  start  these
 industries.

 Then  there  is  8  provision  of
 Rs.  3I,G00  in  this  grant  for  purchase
 of  furniture,  maintenance  of  staff  car
 and  rent  of  office  accousnodation  for
 the  transfer  of  the  office  of  Adviser  to
 Ministry  of  Rehabilitation  to  Calcutta,
 You  are  aware,  Sir,  that  the  post  of
 {be  Adviser  has  been  abolished  and
 that  Adviser  is  now  our  Minister.  I
 understand  the  Minister  wili  main-
 tain  his  office  in  Calcutta.  If  that  is
 s0,  I  would  suggest  to  the  Govern-
 ment,  to  delegate  more  powers  to  the
 Deputy  Minister  who  is  here.  Other-
 wise  the  interests  of  the  displaced
 persons  from  West  Pakistan  will
 suffer,  because  the  head  office  of  the
 Minister  will  be  kept  at  Calcutta  and
 the  Deputy  Minister  will  have  no
 powers.

 The  Depaty  Minister  of  Food  and
 Agticaiture  (Shri  M.  ve  Kyrishnappa):
 He  will  be  very  powerful.

 Sbri  Gidwan!:  He  will  not  be  able
 to  deal  with  the  many  day-to-day
 problems.  Therefore,  while  giving  my
 support  to  the  cause  of  the  displaced
 persons  from  East  Pakistan,  and  I
 have  no  objection  if  that  ls  immediate-
 ly  tackled  by  the  present  Minister
 being  there,  if  it  is  considered  neces-
 aary,  but  at  the  same  time  it  is  @
 wrong  impression  to  think  that  the
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 tisplaced  persons  from  West  Pakistan
 १897९  no  grievances  or  no  demands  or
 w  interests  to  be  safeguarded.  I
 would  therefore  suggest  that  if  that
 xHice  is  to  be  maintained  there,  then
 ny  is  but  proper  that  the  Deputy
 Minister  bere  shoutd  be  given  more
 powers  to  deal  with  our  problems.
 This  is  in  regard  to  Demgnd  No.  3s.

 Then  I  have  tabled  another  cut  mo-
 tion,  to  Demand  No.  33  regarding
 Rs.  5  crof®s  to  be  pald  as  compensa-
 tion  to  the  dispisced  persomm

 Mr.  Chatrenas:  is  it  Cut
 No.  10?

 Shri  Gidwant  Yes,  to  Demand
 No.  I33,

 The  Minister  of  Eevenre  ané  Civil
 Expenditure  (Shri  M.  C.  Shah):  That
 was  disuped  at  the  time  of  the
 Budget.  Now  the  sum  is  increased
 That  is  all.

 Mr.  Chairman:  That  bas  alraady
 been  discussed.  Therefore  it  is  inad~
 missible.  If  the  hon.  Member  has  to
 advance  anything  else

 Shiri  Gidwanl:  I  will  say  something
 about  it.

 Mr.  Chairman:  There  is  od  question
 of  saying  something,  or  more,  or  l¢sS.
 Whatever  he  wants  to  say  is  inadmis-
 sible,  because  it  i#  not  a  new  @emand.
 The  policy  has  aiready  been  discussed,

 Shri  Ghiwani:  A))  right,  Sir.  IT
 want  to  say  something  about  Oemand
 No,  138.  l  have  not  tabled  a  cut
 motion,  but  I  think  I  can  certainly
 speak  on  it.  “The  additional  appro-
 priation,”  it  is  stated,  “ja  required
 for  the  construction  of  a  shed  and  a
 tank  in  the  President’s  Estate,  New
 Deihi,”  and  the  shed  is  required  for
 an  elephant  which  would  take  part  in
 ali  ceremonial  functions  where  the
 mounted  or  foot  lancers  of  the  Presi-
 dent’s  Body  Guard  normally  take
 part.  The  total  works  outlay  ls  esti-
 mated  at  Rs.  26,000  of  which  a  sum
 of  Rs  20,000  is  expected  to  be  spent
 during  the  current  financial  year.”
 Though  the  amount  is  very  small
 (Shri  S.  N.  Das:  It  is  ‘Charged’)  and
 ७  ‘charged’  for  which  reagon  I  have
 net  tabled  a  cut  motion,  yet  eertamiy

 Motion
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 I  Save  a  right  of  discussion  wniler  the
 Constitution.  You  may  refer  to  the
 article;  I  do  not  remember  the  erticte;
 but  discussion  is  permitted.

 Shri  Nambisr  On  the  grind  that
 you  refuse  to  pey.

 Sari  Gifwant:  Toougb  the  amount
 is  small,  it  is  symbolic  of  the  way  in
 which  we  are  spending  public  money.
 We  have  abolished  six  hundred  and
 twenty-one  Rajas  and  Maharajas  and
 this  demand  reminds  me  of  re-intro-
 ducing  a  new  kind  of  Rajas  and
 Maharsjas  in  India.  I  personally  feel
 that  in  a  poor  country  like  India
 where  90  maty  ordinary  needs  of  the
 People  cannot  be  satisfied.

 Mr.  Ctmirman:  Where  elephants  are
 found  in  abundance.

 Shri  Gtawanl:  It  is  not  a  question  of
 only  constructing  a  shed  and  a  tank
 for  the  elephant.  After  all  you  have
 to  maintain  this  huge  elephant  and
 every  month  some  money  will  have
 to  be  spent  on  its  maintenance.
 Whether  it  is  a  white  elephant  or  a
 dark  elephant  or  a  black  elephant,  for
 maintaiing  it,  things  will  have  to  be
 purchased  from  some  market,  and  ail
 that  money  nas  to  be  spent.  It  may
 be  a  small  amount.  But.  as  I  said,  it
 ja  symbolic.  I  do  not  say  this  in  a
 spirit  of  levity  or  light-heartedness
 but  with  the  anguish  and  pain  of  my
 heart.  After  alJ,  I  claim  to  have  been
 a  humble  Conérese  worker  though  I
 am  sitting  on  these  benches  after  re-
 signing  from  the  Congress.  I  claim  to
 have  worked  for  the  national  freedom
 fram  1907.  It  really  pains  me.  [
 would  ask  my  Congress  friends,  if
 Gandhiji  were  alive  today  and  if  th
 item  was  brought  before  him,  what
 would  he  had  said.  What  would  had
 he  said,  if  you  spend  the  money  like
 this  and  keep  elephants  for  ceremonial]
 occasions?  Is  it  not  pomp?  Is  it  not
 show?  Is  it  not  pageantry?  It  re-
 minds  me  of  the  Mogul  raj.  Are  you
 instituting  a  Mogul  raj?  Are  you
 making  a  new  raj  which  is  not  a  re-
 public,  not  the  peoples  raj,  not
 Gandhiji‘s  raj,  not  Ram  ej,  nol
 Sarvodaya  raj,  not  a  socialistic  Staty
 of  which  the  Prime  Minister  is  36
 eloquent  every  time?
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 Aa  Hon.  Member:  It  is  Congress
 zai.

 Shri  Gidwant:...not  un  equalitartan
 State  of  which  only  today  Shri
 Dbebar,  the  new  Congress  President
 285  spoken?  |  appeal  to  the  Members,
 I  appeal  to  Dr.  Rajendra  Prasad—the
 name  may  not  be  taken—to  see  to  it
 ‘that  the  demand  is  withdrawn.  If
 the  Minister  were  here,  I  weuld  have
 asked  him  in  the  name  of  the  Con-
 #ress,  in  tbe  name  of  Gandhiji,
 whether  this  is  in  consonance  with  our
 principles  that  we  stand  for,  and  of
 ‘which  we  talk.  It  may  be  a  small
 amount,  but  it  involves  great  things.
 Year  before  last,  a  Pproposa)  was
 brought  to  keep  the  President’:  House
 and  the  Parliament  House  purmanent-
 ly  illuminated.  I  had  asked  a  ques-
 tion.  Foztunately,  after  that  question,
 the  proposal  was  given  up.  It  cannot
 be  voted;  it  is  a  charged  item.  So,  I
 have  not  giyen  any  cut  motion.  At  the
 same  time,  I  want  our  hon.  Minister
 and  our  Prime  Minister,  who  wante  to
 eatablish  a  socialistic  State,  and  the
 Congress  Members  who  are  wedded  to
 2  Sarvodaya  samaj,  who  believe  in  a
 elassless  and  casteless  society,  who
 believe  in  the  Congress  Resolution
 which  was  aofopted  in  Jaipur  that

 hereafter  the  objective  of  the  Congress
 will  be  a  classless  and  castelem
 society,

 Mr.  Chairmaa:  What  has  castelesé
 ‘society  to  do  with  elephants?

 Tbe  Prime  Minbder,  and  Minister
 of  External  Affairs  and  Defence  (Shri
 Jawaharia]  Nehra):  Elephants  have
 no  caste,  I  suppose.  They  are  caste-
 Jess.

 Shri  Gidwani:  They  have  no  castes.

 Shri  Punname  (Alleppey):  The
 Prime  Minister  does  know  probably
 that  caste  names  are  given  to  ele-
 phanis.

 Shri  Gldwani:  Yesterday  I  asked  a
 question  whether  the  Government
 intenda  ©  give  effect  to  a  recom-
 tmendation  of  the  Central  Advisory
 Council  regardmg  the  salary  of
 teachers.  The  reply  of  the  Education
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 MOvister  was,  wa.  bave  no.  funds.
 Whenever  any  Question  is  raised,  the
 reply  is  we  have  no  money.  ६5  this  the
 way  in  which  we  should  spend  our
 money?  Our  Prime  Minister  talka  af
 a  socialistic  State.  If  he  thinks  that
 in  this  republic  of  India,  we  should
 have  al!  these  ceremonies  with  ele-
 phanis  etc.  he  is  at  liberty  ts  do  sa
 But,  this  is  neither  a  socialistic  State,
 nor  a  republic,  I  would  submit.

 Shri  Jawehartal  Nehru:  May  I  sug-
 gesta  point  of  fact?  Nodody  is  buying
 an  elephant.  Government  never
 thought  of  it.  It  is  a  present  from  the
 Assam  Government  to  the  President.
 Government  does  not  come  into  the
 Picture  at  all  It  is  a  present,  Because
 it  is  a  present,  we  have  to  erect  a  shed
 to  keep  it.  After  all  zoological
 gerdens  also  keep  elephants.

 Shri  Gldwanl:  This  is  intended  for
 ceremonial  functions.  This  is  what  is
 stated  here.  You  may  keep  anything
 in  a  zoological  garden.

 Mr.  _ (0 ड/0छा20:  On  the  26th  af
 January  every  year  and  on  other  occa-
 sions,  there  are  ceremonial  functions.
 The  general  public  takes  part  in  them.
 It  is  not  a  function  of  the  President,

 Shri  Jawaharia]  Nehra;  I  may  point
 out  that  the  Government  reslly  does
 not  come  into  the  picture  at  al]  here.
 Here  is  a  present  from  the  Assam
 State  to  the  President  and  we  could
 not  throw  away  the  present.  It  would
 be  discourtesy.  We  are  asked  to  makd
 a  small  shed  for  it  to  be  kept.  I  do
 not  see  how  it  will  be  improper.  The
 hon.  Member’s  argument  is  very  good;
 but,  if  I  may  say  s0  with  al!  respect,
 jt  does  not  apply  to  the  situation  at
 all.

 Shri  G'Awanl:  The  elephant  may  be
 sent  to  the  zoologica)  garden.

 Shri  M.  8,  Gurugadaswamy  (My-
 sore):  May  I  submit,  Sir,  that  the
 present  is  not  by  one  nation  to  an-
 other  or  one  Government  to  another?
 The  hon.  Prime  Minister  said  that  {t
 is  a  present  from  the  Assam  Govern-
 ment  to  the  Presider?  I  can  under-
 stand  if  it  were  a  present  by  one
 Government  to  another.  In  this  way,
 the  Government  of  Mysore  or  any
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 other  Government  may  go  on  making
 presents.  If  they  go  on  making  ex-
 penditure  like  this,  for  erecting  sheds,
 etc.,,  on  the  ground  that  they  are  pre-
 sents,  I  do  not  know  where  to  put  a
 limit.

 12.2 ह  V.  8,  Gandhi  (Bombay  City—
 North):  I  shall  deal  with  Demand  No.
 2:  Industries.  This  Demand  asks  for  a
 modest  sum  of  Rs.  ]  lakh.  The  pro-
 posal  is  to  contribute  to  the  expendi-
 ture  involved  in  setting  up.  nine
 Export  Promotion  Councils.  The  cor-
 tribution  which  the  Government  will
 offer  is  going  to  be  two-thirds  of  the
 expenditure  In  recent  years,  out
 export  trade  has  been  going  through
 a  critical  period.  Our  exports  have
 been  declining  in  volume  as  well  as
 in  value.  Heaven  alone  knows  what
 is  happening  to  our  exports.  There-
 fore.  any  proposal  that  is  intended  to
 stop  this  downward  trend  is  a  propo-
 %al  which  should  be  welcomed  by  this
 ‘fouse.  This  proposal  for  the  setting
 &p  of  Export  Promotion  Councils  {a
 necessary  and  it  has  come  none  too.
 early.

 I  shall  deal  with  just  a  few  figurez
 with  regard  to  our  exports.  In  1951-32,
 our  exports  amounted  to  Rs.  डड
 crores.  In  ‘1952-53,  they  came  down  vo
 Rs.  578  crores.  In  ‘1953-54,  they  went
 still  further  down  to  Rs.  528  crores.
 Here  is  a  fall  of  about  Rs.  200  crores,
 between  i96I-52  and  ‘1953-54.  I  grant
 that  the  year  1951-52  was  rather  an
 abnormal  year  because  of  the  Korean
 war.  Even  apart  from  that  fact,  it  is
 seen  that  lately,  the  items  that  enter
 50880  our  exports  have  been  sicfering
 rather  seriously  from  lack  of  demana.
 There  are  a  number  of  _  tendencies
 discernible  in  the  traditional  markets
 overseas  that  take  our  goods,  which
 should  cause  serious  concen  to  all  of
 us.  I  will  take  a  few  items  for  which
 Export  Promotion  Councils  are  pro.
 posed  to  be  set  up,  as  contemplated
 in  this  Demand  and  let  us  see  what
 the  situation  exactly  is  in  respect  of
 them.

 First,  i  will  take  up  cashewnuts.
 The  situation  In  eespect  of  cashewnuts
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 is  really  not  very  serious  so  to  say,
 although  in  2952-53  our  exports
 amounted  to  Rs.  -12,98,00.000  while  in
 1953-54,  they  came  down  to
 Rs.  10,98.00,000.  In  respect  of  cashew.
 nuts,  we  must  remember  that  the  cam-
 petition  is  not  very  far  off.  There  is
 enough  evidence  to  show  that  com-
 petition  from  African  territories  will
 soon  be  very  keenly  feit.  In  respect  uf
 tobacce,  the  situation  is  serious.  In
 unmanufactured  tobacco,  our  exports
 in  value  in  295.52  were
 Rs.6,4,00,000.  and  in  ‘1953-54  they
 declined  to  Rs.  10,22.00,080..  The  same
 thing  happened  and  perhaps  to  a  more
 serious  degree  in  respect  of  tobacco
 manufactures.  in  95i-52  our  exports
 amounted  to  Rs.  6,39,00,000  whereas
 they  fell  almost  precipitously  to  a
 low  figure  in  1953-54  of  Rs.  104,00,000.,

 Then,  we  come  to  mica.  Now,  the
 case  of  mica  is  really  nothing  short
 of  alarming,  and  because  of  certain
 developments  in  the  markets  which
 used  to  take  a  major  portion  of  our
 export  of  mica,  the  concern  that  we
 ought  to  feel  is  all  tbe  greater.  I  will
 just  take  two  fAgures.  In  2951-52,  our
 exports  of  mica  in  value  amounted  to
 Rs.  -13,22,00,000  whereas  in  1953-54
 they  were  Rs.  7,95,00,G00.

 Finally,  I  will  just  deal  with  art
 silk  piecegoods.  If  the  situation  दा
 respect  of  mica  was  alarming,  the
 situation  in  respect  of  art  silk  piece.
 goods  is  equally  disturbing.  Here,  in
 94950  our  exports  were  of  the  value
 of  Rs.  +1,49,00,000  whereas  in  ‘195354
 they  came  down  to  only  Rs.  -49,00.000,

 Ia  view  of  this  serious  tendency
 towards  decline  in  our  export  trade,  it
 is  necessary  that  we  should  stop  being
 helpless  spectators  as  we  used  to  be
 in  the  past.  Fluctuations  in  export
 trade  are  nothing  peculiar  to  India.
 India  is  an  oid  exporting  country,  and
 one  of  the  principal  exporting  coun-
 tries  of  the  worid,  and  yet  in  the  past
 we  simply  watched  helplessty  these
 fuctuations.  We  could  do  nothing  to
 stop  the  widespread  distress  that  a
 decline  {n  our  exports  used  to  cause  to
 vast  numbers  of  ow:  growers  of  pr
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 {Shri  V.  8.  Gandhi)
 duce  that  formed  the  bulk  of  our
 exports.  Now,  the  time  bas  come  to
 take  some  positive  steps,  and  this  pro-
 posal  of  the  Commerce  and  Industry
 Ministry  is  one  of  those  positive  steps.
 I  know  for  certain  that  a  great  deal
 of  work  is  being  planned  and  carried
 out  on  modern  lines  in  the  Ministry
 of  Commerce  and  Industry,  but  what
 is  now  being  proposed  here  is  barely
 a  beginning  A  ot  mere  has  to  be
 done  if  our  export  trade  has  to  be
 assisted  in  the  way  in  which  other
 Modern  nations  have  been  assisting
 their  export  trade.  There  is  a  lot  of
 work.  We  will  have  to  do  something
 for  insuring  our  export  credits  We
 will  have  to  do  something  for  financ-
 ing  our  export  credits,  and  al]  this
 work,  I  hope,  will  follow  ip  quick
 succession  and_  therefore  I  welcome
 this  proposal.

 Now.  I  would  like  to  say  a  few
 words  about  Demand  No.  124,  Here,
 a  sum  of  Rs,  +11,40.00,000  Is  asked  for,
 for  the  import  of  additlonal  quantities
 of  sugar.  Here,  in  the  note  appended
 to  this  Demand.  it  is  said:

 “The  tota)  quantity  of  sugar  to
 be  imported  during  the  current
 @noznclal  year’  would  accordingiy
 amount  to  862  lakh  tons  at  an
 estixnated  cost  of  Rs.  64,73,00,000.”

 Now,  what  it  means  is  that  together
 with  the  demand  for  about
 Rs.  11,40,00.000  that  is  asked  for  in
 tbls  Demand,  the  entire  amount  that
 is  going  to  be  the  cost  of  our  imports
 of  sugar  during  the  current  year  is
 going  to  Rs.  64,73,00,000.  We  are
 further  informed  at  te  bottom  of  the
 note:

 “The  total  sale  proceeds  of  the
 entire  quantity  of  862  lakh  tons
 of  sugar  to  be  imported  duriog
 this  year  on  the  basis  of  the  sale
 prices  referred  to  above  are  esti-
 mated,  at  Rs.  70,35,00,000.”

 so,  let  us  understand  these  two
 figures.  The  cost  of  the  [mported  suger
 is  golng  to  be  Rs.  64,73,00,000  and  the
 oroceeds  realised  from  the  sale  of  the
 sugar  are  going  to  Rs.  70.35,00,000.
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 Shri  M.  V.  Krishnapps:  The  differ-
 ence  Is  the  profit.

 Gini  द  B.  Gandhi):  That  is  exactly
 the  point  I  am_  fRresently  golng  to
 make.  The  difference  is  the  profit,  and
 the  difference  here  is  Rs.  5,62.00.000,
 I  want  to  put  it  to  the  House,  I  want
 to  impress  upon  this  House  that  this
 thing  is  not  a:  profitable  and  not  as
 innocent  as  it  looks  What  are  we
 actually  doing  here?  Here,  we  are
 fllnging  away  Rs.  64,73,00,000  in  vaiu-
 able  exchange,  exchange  that  is  scares
 today  for  India.  and  we  are  doing  it
 in  order  that  we  should  be  able  to
 tell  our  people  that  they  can  have  all
 the  sugar  they  would  like  to  eat.  Any
 country  that  has  any  programme  of
 planning  has  no  right  to  demand  all
 tbe  sugar  that  it  needs.  I  remember
 in  nineteen  twenty.  in  the  early
 months,  I  happened  to  be  in  Paris
 That  was  hardly  a  year  and  @  half
 after  the  close  of  the  875६  World  War,
 and  there  in  that  city  the  gay  city  of
 the  world,  I  was’  surprised  when  I
 wa:  told  that  on  a  certain  day  every
 week  in  France  coffee  shail  have  to
 be  taken  without  sugar.  No  sugar
 would  be  served.

 Mr.  Chzgirman:  The  hon.  Member
 has  already  taken  4  minutes,  and  only
 5  minutes  are  allowed.

 Shri  V.  B.  Gandhi:  I  shal]  firrish.

 Therefore,  my  point  la  that  a  little
 less  of  sugar  does  not  kiil  anybody,
 and  I  think  it  is  blameworthy,  it  is
 wrong  to  fling  away  valuable  and
 scarce  excbange  for  a  commodity  like
 sugar  in  a  country  like  Indla  which  is
 committed  to  planning  and  austerity,
 {f  austerlty  is  necessary  to  make  that
 planning  successful.

 Mr.  Chairman:  Before  we  proceed
 further,  let  me  just  announce  that  I
 propose  to  take  up  Demand  No.24A
 at  3-30  aod  Anish  with  it  before  we
 proceed  further.  It  is  about  French
 boss€Ssions,

 Sbrimati  Renu  Chakrevartty;  We
 shall  deal  with  that  first  and  then  we
 can  go  on  with  tbe  others?
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 Mr.  Chairman:  So  far  as  this  parti-
 cujar  Demand  is  concerned,  I  skall
 take  it  up  and  finish  with  it  there  and
 then.  After  bearing  the  Members
 and  after  the  reply,  I  shall  put  it  to
 the  House.  Then,  we  shall  proceed
 with  the  others,  as  proposed  earlier. ,

 Shri  M.  5.  Garupadaswamy:  Shai
 we  confine  our  remarks  to  that  now?

 e
 Mr.  Chairman:  I  have  already  an

 nounced  that  at  3.30  p.m.  this  Demand
 would  be  taken  up  and  Qnished  after
 further  discussions:  I  will  put  it  to  the
 vote  of  the  House  after  the  whole
 discussion  is  over.  in  respect  of  this
 Demand,  I  shall  take  it  separately.

 Shr]  Damoéara  Menon:  My  first  cut
 motion  refers  to  Demand  No.  2.  while
 my  second  cut  motion  refers  to  Demand
 No.  59.  and  the  third  to  Demand  No.  63.

 In  Demand  No.  2  we  are  asked  to
 give  a  supplementary  Demand  in  con-
 Nection  with  the  Export  Promotion
 Councils  which  are  to  be  set  up  by
 Government  Two  hon.  Members  who
 spoke  hefore  me  have  referred  to  these
 Councils.  I  880  from  the  footnote
 Printed  on  page  2  of  the  Explanatory
 Memorandum  that  these  Councils  will
 be  constituted  under  the  Indian  Com-
 panies  Act,  and  representatives  of
 trade  and  indust’y  will  participate  as
 share-holders  in’  these  companies.
 The  footnote  gives  very  little  detail
 as  to  the  manner  in  which  these
 Councils  are  going  to  be  constituted
 We  bad  Acts  of  Parliament  coastitut-
 ing  commodity  Boards  before.  I  want
 to  know  from  the  hon.  Minister  how
 these  Councils  which  are  now  going
 to  be  constituted  under  the  Indian
 Companies  Act  will  function  and
 whether  Parliament  will  have  any
 voice  in  determining.

 ‘Shri  U.  M.  Trivedi  (Chittor):  They
 are  under  Parliament,  except  that  they
 will  be  registered  under  the  Indian
 Companies  Act  as  limited  companies.

 Shri  Damodars  Menon:  When  they
 are  registered  under  the  Indian  Com-
 panies  Act,  will  this  Parliament  have
 any  voice  In  shaping  the  policies  of
 these  Export  Promotion  Councils  and
 also  in  their  composttion?
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 Stri  ए,  M.  Trived):  They  will  be
 club-houses.

 है  Damodara  Menon;  i  am  afraid
 Government  are  fighting  shy  of  tbe
 real  problem  that  one  has  to  face  in
 the  nation’s  export  trade.  If  Govern-
 ment  are  keen  on  seeing  that  our  ex-
 port  trade  is  maintained  properly  and
 also  conducted  to  the  best  Interests  of
 the  nation.  they  must  come  forward
 boldly  and  make  it  State  trade.  The
 State  must  take  over  our  export  trade,
 particularly  in  those  commodities
 which  have  been  mentioned  here.

 My  hon.  friend  Shri  A.  M.  Thomas
 pointed  out  how  in  the  case  of  pepper
 the  exporters  are  exploiting  the  pro-
 ducers.  I  come  from  an  area  where
 pepper  is  produced  in  large  quantities.
 Recently,  the  fluctuations  in  the  price
 of  pepper  have  affected  the  pepper
 producers,  ie.  the  vine  growers  mostly,
 and  not  the  expoiter:.  The  export
 trade  is  also  mostily  in  the  hands  of
 Coreigners.  We  bad  recently  the  experi-
 ence  of  the  manner  in  which  these
 exporters  are  explolting  the  producers.
 Whenever  the  prices  go  down—and
 especially  during  the  crop  season,  the
 prices  go  down--the  export  traders
 are  able  to  purchase  pepper  at  very
 cheap  prices.  and  then  by  manipula.
 tlon  of  forelgn  trade.  it  is  possible  for
 them  to  see  that  they  are  sold  and
 exported  at  enormously  high  rates,
 and  the  poor  producer  gets  vers  little
 share  of  that.  This  sort  of  thing  must
 in  any  case  be  stopped.  I  am  sure  the
 best  way  to  do  that  is  to  bring  it
 entirely  under  State  control.  Why
 should  Government  now  go  about
 forming  a  registered  company.  tke
 nature  of  which  we  are  not  given  full
 details  of.

 In  the  case  of  cashewnut  which  is
 another  commodity  produced  in
 Malabar  and  Travancore-Cochin,  my
 hon.  friend  Sbri  V.  B.  Gandhi  has
 already  stated  that  its  position  is  also
 tather  precarious,  and  we  may  २७०७४
 with  very  keen  competition  from
 Zanzibar  and  other  places  where
 cashewnul  is  being  produced.  So,  our
 traders  and  industrialists  may  be  faced
 with  very  keen  competition.  Are  we
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 going  to  meet  al)  these  difficulties  by
 the  constitution  of  these  Counci)s?
 These  Councils  may  be  entirely
 private  bodies,  aad  Government  may
 be  advancing  money  from  the  public
 coffers  to  these  companies  or  registered
 bodie:,  without  really  controlling  their
 activities

 Se,  my  first  criticism  about  these
 bodies  is  that  Government  should  now
 come  forward  and  try  to  nationalise
 export  trade.  and  conduct  that  trade
 entirely  under  State  auspices,  and
 there  is  no  necessity  at  all  for  us  tc
 form  these  Export  Promotion  Councils
 under  the  Indian  Companies  Act.

 My  second  cut  motion  refers  to
 Demand  No.  59  relating  to  the  Minlstry
 of  Information  and  Broadcasting.  I
 am  glad  that  the  Ministry  {s  now
 attempting  to  produce  children’s  films,
 and  as”  recormmended  by  the  Films
 Enquiry  Committee,  the  Films  Division
 now  propose  to  undertake  the  produc
 tion  of  films  for  children  That  is  a
 development  in  the  right  direction,
 and  we  are  all  happy  about  it.  Here
 also,  the  footnote  says  that  the  pro-
 duction  of  such  films  will  be  handed
 over  to  a  society  to  be  registered  under
 the  Societies  Registration  Act.  I  wish
 the  hon.  Minister  would  give  us  some
 more  details  about  the  composition
 and  nature  of  this  society.  Are  the
 Private  producers  of  films  in  thls
 eountry  to  get  representation  in  this
 society,  or  is  it  wholly  going  to  be  a
 Government-nominated  body.  I  would
 also  like  to  know’  whether  in  this
 society,  people  who  can  authoritatively
 speak  upon  the  nature  of  the  children’?
 films  would  be  taken  in,  ie.  people
 with  academic  qualifications  for  that
 purecse.  I  hope  this  society  will  be
 constituted  in  such  a  manner  as  would
 be  capable  of  advising  private  pro-
 ducers  in  the  manner  of  producing  best
 films  for  children's  entertainment.  I!
 want  further  detaits  regarding  this
 society.

 My  third  cut  motion  relates  to
 Demazd  No.  63.  I  have  given  notice
 of  this  cut  motion  to  voice  my  dis-
 satisfactlon  at  the  slow  progress  cf

 l6  DECEMBER  2954  for  Supplementary  3400
 Grants  for  1954-58

 the  investigations  of  multipurpose
 river  valley  schemes,  especially  flond
 control  in-vestigatlons  We  have  been
 constantly  hearing  taiks  about  the
 anxiety  of  Government  te  contrvt
 floods.  and  we  are  sending  teams  of
 engineers  to  other  countries:  especially
 to  China.  we  have  recently  sent  a  team
 to  study  the  manner  in  which  fioot
 control  is  effected  in  that  country.  All
 that  is  to  our  good.  But  in  spite  of
 that,  we  are  seeing  the  sad  spectacle
 of  a  number  of  years  being  wasted  or
 scent  upon  these  investigations.  The
 preliminary  process  of  investigation  it-
 self  takes  a  long  number  of  years
 Take  the  classic  example  of  the  Kosi
 Project.  Investigation:  on  that  started,
 I  am  afraid,  about  six  or  seven  years
 ago,  and  it  is  stil)  more  or  less  in  the
 investigation  stage  only.  For  six  «r
 seven  Years,  the  process  went  on;  some
 of  the  engineess  went  round  from
 Place  to  place  and  spent  a  lot  of  money.
 and  then  they  took  it  in  an  easy
 manoer,  i  want  that  our  experts  and
 engineer:  who  are  in  charge  of  this
 work  should  show  more  urgency  io  this
 matter  and  a  greater  sense  of  :es-
 ponsibility.
 3  pM.

 ©f  course,  we  are  told  in  the  short
 pamphlet  prepared  by  the  team  of
 engineers  who  visited  that  area  and
 submitted  to  us,  about  the  flood  con-
 trol  in  China.  that  they  were  able  to
 undertake  the  investigation  as  weil  as
 the  completion  of  the  scheme  itself
 in  a  very  very  short  time.  Why  is  it
 not  possible  for  our  engineers.  in  spite
 of  the  fact  that  we  are  perpetually
 suffering  from  this  flood  havoc  with
 consequent  loss  of  crores  of  rupees,
 and  our  experts  and  our  Government
 too  who  are  in  charge  of  this  work
 to  take  up  this  work  urgently?  Why
 do  they  not  feel  the  urgency  of  the
 situation  and  why  is  it  that  we  are
 spending  so  many  years  on  this  pre-
 liminary  stage  of  investigation?  I  do
 not  want  to  refer,  in  detail,  to  the
 enormous  amount  that  we  are  spend-
 ing  on,  these  investlgations.  Probably
 it  may  tbe  necessary.  i  do  not  know
 whether  it  is  becatse  we  are  lrport-
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 ing  a  number  of  experts  for  thia  pur-
 pose~-for  the  preparation  of  ‘he
 schemes  and  also  the  blue-print—and
 spending  all  this  money.  We  have
 succe:stully  completed  gome  river
 valiey  schemes  here  and  we  have  our
 own  experts  and  engineers  here  who
 have  worked  in  these  schemes.  There
 is  no  necessity  at  al]  for  us  to  import
 any  more  foreign  eagineers  or  experts
 to  advise  us  as  to  the  manner  in
 which  these  schemes  are  to  be  con-
 ducted.  It  would  be  a  sheer  waste
 of  public  money  if  even  now  we  have
 foreign  experts.  Our  Government  are
 still  contemplating  in  terms  of  getting
 foreign  experts  to  advise  us  in  this
 matter.  I  hope  the  hon.  Minister  will
 be  able  to  give  me  some  satisfaction
 about  this  criticism  I  have  made
 about  this  matter.

 Shrimati  %a  Palchoudbury  (Nabad-
 wip}:  I  agree  with  the  hon.  Member
 opposite  that  this  is  a  very  happy  oc-
 casion  when  we  support  the  grant  for
 the  French  possessions  in  India  and
 it  is  something  on  which  we  heartily
 congratulate  the  Government.  France
 had  the  good  sense  to  realise  that  it
 was  a  fact  and  not  a  theory  that  con-
 fronted  her  and  she  had  the  imagt-
 nation  to  withdraw  with  dignity  and
 peace.  Our  gratitude  and  admiration
 goes  out  to  the  French  people,  and  for
 Mons.  Mendes-France  I  express  deep
 appreciation  for  being  really  a  great
 statesman.

 About  this  grant,  I  have  one  re-
 mark  to  make.  I  find  that  the
 Demand  for  jails  and  convict  settle-
 ments  is  Rs.  53,000  and  that  for  edu-
 cation  is  Rs.  66,000  There  is  very
 little  difference  between  the  two;  if
 you  really  look  at  it.  it  is  only  Rs.

 ~ 15,000,  It  seems  icredlble!  If  you
 have  had  occasion  to  look  into  the
 French  administration  schemes  in
 French  India,  it  will  be  found  that
 they  used  to  spend  a  great  deal  on
 education;  at  least  that  was  what  I
 found  when  I  saw  the  picture  of
 their  administration  in  Chandernagore.
 I  do  not  realiy  know  about  Pondi-
 cherry.  But  it  seems  that  if  this  edu-
 cation  grant  is  kept  at  least  on  the
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 same  level  as  it  was  then  in  FreneD
 India,  it  would  be  a  featber  in  our  cap,
 I  have  not  very  much  mere  to  say
 about  this  Demand.

 There  is  one  point  about  Demand
 No.  89  which  I  would  like  to  bring  to
 the  notice  of  the  House.  it  is  a
 token  demand  in  respect  of  Informa-
 tion  and  Broadcasting.  It  is  indeed

 a  very  welcome  feature  that  child-
 ren's  film:  are  going  to  be  made  and
 our  children  will  have  the  adventage
 of  the  Information  and  Broadcasting
 Ministry  to  educate  them.  I  would
 have  been  happier  had  the  demand
 been  far  greater.  The  pamptiets
 and  so  forth  on  which  money  is  spent,

 be  they  Hindi,  English,  or  any  other
 regional  language,  resch  very  few
 people,  whereas  the  spoken  word
 Can  reach  the  farthest  concerns
 of  rural  India.  if  the  grant
 under  this  head  could  be  very
 much  more,  we  could  have  even
 mobile  vans  and  commupity  sets
 which  would  reach  the  farthest  cor-
 ners  of  rural  India  and  educate  our
 people  on  hygiene  and  various  other
 things.  I  would  say  that  particularly
 in  rehabilitation  areas.  where  we  are

 .  Tehabilitating  refugees,  where  it  is
 not  possible  yet  to  have  as  many
 adequate  schools  as  we  would  like
 to  have.  broadcasting  can  play  a
 very  great  part  in  educating  these
 children,  in  bringing  them  up  to  the
 standard  of  other  children,  because
 the  displaced  little  ones  have  _  lost
 many  years  in  the  transition  period

 Demand  No.  86  actually  concerns
 my  own  State  to  a  great  extent.  The
 demand  is  for  Rs.  82,42,000  which  is,  of
 course,  not  a  smell  sum!  But  the
 need  of  West  Bengal  was  something
 like  Rs.  4,66.00,000  out  of  which  after
 getting  nearly  Rs.  3  crores  or  there-
 about,  her  need  was  Rs.  -1,56,00,000.
 An  amount  of  only  Rs.  82,42,000  pro
 bably  will  not  be  enough  to  cover
 her  wants.  It  will  be  realised  that
 the  main  problem  of  rehabilitation
 lies  in  the  paucity  of  land  and  much
 of  the  land  that  can  be  released  is
 of  a  marginal  character—water-iog-
 ged  and  undeveloped.  The  develop.
 ment  of  these  areas  is  a  huge  scheme
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 and  needs  vasi  amounts  of  money.

 Even  if  the  Sonarpur  Arapanch  area
 could  alone  be  fully  utitised,  it  would
 release  something  like  10,000  acres
 of  land!  None  of  these  schemes  can
 go  through  as  fast  as  they  should,
 unless  we  have  the  earth-lifting  ma-
 chineries  and  mean3s—the  where
 withalto  get  on  fast.  It  is  no  point
 criticising  the  administration  when
 the  means  to  make  that.  administra.
 tion  go  speedily  are  unavailable.
 When  these  grants  are  made  avail-

 able  I  must  unhesitatingly  recom-
 mend  that  the  State  Governments
 should  have  the  authority  to  use
 these  grants  as  quickly  and  as  autho-
 Titatively  as  possible  and  not  have
 to  put  every  single  scheme  up  to  the
 Centre  for  :their  consideration  and

 sanction.  It  makes  endless  delays  and
 causes  untold  misery.  In  Government
 camps,  at  least,  they  have  a  certain
 amount  of  protection,  but  people  who
 are  outside  Government  camps  must
 be  given  priority,  because  to  rehabili-
 tate  them  is  really  more  important
 now.  I  have  to  put  forward  for  the
 consideration  of  the  House  the  condi-
 tion  of  the  Muslims  who  have  come
 back  from  Pakistan.  Their  number  if
 West  Bengal  is  legion.  If  I  plead  for
 these  Muslims,  I  plead  for  a  just
 cause.  When  they  came  back  tc  India,
 they  found  their  houses  occupied.
 Grants  and  various  business  loans
 have  been  given  to  the  refugees  oc-
 cuipying  these  houses  and  orders  have
 been  issued  to  them  to  vacate  the
 Muslim  homes  but  to  implement
 these  orders  is  well  nigh  impossible.
 Years  have  passed  and  these  Muslims
 are  practically  out  on  the  streets  and
 starving.  It  is  a  shaneful  state  of
 affairs!

 From  Demand  No.  85,  I  find  Rs.
 31,000  is  being  spent  on  the  transter
 of  headquarters  from  Delhi  to  Cal-
 cutta.  Here  it  is  imperative  that  the
 Personnel  that  mans  this  seheme
 must  be  composed  of  people  as  have  a
 good  knowledge  of  the  language  of
 the  refugees  concerned,  are  cognizant
 of  their  ways  of  life  and  are  above
 all  5  syMpathy  webb  the  displaced
 unfortunates  who  have  come  from
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 East  Bengal.  At  present  that  is  the
 problem  that  needs  to  be  _  solved
 more  than  anything  else.  Long  lists
 of  grants,  pages  of  accounts,  huge
 account  books,  all  these.  if  I  may  say
 so,  are  like  the  superstructure  of  a
 lamp;  the  life  of  the  lamp  is  the
 flame  that  lights  it  and  the  life  of
 this  scheme  will  be  the  people  who
 will  work  it.  They  must  work  with
 an  intensely  human  approach  to  this
 problem,  they  must  work  with  sym-
 pathy  and  understandmg  and  not
 have  to  wait  for  dry  accounts,  proce-
 dure  and  red-tapism.  That  is  my
 earnest  piea  to  tbe  House  to  consider.
 If  Rs.  (82,42,000  is  the  amount  that  is
 being  granted,  we  are  very  happy  to
 get  it;  Ionly  wish  it  could  have  be
 very  much  more?

 Shri  M.  S.  Gurupsdaswamy  rose—
 Mr.  Chairmaa:  I  would  like  to

 know  whether  the  hon.  Member  pro-
 poses  to  speak  on  Demand  No.  24-A
 algo.

 Shri  M:  S.  Garopadasvamy:  Yes.
 Mr.  Cheirman:  Then  he  may  speak

 afterwards,  after  3-80  when  that  will
 be  teken  up.

 Sbr?  M.  S.  Gurugedaswamy:  There
 is  another  cut  motion  on  which  I  wish
 to  speak.

 Mr,  Chairmaa:  On  all  cut  motions,
 he  may  speak  subsequently,  after

 Demand  No.  24-A  is  taken  up.
 Shri  M.  Garupadaswamy:  i  am

 not  to  speak  now?
 Mr.  Cuatsiman:  He  may  not  speak

 now.  The  same  thing  also  appiies  to
 Shri  Punnoose  because  he  also  wants
 to  speak  on  Demand  24-A

 Shrt  Punnoose:  |  want  to  add
 something.

 Mr.  Chairman:  That  you  may  do
 subsequently.  I  will  take  up  Demand
 24-A  at  3-30  PM.  and  put  it  to  the
 vote  of  the  Howe.  After  that  we
 will  proceed  %  further  Demands.  I
 will  allow  hon.  Members  to  speak  on
 any  Demand  except  Demand  24-A.

 Shri  Punnoose:  Yes;  I  want  te
 speak.
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 Mr.  Chairman:  He  wants  to  speak
 on  both.  I]  will  give  him  an  oppor-
 tunity  after  3-30  p.m.  Now,  I  will  call
 Sbri  Ramji  Verma.  The  hon.  Member
 propose:  to  speak  on  Demand  No.
 43,  I  hope.

 Sbri  Ramji  Verma  (Deorla  Distt-
 East):  Yes.

 सभागार  महोदय,  में  ैडमांढ  नम्बर  ४२  पर
 अपने  कट मोशन  3  जरिये  सरकार  का  ध्यान
 केन  गांज र्स  की  तरफ  दिलाना  चाहता  दं......

 Mr.  Chairman:  I  am  sorry  his  cut
 motion  is  inadrnissible  because  De-
 mand  No  43  in  page  22  refers  to  a
 specific  poiné,  viz.  the  engagement
 of  specia)  counse]  ete.  in  connection
 with  the  fertilizers  case  etc.  He  can
 only  speak  on  that  end  _  nothing
 else.

 Sbri  M.  6.  Shah:  After  ail,  we
 have  to  pay  that  additional  expendi-
 ture.  There  is  notbing  there,  the
 case  is  going  on.

 Mr.  Chairman:  Otherwise  he  can-
 not  speak  on  Food  and  Agriculture
 Ministry  in  general.  I  am  sorry.  If
 he  vrants  to  speak  on  that  specific
 point  he  can  certainly  do  so.

 Shri  Ramji  Verma:  No,  Sir.
 Mr.  Chsiemsn:  Now  Shri  5.  N.  Das.
 Shr!  5,  N,  Bas  (Darbhanga  Centra}  :

 I  want  to  speak  on  Demands  other
 than  Demand  24-A.

 Mr.  Chairman:  He  can  speak  on
 any  Demand.  If  he  proposes  to  speak
 on  24-A  also  then  be  can  990  wait.

 Shri  S.  N.  Das:  I  will  be  speaking
 on  other  Demands.

 Mr.  Chatrman:  Then  he  can  cer-
 tainly  speak.

 थी  एस०  एन०  तस  :  सभापति  महोदय,  माँ
 सबसे  पहले  ९२४  नम्बर  की  जो  मांग  हैं  उस  पर
 अपना  विचार  प्रकट  करूंगा  यह्  एक  आश्चर्य
 की  बात  हैं  फक  हिन्दुस्तान  केसे  दश  में  जहाँ
 दर  काकी  भूमि  हैं  ऑर  जहाँ  पर  काफी  चीनी
 बनाने  क॑  कारखाने  हें  ऑर  जहां  लाखों  नहीं
 करोड़ों  की  तादाद  में  लोग  बेकार  हैँ,  वहां  इस
 ९६५४  मेँ  ढस्  मुल्कों  से  चीनी  मंगा  कर  आर
 करोड़ों  हत्या  सर्च  करके  यहां  पर  चीनी  का
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 इन्तिज़ाम  किया  जाय  च्ञां  नीत  सरका।  बहत
 रही  हें  माध्यम  नहीं  इस  नीति  के  पीडी  क्या  हैं
 मेरा  हयात  हें  ि  योजना  जाया  न॑  बठलाया  था
 फक  योजना  के  पिछले  पांच  साल  में  हिन्दुस्तान  मेँ
 ९५  ताल  टन  चीनी  की  आवश्यकता  होगी  ।  बदं
 तक  मौत  हयात  हें  सन्‌  ९६५१-४२  में  ही  हन्य
 स्तान  ह:  द. 4  लाख  टन  चीनी  पदा  कर  दी  गयी
 थी ।  लकन  अब  सरका  का  अन्दाज़ा  यह  हैँ
 फक  हिन्दुस्तान  के  लोग  ज्यादा  चीनी  खाने  लगे
 हैं ।

 Mir.  Carzirman:  I  would  request  him
 to  speak  on  the  particular  aspect  of
 this  Demand  and  not  on  the  sugar
 policy  in  general,  After  al]  import
 bas  already  been  allowed  in  the
 country.  We  are  only  dealing  with
 the  specific  aspect.  If  the  hon.  Mem-
 ber  wants  to  speak  on  that  particular
 aspect,  which  is  the  subject-matter
 of  this  Demand,  be  can  do  so;  other-
 wise,  the  general  policy  is  not  under
 discussion.

 Shri  5.  N.  Das:  But,  I  would  urge
 this  point  because  Government  ३5
 going  to  @~hance  the  quantity  of
 sugar  that  is  to  be  bnported.

 Mr.  Chairmaz:  Of  course,  so  far  as
 the  import  policy  is  concerned,  it  bas
 already  been  discussed.

 Shri  S.  N.  Bas:  But  only  to  a  iimi-
 ted  extent.  It  was  for  an  emergency
 that  the  Government  came  forward..

 Mr.  Chairmao:  It  was  discussed
 already  and  so  the  import  potcy  of
 sugar  cannot  be  discussed.  Only  a
 Particular  amount  is  being  tnported
 and  there  are  some  proposals  for  its
 disposal  also.  On  these  two  points
 the  hon.  Member  can  certainly  speak.
 On  the  general  import  policy,  whether
 it  is  to  be  imported  or  not,  I  am
 sorry.  I  cannot  allow  any  discussion.

 श्री  एस  ०  एन०  कस  :  सम्पाति  महोदय,  ढा
 तक  मेस  छाल  हैँ  गवर्नमेंट  छी  जो  चीनी  की
 इम्पोर्ट  णी लसी  हें  वह  एक  दायर  को  अन्दर  हैं
 क्योंकि  हिन्दुस्तान  में  चीनी  की  वीरवार  कम  ह्
 गयी  हैं  ।  इसलिये  बह  एक  फंसा  मौका  हें  जब



 3307  bemands

 Ta#  एस ०  एन०  दास]
 फक  सभा  को  मौका  मिलना  चाहिये  कि  सरका।
 को  यह  बताया  जाय  कि  इस  नीत  में  वह  किस
 हुए  तक  जा  सकती  हैं  ।

 Mr.  Chairman:  Ao  opportunity  to
 speak  is  already  there  and  there  will
 be  other  opportunities  also.  So  far
 as  tbe  Supplementary  Demand  is  con-
 ceraed,  the  boo.  Member  knows  that
 in  respect  of  policy  matters,  only
 when  a  new  Demand  is  there,  discus-
 sion  is  allowed.

 Shrt  8.  N.  Das:  Then  I  would  like
 to  go  to  other  pointe  that  is  with  re-
 gard  to  Demands  Nos.  68  and  64.

 यह  पैढयांढ  (सिचाई  जार  विद्युत  मंत्रालय  से
 सम्बन्धित  हैँ  i  मुझे  यह  जान  फर  बहुत  खुशी
 हैं  ऑर  माँ  समझता  हूं  कि  हस  सभा  के  सभी
 धदस्थों  को  इससे  खुशी  होगी  फक  बहुत  दिनों
 के  बाद  aft  बढ़त  विचार  सर्च  के  बाद  केन्द्रीय
 सरका  इस  नतीजे  पर  पहुंची  हैं  फक  हिन्दुस्तान
 में  बाह  की  समस्या को  शीधू इल  करने  की
 आवश्यकता  हैं  ॉ  उसके  हल  करने  में  केन्द्रीय
 सरकाय  कने  भी  भाग  लेना  चाहिये।  इस  डिमांड
 @  जरिये  से  एक  नया  विभाग  संगीत  काटर  एंड
 पावर  कमीशन  में  खुलने  जा  २हा  हैँ  ।  वह  विभाग
 हैं  फ्लड  कंट्रोल  पवि  t  इसके  लिये  बां  रपये  की
 मांग  की  गयी  हैं  वह  इस  वर्ष  के  फ्तिये  तो  बहुत
 ज्यादा  नहीं  हैं,  लोकन  मेँ  सकता  हां  शक
 अगर  इसमें  ak  ज्यादा  खर्च  करने  की
 आवश्यक ता  होगी  तो  भी  सरकाय  उस  ज्यादा
 सर्व  को  करने  के  फ्तिये  चार  रहेगी  |  मेँ  हुए
 ह  पर  यह  कहना  चाहेगा  फक  यह  विभाग  उन
 प्रान्तों  से,  कार्यो  माएके  'किनयंतरण  की
 आवश्यकता  हैं,  जल्दी  से  जल्दी  स्कीमें  मंगावे  |
 असर  उसके  सम्बन्ध  में  मुनासिब  कार्रवाई  कह
 इंसान  हो  कि  कंवल  एक  विभाग  खुल  जाय  आर
 यह  कहने  के  फ्तिये  हो  बाय  कि  चन्द्र  में  भी  बाढ़
 की  समस्या  का  हल  करने  क॑  फ्तिये  एक  शाखा
 है  t  यह  शैक्त  शाखा  दी  बन  कर  ने  रह  बाय  t
 हिन्दुस्तान  में  बाढ  की  समस्या  बहुत  विषम
 हैँ  यद्यापि  यह  राज्य  सरकारों  का  कर्तव्य  हैं
 फक  थे  इस  समस्‍या  को  हल  कर  लोकिन  राज्य
 सरकारों  के  नस  इस  समस्‍या  कौ  हँस  करने  के
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 फ्तिये  पर्याप्त  साधन  नहीं  हैं।  इसीलिये  फेस
 के  ह्व्सल  से  शॉग  बाढ़  नियंत्रण  के  बसिये  ो
 टॉ कीम कल  सलाह  की  ज़रूरत  होती  t  उसके
 ख्याल  से  यह  विभाग  बनाया  गया  हैँ,  फंसा  मेंस
 ख्थास  हैं,  जार  में:  इसके  बसिये  सरकार  को  बचाई
 टता  हूं  'कि  wren  ने,  दर  से  ही  सही,  ठीक  स्त
 ब२  कदम  रखा हैं  और  यह  आशा  हैँ  कि  यह  ERT
 गन  दिल  उन्नत  abel  ate  हिन्दुस्तान  की
 बाढ.  की  समस्‍या  कने  हल  करने  क॑  त्तीय  आगे
 कदम  दबायेगी  |

 दुसरा  सवाल  दें  (डिमांड  नम्बर  ४६  के  बार॑  में  at
 यह  खुशी  की  बात  हूँ  शक  बच्चों  क॑  फ्तिये  चल-
 चित्र  बनाने  के  फ्तिये  भी  इन्तजाम  किया  जा
 रहा  हैं  रि  दस  कार्य  क॑  पलव  सरका।  एक  लाख
 की  मांग  इस  सभा  के  सामने  पेश  कर  रही  हैं  a
 vote  यह  मांग  इल  काम  को  द्व्वते  हुए  बुत
 थोड़ी  &  लेकिन  बच्चों  के  लिये  चलचित्र  बनाये
 की  व्यवस्था  स्वागत  करने  की  थीज हैं  |
 लकन  सरकार  इस  काम  को  खपने  पिम्स  न
 रख  कह  किसी  दूसरी  संस्था  के  कैजम्मे  करता
 चढती  हँ  यह  बात  मेरी  समझ  में  नहीं  आयी
 शायद  सोसाइटी  रजिस्ट्रेशन  के  कानून  के
 मुताबिक  इस  सोसाइटी  रा  निर्माण  होने  वाला
 हैँ  y  मुझे  नहीं  मालूम  फक  अभी  इसका  निर्माण

 हुआ  या  नहीं,  या  यह  सांसाइटी  होंगी  ्तो  किस
 तरह  की  होगी।  इसमें  गेंस्साकारी  ह, ड
 सरकारी  लोगां  का  पास  तरह  से  प्रौवानचित्व
 होगा  यह  मेरी  समझ  में  नहीं  आता  हें  ।  माँ
 समझता  दूं  कि  यह  हिन्दुस्तान  के  फ्तिये  एक
 बहुत  बढ़ा  सवाल  हैं  |  इसको  सरका?  को  स्वयं
 हाथ  में  लना  चाहिये  किसी  गेंस्साकारी
 घंगठत  क॑  हाथ  में  इस  काम  को  बने  से  माँ
 समझता  &  कि  शायद  रुपये  का  पूरा  सदुपयोग
 नहीं  कैगा जगर  सरका३  इस  कह रुए या  हर्ष
 करता  चाहती  हैं,  और  माँ  समझता  &  कि  यह
 बहुत  ही  बहत्वरूर्ण  प्त मस् या  हैं,  तत  सरकार  को
 एक  फँसा  विभाग  कानून  के  बा  मे  या  प्रस्ताव
 के  बोरिये  मे,  सरकारी  संस्था  e  तो?  १२,  बनाना
 चाहिये.  और  याच  आगे  दूसरी  गैरसरकारी
 संस्थाओं  सरकाय  के  काम  को  देख  कर  इस  काम
 को  करने  के  लिये  आगे  बढ़ेंगे  ्तो  उनको  यथा
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 war  सहायता  देगी  बाहिस  |  सौकत  माँ
 AUSR  €  कि  शुक  में  तो  wen  स्वयं  इस
 काम  को  अपने  हाथ  में  ले  हो  ar  अच्छा
 हो  बिस  सोसायटी  कां  वह  काम  दिया  बाने
 वाला  हैं  किसी  उसका  अभी  हो  निर्माण  भी  नहीं
 हुआ  हैं  ऑ  अगर  निर्माण  भी  हो  गया  तो  हम
 नहीं  मालूम  कि  उसका  en  संगीत  होगा,  उसका
 कया  काम  होगा,  क्या  तत्तत्दाथित्वद  होगा,  बां
 न्नरक्ता।  &  रुपया  मिलेगा  उसको  वह  किस  wen
 wa  कर्मी,  उसको  'कार  सरका?  का  कसा
 नियंत्रण  होगा,  उसके  हिलाल  का  जाकिट  शनैः
 था  नहीं  आर  कॉन  उसका  अडिग  करेगा।  थे
 सब  बातें  इसमें  स्वच्छ  नहीं  हैं  हॉकी  जहां
 तक  मेरा  ene  हैं  अभी  तक  सरका?  क॑  सामने
 कोई  स्कीम  नहीं  हैं मं  समझता  हूं  कि  बिना
 कोई  लास  योजना  धासने  खाय  हुए  इस  तरह
 की  मांग  संसद  के  ढासने  रखने  से  कोई  फायदा
 नहीं  होंगा ।  यह  बड़ा  महत्त्वपूर्ण  काम  हैं  |  इसको
 धमकाकर  को  स्वयं  हाथ  में  लेना  चाहिये,  ऑर
 इसकी  एक  योजना  बना  कब  re  at  चाहिये
 जिससे  इस  योजना  को  कायातैन्कसत  करते  में
 aren  का  रुपया  बरबाद  न  हो  जर  उसका
 सदुपयोग  हो  1  अगर  रुपये  का  सदुपयोग  न

 हुआ  तो  अच्छा  नहीं  हैं  1  इत  शब्दों  के  साथ  ैं
 डिमांड  का  तो  समर्थन  करता  हूं  झलकने  सरकार
 को  यह  बताता  चाहिये  कि  कॉन  सोसाइटी  बनी
 हैं,  कॉम  सोसाइटी  अब  रजिस्टर  ्  हें.  उसका
 मंदिर  aR  होगा,  काम  क्‍या  होगा,  तब  इस
 तरह  रुपये  की  मंजूरी  दी  जानी  चाहिये  t

 एक  बात  आर  कह  क  मेँ  खत्म  करुणा  ॥
 'डीकोड  नकद र  २  में  कहा  गया  हूँ  शि  Commodi-
 Ues  like  Tobacca,  Shellac,  Pepper,
 Cashewnuts,  Mica,  Engineering  goods,
 plastics,  इत्यादि  के  समान  के  निर्यात  के  लिये
 जो  कौंसिल  बने गी  उन  एक्सपोर्ट  प्रमोशन  कौंसिल
 को  सरकार  ममी  शाल्के  रुप  में  सहायता  देता
 चाहती  हैँ,  तो  सरकार  का  यह  कार्य  स्वागत  योगय
 हैं  :  जे  सामान  हमार  ८ 8  में  तैयार  होते  हैं.  ak
 इनमें  से  बहुत  से  सामान  का,  जसा  कि  हमार
 कई  भाइयों  ने  अभी  बताया  हैं,  उतका  वो  निर्यात
 परिमाण  था  वह  परमाणु  दिल  ब  दिन  उटता
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 aire  हैं  ऑर  जिसके  कारण  gam  en
 करता  डा  रहा  हैं  |  उनके  उत्पादन  कार्य  में
 हग  हुए  हांग  बंका।  होते  बाते  हैँ  ।विशेष् रक)  माँ
 aa  का  ध्यान  अमूक  ath  दमड़ी  लाख
 इंडस्ट्री  की  तरफ  दिखाना  चा दगा  वह  काम
 डा०  में  काफी  दोता  हैं  खर  मुझ  सितम  दुखा
 हैं  किक  इन  चीजों  के  व्यापार  में  पिछले  महीनों
 में  इतनी  सगिगाक्‍्ट  आ  गयी  कि  इन  ब्य वसा वों
 में  काम  काने  बास  हजारों  छलांगा  बंका)  हो  गये
 ऑरिस  काम  के  कारखाने  बंद  हो  रहे  हू

 (Mr.  DErury-Srcaser  in  the  Choir]

 sti  एसी  समस्या  बढ़ा  उठ  खड़ी  हैं  क  मालय
 होता  हैँ  कि  वह  'उद्योग  बा  अब  तक  हिन्दुस्तान के  व्यापार  बेद  में  एक  खास  स्थान  रखना  था,
 उस  उद्योग  का  भी  नाज  होने  वाला  हैँ  ।  हालिये
 वाणिज्य  तथा  उद्योग  मंत्रालय  ने  इन  चीं  ry
 जबर्दस्त  की  तरक्की  के  लिये  एक्सपांटं  प्रमोशन
 कौंसिलों  का  निर्माण  किया  हैं,  यह  स्वागत
 करने  की  चीज  हैं  और  हस  का  माँ.  समर्थन
 करता  दं  सोकन  हस  प्नम्कन्ध  में  यह  निवेदन
 काना  oem  <  te  ge  svg  की  गॉँस्सरकारी
 संस्था  बना  लेना  ही  वर्चाप्त  नहीं  हैं,  बहुमत  इस
 बात  की  हें  कि  इन  सब  चदांगा  का  ियंदण
 इस  तरह  से  किया  जाय  और  संचालन  हस  तरह
 @  (किया  याद  कि  एक  लिखित  हीमा.  से  नीचे
 इन  पला  के  दाम  ने  गिरने  पाये  -  कभी  कभी
 समय  शंस  आता  हैं  fe  उत्पादन  कार्य  म॑  लोग
 बढ़ी  तेजी  के  साथ  काम  करते  खाते  हैं.  आर
 यकायक  ध्षामानों  के  दम  घर  जाते  हैं  जॉ  फसल-
 ay  उद्योग  पर  धक्का  पहुंच  जाता  हैँ  |  तबके
 बंद  हो  जाने  की  लागत  on  बाती  हैं  ऑर  वारों
 आदमी  बेकार  हो  जाते  हैं  ।  सरका।  इन  बातों  के
 बार  में  सोचे  ऑर  यह  दल  कि  इन  पराये  क॑
 दाम  एक  सीमा  से  नीच  न  घटने  पायें  |  सत्कार
 हँसी  व्यवस्था  कर्ट  छि यो.  सामान  तयार  हां,
 कारखानों  से  जो  साबित  बन  कर  बाहर  निकले
 उसके  फ्ल्चे  सत्ता।  द्वारा  एसी  संस्थानों.  का
 जिसकी  हो  हाक  उस  सामान  को  aren  a  ता
 स्वयं  खरीद  ले  या  उत्तकों  स्टाक  कर  के  रखा  ले
 आर  जब  उन  सामानों  की  बिक्री  के  लिये  reer
 और  उपयुक्‍त  अच्युत)  आये  sy  उन  बाशी  को
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 fat  एस०  एन०  दास]
 बेच  दे  था  बिकता  ्  ।  सरकार  द्ग  इस  प्रकार
 का  प्रबन्ध  किया  जाना  ति  आवश्यक  हें  मर्दी
 च्े  सामान  अगर  सस्ता  होता  गया  ्  मंदी  आ
 जायगी  ऑ  उस  पदार्थ  को  रया  करने  बाले
 कारखाने  को  अपना  काम  बंद  करना  बढ़ेगा,  था
 काफी  काम  करना  पढ़ेगा.  जोर  उस  हालत  में
 ठस  कारखाने  में  काम  करन  वाले  सोग  बेकार
 हो  जायेंगे  अ7२  शम  सते  हैं  फक  च्  बेकार  हो
 जाते  हैं.  उन  को  दूसरा  काम  नहीं  मलता
 दें  7  माँ  समस्या  दूं  कि  यह  चा  एक्सपोर्ट
 प्रमोशन  कैसिला  का  निर्माण  किया  जा  रहा
 हैं  यह  अभिवन्दनीय  हें  जर  में  प्री  वरद  इसका
 समर्थन  करता  &  लेकिन  साती  eves  दी  काफी
 नहीं  हैं  7  सरकार  को  इन  पढ़ाया”  क॑  व्यवसाय  को
 यहाने  के  लिये  ऑर  भी  कम  उठाना  चाहिये
 जोर  इसके  फ्तिये  ध्यान  रखना  चाहिये  फक  कहीं
 सामान  में  सस्ती  खैर  मंदी  आने  से  उन  सामानों
 कॉ  संचार  करने  वाले  कारखाने  बंद  न  हो  जायें  |
 इन  शब्दों  के  साथ  में!  इस  डिमांड  का  समर्थन
 करता  &!

 Mr.  Depatys-Speaker:  Till  now  we
 have  been  going  on  under  the  general
 impression  that  al]  the  demands  may
 be  taken  together  and  observations
 made  on  them.  The  hon.  the  Prime
 Minister  would  like  to  get  the  Mmistry
 of  External  Affairs  disposed  of.  From
 now  on  hon.  Members  may  address
 themselves  to  the  items  relating  to  the
 Ministry  of  External  A@airs.  Those
 who  have  already  spoken  have  spoken
 on  all  subjects.  I  sball  request  tba
 Prime  Minister  to  reply  to  them.

 Shri  Pomnnope;  Sir,  with  regard  to
 the  demands  under  the  Mlnistry  of
 External  Affairs  I  have  to  make  a  few
 submissions.  References  were  made
 here  to  certain  unpleasant  features
 that  have  developed.  in  Pondicherry.
 Mahe  and  the  other  recently  taken
 over  French  possessions.  I  do  not
 know  how  far  the  Government  of  India
 have  played  a  positive  part  in  them,
 but  the  general  impression  that  is
 gathering  In  these  areas  is  that  #rom
 the  French  police  these  pockets  have
 gome  into  the  hands  »f  bureaucrats.
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 Certainty,  responsible  officers  are  being
 appointed  there.  But  they  are  running
 the  show  in  a  way  far  from  the  ex-
 pectations  of  the  people.

 You  know,  Sir,  that  till  recently
 there  was  a  united  struggle  of  the
 people.  All  political  parties,  Irrespec:-
 tive  of  their  differences,  joined
 together,  and  there  was  a  mighty
 movement  of  the  people.  Now  all  of  a
 sudden  a  change  bas  come.  That
 change  is  that  officers  have  taken
 charge.  officers  who  do  not  know  the
 mind  of  the  people.  with  the  result
 that  there  i;  a  great  amount  of  frustra-
 tion  in  these  areas.  I  attach  particufar
 importance  to  this  because  on  our
 handling  of  these  recently  integrated
 foreign  pockets  depends  the  future  of
 Goa.  The  people  of  Goa  are  looking  at
 what  is  happening  in  these  areas.  [
 would,  therefore,  earnestly  sequest
 Government  to  see  that  the  situation
 does  not  deteriorate.  There  may  be
 eceasions  for  people  to  say  that  it  is
 no  good  getting  integrated  with  India.
 That  will  be  doing  a  positive  dis-
 service  to  our  people  in  Goa.  There-
 fore  we  should  he  particularly  careful
 about  it.

 In  the  second  place,  there  are  certain
 factors  which  I  hope  the  Government
 of  India  will  take  note  of.  that  is  witb
 regard  to  the  salaries  of  certain
 employees  of  the  previous  French
 Government.  There  is  a_  difference
 between  their  standard  and  the
 standard  maintained  by  the  Govern-
 ment  of  India.  Se  also  with  regard  to
 students,  to  whom  certain  concessions
 are  allowed,  Teachers  I  am  told  get  8
 higher  salary  in  certain  of  these  areas.
 The  other  day  I  saw  a  petition  signed
 by  some  of  these  teachers,  I  do  not
 want  any  particular  distinction  to  be
 shown  to  any  part  of  India,  but  as
 the  Prime  Minister  has  often  pointed
 out,  they  have  got  a  past,  they  have
 got  a  history,  they  come  with  that
 histoty  and  the  past.  So,  when  we  take
 over  these  areas  we  should  not  make
 any  change  that  will  go  to  the  dis-
 advantage  of  any  section  of  our  people.
 Bia  there  is  some  difference  to  their
 advantage,  that  advantage  should  be
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 maintained  for  the  time  being:  that
 should  not  be  tampered  with.

 Again,  as  was  pointed  out  by  an-
 other  hon.  Member,  in  some  of  the
 backward  areas  where  peopie  are
 somewhat  behind  with  regard  to  edu-
 cation  and  other  matters  they  should
 be  given  extra  encouragement.  I  hope
 the  Government  of  India  will  be  care-
 ful  to  take  note  of  these  factors.

 Shri  M.  S.  Gurup2d3swamy:  The
 liberation  of  these  French  pockets  is  a
 matter  of  rejoicing.  But  I  entertain
 certain  doubts  regarding  the  policy  of
 the  Government  of  India  in  respect  of
 their  integration.  We  know  very  well
 what  happened  in  the  case  of  Chander
 nagore.  Though  Chandernegore  was
 liberated  a  number  of  year:  back,  it
 took  a  very  long  time  for  the  Govers-
 ment  of  India  to  decide  on  its  integra-
 tion.  First  there  was  de  facto  transfer
 and  afterwards  it  was  followed  by  de
 jure  transfer.  But  the  Government  of
 India  did  not  make  any  immediate
 decision  regarding  its  immediate  inte
 gration.  On  the  contrary,  the  Govern-
 ment  set  up  Jha  Commission  to  con.

 “sider  the  question  of  the  ways  and
 means  of  integration  of  this  area.  It
 tock  a  number  of  years  even  after  the
 French  left  that  particular  territory.  I
 fear  the  same  thing  may  happen  even
 in  this  case  In  the  month  of  Novem
 ber  last  these  territories  were  liberated
 and  we  were  happy  that  there  was
 peaceful  liberation  without  any  had
 incident.  But  till  today,  we  are  amazed
 that  no  steps  have  been  taken  to
 integrate  them  in  a  proper  way.  These
 pockets  stlll  remain  pockets  under  the
 hold  of  tbe  Central  Government.  The
 oid  machinery  set  up  by  the  French
 Government  ls  still  being  continued
 and  lubricated,  and  we  are  asked  to
 sanction  certain  sums  of  money  for
 lubricating  or  continuing  such  machi-
 nery.  No  attempt  has  been  made  to
 sverhaul  this  machinery,  to  weed  out
 the  bad  elements  there,  and  no  step
 has  been  taken  to  see  that  thoge
 officials  elements  who  played  an  active
 cole  to  support  the  French  bold  on
 those  territories  were  removed.  The
 same  official  elements  who  played  a
 very  hostile  role  against  Indla  and
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 against  liberation  have  been  kept  on,
 end  we  are  asked  now  to  pay  for  their

 salaries  and  allowances.  This  does  not
 in  any  way  make  a  good  beginning,
 and  I  am  sure  this  will  bring  frustra-
 tion  to  those  people  who  fought
 bravely  for  the  liberation  of  those
 areas.  We  are  told  that  those  leaders
 who  fought  for  the  liberation  of  those
 lands  have  not  been  actively  associated
 with  the  administration,  and  have  not
 been  treated  properly  and  afe  not
 consulted  or  invited  to  give  any  advice.
 Se  the  people  are  already  feeling  that
 they  are  not  getting  any  good  deal  at
 the  hands  of  the  Government  of  India.
 This  sort  of  thing  should  not  be
 allowed  to  continue  and  this  feeling
 should  not  be  allowed  to  develop  The
 Government  of  India  till  today,  I  feel,
 have  not  made  any  attempt  to  bring
 about  proper  integration  of  at  least
 certain  units  of  administration.  All
 the  units  that  were  functioning  in  the
 old  French’  estabiishments  in  those
 days  are  being  simply  contipued.
 Attempts  could  have  been  made  by
 now  to  minimise  and  rationalise
 the  whole  machinery.  Attempts
 could  have  be  made,  for  ex
 ample,  to  integrate  tbe  courts  of
 justice,  jails,  convict  setwements  and
 the  police  with  their  counterparts  in
 the  neighbouring  areas.  lt  is  not  neces-
 sary  to  maintain  these  units  as  they
 are.  We  would  have  made  a  little  pro-
 gress  if  they  were  integrated  with  the
 neighbouring  areas.  छेड़  _  integrating
 them,  you  could  have  saved  not  only
 a  lot  of  money  but  also  there  would
 have  been  a  feeling  created  in  those
 areas  that  the  Grst  steps  of  integration
 have  been  taken  by  the  Government
 of  India.  So  far,  it  is  very  unfortunate
 tbat  such  a  thing  has  not  been  done
 by  the  Government.

 Then.  we  are  not  very  sure  when
 the  de  jttre  transfer  of  power  will  take
 Place.  In  the  case  of  Chandernagore,
 there  was  considerable  lavse  of  tine
 before  de  jure  transfer  took  place.  In
 this  case,  I]  feel  that  there  may  be
 even  a  greater  lapse  of  time.  If  there  Is
 delay,  if  this  de  jure  fransfer  is  post-
 poned,  then  that  would  meen  that  there
 cannot  be  a  fullfiedged  integtation  of
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 (Shri  M.  S.  Gurupadaswazny)
 these  areas  with  the  Indian  territory,
 So,  I  want  to  know  from  the  hon.
 Minister  of  Externa?  Affairs  whether
 the  matter  has  been  taken  with  the
 French  Government,  whether  the  agree
 meut  reached  hetween  the  Government
 ~f  India  and  the  Goverament  of  France
 te  going  to  be  ratified  by  the  French
 Parliament  very  soon,  and  whether
 any  indication  has  been  given  by  the
 French  Government  in  regard  to  this
 matter.  Otherwise,  the  people  of  these
 areas  will  feel  that  we  are  indifferent
 and  we  are  not  taking  interest  in  their
 affairs.

 Next,  I  should  like  to  aay  a  few
 words  about  the  customs  barriers
 which  have  been  maintained  even
 today.  The  other  day,  there  was  a
 question  on  this  matter,  and  the
 Minister  said  that  for  syecia)  reasons,
 they  are  maintaining  these  customs
 barriers.  When  I  asked  him  what  those
 reasons  were  for  retaining  those
 customs  barriers,  he  said  the  reasons
 were  so  extraordinary  that  he  was  not
 prepared  to  divulge  those  reasons  on
 the  floor  of  the  House  We  are  entitied
 to  know  what  are  the  special  reasons
 for  retaining  these  customs  barriers.
 These  customs  barriers  in  the  past
 have  been  rather  a  source  of  large
 smuggling  and  due  to  the  intrigue  or
 the  conspiracy  of  these  customs
 officials  there  was  a  lot  of  black  trade.
 Many  people  became  rich  all  of  a
 sudden  and  this  was  going  on  every
 day  and  night.  Even  today,  after  the
 liberation  of  these  areas,  this  thing  !s
 going  on.  We  want  to  know  how  long
 it  is  going  to  be  continued.  Except  the
 ‘liberation?  of  these  pockets  from
 foreign  hold  we  are  still  maintaining
 these  pockets  as  pockets,  and  al]  the
 things  which  were  there  during  the
 time  of  the  French  rule  are  retained
 without  any  change.  So,  we  want  to
 know  what  are  the  improvements  that
 have  been  made  so  far  and  what  steps
 have  been  taken  by  the  External
 Affairs  Ministry  or  the  Government  of
 India  in  regard  to  the  question  of

 bringing.  about  the  integration  of  these
 areas  and  also  of  making  improve-
 ments  in  those  areas.  I  want  the  hon.
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 Minister  of  External  Affairs  to  assure
 us  that  hereafter  these  matters  would
 not  he  left  to  the  hands  of  a  few
 officials.  In  the  past,  the  Chander.
 nagore  question  was  entirely  left  to
 tbe  officiais.  Perhaps  the  Minister  had
 no  time  to  lock  into  this  questica.
 Tbere  was  a  lot  of  delay;  and  com-
 plaints  from  tbe  local  population  were
 many.  Even  in  this  case,  the  same
 thing  may  happen  and  may  he  re-
 peated.  The  official  element  iz  taking
 full  advantage  of  the  whole  situation
 and  not  only  that:  the  old  elements,
 as  I  said  before,  are  completely
 entrenched  in  administration.  They
 have  been  given  a  lot  of  administra-
 tive  power,  and  the  people  who
 worked  for  tiberation  of  those  rreas
 are  not  associated  with  the  adminis-
 tration,  No  attempt  has  been  made
 either  by  the  Prime  Minister  or  bis
 Deputy  to  discuss  with  the  leaders  of
 the  people.  There  is  no  conference,  no
 meeting  of  any  kind.  They  have  been
 left  in  the  lurch  They  have  been  dis-
 appointed.  I  repeat,  and  I  make  a
 request  to  the  hon.  Prime  Minister  that
 a  conference  may  be  called  of  all  those
 who  worked  Yor  liberation  and  the
 problems  may  be  discussed,  and  views
 exchanged,  and  then  proper  solutions
 or  decisions  could  be  taken.  These
 are  the  points  which  !  want  to  make
 and  I  hope  that  the  hon.  Prime
 Minister  will  respond  to  my  request
 and  bring  about  a  conference  of  all
 the  leaders  very  soon.

 Shr]  Naabiar:  I  submit  that  from
 the  footnote  given  In  the  Supplemen.
 tary  Demands,  it  Is  known  clearly  that
 the  amounts  required  are  for  the  ad-
 ministration  of  the  Centrally  Admi-
 nistered  Area.”  That  is  very  clear.
 Government  want  to  keep  the  French
 Settlements  as  a  Centrally  Adminis-
 tered  Area  till  the  time  of  the  de  jure
 transfer  There  is  nothing  to  show
 that  they  want  to  hand  them  over  or
 merge  them  with  the  Madras  State.
 Pondichersy  especiaily  forms  part  ४६
 the  South  Arcot  district  and  Karaikal
 forms  part  of  Tanjore  district.  I  am
 coming  from  the  neighbouring  area
 and  I  know  what  the  feelings  of  the
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 peeple  are.  They  could  not  understand
 why  there  should  be  a  Commissioner
 to  control  the  whole  area  indefinltely
 and  why  this  system  should  continue.
 If  the  fact  is  that  they  want  to  con-
 tinue  the  present  set  up  till  the  real
 transfer  takes  place,  they  must  tell  the
 people  that  fact.  At  present,  instead
 of  bringing  the  democratic  set  up
 there,  they  are  allowing  the  bureau-
 cratic  set  up  to  continue.  For  instance,
 3  may  say  that  a  District  Superinten-
 dent  of  Police  who  was  till  recently
 suppesed  to  be  in  the  bo.sder  as  the
 man  in  charge  of  ‘Border  police’  and
 who  was  once  upon  a  time  notorious
 in  the  Krishna  District—Shrl  Pala-
 niappan—has  been  brought  here.
 People  do  not  like  it?  £  am  just  giving
 you  an  instance  as  to  how  the  people
 are  feeling  about  this  matter  Apart
 from  that,  there  were  certain  people
 who  were  not  at  ail  supporting  the
 merger  idea  ali  these  years  but  very
 recently  changed  their  name  into  ‘The
 Merger  Congress’.  Previously  they
 were  calling  themselves  ‘Socialist’
 Those  people  who  were  out  from  the
 Municipai  councils  have  been  brought
 in.  For  instance,  Mr.  Muthu  Pillai
 and  Mr.  Goubert  were  brought  in  by
 an  appointment  order  of  the  Chief
 Commissioner.  One  of  them  was  ap-
 pointed  as  Chairman  of  the  muni-
 eipality.  How  can  a  Chief  Commis-
 sioner  fil)  such  posts  by  appointment?
 ls  this  the  sort  of  democratic  set  up
 which,  we  are  trying  to  follow  imme-
 diately  after  the  exit  of  the  French
 imperialism.  So,  the  people  of  Pondi-
 cherry  and  Karaikal  are  very  much
 disturbed  by  these  things.  They  want
 te  see  that  the  normal  democratic
 practices  are  followed.  Normal  civil
 rigbts  such  as  holding  meetings,  pro
 cessions  etc.  should  be  allowed  and
 allowing  of  peaceful  expression  of  the
 People’s  will  should  be  there.  Even
 these  are  not  allowed.

 Recently,  the  Chief  Minister  of  Mad-
 ras  came  there  and  he  had  to  conduct
 8  peocession  and  hoid  a  public  meet-
 ing.  The  Chief  Commissioner  of  Pondi-
 cherry  had  to  sanction  perimlsslon  to
 hold  a  public  meeting  in  which  the
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 Chief  Minister  of  Madras  presided.
 Similarly,  the  Communist  Party,  which
 is  one  of  the  most  important  parties
 that  took  part  in  the  liberation  move-
 ment  bad  to  apply  to  the  Chief  Cam-
 missioner  and  get  tbe  permission  to
 hoid  meetings  in  Pondicherry.  This  is
 the  set  up  there.  Even  in  the  French
 days,  whenever  they  allowed  public
 meetings,..they  did  not  want  to  apply.
 Here,  an  application  has  to  be  sub-
 mitted  and  sanction  has  to  be  granted.
 Police  protection  would  be  given.  All
 these  things  are  sought  to  be  done
 with  the  grants  given  by  the  Parlia-
 ment  for  the  maintenance  of  law  and
 order  among  three  lakhs  of  people.
 That  is  why  I  submit  that  there  is
 something  wrong  in  the  management,
 Perhaps  the  Chief  Commissioner  or  the
 offciais  who  are  posted  there  gave
 wrong  reports  to  the  hon.  Nuinister  of
 External  Affairs  and  said  that  things
 will  go  out  of  control  if  these  things
 are  not  done.  Perbaps  they  the  ight
 that  these  three  lakbs  of  people  चओ
 again  revolt  and  go  back  te  the  French}
 Otberwise,  I  do  not  know  what  it  is.
 Therefore,  I  submit  tbat  some
 measures  should  be  taken  to  see  that
 the  democratic  set  up  is  allowed  to
 function.

 Coming  to  elections,  there  is  no  pro-
 mise  that  the  elections  will  now  take
 piace.  The  French  did  not  even  mait-
 tain  an  electoral  roll,  Therefore,  what
 we  suégest  is  that  the  electoral  rolls
 must  be  prepared  immediately.  We
 must  be  guaranteed  that  there  will  be
 an  election  within  three  months  and  ail
 parties  wili  be  allowed  to  express  the
 feelings  and  progftammes  and  the
 people  also  will  be  allowed  to  express
 their  will  in  a  peaceful  manner  as
 has  been  done  in  other  parts  of
 Madras  State.  Government  must
 also  state  categorically  that  early
 attempts  will  be  made  to  hand  over
 or  merge  these  areas  to  the  adjoining
 districts  of  South  Arcot  and  Tanjore
 and  this  sort  of  adminktration  will
 be  ended.

 ¥  also  want  to  add  in  this  comne>
 tion  that  the  Mfnistry  of  Exterma!
 Affairs  was  approached  by  no  less  a
 person  than  Mr.  Subblah  who  Is
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 honoured  and  respected  in  the  whole  of
 Pondicherry  area  as  the  leader  of  the
 freedom  movement  there.  He  has  point-
 €0  out  in  one  of  his  letters  dated  24th
 September  addressed  to  the  Prime
 Minister  the  behaviour  and  the  charac-
 ter  and  conduct  of  Mr.  Mutbu  Pillai
 and  Mr.  Goubert  and  how  these  people
 were  brought  to  power.  In  that  letter,
 he  says:

 “One  of  your  Government  com-
 muniques  issued  in  1952,  presented
 a  catalogue  of  disgraceful  events  of
 looting,  arson  and  gangsterisn  in
 French  India  for  which  the  above
 personalities  were  chiefly  res.
 ponsible.”
 This  refers  to  Messrs.  Muthu  Pillai,

 Muthukumarappa  Reddy  and  others.
 St  continues:

 “Ashamed  of  such  disgraceful
 and  indelible  record  of  treachery
 and  with  a  view  to  concealing
 them  from  outside  world,  they  have
 chosen  to  change  the  name  of  their
 party  as  the  Liberation  Congress
 on  i6th  May,  1954”,

 The  hon.  Prime  Minister  might  have
 received  this  letter.  I  do  not  know
 what  has  happened  to  that.  He  should
 have  made  enquiries  about  these  per-
 sonalities.  If  be  were  satised  about
 their  behaviour  there  {s  every  fusti-
 fication  to  put  them  into  power.  But
 that  was  not  done.  We  would  thaw
 fore  appeal  to  him  again  to  ‘now
 about  these  people  from  the  people  of
 that  area.  Every  thing  is  not  well  there
 so  far  as  I  know.  The  people  there
 will  be  satisfied  if  democratic  set  up
 is  ensured  there  and  tlie  Central  Gov-
 ernment  assures  that  every  thing  will
 be  done  to  bring  about  an  early  mer-
 ger.  Then  only,  it  will  be  a  great
 event.  Otherwise  we  are  afraid  that
 by  sanctioning  these  large  amounts,
 we  are  not  doing  any  good  to  the
 people  of  this  area.

 Gari  Jawshbaeria)  Nehru:  I  am  ratber
 gled  that  this  cut  motion  has  been
 @rmaght  forward  because  it  enables  me
 te  remove  a  number  of  misunderstend-
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 Ings.  Hon,  Members  who  have  spoken
 would  probably  have  got  an  answer
 to  many  of  their  questions  if  they  had
 read  the  agreement  between  the  Gov-
 exzunent  of  India  and  the  Government
 of  France.  There  was  the  agreement
 and  in  terms  of  that  agreement  we
 have  to  do  some  things  and  we  can-
 not  do  some  things  at  this  stage.

 The  House  will  remember  that  this
 de  facto  transfer  took  place  last
 month—i  may  say  exactly  six  weeks
 ago.  It  is  not  a  long  period.  And  it
 took  place  in  terms  of  that  agreement.
 After  the  de  facto  transfer,  other
 things  have  to  take  place—certain  en-
 quiries  The  next  step  would  be  the
 ratification,  according  to  the  laws  of
 the  two  States  concerned  of  this  de
 facto  merger  and  then  it  wil)  become
 de  jure.  Now,  we  cannot  of  course
 hurry  the  French  Parliament  although
 I  am  quite  sure  that  they  will  proceed
 with  this  without  delay.  But  it  la  open
 to  us  to  take  this  step  in  time.  At
 the  resent  moment  enquiries  and
 other  things  are  not  complete  and  the
 matter  will  have  to  be  brought  up
 before  this  Parliament  and  it  will  more
 or  less  mean,  if  we  take  it  up,  some
 kind  of  amendment  of  the  Constitr
 tion.  That  will  of  course  come  later.

 The  hon.  Member  who  just  spoke
 referred  several  times  to  what  he  call-
 ed  merger.  Another  Member.  spoke
 about  integration.  There  is  no  ques-
 tion  of  merger  or  Integration  before  us
 at  this  stage.  I  cannot  talk  about  the
 future.  First  of  all.  we  cannot  do  it  at
 this  stage.  We  cannot  talk  of  merger
 and  integration  when  the  de  jure
 transfer  has  not  taken  place.  The  ques-
 tion  does  not  arise  even.  It  cannot  be
 done.  In  terms  of  the  agreement  some
 things  can  be  done  afterwards.  What
 we  shall  do  afterwards  it  {s  for  us  to
 consider  them.  I  cannot  express  my-
 self  on  behalf  of  Government  about
 that.  Parliament  will  decide.  But,  if
 I  may  say  50,  it  will  probably  be  desir-
 able  and  more  advantageous  not  to
 bave  that  merger  with  surrounding
 districts—I  am  not  for  the  moment
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 referring  to  certain  small  areas,  which
 may  be  considered  perhaps  distiactly
 and  differently,  Mabe,  (Shri  Namblar:
 Karaikalj—but  the  main  block,  the
 Pondicherry  block  by  itself  may  or
 may  not.  But  we  have  undertaken  to
 make  it  a  centre  of  certain  cultural
 activities,  we  will  continue  certain
 cultural  activities  concerned  witb
 French  language,  etc,  aud  it  may  be
 desirable  to  keep  it  as  a  unit  of  cul-
 ture.  But  it  will  be  for  Parliament  to
 decide.  And  what  we  have  undertaken
 is  that  we  will  make  no  change  there
 without  the  consent  of  the  peopie.

 i  shall  refer  to  the  agreement  itself.
 Hon.  Members  said  about  our  continu-
 ing,  what  they  call.  the  French  im-
 perialist  system  and  administratian,
 etc.  Well.  i  do  not  think  it  is  quite
 correct.  But  we  have  undertaken  to
 continue  the  officers  there,  except  the
 French  officers  who  have  as  a  matter
 of  fact  departed,  all  of  them,  so  far  as
 I  know.  I  am  not  quite  sure  about
 some  educationists,  who  might  be
 there

 Under  article  i  of  the  agreement
 “With  effect  from  November  Ist  i954
 tbe  Government  of  India  sball  take

 “over  tbe  administration  of  the  territory
 of  the  French  Establishments  in  India.
 These  Establishments  will  keep  the
 beneft  of  the  special  administrative
 status  which  was  in  force  prior  to  the
 de  facto  transfer.  Any  constitutiona?
 changes  in  this  status  which  may  be
 made  subsequentiy  shall  be  made  after
 ascertaining  the  wishes  of  tbe  people.”

 The  hon.  Member  referred  to  some
 Chairman  or  Members  of  the  Munici-
 palities,  that  is  the  Communes—why

 _we  put  :n  this  man  and  that  man.  We
 have  done  nothing  of  our  own  accord.
 We  have  maintained.  in  accordance
 with  the  agreement,  those  people  who
 were  there,

 Sbrimatl  Renu  Chakrayartty:  Two
 Nominations  were  made.

 Shri  Jawaharlal  Nehra:  Nominationa
 were  made  for  particular  reasons.
 There  was  another  case  where  a  per-
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 son  died.  Something  ad  to  be  dose,
 The  man  who  presided  over  the
 Assembly  who  was’  to  have  become
 the  Chief  Justice,  died.

 Strri  Nambiar:  These  two  were  not
 filling  of  vacancies.

 Sbri  Jawabarial  Nebra:  I  know,  they
 were  not.  But  in  accordance  with  the
 spirit  of  the  agreement  it  had  to  be
 done.

 Under  article  5  of  the  agreement—
 “With  effect  from  the  date  of  de  facto
 transfer  the  Government  of  india  shall
 take  in  their  service  all  the  civil  set-
 vants  and  employees  of  the  Establish-
 mests,  other  than  those  belonging  to
 the  metropolitan  cadre  or  to  the  Gene-
 ral  cadre  of  the  France  d’  Outer-Mer
 Ministry.  These  civil  servants  and
 employees  including  the  members  of
 the  public  forees  shali  be  entitied  to
 receive  from  the  Government  of  Indis
 the  same  _  conditions  of  services,  as
 Tespects  remuneration,  leave,  and
 Pension  and  the  same  right  as  res-
 pects  disciplinary  matter  or  the  tenure
 of  their  posts,  or  similar  rights  as
 changed  circumstances  may  permit,  as
 they  were  entitled  to  immediately  be-
 fore  the  date  of  the  de  facto  transfer.
 They  shall  not  be  dismJased  or  their
 prospects  shal]  not  be  damaged  on  ac-
 count,  of  any  action  done  in  the  course
 of  duty  prior  to  the  date  of  the  de-
 facto  transfer.”

 What  has‘  been  done  is,  in  regard  to
 the  services,  first  of  all,  we  are  not
 making  any  constitutional  or  instlitu-
 tlonal.changes.  We  have  retained,  ac-
 cording  to  the  agreement,  French
 Indian  officials.  The  French  oficials,
 that  is  French  by  nationality,  have
 practically  all  gone.  |  believe.  That  is,
 the  French  Governor,  his  secretariat
 and  others  have  gone.  And  the  French
 Governor's  place  bad  to  be  taken  by
 somebody,  by  the  Chief  Commissioner
 and  his  secretariat.  The  Finance  and
 Economic  Affairs  Department  have
 been  amalgamated  into  one  depart-
 ment,  and  the  Police  Department  is

 headed  by  an_  Inspector-General  of
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 Police,  because  the  police  bead  has
 gone  to  France,  and  two  Deputy  Ins-
 Pectors,  constables,  etc.

 In  the  case  of  Administrators  for
 Karaikal  and  Mabe,  officers  from  the
 State  Govesnment  and  Centres  have
 been  appointed.  In  tbe  case  of  Yanam
 the  officers  of  the  former  French  Ad-
 ministration  has  been  appointed  as
 Administrator.

 For  the  purpose  of  import  and  ex-
 port  regulation  at  Pondicherry  the
 posts  of  Collector  of  Central  Excise
 and  Chief  Controller  of  Imports  and
 Exports  have  been  created.  So  far  as
 the  judicial  system  is  concerned,  we
 have  agreed  to  carry  on  the  French
 system,  the  French  laws.  It  is  not
 particularily  easy,  apart  from  carrying
 on  with  the  old  people,  to  find  people
 having  cognizance  and  experience  of
 French  jaws.  The  French  laws  con-
 tlInue.  Ail  the  officers  of  ‘the  Judicia)
 Department  not  desiring  to  proceed  to
 France  after  the  transfer  bave  been
 retained.

 Tben  some  posts  have  been  created,
 developmental  posts,  in  regard  to  the
 Five  Year  Plan.

 The  Administration  of  Pondicherry
 after  the  de  facto  transfer  has  been
 faced  with  a  number  of  cases  of  officers
 who  for  political  reasons  had  either
 been  dismissed  or  had  resigned  during
 the  nationalist  movement  or  had  been
 appointed  by  the  Liberation  Council.
 The  policy  followed  has  been  as  fol-
 lows:  The  officials  dismissed  by  the
 French  for  political  reasons  since
 March  2994  have  all  been  reinstated.
 With  regard  to  the  officials  dismissed
 in  connection  with  the  Mabe  upris-
 ing  of  94%—about  ten  junior  officials
 were  dismissed  in  2948  who  bad  then
 sought  refuge  in  Indian  territory--the
 individual  cases  are  being  examined
 and  they  are  being  reinstated  if  there

 is  nothisg  else  against  them  in  re
 ह... ०  ४0  resignations  of  officials  during
 the  jiast  seven  months  of  French  rwe,

 these  officials  are  belng  ceinstated.
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 Difficulty  has  arisen  about  certain
 temporary  staff  employed  by  the
 Liberation  Council,  because  it  is  diffi-
 cult  to  absorb  al]  these  people.  Such
 as  could  be  absorbed  have  been  ab-
 sorbed.  Some  of  them  were  found  to
 be,  well,  not  competent  enough  for  the
 work.  They  had  been  suddenly  taken,
 and  some  were  really  not  competent
 to  do  the  work  they  were  supposed  to
 do.  Even  in  regard  to  these.  efforts  are
 being  made  to  take  them  in  in  some
 other  local  service.

 So  that,  so  far  as  integration  or  mer:
 ger  is  concerned,  the  question  does  not
 arise  at  this  stage.  First  of  all  the  de-
 jure  transfer  will  take  place.  After
 that  it  is  for  Parliament  to  consider,
 in’  consultation  with  or  with  the  ap-
 provai  of  tbe  people  in  Pondicherry,
 what  their  future  should  be.

 The  hon.’Member’  who  spoke  last
 referred  by  name  to  certain  persons
 who  he  said  had  misbehaved  in  the
 past  and  who  bad  now  been  norninated
 or  given  positions  of  responsibility.
 Well,  it  is  rather  difficult  for  me  to
 consider  individuai  cases.  It  is  per-
 fectly  true,  I  would  say  that  from  the
 Indian  natic-nalist  point  of  view  many
 people  in  these  Establishments  have
 often  misbehaved  in  tbe  past.  The
 gentleman  whose  name  he  men¢ioned
 as  an  emblem  of  virtue  has  also  mis-
 behaved  #reatiy  in  the  past  there.  But
 the  point  is  that  in  regard  to  these
 recent  changes  that  were  brougbt
 about  in  Pondicherry,  there  can  be  no
 ddubt  that  some  of  these  people  whose
 names  he  mentioned  with  disapproval
 played  a  very  important  part  in  bring-
 ing  about  those  changes.  We  are  not
 either  punishing  them  or  approv]ng  of
 them.  ‘We  are  merely  taking  things  as
 they  were  and  contlnuing  them,  un-
 less  these  is  very  special  reason,  All
 this  is  temperary,  of  course.

 Ther  in  regard  to  this  talk  about
 elections,  I  would  agaln  remind  hon.
 Members  that  this  transfer  took  piace
 last  month.  ५4  is  a  temporary  phase.
 We  have  to  wait  for  the  next  phase
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 before  we  have  these  electlous  or  what-
 ever  they  may  be.
 ब हा,

 The  customs  barriers  ultimately  will
 have  to  go.  I  hope  It  will  go  before
 very  long  The  difficulty  is  that  dur-
 ing  the  French  rule,  as  hon.  Members
 know,  Isrge  quantities  of  goods  were
 imported  without  payment  and  they
 were  smuggled  into  India  also.  Many
 merchants  wanted  to  profit  by  this
 change.  They  knew  that  the  change
 over  was  coming  up  and  they  import-
 ed  many  things  like  this.  So,  we  want-
 ed  a  certain  period  to  deal]  with  these
 properties  that  had  accumulated  or
 were  coruing  in  under  the  previous
 licences  issued  by  the  French  Govern-
 ment.  I  suppose  this  will  be  a  sbost
 period  and  it  will  be  over.  Then,  there
 wi  be  no  customs  barrier  or  any-
 thing.

 I  was  not  here  at  the  time  when  the
 hon.  Member  Shrimati  Renu  Chakra-
 vartty  spoke.  I  have  read  the  notes
 of  what  she  said.  She  referred  to,
 apart  from  referring  to  undemocratic
 methods  and  no  elections  beiag  held
 meetings  being  banned  and  legitimate
 democratic  work  being  suppressed.  I
 had  occasion  to  answer  a  question,  or
 may  be,  I  made  a  statement  in  regard
 to  this  matter.  At  no  time  bas  there
 been  any  order  banning  meetings.
 What  the  Chief  Commissioner  did  was,
 he  said,  for  a  short  time,  for  a  few
 weeks,  I  hope  there  will  be  no  public
 meetings  let  us  settle  down;  you  can
 hotd  meettngs  In  your  compounds  and
 houses  wherever  you  like,  roughly,  till
 the  middle  of  December.  that  is  till
 about  now.  If  I  may  say  so,  a  small
 feason  for  this  was,  the  Chief  Com-
 missioner  himself  was  going  awey  for
 a  short  period  because  he  was  ill.  I
 may  say  that  the  present  Chief  Com-
 missioner  who  was  our  Consut  there
 previously,  has  accuitted  himseif  with
 very  great  credit—!  am  not  talking  of
 the  last  few  weeks,  but  previously  too
 —and  I  think  he  deserves  Praise  fet
 the  manner  he  has  conducted  himself
 and  has  worked  in  very  difficult  cir-
 cumstances  before  the  transfer  of
 power.  So  that,  all  {hat  he  said  was,

 477  LSD
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 for  a  few  weeks,  because  of  possible
 party  conflicts  and  the  rest  of  it,  do
 not  take  out  processions  or  hold  meet-
 ings.  That  was  a  request  which  was
 agreed  to  by  everybod’  sere  except
 one  leader,  to  which  ]  snail  come  later.
 Eveuw  so,  that  small  period  |s  practically
 over.  I  must  tell  the  House  that  meet-
 ings  have  been  held  in  the  lact  few
 weeks,  quite  a  number  of  them,  with-
 out  any  stoppage  or  probibition.  In
 fact.  even  Shri  Subbayya,  the  Com-
 munist  Party  leader  held  a  meeting
 with  the  approval  of  the  administra-
 tion  as  recently  as  5th  December.  So
 that,  the  information  available  to  hon.
 Members  opposite  is  neither  up.to-date
 nor  accurate.

 Shri  Nambiae:  Recently,  with  prevt
 ous  sanction,  meetings,  were  held.  |
 said  so.  I  knew  that.

 Shri  Jawaharlal  Nehsa:  Let  us  con-
 sider.  ls  it  a  sin  for  the  Chief  Com
 Missioner  to  have  said  30  soon  after
 the  merger  with  all  kinds  of  forces  at
 play,  all  kinds  of  feelings  between
 local  parties  and  different  people?  Hon.
 Member  also  referred  to  same  हम
 in  very  strong  terms  adverse  to  them.
 When  they  hear  these  abuses  at  each
 other.  there  is  likelihood  of  friction
 and  possibly  more  trouble.  All  that
 the  Chief  Commissioner  said  was,  for
 three  or  four  wees,  please  do  not  hold
 public  meetings  which  may  bring
 about  any  party  canfticts;  hold  them
 in  your  private  compounds  which  are
 big  enough  snd  it  ls  easy  to  hold  them
 in  private  compounds.  In  fact,  they
 have  bezn  held  later.  The  whole  thing
 is  over  now.

 One  rather  remarkable  charge  was
 apparently  made  by  Shrimati  Rena
 Chakravartty.  My  note  says  that  she
 said  that  hundreds  of  pepote  were
 being  thrown  into  jails

 Sheimatt  Renu  Chakravartty:  What
 I  saic  was,  during  the  time  of  the
 French.  hundreds  of  people  were
 thrown  into  the  jails  and  even  now
 there  were  specific  numbers—I  do  not
 have  the  papers  before  me—who  are
 stil  there.  They  have  been  charged
 under  the  French  law:  they  are  poli-
 tical  people  who  have  been  charged
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 for  criminal  acts.  They  are  still  there.
 है. 1111: 5  of  people  had  been  thrown
 into  jails.

 Shri  Jawabarial  Nehru:  If  the  hoa.
 Member  is  referring  to  people  who
 were  sent  during  the  French  period
 I  think  I  mentioned.  about  it—I  am  not
 aware  of  a  single  case.  What  happen-
 ed  was—I  think  it  was  in  Yenam—
 seme-people  wbo  had  been  previously
 ebarged  bad  appealed  and  in  fact,  I
 believe,  the  appeals  had  gone  to  some
 Court  of  Appeal  in  France  and  are
 pending.  When  our  Administrator
 vame  in,  a  Judge  or  whoever  It  was,
 be  summoned  them.  The  purpose  of
 his  summoning  them  was  to  quash  the
 proceedings.  They  thought  they’  were
 being  stmmoned  for  being  sentenced.
 I  think  I  made  it  clear.  Trey  wanted
 to  quash  the  proceedings.  In  order  to
 proceed  judicially,  they  asked  them  to
 come.  That  was  ail.  tn  fact,  the
 Administrator  did  not  know  anything
 about  it  and  when  asked.  he  said,  I
 will  ook  into  tbe  matter,  our  policy  is
 that  they  should  be  released;  the  only
 thing  is  to  do  it  judicially  according  to
 the  French  law.  If  the  hon.  Members.
 refer  to  the  French  jaw,  the  Freach
 law  is  still  existing  there.  It  waa  in
 accordance  with  the  French  law  that
 they  were  summoned  so  that  the  pro-
 ceedings  may  be  quashed.

 Shriwati  Renu  Cbakravartty:  I  had
 mentioned  that  there  were  20
 volunteers  in  Pondicherry  jail  for
 leading  a  demonstration  on  the  9th
 August.  They  are  also  liberation
 vojunteers.  They  are  not  in  thousands.
 They  are  there  for  specific  acts  in
 connection  with  the  liberation  strug
 gle.

 Shrl  Jawaharlal  Nehru:  I  am  sorry
 I  cannot  give  any  answer  to  that.  This
 is  the  first  time  I  have  heard  of  it.  I
 wili  enquire  ceztainly.  As  a  matter  of
 fact.  since  Sarimati  Renu  Chakra-
 vartty  spoke,  I  got  into  touch  with  the
 Chief  Commissioner  over  the  telephone
 to  enquire  if  there  is  any  person  in
 jail.  This  is  the  answer  I  got.  I  did
 not  know  that  some  of  these  persons
 were  in  jai  because  he  said  clearly
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 that  all  the  previous  persons  were  be-
 ing  discharged.  He  said,  whether  some
 have  been  left.  I  cannot  say,  I  must
 enquire.  He  said  that  except  in  one
 instance,  to  which  I  shall  come  later,
 no  arrests  had  been  made  of  any
 kind.  The  fact  is  that  arrests  have
 been  made  in  connection  with  criminal
 acts.  He  said;—I  am  reading  out-—
 hon.  Members  will  forgive  me  if  tre
 worc  “communists”  comes  in  there—-
 “about  I5  days  ago,  a  number  of  com-
 munists  went  to  the  Pondicherry
 Municipal  commune  and  tried  to  force
 a  man  cailed  Santiago  who  is  a
 socialist  municipal  commissioner,  to
 join  the  Communist  Party.”

 Shri  Pannoose:  Clearly  false.
 Shrl  Jawabarial  Nehru:  I  am  read-

 ing  the  message  as  I  received.  There  is
 something  more  exciting  coming  up.

 “He  refused  to  do  so.  They  stab-
 bed  hits  brother  and  assaulted  his
 mother-inlaw.  Then,  they  went
 to  another  house  and  assaulted  a
 man  called  Balasandaram  In  this
 connection  nine  people  were  ar
 tested  and  presecuted.  This  is  the
 only  incident  in  whcih  any  arrests
 have  taken  place  since  the  de
 facto  transfer  on  the  ist  of
 November.”
 Shr!  Namhblar:  Peor  motherin-law.
 Shri  Jawaharta}  Nehru:  I  am  glad

 the  hon.  Member  sympathises  with
 the  mother-in-jaw.

 So.  I  beg  the  House  to  consider  in
 this  perspective.  A  change  took  place
 last  month  under  a  certain  agreement
 which  lays  down  that  we  should  main-
 lain  the  French  law,  the  French  ser-
 vices,  the  French  conditions  and  that
 we  should  not  make  constitutional  or
 institutional  changes  till  later,  not
 without  the  consent  of  the  people
 there.  That  is  the  position.  Inevitably,
 when  these  changes  occurted,  many
 peopie  who  were  formerly  there  ex-
 pected  to  profit  by  the  change  in  terms
 ef  office,  etc.  [It  is  quite  Impossible  to
 provide  offices  for  everybody.  {  (CBR
 not  from  personal  knowledge  say  that
 this  person  is  better  than  that.  On  the
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 whole,  the  Chief  Commissioner  has
 proceeded  according  to  the  Agreement
 and  kept  those  people  there.  ln  some
 cases  he  had  to  appoiut  people.  He  has
 got  them  from  India.  In  some  cases
 he  has  appointed  the  persons  who
 were  there  in  tbe  glace.  And  we  have
 obviously  to  abide,  in  such  matters,  by
 his  judgment  who  is  on  the  spot,  more
 especially  when,  during  the  last  six
 months  or  more—be  has  been  there
 for  about  a  year  I  believe—he  has
 tunctioned  with  exceedingly  good
 judgment  and  produced  results.  Un-
 doubtedly,  later  this  matter  will  come
 up  before  this  House  in  lhe  form  of  an
 amendment  to  the  Constitution,  ]  sup-
 Pose.  After  that  the  question  would
 have  to  be  considered  ahout  the  mer-
 ger  or  integration,  whatever  it  may
 be.

 Shrimati  Reau  Chsahravartty:  The
 Prime  Minister  has  explained  that  the
 de  facto  transfer  is  there  and  until
 some  further  amendments  of  Parlia-
 ment  etc.,  take  place,  there  cannot  be
 any  change-over  under  the  agreement.
 This  period  of  transition  will  have  to
 be  very  short,  obviously,  and  within
 a  very  short  period  we  should  be  in  a
 position.  with  three  lakhs  of  people
 enly,  to  have  generai  elections.  so  that
 even  those  who  are  heing  charged  of
 not  being  the’  representatives  of  tbe
 people  or  of  having  collaborated  with
 the  French  can  either  come  back  with
 the  vote  of  confidence  of  the  pecple
 or  can  be  thrown  out.  We  take  it  that
 within  a  very  short  period  elections
 will  take  place.

 Shri  Jawabarial  Nebru:
 say.  it  will  have  to  be,

 i  cannot
 normally

 speaking,  a  period  of  months,  not
 years.  I  cannot  say  exactly  when.
 Even  any  constitutional  amendment
 takes  time.  but  before  we  can  do  thit.
 certain  preliminaries  have  to  be  settl-
 ed  with  the  French

 Mr.  Deputy-Speaker:  The  following
 cut  motions  to  Demand.  No.  24A,
 namely,  3.  12,  73  and  Mw  may  now  be
 formally  moved  by  the  hon.  Members

 Administration  set-up
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 Sbri  Eelappaa  (Ponnani):  I  deg  to
 move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  62,63,000  in  respect  of
 ‘French  Establishments  in  Beia’
 pe  reduced  by  Rs.  100."

 Administrative  integration  of  French
 Passessions

 Shri  M.  5.  Garepadaswamy:  I  beg
 to  move:

 “That  tbe  demand  for  a  supple-
 Mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  61,63,060,  lo  respect  of
 “French  Establishments  in  india’
 be  reduced  by  Rs.  100."

 Policy  of  Administration  in  the
 Centrally  Administered  Area  of

 Pondicherry
 Shrimati  Repo  Chakravartty:  I  beg

 to  move:
 “That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  ex-
 cecding  Rs.  61,63,000  in  respect  of
 ‘French  Establishements  in  India’
 be  reduced  by  Rs.  400.7

 Policy  being  followed  in  ex-French
 establishments  in  Indta

 Shrimatl  Reng  CRakravartty:  [  bez
 to  move:

 ~That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  61,63,000  in  respect  of
 ‘French  Estabiisnmeats  in  India’
 be  geduced  by  Rs.  100.”
 Mr.  Oepety-Speaker:  Is  it  necessary

 for  me  to  put  the  cut  motions  to  the
 vote  of  the  House?

 Shri  Selappaa:  Mine  is  cut  motion
 No.  3.  ३090  not  want  to  press  it.

 Mr.  Deputy-Speaker:
 Is:

 The  question

 “That  the  demand  for  a  supple
 mentary  grant  of  a  sum  not  ex-
 ceedirig  Rs.  61,63,000  tn  respect  of
 ‘French  Establishments  in  india’
 be  reduced  by  Rs.  100."

 The  motion  was  nepatived,
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  demand  for  a  supple
 mentary  grant  of  a  sun  not  ex-
 ceedig  Rs.  61,63,000  in  respect  of
 ‘French  Establishments  in  India’
 be  reduced  by  Rs.  100.7

 The  motion  was  negatived:
 Mr.  Weputy-Speaker:

 is:
 The  question

 “Tbat  the  demand  for  a  supple
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  6i,63,000  in  respect  of
 ‘French  Establishments  in  India’
 be  reduced  by  Rs.  100."

 The  motion  was  negatived,
 Mr.  Deputy-Speaker:

 is:
 The  question

 “That  a  supplementary  sum  not
 exceeding  Rs.  61,63,000  be  granted
 to  the  President  to  defray  the
 charges  which  wiil  come  in  course
 of  payment  during  the  year  end-
 ing  the  Slst  day  of  March,  ‘1955,  in
 respect  of  ‘French  Establishments
 in  India’.”

 The  motion  wes  adopted.
 Mr.  Deputy-Speaker:  Now,  the  dis

 cussion  on  a!)  the  Demands  together
 will  be  resurned.

 Shri  Jawatsriai  Nehru:  May  I  say
 a  word  about  the  elephant?

 Pr
 Shri  Nambiar:  The  white  elephant.

 Mr.  Deputy-Speaker:  Very  well,  hon.
 the  Prime  Minister.

 Shri  Jawabaris!  Nehru:  ]  just  want
 to  relate  the  circumstances.  Hon.  Mem-
 ber  Shri  Gidwani  grew  very  indignant
 at  the  Government  of  India  keeping  an
 elephant  for  ceremonial  purposes  of
 pomp  and  psgeantry.  Weil,  the  Gov-
 ernment  of  India,  frst  of  all,  never
 thought  of  keeping  an  elephant,  but
 the  elephant  was  presented  by  the
 Assam  State  Government  to  the  Presi-
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 dent.  There  is  nothing  wrong  about
 it.  and  there  is  notbing  wrong,  1  feel,
 about  the  President  or  even  the  Gov-
 ernment  of  India  keeping  an  elephant.
 It  all  depends  on  what  you  use  it  for.
 As  the  hon.  Member  agrees,  the  ele-
 phant  can  be  kept  in  a  zoo.  if  we  spend
 tnat  money  in  a  zoo,  then  the  hon.
 Member  would  not  object.

 Anyhow,  here  is  an  elephant  on  our
 hands—or  will  be.  Now,  we  cannot
 allow  it  not  to  be  properly  fed  and
 Properly  kept  in  some  kind  of  shelter.
 We  sent  an  elephant,  hon.  Members
 may  remember.  to  Peking,  and  to  yther
 Places.  Recently  {  paid  a  visit  to  tbia
 clephant  in  Peking,  and  the  Peking
 Municipality  or  the  Chinese  Govern-
 ment,  I  was  deiighted  to  see,  are  tak-
 ing  very  special  care  of  this  elephant,
 had  built  a  very  fine  house  which  was
 warmed  in  winter,  because  It  wes  ९७४6
 there.  and  a  nice  pool  for  it  to  bathe
 in.

 I  can  very  well  understand  the  ob-
 jection  raised  to  personal  pomp  aod
 pageantry.  That  is  totally  unbecoar
 ing.  But  again,  if  I  may  say  so,  every
 State  or  most  States,  for  State  pur-
 Poses,  have  certain  ceremonials,  and
 even  certain  pomp  and  pageantry,  not
 of  an  individual,  and  I  should  imagine
 ihat  probably  there  is  more  pomp  and
 Pageantry  of  a  particular  type  in
 socialist  States  than  in  tbe  ‘o0n-
 socialist  States.  But  there  ia  this  dif-
 ference.  it  is  not  the  personal  pomp
 and  pageantry  of  an  individual.  It  is
 (or  the  State.  And  if  we  bave  certalo
 pageantry  or  ceremonial  on  Republic
 Day,  it  is  not  for  any  individual;  it  is
 an  o¢casion  when  the  State  has  some
 Pageantry  which  jis  whoily  becoming
 and  which  the  people  like.  There  la
 not  too  much  colour  in  people's  lives,
 and  a  little  colour  occasionally  is  wel-
 come.

 So,  I  do  submit  whether  an  elephant
 is  necessary  or  desirable  is  another
 question.  We  can  consider  it.  But,  for
 the  moment,  when  we  have  got  an  ele-
 phant.  we  have  got  to  feed  it  or  keep
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 it.  Whether  we  keep  it  later  is  a  dif-
 ferent  matter;  and  it  would  be  dis-
 courteous  to  the  Assam  Government
 and  to  the  President  not  to  make  pro-
 vision  for  the  elephant  that  was  given
 to  him.

 Shri  Ramachandra  Retdi  (Nellore):
 2  would  like  to  make  a  few  observa-
 tions  on  a  few  Demands  placed  before
 the  House.  Demand  No.  |  seeks  to
 establish  Export  Promotion  Councils  in
 India.  it  is  not  known  what  the  Con-
 stitution  of  these  Councils  will  be  and
 how  they  are  going  to  function,  and
 what  controls  they  wil]  place  upon
 the  trade  in  the  country.  Sbri  V.  B.
 Gandhi  spoke  about  the  very  bad  con-
 ditlons  of  the  mica  industry  and
 trade.  Of  course,  everyone  knows
 mica  is  not  utilised  in  India,  but  it  is
 one  of  our  best  excbadge-earners.  It
 has  been  brought  to  the  notice  of  the
 House  several  times  that  the  mica  in-
 dustry  is  felling  down  and  the  mica
 trade  also  bas  been  falling  down.  When
 the  trade  has  to  depend  ७४907  foreign
 countries  and  foreign  markets,  natural-
 ly  its  demand  grows  only  when  there
 is  a  demand  from  outside.  With  the
 gradual  fall  in  the  mica  trade,  several
 mines  had  to  be  stopped,  and  several
 export  organisations  also  bad  to  be
 closed  down.

 We  have  unfortunately  the  constant
 threat  of  synthetic  mica  being  manu
 factured  and  we  have  at  present  the
 threat  of  competition  from  other  coun-
 tries  like  Brazil,  Rhodesia,  Madagascar
 etc.,  with  Indian  mica.  But  we  under-
 stand  these  Export  Councils  will  be
 able  to  suggest  ways  and  means  of
 getting  out  of  the  present  difficulty.  To
 what  extent  Government  is  going  to
 promote  industries  of  this  nature  w=
 have  to  wait  and  see,  but  I  think  that
 Govertunent  must  be  able  to  make
 quick  decisions  with  regard  to  this
 particular  industry.  I  have  brought
 this  matter  to  the  notice  of  the  hon
 Prime  Minister,  and  also  apprised  the
 hon.  Minister  of  Commerce  and  In-
 dustry  about  this  matter,  a  couple  of
 months  back,  But  unfortunately,  no
 effort  seems  to  have  been  made  59
 far  to  solve  the  question,  though  I
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 had  given  a  few  constructive  sugges-
 tions  in  that  regard.

 Now,  I  come  to  Demand  No.  38
 under  which  a  grant-in-ald  to  the  tune
 of  Rs.  32  lakhs  is  to  be  given  to  Kash-
 mir.  Anybody  who  has  gone  to  Kash-
 mir,  and  especially  Srinagar,  wouid
 find  that  there  is  so  much  of  advertise-
 ment  about  the  conditions  there  and
 so  much  of  attraction  is  thereby  given.
 that  one  is  disappointed  that  all  the
 advertisements  are  wasted  upon  the
 visitor,  and  more  often  to  find  that  be
 is  place?  in  a  quandary.  In  a  recent
 visit  of  mine  to  Srinagar,  I  found  that
 the  security  of  life  itself  is  in  danger.
 Residential  accommodations  to  visitors
 are  not  always  very  happy,  a::d  once
 the  visitors  place  themselves  in  the
 bands  of  the  houseboat  owners  or
 somebody  else,  it  is  not  Mossible  for
 them  to  move  in  an  Independent  at-
 mosphere.  The  air  office  is  always
 crowded,  the  bus  service  is  uncertain.
 and  the  Tourist  Bureau  is  often  not
 quite  anxious  to  help  the  visitors.  It
 so  happens  that  in  Srinagar,  the  air
 office,  the  bus  service  office,  the  Tourist
 Bureau  office,  and  the  railway  booking
 office,  etc.  are  at  several  places.  It
 would  always  help  the  visitors  to
 those  places.  if  all  these  offices  are
 located  in  the  same  place  so  that  the
 visitors  may  have  access  to  them  with-
 out  much  trouble.

 The  advertisement  about  Kashmir,
 and  especially  Srinagar,  is  so  much
 that  it  had  baffled  my  imagination
 when  !  saw  the  se-called  big  gardens
 of  Kashmir  and  compared  them  with
 the  Brindavan  gardens  in  Mysore  Too
 much  of  this  kind  of  an  advertisement
 and  too  littie  care  shown  towards  the
 visitors  is  a  thing  that  has  to  be  at-
 tended  to  without  further  delay.  In
 fact.  a  number  of  licensed  guides  wit
 have  to  be  established,  so  that  they
 might  take  care  of  the  property  and
 life  of  these  visitors  and  see  that  they
 get  out  of  Kashmir  safe,  and  as  early
 as  possible.  It  is  always  welcome  that
 as  we  advance  the  amount  of  adver-
 tisement  in  respect  of  Kashmir  we
 should  also  improve  the  living  condi-
 tions  ix:  Kashmir.  Tbe  latest  incident
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 (Shri  Ramaci.andra  Reddi]
 is  thet  of  Shri  Asoka  Mehta,  and  how
 he  bas  been  treated  on  93  poiiticel
 plane.  Unfortunately,  everything  weni
 against  that  incident,  and  the  Kashmir
 Government  do  not  seem  to  have  car-
 ed  much  for  keeping  law  and  order  to
 ibe  extent  that  it  is  required,  and  to
 the  extent  that  it  is  available  in  other
 parts  of  the  country.

 Coming  to  Demand  No.  62,  under
 which  Rs,  30  lakhs  are  being  granted,
 I  would  like  to  point  out  that  tbe  in-
 vestigation  of  some  of  the  river  valley
 projects  is  not  progressing  with  the
 speed  with  which  it  ought  to.  I  am
 referring  in  particular  to  tbe  Krishna
 valiey  devetopment.  You  know,  Sir,
 how  long  Andhras  have  been  anxious-
 ly  weiting  for  the  development  of  the
 Krishna  valley.  Estimates  and  reesti-
 mates  have  been  made,  and  we  have
 not  yet  come  to  any  Gna)  position  in
 that  regard.  The  Nandikonda  Project
 that  has  been  thought  of  and  consider-
 ed  so  many  times  is  yet  to  be  finalised.
 Oi  course,  the  Central  Government
 will  say  that  the  State  Government
 havs  been  in  ao  much  confusion  thet
 they  have  not  been  able  to  submit  the
 necessary  proposals  and  estimates  in
 time.  But  now  that  we  have  in  the
 Central  Government  and  the  Planning
 Commission  a  good  number  of  techni-
 cal  experts  who  will  be  abie  to  investi-
 gate  these  things  personally,  and
 quickiy  too,  I  would  suggest  that  if  the
 State  Government  have  not  been  abi¢
 to  nike  up  their  mind  with  regard  to
 one  project  or  the  other,  it  is  up  to  the
 Cena]  Gevernment  to  choose  the  pro-
 jects  that  are  most  important,  most
 useful  and  most  easily  worked  out,
 and  ‘orce  their  opinien  upon  the  State
 Government,  if  they  are  unable  to
 make  up  their  mind.  I  am  quite  sure
 that  there  has  been  some  amount  #f
 ¢cOnfsion  in  the  Andhra  State  betweer:
 the  two  projects,  namely  the  High
 Levc}  Canal  and  the  Nandlkonda  Pro-
 ject.  Now  that  there  is  a  sort  of  fair
 agrcement  between  tbe  promoters  or
 sponsors  of  these  two  schemes,  the
 Cerizal  Government  should  come  for-
 wari!  to  see  that  these  are  finalised  as
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 early  as  possible  and  the  work  taken
 up  withous  further  delay.

 i  mgy  mention  that  if  these  projects
 shou:d  develop,  especially  the  Nandi-
 konda  one,  the  possibility  of  growing
 more  food,  and  quickly  also,  is  there.
 As  nearly  30  lakhs  of  acres  are  sup
 posed  to  come  under  this  scheme,  it
 must  not  be  delayed  any  longer.  More-
 ever,  the  cultural  practices  are  there,
 and  the  possibility  of  development  is
 very  easy;  the  possibility  of  getting
 good  compensation  by  the  sale  of  jands
 is  also  there.  i  am  sorry  to  express
 my  i)  dissatisfaction,  and  the  dissatis
 faction  of  several  Andhras,  that  the
 matter  has  been  unduly  delayed.
 would,  therefore,  suggest  that  Govern-
 ment  should  choose  immediately  the
 proper  time  and  the  occasion  to  spon-
 sor  these  things  without  much  delay.

 I  have  only  to  mention  that  tbis.
 Krishna  Valley  project  bas  been  under
 consideration  in  the  Planning  Commis-
 sion  for  over  four  or  five  years.  The
 projects  tht,  bave  been  conceived  of
 much  later  have  come  to  the  forefront:
 I  might  refer  to  the  Kosi  Project,  for
 instance.  Tbe  estimates  for  the  Kosi
 Project  were  ready  only  recently,  and
 they  thought  of  it  only  recentiy,  dus
 in  no  time,  the  project  estimates  have
 been  completed.  While  I  congratulate
 the  Central  Goverament  for  doing  it
 so  quickly,  I  must  only  remark  that
 the  same  amount  of  enthusiasm  has  not
 been  evinced  with  regard  to  the  de-
 velopment  of  tbe  projects  in  Andbra,
 which  is  a  rice-growing  area,  and  where
 it  is  possible  to  grow  food  more  quick-
 ly,  and  develop  the  project  much
 more  quickly  than  in  other  areas.  Of
 course,  there  is  no  question  of  ficod
 control  or  the  question  of  devastation
 by  fioods.  It  is  merely  a  developmental
 project,  that  has  been  long  under  con-
 sideration.

 With  these  remarks,  I  support  the
 Demands.  and  especially  the  three  De-
 mands  en  which  I  have  spcken.

 Mr.  Deputy-Speaker:.  Now,  Shri
 R.  K.  Chaudhuri.

 Shri  Aehuthan  (Crangannur):  Thia
 area  also  may  be  covered.
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 Mr.  Depaty-Speaker:  Yes.  I  am  look-
 ing  straigbt.  Atfer  Sbri  ह#  K.
 Chaudhuri,  I  shall  eati  Shri  Achutban.

 Shri  है.  छू.  Chaudbert  (Gauhati):
 Whiie  supporting  Demands  Nos.  64
 and  i00.  I  wish  to  make  a  few  obser-
 vations.  {in  our  early  school  life  we
 learnt  that  in  this  world,  two-thirds
 ‘consist  of  water,  and  one-third  is  land.

 ३  would  ask  the  hon.  Deputy  Minister
 to  tell  us  whether  that  is  the  present
 position.  in  Assam,  or  whether  it  is  all
 ‘water  and  very  little  land,  and  what
 Government  are  going  to  do  by  a  grant
 under  these  Demands  ito  help  the
 people.  |  find  that  actually  the  general
 feeling  is  that  Government  are  always
 Prepared  to  help  the  people.  But  bet-
 ween  the  people  and  Government,
 there  is  a  vast  interregnum,  as  a  re-
 sult  of  which  Government  help  does
 not  percolate  to  the  people  concerned.
 It  is  said  in  our  part  of  the  country:

 दाता  द्य  विधाता  न  द्य
 Data  is  the  man  who  gives  the  gift.

 He  is  giving  it  all  right.  But  Vidhata
 comes  in  304  .  50073  the  gift  being
 actually  received  by  the  people  for
 whom  it  was  intended.  We  have  in
 Assam  at  the  vresent  moment.  a  large
 number  of  engineers  who  act  dlrectly
 against  what  the  local  engineers  thlax
 and  advise  them  to  do,  with  the  result
 that  every  undertaking  which’  they
 have  commenced  or  had  commenced
 before  amounted  to  a  failure  It  is
 their  indecisiveness  which  is  largely
 responsthle  for  delay  in  giving  ade-
 quate  relief.  For  instance,  the  hon.
 Prime  Minister  was  there  last  August
 or  so.  In  Dibrugarh  the  circuit  house
 was  heing  dismantled  on  the  day  when
 it  was  being  eroded.  The  engineers’
 did  not  seem  to  realise  even  a  week
 before  that  this  portion  was  going  to
 be  eroded.  The  chief  engineer  or  the
 chief  of  the  operations  was  actually
 jiving  in  that  circuit  house  and  the
 revetment  was  being  washed  away.
 under  his  very  eyes,  and  he  did  not
 know  that  the  clrcult  house  would
 ‘heve  to  be  dismantled  in  a  few  hours.
 Only  on  the  day  that  the  Prime  Minis-
 ter  went  there  on  the  spot,  on  that  day
 only,  dismantling  had  commenced,  It

 6  DECEMBER  954  Jor  Supplementary  3:38
 Grerts  fer  1954-55

 is  a  pity.  {  understand  that  the  local
 engineers  had  advised  him  to  taxe
 action  earlier.

 Now,  I  am  r:ot  going  to  trouble  the
 House  about  the  situation  in  Dibru-
 gara:  my  vaiticular  concern  is  about
 Pa'asbhari  which  is  in  my  constituency
 Now,  the  work  of  revetment  should
 have  been  started  there  already.  In
 regard  to  Dibrugarh  I  know  that  0९7९
 was  delay  on  the  part  of  the  engineers
 in  commencing  the  work.  Now.  we
 are  in  the  dry  season.  We  ought  to
 start  revetment  work  in  Palasbhari.
 At  one  time  {  was  told—and  I  am
 glad  that  that  opinion  §  bas  changed,
 although  I  do  not  like  indeclsiveness—
 that  they  were  golng  to  abandon
 Palasbhari  altogether  and  that  some
 sort  of  compensation  would  be  paid
 to  the  persons  affected  and  they  would
 be  asked  to  go  and  live  somewtere
 else.  But  I  understend  today  that  thr!
 idea  has  not  been  actually  accepted
 and  Government  do  aot  wish  to
 abandon  Palasbhari  altogether.  That.
 in  my  opinion,  is  a  very  sound  deci-
 sion.  If  the  revetment  work  is  start-
 ed  in  Palasbhari  whict,  the  public  has
 demanded  and  in  respect  of  which  the
 publie  has  made  application  to  the
 Ministry.  if  revetment  is  started  inmr
 mediately,  the  town  will  be  saved.  *  I
 have  seen  with  my  own  eves  the  con-
 dition  prevailing  in  the  town  of
 Gauhati.  Some  years  ago,  the  Strand
 Road  area  there  was  threatened  to  be
 washed  away.  It  bas  a  few  buildings.
 Somehow  the  town  of  Gaubati  was
 saved  and  there  is  no  danger  ¢f  ero-
 sion.  As  a  matter  of  fact.  the  Oriental
 Insurance  Company  building.  which  is
 ene  of  the  finest  buildings  in  Gauhatl,
 snd  other  places  in  the  market,  were
 7७0७६  to  be  washed  away.  But  a  few
 spots  had  saved  the  town.  Now  it  is
 ahout  ten  years  since  this  happened.

 I  would  say.  if  i  may  advise  the  ex-
 perts.  that  if  it  is  intended  not  to
 abandon  Palasbhari,  if  it  is  intended
 to  protect  that-  small  town,  the  work
 of  revetment  should  immediately  be
 start.d.  That  is  my  _  considered
 opinion  and  for  that  reason  I  whote
 heartedly  support  the  demand.
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 iShri  R.  K.  Chaudhurii
 Coming  to  the  highway,  i  was  in-

 formed  by  a  letter  from  the  Lok  Sabba
 Secretariat  in  reference  to  a  Question
 which  i  bad  put,  that  the  Government
 had  decided  to  divert  the  high-way  i
 Palasbhari.  That,  I  submit,  wouid  be
 a  very  wrong  decision  to  take.  If  this
 higb-way  near  Palasbhari  is  diverted,
 then  the  entire  area—a  very  large
 area—would  be  washed  away  and  the
 aerodrome  in  Gauhati  will  also  be
 threatened.  The  whole  area  will  Be  one
 vast  sheet  of  water  #  this  aational
 higsh-way  is  abandoned.  Now  that  It
 has  been  decided  to  keep  Palasbbari
 on  and  to  protect  it  from  erosion,  I
 think  the  idea  of  diverting  tte
 national  higb-way  from  that  pomt
 should  also  be  abandoned.  It  is  not
 merely  a  question  of  Palasbbari  with
 which  we  sbail  be  concerned  if  Palas-
 bhari  is  abandoned.  The  whole  area,
 as  ?  have  said  many  times,  of  the  south
 iiank  will  be  completely  ruined  if  steps
 are  not  taken  at  an  early  stage  to  pro-
 tect  it.

 Again  a  word  of  wacning  should  be
 given  to  the  engineers,  who  are  deput-
 ed  from  the  Centre  to  the  State  of
 Assam.  They  should  not  be  so  much
 —if  I  may  use  the  word,—conceited,  eo
 much__  opinionative,  as  they  seem  to
 be.  That  is  the  opinion  of  the  local
 engineers.  That  is  the  opinion  of  the
 retired  engineers.  The  retired  exe-
 cutive  engineer  and  chief  engiseer
 ought  to  know  somthing  about  Assam
 and  their  opinion  should  carry  some
 weight.  As  it  is  now,  the  engineers
 going  out  from  the  Centre  prove  as
 imperialistic  85  the  engineers  of  old.

 507  B.  Dag  (Jajpur-Keonjhar):  Do
 they  all  come  from  Rajputana?

 Str}  R.  &  Chaudhari:  |  do  not
 know  whether  they  come  from  Raij-
 putana.  They  maybe  coming  from
 Rajputana  where  there  is  no  flood.
 That  may  be  the  reason.  But  i  would
 ask  the  Government  to  advise  our
 engineers  who  are  deputed  from  the
 Centre  to  take  into  confidence  the
 focal  engines,  to  take  their  co-cpers-
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 tion  and  to  work  in  a  cooperative
 spirit  so  as  to  save  this  State.  I  sey
 this  that  every  Minister  im  the  Cabinet
 ought  by  now  to  realise  that  buresu-
 cracy  is  as  powerful  now  ७8  it  was
 under  ‘he  oid  British  days.

 Sbri  B.  Des:  i  agree.
 Shri  RK.  ..2  Cxamabori:  So  the  bon.

 Minister  should  take  a  persumal
 interest  in  this  matter.  I  had  said
 more  than  once  in  this  House  that  nm
 this  dry  season  one  of  the  Mirsters  of
 Irrigation  and  Power  shoul?  be  hav-
 ing  his  headquarters  !n  Assam,  in
 West  Benga.  He  should  persozally
 watch  the  situation  and  give  orders
 immediately;  concrete  decisions  must
 be  taken  quickly  without  any  loss  of
 time.  Now,  they  are  gving  forward
 and  backward  between  the  State  and
 Deihi.  My  hon.  friend  told  me  to  con-
 tact  one  engineer,  Mr.  Nat.  So  !
 Dersonaily  went  and  tried  to  contact
 him:  then  i  was  told  that  be  had  gone
 to  Delhi.  There  is  this  going  farward
 and  backward  of  the  engineers.  They
 go  there.  see  certain  tbings,  come  back
 to  Delhi,  go  back  again  witb  some
 inspiration.  This  is  a  sort  of  thing
 which  ought  to  be  avolded,  and  m
 order  to  avoid  that,  in  order  to  pre
 vent  these  frequent  movements  of  oM-
 cers  deputed  from  the  Centre,  I  wou!ti
 respectfully  request  the  Deputy  Mints-
 ter  again  to  see  that  one  of  the  Minis
 ters  of  Irrigation  and  Power  bas  tis
 headquerters  for  some  time  in  Assam
 so  that  he  may  personaliy.  attend  to
 this  work.  After  all,  it  is  a  matter  of
 three  or  four  month:  and  notténg
 more

 *
 Sbri  B.  Das:  Now,  the  session  8

 closing.
 Shri  R.  छू  Chaudbori:  Now  there  छ

 a  younger  section  In  the  Ministry  and
 I  would  request  them  to  go  to  Assam
 and  see  the  ,  place.

 Shri  B.  Das:  He  is  making  a  refiec-
 tion  on  old  Ministers.

 Sbri  R.  हैं,  Chaudhari:  It  ja  hard  lite
 there;  it  may  be  pleasant  at  times;  but
 otherwise  [६  (8  a  bard  ife.
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 I  want  to  say  another  thing,  I  am
 not  suggesting  anything  new.  Now  I
 am  told  that  the  Minister  of  Rehabili-
 tation  will  be  having  his  headquarters
 in  Calcutta  for  some  time  so  tbat  he
 may  devote  much  greater  attention  to
 the  refugees.  50  similarly  I  aak......

 Shrt.  8.  Das:  But  be  is  complaining
 of  the  Calcutta  weather.

 Shri  &  K.  Chasdbari:  We  want
 something  to  be  done  so  that  we  may
 not  have  to  come  again  to  the  House
 with  this  request.

 The  Deputy  Misister  of  Irrigation
 apd  Power  (Skei  Hathl):  If  I  em  not
 here,  I  won't  have  the  henefit  of  bear-
 ing  the  hon.  Member  in  the  House,

 श्रीमती  कमलॉकुबीत  शाह  (जला  गढ़वाल--
 वरिष्ठ  बबिता  (टिहरी  गढ़वाल  a  foe
 दिबनॉत-उत्तर)  :  ठपाध्वक्ष  महोदय,  मांग
 नम्बर  ९००  के  अनुसार  राष्ट्रीय  गबयार्ग,  मोटर
 मार्ग  तथा  अन्य  माँ  का  थां  प्रश्न  हैँ  उस  सं
 जो  लाभ  सार  ईश  को  जोर  (विशेष  कर  पहाड़ी
 प्रान्तों  को  हो  सकते  हैँ  पे  आयोजित  हैँ  ।  मे
 अपने  चेत  की  स्थिति  जीतते  हुए  बता  सकती
 हूं  पक  याद  हमें  'घास  तथा  त्रुटि  बाते  बेंस
 मार्गों  की  तरते  अर्थात्‌  जो  मार्ग  धरा सु,  दत्त
 काशी  केदारनाथ  चौक3  लेग  तक  पहुंचेगा
 तथा  घुटिवाला  मोटरसार्ग  रुद्नफ्याग  डोसा  हुआ
 बद्रीनाथ  से  आगे  नीति चाटी  में  पहुंचेगी  उससे
 ear  arm  wm,  हमार!  दंगों  द्वारा  ai  अभी
 यातायात  न  होने  स॑  बेस  ही  पड़  हुए  हैं,  अथ
 बढ़ेगी  रखाने  के  पदार्थ  जनता  को  सस्ते  दामों
 मेँ  कहंचाये  जा  सकेंगे,  जड़ी  बेटियों  का  वह
 स्थान  एक  कोष  होने  के  कारण  उन  के  कीनिया
 से  भी  हमारी  आमदनी  बढ़ेगी  सुनील  धातुओं
 कॉ  बाहर  निकाता  जा  सकेगा.  बिजली  इत्यादि
 कं यन्य ले  जाने  में  सुधा  होगी  बिक्री
 सहायता  से  तिहाई  भली  भाति  हो  सकेगी,
 यात्रियों  को  आने  का  प्रोत्साहन  'मातमे  से  जिले
 में  द्रव्य  आयेगा,  आर्थिक  लाभ  €  अलावा  जोर
 कितन  ही  लाभ  हो  कर  जनता  की  कौटिनाइयां
 हट  सकेंगी  जार  एक  पिछड़ा  हुआ  इलाका  कुछ
 चैन  पा  सकेगा ।
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 नीति घाटी  के  मोटर  मार्ग  की  तरह  उक्त  कॉलिज

 घीसू  ननि लंग  मोटर  मार्ग  भी  अवश्य  ही  सदस्य
 राजमार्ग  'दाधीच  हो  जाना  चाहिये  उससे  यह
 मार्ग  कई  स्थानों  से  होता  दुआ  उन  स्थानों  को

 पूर्व  किया  ताम  एदुंचायंगा  ।  माँ  यह  भी  बती
 इंशा  पद्धति  &  कि  गाम  पंचायतों  ऑर  प्रदान
 द्वारा  at  मांग?  व  अन्य  मार्ग  बनाने  जाते  &  उनका
 संरक्षण  प्रान्तीय  अथवा  केन्द्रीय  सरका३  को  सेना
 आवश्यक  हैँ  ।  बेचार  गा मिण  बम दान  दे  कर  यां
 बना  ठे  हैं,  उनकी  भविष्य  में  मसरस्पद  काता
 उनको  शाक्त  के  बाह?  हैं,  इसलिये  इस  शत  को
 ध्यान  में  रखना  भी  आवश्यक  हूँ  ।  तिब्बत  में  अब
 मागो  का  एक  जाल  सा  विल  गधा  है  t  शंघाई
 ताकत  नामक  मोटर  मार्ग  ड्रा  चीन,  ताकत
 ऑर  गार्द  का  निकट  सम्बन्ध  हो  जायगा,  जवाब
 उस  मार्ग  मप्तत  की  सीमा  तक  बाय  क+  रीना
 ढा  को  एक  छ?  दंगा  a  हमार॑  फांसी  za
 इतना  कर  रहे  हैँ  तो  हमें  भी  अपना  कार्यक्रम
 at  दस  नीति घाटी  मार्ग  को  ले  क?  आरम्भ  कर
 के  हैँ,  उसे  तथा  अन्य  मार्ग  को  भी  हाथ  में  ले
 कर  'विस्तृत  करना  हैं  हमी  मैया  चोद  भी  अन्य
 चचा  की  बिक्री  में  तथा  हमारा  राष्ट्र  अन्य
 राष्ट्रों  की  बिक्री  में  आ  कर  ऊरु पर  उड  सकेगा  |
 केन्द्रीय  रल  मंत्री  जी  के  शब्दों  में,  अर्थात्‌  "वहां
 दत्तक  मार्गों"  से  यातायात  व्यवस्था  का  प्रश्न  हें
 मुझे  इसमें  संसद  नहीं  फक  वह  लाभदायक  रहा  हूँ
 तथा  राष्ट्रीयकरण  किये  गय॑  स्थानों  में  जनता
 को  सस्ती  व  अच्छी  सर्विस  प्रदान  करने  में
 सफलता  मिली  हैं  ”  मेँ  उन्हें  उनके  यह  शब्द
 यादे  दिलाती  दूं  1  मंत्री  महोदय  ने  यातायात  के
 विकास  2  ह. 4  दिया  था  तथा  आसन  दिया
 ur  कि  हंसबे  के  याद  यह  विकास  मुख्य:  मार्ग
 wR  ही  होना  हैं,  में  आशा  करती  हूं  के  जब
 मागो”  को  बारी  आ  गयी  हैँ  खार  उनमें
 आस्तिकता  मेर  चंद्र  के  मागो”  को  वहां  की
 किशन  स्थिति  को  ध्यान  मेँ  रख  कर  &
 जायेगी  ऑ  दस  कार्य  के  पिये  द्रव्य  की  मात्रा
 भी  बढ़ायी  जायेगी  ।  इस  मरी  इतनी  ही  प्रार्थना
 a

 Shri  Achathsn:  Sir,  With  regard  to
 the  Supplementary  Demand  No.  2—
 Industries—I  am  very  glad  that  the
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 Gove:nment  is  goirg  to  set  up  certain
 Export  Promotion  Cuwuuncils  and
 among  the  commodities  which  come
 under  the  purview  of  these  Councils,
 Pepper  and  cashew-nuts  which  have
 got  an  important  place  in  the  west
 coast  are  included

 With  regard  to  cashew-nuts,  the
 main  objective  of  the  Export  Pramo-
 tion  Couneils  seems  to  be  to  see  that
 the  industries  develoo  and  give  advice
 on  export  developments.  But,  where
 is  the  raw  niaterial?  At  present  more
 than  50  per  cent  of  the  raw  nuts  are
 imported  from  other  countries  apd  as
 soon  as  it  is  understood  by  them  that
 it  is  due  to  the  working  of  our  Export
 Promotion  Councils  that  we  are  get-
 ting  more  price,  naturally  the  export-
 ing  countries  of  raw  nuts  wil  raise
 tbe:r  prices  aod  we  will  be  at  a  dis-
 advantage  Therefore,  along  with  the
 promotion  of  the  export  of  these
 cashew-nuts  and  pepper  we  must  see
 that,  as  far  as  possible,  the  industry
 must  have  ifs  raw  materials  from  our
 country  itself.  There  is  also  5८0०९  for
 that  in  not  only  that  region  but  in
 mény  parts  of  India  where  the  soil
 may  not  be  fit  for  any  other  cultiva-
 tion.  Cashew-nuts  wili  thrive  well  in
 Madhya  Pradesh,  Vindbya  Pradesh
 and  in  other  parts  of  India.  १६  requires
 enly  very  little  rainfall  and  the  soil
 can  be  ansthing  but  too  rocky.  There-
 fore,  Government  must  cee  not  to  mut
 the  cart  before  the  horse,  but  along
 with  this,  it  must  also  see  that  the
 cultivation  of  cashew-nut  trees  is
 spread  over  as  far  as  possible  and
 wherever  it  is  possible,  so  that  we  are
 not  to  depend  upon  the  imported  raw
 nuts  for  our  industry.

 Now,  we  are  going  to  have  our
 Export  Promotion  Counciis)  The  in-
 dustry  is  concentrated  m  Quilon,
 Trichur,  lrinjalakuda  in  the  Cochin
 area  and  Malabar  atea.  When  the
 Council  is  constituted,  the  Govern-
 ment  must  see  that  representatlves  of
 not  only  this  industry  and  trade  of  all
 ports  ave  taken  in,  bot  also  of  the
 orodueers  of  the  wbvte  region  of  west
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 coast.  Then  only  we  can  have  a  good
 kxnowledge  of  production,  labour  posi-
 tion  and  expert  facilities  It  is  @
 seasonal  crop  and  therefore  it  must
 be  spread  over  as  far  as  Possible;
 otherwise  for  six  months  work  will  be
 there  and  for  the  other  six  months  the
 labourers  will  be  nowhere.  Then  the
 factory  owners  may  have  to  pay  them
 some  subsidies  or  lay-off  wages.  Dure
 ing  those  days  the  jabourers  may  not
 be  adle  to  fall  back  upon  other  labour
 facilities.  These  are  the  difficulties  in
 cashew-nut  industry.  Therefore,  along
 with  the  creation  of  Export  Promotion
 Councils  for  promotion  of  casbew-nut
 exports,  the  Government  must  see
 that,  as  far  as  possible,  the  plantation
 is  also  developed.

 Then  coming  to  Food  and  Agricul-
 ture,  we  have  our  great  praise  for  the
 late  Mr.  Kidwai.  He  has  tackled  the
 food  problem.  I  appreciate  that.  But,
 igh  the  matter  of  sugarcane  cultivation
 it  was  not  possible  for  him  to  foresee
 that  this  country  will  be  consuming
 more  and  more  sugar  so  that  he  may
 pick  up  and  adjust  himself  to  see  that
 the  sugarcane  production  does  not  lag
 behind.  He  was  not  able  to  under-
 stand  in  that  line.  We  are  suffering
 on  account  of  that.  Rs.  70  crores  of
 foreign  exchange  is  lost  on  the  import
 of  sugar.  Even  now  there  is  murmur
 in  U.P.  and  Bihar  that  the  price  that
 is  gomg  to  be  given  to  the  sugarcane
 producer  is  not  sufficient.  ॥  come  from
 a  consuming  area  where  there  is  very
 little  sugarcane  cultivation.  Therefore,
 L  85  g  representative  of  the  consumers,
 say  that  we  are  not  grudging  to  pay
 t«.  the  producers  something  more.  That
 is  my  point.  The  newly  elected  Con-
 gress  President  Shr)  Dhebar  imme.
 diately  after  his  election  has  given  a
 statement  that  we  must  look  to  the
 imterests  of  the  cultivators  for  the
 future  of  the  country.  Therefore,  that
 is  prospect  No.  I  and  we  do  not  mind
 if  the  sugarcane  cultivators  get  one
 anna  or  two  amnas  more.  We  are  pre-
 pared  to  suffer  that  much.  They  should
 not  under  any  circumstance  .  feei  that
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 reves.  though  they  toll  day  and  night
 tor  the  cultivation  they  are  a  suffering
 poor  lot  You  must  find  out  what  is
 their  consensus  of  opinion  You  must
 understand  their  difficulties.  Have
 an,  so  to  Say,  assessment  of  the  cost  of
 Production  of  the  sugarcane  culti-
 vators  in  different  parts  by  sample

 -sufveys;  pay  them  well;  do  not  grudge
 and  then  within  no  time  we  shall  be
 able  to  be  self-sufficient  with  regard

 -to  product.

 You  can  take  it  for  certain  that  Year
 after  year  there  will  be  more  and
 more  consumers.  Do  not  be  under  the
 impression  that  the  levei  bas  come  to
 the  maximum  or  you  have’  reached
 the  climax.  Year  after  year,  because
 peeple  are  getting  themselves  more
 and  more  civilised  that  the  villagers
 are  growing:more  and  more  consciows

 -of  the  modern  modes  of  life,  even
 though  they  may  have  less  of  rice
 they  will  take  more  of  tea  and  coffee.
 That  is  the  position  now.  Therefore,
 at  least  for  some  more  years  to  come
 there  will  be  a  gradual  rise  in  the
 consumption  of  sugar  in  this  vast

 ‘country.  So,  you  mast  see  that  a
 higher  target  is  fixed  and  adapt
 yousself  accordingly  for  the  culti-
 vation  of  more  and  more  sugarcane
 in  different  Parts  of  the  country.

 Now  corning  to  Grants-in-aid  to
 Kashmir,  everybody  knows  that  the
 se<alled  part  of  Kashmir  is  part  of
 Indiz  and  |  have  got  great  apprecia-
 tiow  to  our  present  Chief  Minister  Sree
 Bakshi  who  is  an  Indian  frst  and  an
 Indian  last.  Even  then,  there  is  noth-
 ing  in  this  Demand  to  disclose  actually
 what  is  the  present  state  of  affaizs  of
 the  common  man  in  Kashmir.  I  have
 an  idea  of  a  common  man's  position  irt

 ‘India.  But,  with  regard  to  Kashmir
 the  financial  integration  took  place
 Only  recently  and  we  have  no  idea  of
 the  actual  position.  Also,  people  are
 nct  much  permitted  to  go  there.  There~
 fere,  we  have  no  information  whatéo-
 ever  about  the  pesple  of  Kashmir.
 More  information  shoilld  have  been

 ‘supplied.  Not  only  that.  Let  us  not
 consider  #r  a  moment  that  हत्या
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 in  the  future  also  will  not  be  part  apd
 parcel  of  India.  There  is  a  saying  ix
 Malayalam--I  do  not  know  whether
 you.  Sir,  know  it—tbat  a  wife  ever
 after  serving  her  husband  for  a  name-
 ber  of  years,  if  she  quarrels  with  ber
 husband  and  is  going  to  be  divorced
 at  10.0  a.m.  tomorrow,  tbe  saying  is
 that  even  thougb  she  is  going  to  he
 divorced  she  must  get  up  early  in  the
 moring,  sweep  the  court-yard,  clean
 the  utexsils  and  keep  the  house  ready
 for  regular  use  and  for  anybody  who
 copes  ड  We  feel  it  our  duty  to  see
 that  Jammu  and  Kashmir  form  as
 much  a  part  and  parcel  of  India  as  the
 State  of  Travancore-Cochin,  Assam  or
 Bengal.  We  do  not  grudge  sanctim-
 ing  even  crores  of  rupees,  so  that  the
 standard  of  the  people  jiving  in  the
 State  of  Jammu  and  Kashmir  may  be
 brouglit  to  the  level  prevailing  in  our
 country.  AT  that  I  wish  to  say  is  that
 we  would  have  bean  glad  if  more  in-
 formation  had  been  given  to  us.

 Sbri  D.  0.  harms  (Hoshiarpuz):  Sir,
 I  welcome  the  Demand  No.  i33  and  ३
 था)  glad  that  we  are  going  to  vote
 Rs.  8  crores  under  this  Demand.  I  am
 glad  to  find  that  a  settlememt  organisa-
 tion  bas  been  brought  into  being  and
 the  work  of  paying  compensation  is
 Boing  apace,  Formerly  they  were  dis-
 bursing  Rs.  50  lakhs  per  month;  now
 they  are  going  to  disburse  Rs.  ]  crore
 per  month  So  far  it  is  ail  right.

 But  I  would  be  failing  in  niy  duty,
 Mr  Deputy-Sgeaker,  if  I  do  not  voice
 the  feelings  of  the  dfsplaced  persons
 and  their  feelings  are  feelings  not  of
 unqualified  dispair,  but  feelings  which
 are  well-nigh  despair.  While  I  was
 speaking  about  the  Rehabilitation
 Ministry  on  a  previous  occasion,  i
 sald:  You:  are  bringing  into  being  a
 huge  orgarisation,  with  so.  many
 Secretaries.  with  so  many  prefixes  at-
 tached  to  their  designation—-Joint,
 Sub,  Additional,  Sub-Additional,  ete.
 etc.  Why  are  you  bringing  into  being
 this  huge  organisation  which  is  going
 to  be  a  drain  on  the  exchequer  of
 Tudia?  In  reply  it  was  said:  “We  are
 Zeing  ©  bring  into  being  this
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 Mechinery,  so  that  ibe  work  of  giving
 cempensation  is  done  as  speedily  as
 possible.”  All  that  machbinezy  has
 come  into  being:  and  what  has  happen-
 ed?  The  whole  of  fit,  witb  all  the  para-
 phernalia,  is  disbursing  Rs.  60  lakbs
 per  mensem.  Refugees  are  coming  to
 Mme  every  day.  I  am  myself  a  dis-
 placed  person.  They  come  to  me  in
 the  morning;  they  come  to  me  in  the
 afterncon:  they  come  to  me  in  the
 evening.  They  ask  me:  “When  are  we
 going  to  get  our  compensation?”  The
 compensation  is  there;  the  Government
 has  set  apart  money  for  payment  of
 compensation.  It  is  not  the  Govern-
 ment  that  is  at  fault:  but  it  is  the
 machinery  that  we  have  broughbt  into
 being  that  is  at  fauit.  What  are  we
 going  to  do  witb  ail  these  settlement
 offcers  and  what  are  we  gaing  to  do
 witb  these  big  offices.  if  they  are  going
 to  disburse  only  Rs.  ]  crore  per  men-
 sem?  I  would  say:  hope  deferred
 Makes  the  heart  grow  sick.

 “तुरत  दान  महा  बयान”
 This  is  an  Indian  proverb.  My  friend

 quoted  a  Malayalam  proverb  and  I
 want  to  quote  a  Hindustan)  proverb.
 If  you  want  to  give  somebody  eome-
 thing  give  him  that  straightaway,
 give  him  immediately,  give  him  at
 once.  It  is  no  good  going  on  making
 promises  and  give  him  sometbing
 after  the  man  bas  become  sick  of
 those  promises.

 I  said,  Sir.  at  that  time  also  and  I
 say  it  now  tbat  for  the  rehabiitation
 of  the  refugees  you  do  need  only
 Money  and  Government  its  _  giving
 Money:  but  Government  must  make  a
 psychological  approach  to  this  prob-
 lem.  The  psychological  approach  ilies
 in  this.  Whatever  money  you  want  to
 give  them  give  it  as  8000  as  yoasibie.
 Only  today  a  feliow-member  of  Pariia-
 ment  said  to  me  that  there  is  a  gentie
 man  who  has  a  very  fat  claim  of  Re.
 13  lakhs  is  ving  in  a  dilapidated  hut:
 another  gentleman  who  hes  a  very
 fat  claim  of  Rs.  28  lakbs,  jet  alone  the
 question  of  living  weil,  9  finding  it
 alffcult  to  meet  fhe  biological  neces
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 sities.  Why  is  it  30?  It  is  because  the
 compensation  claims  are  not  dealt
 with  as  expeditiousiy  as  possible.  So,
 while  I  vote  for  this  demand,  I  would
 request  the  Rehabilitation  Minister
 that  he  should  see  to  it  that  these
 claims  are  given  as  Quickiy  as  possible,
 so  that  the  refugees  do  not  snffer
 under  the  load  of  delay.  I  do  not  wish
 to  go  into  the  after-effects  of  this  de-
 lay;  the  after-effects  of  the  delay  are
 manifold  and  {it  would  not  be  coming:
 of  me  to  give  vent  to  them  here.  But.
 I  should  say  that  Government  should.
 take  due  note  of  the  feelings  of  the
 displaced  persons  in  thie  matter  and
 they  should  not  delay  payment  of  com-
 pensation  any  more.

 Sir,  my  bon.  friend  Mr.  Acbutban.
 has  seid  something  about  sugar.  I  also
 want  to  sey  something  about  sar.
 You  know  Iama_  Brahmin  and
 Brahmins  love  sugar.

 An  Hos.  Member:  What
 sweets?

 abeut:

 Skri  BD.  C.  Sharms:  An  how.  Mem
 ber  is  asking  about  sweets.  Sweets
 come  from  sugar.  When  I  am  asked.
 to  vote  so  much  méney  for  the  import
 of  sugar  from  abroad,  it  makes  my
 beart  sink.  I  feel  unhappy.  We  used
 to  import  lakhs  of  tons  of  cereals  from
 abroad.  That  was  not  a  happy  posi~
 tion  for  our  country.  It  was  not  a  very
 fortunate  pesition  for  our  countrymen.
 I  would  like  to  pay  a  homage  to  that
 great  departed  leader  of  ours,  Shri
 Rafi  Abmed  Kidwai.  He  was  one  of
 the  greatest  Indians  that  the  modern
 age  bas  produced  and  it  was  due  to
 him  that  we  became  self-suffelent  in
 wheat  and  other  cereals.  The  other
 day  I  asked  a  question  of  the  Minister
 of  Food  whether  there  were  any  controls
 still  existing  on  food  materiais  and  he
 said.  “No”.  There  are  some  minor  con-
 trols  existing  now  on  the  movement  of
 wheat  from  one  State  to  another.  Ail:
 the  other  controls  are  gone.  I  felt
 happy.  I  know  those  controls  are  also.
 short-lived  and  they  also  will  dis-
 appear.  I  would  say  that  cereals  8४९
 miger  constitute  the  two  isgs  of  the
 stool  of  our  food  economy.  As  have:
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 set  right  one  leg,  there  is  no  Teasg
 why  the  other  leg  sbould  be  twisted
 and  out  of  focus.  {  would,  theretare,
 say,  that  the  attention  of  the  new  Food
 Minister....I  will  continue  tomorrow
 moening.

 Mr.  Deputy-Speaker:  The  hon,  Memn-~
 ber  may  conclude  today.

 Sbri  D.  0.  Sharms:  Then,  |  want
 tve  minutes  more.

 Mr.  Deputy-Speaker;  There  is  no
 time  for  tnat  I  beloDg  to  the  same
 community  of  the  hon  Member......

 Shri  D.  C.  Sharma:  |  have  to  apeak
 on  other  demands  also.  You  know  I
 have  made  very  lew  speeches,

 5  P.M

 Mr.  Deputy-Speaber:  Then,  the  han.
 Member  might  continue  tomorrow.  Be-
 fore  the  Hcuse  adjourns,  I  should
 like  to  make  an  announcement.  The
 following  cut  motions  are  in  order  and
 the  hon.  Members  may  now  foemally
 move  them:  Cut  motion  Nos.  i,  l3,  5,
 6,  20,  2l,  22,  7,  26,  27,  28,  33,  32  amd
 33.

 The  other  cut  motions  about  which
 slips  have  been  received,  viz.  055  17,
 49,  35,  9  and  i0  are  out  of  order.

 Constitution  and  functions  of  the  Ex-
 port  Promotion  Councils.

 Shri  Oamedars  Menon:  I  beg:  to
 move:

 “Yhat  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  i,00,000  in  respect  of
 ‘Industries’  be  reduced  by  Rs.  100.”

 Export  Promotion  Councils

 Shrimafl  Repu  Chakravactiy:  I  beg
 to  move:

 “That  the  demand  for  a  sugple-
 mentary  grant  of  a  sum  not  exzneed-
 ing  Rs.  1,00,000  in)  respect  of  ‘In-
 dustries’  be  reduced  by  Rs.  100.”
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 Function  aud  compesivion  of  the  society
 Proposed  to  be  registered  under  the

 Societies  Registration  Act

 Sar}  Damodara  Menon  :
 move:

 I  beg  to

 “That  the  demand  for  a  supple
 mentary  grant  of  9  sum  not  ex-
 ceeding  Rs.  ,0U0  in  respect  of
 ‘Ministry  of  Information  and
 Broadcasting’  ०९  reduced  by  Rs.
 100."  i?

 Slow  Progress  Of  invesNgations  of  multi
 purpose  river  schemeg  especialy  ficod

 control  investigations.
 Shri  Damodasza  Menon:  I  beg  to

 move:
 “That  the  demand  for  a  supple

 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs,  30,00,000  in  respect  of
 ‘Multi-purpose  River  Schemes’  be
 reduced  by  Rs.  lou."

 Working  of  multipurpose  prejects
 Shri  M.  S.  Gurupadaswamy:  |  beg

 40  move:
 “That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  exceecé
 ing  Rs.  30,00,000,  in  respect  of
 ‘Multipurpose  River  Schemes’  be
 reduced  by  Rs.  100.""

 Flood  control  investigations
 Sbrimaw  Reau  CQaRravartty:  i  beg

 i0  move:
 “That  the  demand  for  a  supple

 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  30,400,000,  in  respect  of
 ‘Multipurpose  River  Schemes’  be
 seduced  by  Rs.  100.”

 Delay  in  planning  and  implementation
 of  flood  control  projects

 Shri  N.  8.  Chowdbury  (Ghatal);  J
 beg  to  move

 “That  the  demand  for  a  cupple
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs  30,00,000  है  respect  of
 ‘Multi-purpose  River  Schemes’  be
 reduced  by  Rs.  100."
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 Creation  of  cartein:  additicaal  posts  and
 edditionsl  expinditure  on  00099  l ecieed

 Shri  Gidwanl;  |  beg  to  move:
 “That  the  demand  for  a  supple-

 mentasy  grant  of  a  sum  50६  ex-
 ceeding  Rs.  1,311,980  im  respect  of
 ‘Miaistry  of  Rebabilitation”  be  r=
 duced  by  Rs.  390."

 Progress  of  disptrenis  from  camps  for
 rehabi#itation

 Ghrimsti  Bean  Chakravartty:  i  beg
 to  move:

 “That  the  demand  for  a  euppie-
 Tmentatry  grant  of  a  5७323  not  ex-
 ceeding  Rs.  8242,000  im  respect  of
 ‘Sp<oditure  on  Displaced  Persons’
 be  reduced  by  Rs.  100."

 Aajuseent  of  outtianding  amounts  of
 previcus  ४४09.

 Shrimsh}  Een  Chaksavartty:  |  beg
 to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  pot  ex-
 ceeding  Rs.  82,42,000  in  respect  of
 “Expenditure  op  Displaced  Persans’
 be  reduced  by  Ra  190.”

 Decuion  of  the  Munilsers’  Commiteee

 Stri  N.  B.  Cuswidtary;  |  beg  to
 move:

 “That  the  demand  for  a  supple-
 हम  gram  of  a  sum  not  ex-
 ceeding  ह: मी  B2642,000  in  इच्छा,  of
 ‘Eapendifure  on  Nisnleced  है: अ
 be  reduced  by  Be.  100.”
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 Savrt  fail  in  the  indigenous  production
 of  sugar

 Ghrimati  Rena  Chakravarttys:  i  beg
 to  move:

 “That  the  demand  for  a  aappie-
 mentary  grant  07  a  sum  DOt  ex-
 ceading  Re.  -15,38,83,000  in  respect
 of  ‘Other  Capita)  Outlay  of  the
 Ministry  of  Food  and  Agriculture’
 be  'त्स्फेफ्ट्ल्पे  by  Rs.  190."
 Controlled  distribution  of  sugar  in

 West  Bengal
 Ghrimat;  Benn  Chasevarty:  i  deg

 to  move:
 “That  the  demand  for  a  supple

 mentary  grant  of  a  sum  not  ex-
 ceeding  Ws.  11,39,83,000,  in  respect
 of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Food  and  Agriculture’
 be  reduced  by  Rs.  100.”

 प्राकृत  and  agle  of  agar
 Shei  N.  B.  Chowdbury:  I  beg  १०

 move:
 “That  the  demand  for  a  supple

 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  11,39,83,000  in  respect
 of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Food  and  Agriculture’
 be  reduced  by  Rs.  100."

 Mr.  टीजी-ल:  All  these  cut
 motions  are  now  before  the  House  and
 further  discussion  will  continue  to-
 morrow.  The  House  will  now  stand
 adjourned  and  meet  agein  at  73  o'clock
 tomorrow.

 The  House  then  adjourned  till
 सच  of  the  Clock  on  Friday,  the  17h.
 December,  1956,


